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 LOK  SABHA

 Thursday,  July  i,  97|{Asadha  10,
 i893  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 Mr.  Seraner  in  the  Chair}

 Death  of  Soviet  Cosmonauts

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI):  The
 true  spirit  of  science  is  the  spirit  of  sacrifice
 and  search  for  knowledge.  The  exploration
 of  outer  space  has  re-awakened  in  all  of
 us  a  sense  of  wonder.  Whether  the  cos-
 monauts  belonged  to  the  Soviet  Union
 orto  the  United  States  of  America,  we
 have  regarded  them  as  representatives  of
 all  mankind.  We  have  felt  personally
 involved  in  their  Journey,  following  their
 every  move,  sharing  the  anxiety  of
 their  families  and  of  their  country.  We
 have  felt  exilarated  by  their  achievements.

 ¢

 The  tragedy  of  the  death  of  the  Soviet
 cosmonauts,  Lt.  Col.  Georgi  Dobrovolsky,
 Flight  Engineer  Vladislav  Volko  and
 Test  Engineer  Viktor  Patsayev  Is  all  the
 Sreater  because  it  happened  at  the  very  end
 of  a  successful  exploration.  As  the  House
 knows,  they  spent  a  record  number  of  23
 days  aboard  the  Salyut,  the  25  -  tonne
 orbiting  laboratory  launched  on  April  L9th.
 The  experiment  was  a  success,  They
 sathered  very  valuable  information,  and

 even  though  they  themselves  are  nat  here
 to  share  init,  we  know  that  it  was  a
 contribution  to  progress.

 May  I  request  you,  Sir,  on  behalf  of  this
 House  to  express  our  deep  sympathy  to
 the  Soviet  Union  and  especially  to  the
 families  of  these  gallant  and  courageous
 young  men  ?

 MR.  SPEAKER:  I  associate  myself
 personally  and  on  behalf  of  this  House
 with  the  feelings  of  grief  and  sorrow
 expressed  by  the  Prime  Minister  on  the
 tragic  incident,  the  death  of  the  three
 cosmonauts  of  the  spaceship  Soyuz-lJ—
 Cosmonauts  Georgi  Debrovoisky,  Viadislav
 Volkov  and  Viktor  Patsayey.  They  were  on
 a  mission  of  immense  scientific  knowledge,
 and  their  end  came  Just  at  a  time  when
 they  had  almost  accomplished  their  mission.
 This  is  a  loss  not  only  to  the  Soviet  Union
 and  people,  but  to  the  entire  mankind.  I
 am  sure  the  House  wil]  join  us  in  convey-
 ing  our  heartfelt  condolences  to  the
 bereaved  families,  the  Government  and
 the  people  of  USSR.

 We  may  stand  for  a  while  to  express
 our  sorrow.

 The  Members

 fora  while.
 then  stood  in  silence

 ORAL  ANSWERS  TO  QUESTIONS

 बिहार  में  फसलों  को  हुई  क्षति  को  छह

 करने  वाले  भ्रध्ययत  दल  का  प्रतिवेदन

 *84i.  श्री  रामावतार  झा स्त जी  :  क्या

 बची  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  से  बिहार  में

 झ्र सामयिक  बर्थ  के  कारण  रबी  की  फसल
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 को  हुई  क्षति  की  जांच  करने  के  लि ग्रे  एक

 अध्ययन  दल  वहाँ  भेजा  था;

 (ख)  यदि  हाँ,  तो  क्‍या  उकल  अध्ययन

 दल  ने  सरकार  को  अपना  प्रतिवेदन  पेदा  कर

 क्या  है;

 (ग)  उक्त  प्रतिवेदन  में  की  गई  सीमा-

 राज्यों  की  मुख्य  बातें  क्‍या  हैं;  शौर

 (घ)  उन्हें  क्रियान्वित  करने  के  लिये

 क्या  कार्यवाही  की  गई  है  अथवा  करने  का

 विस्तार  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  प्ली

 झ्रष्णासाहिब  पी०  शिंदे)  :  (क)  से  (4).

 एक  विवरण  सभा  पलट  पर  रख  दिया

 गया  है

 विवशता

 (क)  जहाँ।  राज्य  मे  कमी  की

 अ्रवस्थाप्रों  में,  जोकि  अप्रैल-मई,  97  में

 बेमौसमी  वर्षा  से  हुई  क्षति  का  एक  कारण

 है।  राहत  के  उपायों  के  लिये  निधि  की

 स्थिति
 तथा  मांग  का  ध्रध्ययन  करने  के  लिये

 केन्द्रीय  दल  ने  राज्य  का  दौरा  किया  है।

 (ख)  जी  हाँ  ।

 (ग)  केन्द्रीय  दल  ने  971-72  के

 दौरान  राहत  के  लिये  व्यय  की  निम्नलिखित

 सीमा  निर्धारित  की  है  :-

 1971-72

 i.  राहुल  की  सें

 (i)  कठोर  शारीरिक  श्रम

 योजनाएं,  परिवहन

 प्रभार  तथा  जन्य

 राहत  की  योजनायें

 (राजस्व  विभांग  के  प्रश्नगत )

 रुपये  लाखो  में

 132'00
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 (ii)  मुफ्त  राहत  20,00

 (iii)  स्वास्थ्य  निरोधक  6.00

 उपाय  (लोक  स्वास्थ्य

 विभाग  के  अ्न्तगेत )

 कुल  58.00

 2,  कारण

 पेय  जल  की  व्यवस्था!  ड्रोन  रुपये

 (ध)  सरकार  ने  दल  की  सिफारिशों

 मजूर  कर  ली  है।  राज्य  सरकार  तथा  अरन्य

 सम्बन्धितो  को  निर्माण  बताया  जा  रहा  है।

 श्री  रामावतार  शास्त्री:  भ्रध्यक्ष  महोदय,

 यह  जो  अध्ययन  दल  प्रभी  बिहार  मे  वर्षा

 से  हुई  फसल  की  बरबादी  की  जानकारी  के

 लिये  गया  था  तो  वहाँ  जाने  के  बाद  भ्रध्ययन

 दल  ने  अंतिम  निर्णय  पर  पहुँचने  के  पहले

 किन  किन  स्थानों  का  बिहार  में  दौरा  फिया

 और  क्ति  किन  व्यक्तियों  शौर  संगठनों  के

 साथ  बातें  की  जिससे  कि  उन्हें  सही  तस्वीर

 यहाँ  की  मिल  सके  ?

 SHRI  ANNASAHESB  P.  SHINDE  ;  The

 team  which  visited  Bihar  naturally  dis

 cussed  with  the  State  Government  officials

 and  visited  some  of  the  headquarters.  |

 have  not  got  at  the  moment  4  list  of  the

 places  they  visited,  but  the  experts  and

 some  members  of  the  team  did  visit  some

 of  the  interior  areas  of  Bihar,  but  in  such

 matters  the  assessment  is  made  in  consulta-

 tion  with  the  State  Government,  based  on

 the  information  with  the  State  Govern-

 ment.
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 भी  रामावतार  शास्त्री:  जिस  प्रसेसमेंट

 वर  यह  अध्ययन  दल  पहुचा  इस  के  असेसमेंट

 में  और  बिहार  सरकार  के  प्लेसमेंट  में,  जो

 वहां की  स्थिति के  बारे  में  है,  दोनों  में

 क्या  कोई  फक  है?  अगर  है,  तो  मंत्री

 महोदय  उस  को  बतायें  i  दूसरी  बात  यह

 नक  बिहार  सरकार  ने  इस  स्थिति  का  चुका-

 बला  करते  के  लिये  क्‍या  केन्द्रीय  सरकार

 से  किसी  प्रकार  की  मांग  रखी  थी  ?  भ्रमर

 हाँ,  तो  उस  का  ब्यौरा  क्या  है  ?

 SHRI  ANNASAHEB  P.  SHINDE  :  I  do
 not  want  to  criticise  anybody,  but  sometime
 brave  Statements  are  made,  but  when  the
 Central  team  went  there  ard  they  asked
 the  State  Government  fo:  figures  about
 the  estimates  of  damage,  the  precise
 information  was  not  available.

 की  Bo  एन०  तिवारी  मंत्री  महोदय  ने

 बतलाया  कि  बिहार  सरकार  कोई  प्रौपर

 असेसमेंट  नही  द ेसकी  ।  तो  उस  के  बाद

 केन्द्रीय  सरकार  क्या  सोच  रही  है  शौर  क्‍या

 रिलीफ  कभी  तक  ऐशग्रीकल्बरिस्ट्स  लोगों  को

 वहाँ  दी  गई  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:  A
 broad  assessment  that  damage  was  to  the
 tune  of  25  per  cent  of  the  rabi  crop  was
 given  but  the  precise  estimates  were  not
 available.  But  the  Central  team  went  into
 the  various  problems  in  regard  to  which
 the  relief  is  required,  and  the  Central  team

 has
 made  recommendations  for  substantial

 Assistance  to  the  Bihar  Government.

 श्री  झंकरबयाल  सिंहः  कया  सरकार
 नहीं  सोचती  है  किः  या  सहायता

 दी  जा  रही  है  उस  में  काफी  बिलम्ब  हो  रहा

 है  बाराबंकी  दुसरी  फसल  की  तैयारी  में  किसान

 लगे  हैं  कौर  जो  भी  उत  के  पास  साधन  था

 यह  रखी में  लगा  दिया,  भौर  वहां के
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 किसान  काफी  कठिनाई  |में  हैं,  इस  लिये

 देर  क्‍यों  हो  रही  है,  यह  मैं  जानना

 चाहता  हू  ।

 SHRI  ANNASAHEB  PSHINDE  :  The
 hon.  House  and  Members  should  appre-
 ciate  that  there  is  no  delay  whatsoever
 on  the  part  of  the  Government  of  India
 because  relief  in  case  of  natural  calamities
 is  a  State  subject  constitutionally.  The

 State  Governments  have  to  take  steps,
 and  they  need  not  wait  for  the  Central  Go-

 vernment,  because  the  Central  Government
 only  comes  in  by  way  of  assisting  the

 State  Governments,  and,  therefore,  there

 js  no  delay  whatsoever.  The  State  Govern-

 ment  can  go  ahead  with  the  relief

 operations,

 SHRI  SHYAMNANDAN  MISHRA:

 The  amount  of  relief  recommended  must

 have  some  correlation  with  the  number
 of  persons  affected.  Will  the  Minister

 tell  us  the  number  of  persons  affected  ?

 SHRI  ANNASAHEB  P.  SHINDE  :  As

 I  said,  no  precise  information  has  been

 available.  We  can  give  figures  only  if  the

 State  Government’ has  precise  information.

 I  was  submitting  that  this  information
 was  not  available.

 I  should  like  to  make  one  submission

 to  the  hon.  Members.  The  amounts  which

 were  provided  last  year  were  not  spent.

 It  is  all  right  asking  more  relief.  But  let

 the  Bihar  Government  spend  the  amount

 that  has  been  provided;  we  shall  be

 prepared  to  help  them  more.

 Census  of  Casnal  Labour  Employed
 by  Ministries

 "343,  SHRI  M.  M.  HASHIM  :  Will  the

 Minister  of  LABOUR  AND  REHABI-
 “LITATION  be  pleased  to  state  :

 (०)  whether  any  census  has  bean  con-

 ducted  of  the  casual  labour  employed  by

 all  the  Ministries  of  the  Government  of

 India;  and



 7  Oral  Answers

 (b)  if  ४०,  the  result  thereof  2

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  &  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  No,  Sir.

 (8)  Does  not  arise.

 भी  एस०  एम०  हाशिम:  मैं  यह  दरयाफ़त

 करता  चाहता  ह्  कि  क्‍या  सरकार  इस

 सिलसिले  में  अपनी  पालिसी  में  कोई  तब्दीली

 करने  जा  रही  है  श्र  क्‍या  कैजुअल  लेबर

 को  कुछ  से  काम  करने  के  बाद  रेगुलर  कर

 दिया  जायेगा  ?  बहुत  से  सरकारी  महकमे

 ऐसे  हैं  जिन  में  यह  लेबर  कई  सालों  से

 कौतुहल  लेबर  की  तरह  पर  काम  कर  रही

 है

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  The  hon.  Member  is  aware  that
 there  are  certain  Central  Ministeries  Jike
 the  Railways,  CPWD,  Electricity  Boards,
 Ports  and  Docks,  etc.  which  employ  casual
 labour.  The  Railways  have  issued  orders

 that  if  casual  labour  have  put  in  six
 months  service  they  should  have  the  bene-
 fits  of  regular  labour.  There  are
 complaints,  however,  that  those  instruc-
 tions  have  not  been  properly  implemented.

 SHRI  S.  B.  तारा  :  May  I  know  whether
 the  Government  has  got  any  proposal  to
 bring  forward  legislation  so  that  casua)
 labour  gets  at  least  pay  and  wages  on  par
 with  permanent  workers  who  are  doing  the
 same  nature  of  work  ?

 SHRI  R.  K.  KHADILKAR:  The  labour
 department  has  drafted  model  standing
 orders  for  casual  labour  employed  by  the
 Central  Government  departments  with
 which  we  are  concerned;  they  are  under
 consideration,

 MR.  SPEAKER  :  Shri  Pandey.

 JULY  ,  1971  Oral  Answers

 SHRI  S.B.  GIRI:  Tasked  @  specific
 question......(interruptions)

 MR.  SPEAKER:  I  havecailed  Shri
 Pandey

 SHRIN,N.  PANDEY  May  I  know
 whether  the  attention  of  the  hon.  Minister
 was  drawn  to  the  report  of  the  Labour
 Commission  regarding  casual  labour  and
 if  so  what  action  has  been  taken  by  the
 Government  ?

 SHRI  R.  K.  KHADILKAR:  The
 Labour  Commission’s  recommendations
 are  before  us  and  we  are  considering  what
 we  should  do  in  the  matter.

 SHRI  N.  SREFKANTAN  NAIR
 Is  the  hon.  Minister  aware  of  the  fuct  that
 in  the  Railways  and  other  public  sector
 undertakings  casual  labour  is  discharged
 before  three  years  so  that  they  do  not  get
 the  minimum  wages  that  ere  prescribed
 by  the  Ministry  and  if  so  will  there  be  ॥
 new  appraisal  and  a  new  criteria  laid
 down  so  that  the  total  number  of  days
 put  in  may  be  taken  fo:  minimum  wages  ‘

 SHRI]  R.  K.  KHADILKAR  :  The  hon
 Member  was  not  perhaps  here  when  |

 replied  to  the  first  question.  I  have  stated
 that  the  Railways  have  a  provision  for
 casual  labour  to  be  treated  as  femporurs

 employee  after  completion  of  six  month’s
 service.  The  question  is  one  of  implementa-
 tion.  It  isa  fact  that  the  break  in  service
 is  brought  about  in  order  to  get  away  from
 the  commitment  to  regularise  them.

 SHRIMATI  SHEILA  KAUL:  Does

 the  hon,  Minister  consider  farm  labour  at

 par  with  industrial  labour,  because  both  of

 them  suffer  similar  hardships  ?

 SHRI  R.K.  KHADILKAR  :  This  is

 outside  the  scope  of  this  question,  and  I

 am  going  to  refer’to  this  matter  in  my

 reply  on  the  Demands  for  Grants.

 8
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 थी  हुआ  कन्द  हथ बाग:  कैजुअल  लेबर

 पी  ब्ल्यू  डी,  रेलवे,  बिजली  और  बहुत  से

 राज्य  सरकारों  कौर  केन्द्रीय  सरकार  के

 उद्योगों  में  काम  करती  है  -  जेसा  बतलाया

 गया  उनकी  सर्विस  छः  महीने  में  स्थायी  कर

 दी  जायेगी।  क्‍या  कोई  इस  तरह  का  प्रस्ताव

 है  कि  जब  से  उन्होंने  काम  करता  आरम्भ

 किया  था,  चाहे  पांच  साल  हों  या  दस  साल

 हों,  तब  से  उन  को  स्थायी  किया  जाये  ?

 दूसरी  बात  यह  है  कि  इन  त्षेत्रों  के  झज्जर

 बहुत  से  लोग  ठेके  लेते  हैं  भोर  ठेके  में  काफी

 मजदूरों  को  लेकर  आते  हैं।  उनकी  भी

 कोम  करते  काफी  वर्ष  हो  गये  हैं।  क्या

 उनकी  ठेकेदारी  समाप्त  करके  उन  के

 कैजुअल  लेबर  को  भी  स्थायी  करने  की  कोई

 योजना  सरकार  के  सामने  है  ?

 SHRI  १.  K.  KHADILKAR  :  As  I  said,
 so  far  as  the  question  of  casual  labour  is

 concerned,  the  railways  are  mentioned
 here.  The  Central  Government  has  also

 drafted  regulations,  but  they  are  yet
 under  consideration.  What-  the  hon.

 Member  wants  to  know  is  about  the  dock

 labour  decasuatisation.  It  is  being  imple-
 mented  quickly.  In  other  cases,  the

 Contract  Labour  Aci  is  there,  where  it  has

 to  be  implemented  properly  so  that  some

 ofthe  grievances  mentioned  by  the  hon.

 Member  could  be  removed.

 Survey  of  Sea  Coast  of  Gujarat  State
 for  Marine  products

 #844,  SHRI  JADEJA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Government  propose  to

 survey  the  sea  coast  of  Gujarat  State  for
 marine  products  as  the  sea  bed  of  the  West
 Coast  is  the  richest  in  reapect  of  the
 marine  products  in  the  region;  and
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 {b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF}  AGRICULTURE  (SHRI
 ANNASAHEBJ  P.  SHINDE)  :  (9)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 Sabha.

 STATEMENT

 (a)  &  (b).  Extensive  and  continuous
 surveys  of  the  fishing  grounds  off  the
 Gujarat  coast  have  been  conducted  by  the
 exploratory  fishing  vessels  of  the  Deep  Sea
 Fishing  Organisation  of  the  Government
 of  India  from  1948,  These  relate  mainly
 to  the  fishing  grounds  upto  a  depth  of  80
 meters  and  cover  the  bottom  dwelling
 species  which  are  fished  with  trawi  nets.
 It  is  proposed  to  extend  the  scope  of  the
 survey  to  deoper  buttom  grounds  as  well
 as  to  the  midwate:  zone,  A  survey  base  is
 being  established  at  Kadla  with  2  new
 vessels  and  at  Veraval  with  3  new  vessels.
 The  survey  operations  will  cover  trawling
 for  shrimp  and  other  bottom  fish,  gillnett-
 ing  for  pelagic  fish  and  purse-seining
 mainly  for  pomfrets.

 SHRI  JADEJA:  In  the  statement  that
 the  hon.  Minister  has  placed  before  the
 House,  he  has  only  mentioned  a  few
 species  that  are  found  on  the  ocean  floor,
 but  nat  the  marine  products  such  as  sea-
 weed  and  corals  which  are  of  equal  import-
 ance.  May  I  know  whether  any  scheme  is
 there  to  survey  these  products  also  ?

 SHRI  ANNASAHERB  P.  SHINDE
 When  a  survey  is  carried  out,  naturally
 it  isa  survey  regarding  all  types  of  fish,
 If  U  have  mentioned  only  certain  species  or
 pafticular  types  in  the  statement,  it  docs
 not  mean  that  the  surveys  are  confined
 only  to  them.

 SHRI  JADBJA:  The  hon.  Minister
 has  now  said  that  a  survey  means  a  survey
 for  all  species.  May  I  know  from  the  hon.
 Ministér  whether  the  Governntent  is  aware
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 of  the  fact  that  there  are  some  fishing
 boats  belonging  to  foreign  countries  plying
 just  off  the  Saurashtra  coast,  and  accord-

 ingto  the  FAO  report,  this  coast  is

 considered  tobe  the  richest  srea  for

 maring  products  in  the  whole  world  ?  May

 I,  therefore,  know  whether  the  Government

 of  India  is  thinking  of  exploiting  that  irea

 also?

 SHRI  ANNASAHEB  P.  SHINDE  :  It

 is  true  that  this  area  is  one  of  the  richest

 area  from  the  point  of  view  of  fisheries.  I

 am  glad  to  mention  that  in  Gujarat,

 fisheries  are  developing  and  coming  up

 very  well,  We  would  like  to  help  the

 Gujarat  Government  more  and  more  60

 that  the  fishing  activities  can  be  expanded.

 Stock  of  Sugar  and  Financial  Crisis
 in  Sugar  Mills

 #845,  SHRI  S.  हर्,  DAMANI:  Will  the

 Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  huge  stock  of  sugar  have

 accumulated  with  the  sugar  mills;

 (b)  if  so,  the  latest  position  and  the

 withdrawals  till  the  comméncement  of

 the  next  crushing  season;  and

 (c)  whether  Government  plan  to  offer
 some  relief  to  the  mulls  which  are  passin

 through  a  financial  crisis?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI

 SHER  SINGH):  a)  and  (b).  No,  Sir.

 The  stock  of  sugar  with  sugar  mills

 on  the  5th  June,  1971  was

 27.9  lakh  tonnes  cy  against  30.6

 lakh  tonnes  on  the  corresponding  date

 {ast  year.  The  withdrawals  thereafter  upto

 the  30th  September,  1971  may  be  about  i

 lak  vonnes.  A  further  production  of

 about  65,000  tonnes  is  also  expected  during

 this  period.
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 (c)  Restrictions  on  price  and  distribution
 of  sugar  have  been  removed  with  effect
 from  the  25th  May,  97]  and  there  should
 be  no  financial  crisis  now  as  the  stock
 holding  is  lower  than  last  year.

 SHRI  S.  R.  DAMANI:  May  I  know
 from  the  hon.  Minister  whether  ‘the
 arrears  to  the  farmers  have  been  paid  by
 the  sugar  millowners  and,  if  not,  how  much
 remains  tobe  paid  ?  Secondly,  I  would
 tike  to  know  whether  after  decontrol  the
 prices  of  sugar  have  gone  up  im  certain
 parts  of  the  country.

 MR.  SPEAKER  :  In  one  single  ques-
 tion,  he  is  combining  two  questiuns.  He  is
 asking  two  questions

 SHRI  SHER  SINGH  .  In  reply  to  the
 earher  question,  the  arrears  outstanding
 for  the  canegrowers  im  the  whole  coun-
 try  comes  to  about  Rs  50  crores.  In
 Uttar  Pradesh,  it  is  about  Rs  9  crores
 In  the  whole  country  it  is  Rs.  50  crores
 As  to  the  other  question  asked  by  my
 hon.  friend,  the  prices  have  not  gone  up
 if  we  compare  them  to  the  prices  preva-
 lent‘in  free  sale,  from  the  25th  May,  the

 prices  have  come  down.  This  month  it-
 self  we  have  released  another  4.67  lakh
 tonnes  of  sugar  and  the  prices  have  come
 down  during.  these  6  or

 (interruptions).

 7  days.

 श्री  हुकमचंद  कवाय :  सवा  दो  रुपये

 किलो  बाजार  में  चीनी  बिक  रही  है  पच्चीस

 तीस  पैसे  किलो  इसके  भाव  बढ़  गए  है  t

 अफसर  जो  बंगा  कर  दे  देते  हैं  उसको  बाप

 पढ  देते  हैं  ।

 भी  कुलवंत  धर्मा  :  सुपर  आजार  में  दो

 रुपये  तीस  पैसे  मिल  रही  है।  सरकार  पता

 कर  सकती  है  i
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 ,  SHRES.  R,  DAMANT  :  When  there  is
 né  accumulation  of  stock,  I  want:  to
 know  whether  the  arrear’  have  been
 paid,  if  99,  to  what  extent  and  what  rem-
 ains  to  be  paid.  He  has  repeated  the  same
 figure  given  some  time  back.  He  has  not

 given  the  corrrect  figures.  This  year,  pro-
 duction  of  sugarcane  was  substantially
 more  and  the  mills  did  not  have  the  cap-
 acity  to  crush  it  in  time.  Are  they  go-
 ing  to  relax  the  licensing  pulicy  so  that
 more  sugar  mills  may  come  up  in  the

 cooperative,  joint  and  private  sector  ?

 SHRI  SHER  SINGH  :  I  will  give  the

 latest  figures.  Upto  3)st  May  i97],  the

 balance  of  cane  price  due  is  Rs.
 42,68,59,000.  It  has  come  down,  About
 more  licences  for  sugar  factories,  we  have
 given  30  licences  to  the  cooperative
 factones  only  recently  and  some  facto-
 ries  ate  coming  up.  The  total  capacity
 will  be  47  lakh  tonnes.

 श्री  मेंदा  सिह  :  क्या यह  सही  है  कि  42

 करोड़  रुपये  जो  गन्ने  के  दाम  ६ है  तक  बाकी

 बताए  गए  है  उस  में  से  I9  करोड़  रुपया

 केवल  उत्तर  प्रदेश  मे  बाकी  है  ?  क्या  यह  भी

 सही  है  कि  यह  19  करोड़  रुपया  कुछ  ही

 फैक्ट्रिज  के  ऊपर  बाकी  है?  जिन  फैक्ट्रिज

 पर  किसानों  के  दाम  बाबी  है  उन  फंब्ट्रीज

 पर  प्यार  गवर्नमेंट  न्यूज  है  तो  उनको

 गिरफ्तार  किया  जा  रहा  है,  उनकी  कुर्की  हो

 रही  है  और  नीलामी  हो  रही  है।  क्‍या  यह

 सही  नहीं  है  ?  यदि  यह  सही  है  तो  क्या

 सरकार  झपने  न्यूज  को  मुल्तवी  नहीं  कर

 सकती  है  कौर  मिल  मालिकों  के  खिलाफ

 ठोस  कार्य बाई  नहीं  कर  सकती  है  ताकि

 किसानों  के  लो  दाम  बकाया  हैं,  उनकी  सदा-

 लगी  जल्दी  हो  सके  ?

 शी  हर  कह  :  जो  फिगर  हैं  उत्तर  प्रदेश

 की  उसको  मैं  करेक्ट  कर  देना  चाहता  हू  ।

 कुछ  भौर  भी  पेसेंट्स  हो  चुकी  हैं।  इस  वक्त
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 यह  राशि  हु  £  करोड़  99  लाख  94  हजार
 पह  बताया  जा  चुका  है  कि  छा;  मिलों  के
 खिलाफ  एक्शन  लिया  जा  रहा  है।  नीलामी
 भी  करवा  रहे  हैं  इस  वास्ते  कि  वे  हमें  पैसे
 दे  सके।

 जहाँ  तक  सदस्य  महोदय  फ  प्रश्न  है
 कि  नहों  किसानों  के  पैसे  बकाया  हैं  और
 उसके  बारे  में  वह  छूट  नहीं दे  रही  है  और
 किसानों  के  न्यूज  उनको  मिल  नहीं  रहे  हैं,
 मैं  उत्तर  प्रदेश  की  सरकार  को  उनका  जो

 सुझाव  है  उसको  भेज  दू'गा।

 SHRI  S.  M.  BANERJPE  :  According  to
 the  figures  given  by  the  hon.  Minister
 the  total  arrears  of  sugarcane  price  dues
 is  about  Rs.  42  crores  and  some  lakhs. Have  the  government  taken  auy  measures
 to  seize  the  stocks  of  sugar  and  sell  in  the
 market  and  pay  the  dues  of  the  farmers  ?
 I  would  also  like  to  know  whether  any
 sugar  magnate  has  been  arrested  for  non-
 payment  of  the  dues.

 SHRI  SHER  SINGH  :  We  aro  taking
 coercive  Measures.  Onc  of  the  measures
 is  auction.  It  has  already  been  decided  to
 auction  sx  mills.

 SHRI  S.  M.  BANERJEE  :  I  want  to
 know  whether  they  will  seize  the  stocks
 and  sol!  in  the  market.

 SHRI  SHER  SINGH  :  Our  =  difficulty
 is  that  most  of  these  stocks  have  been
 pledged  by  the  mill  owners  and  taken
 money  from  the  banks.  So,  we  cannot
 Just  seize  them  and  sell  them,

 SHRI  S.  M.  BANERJEE  ;  Then  what
 ate  the  coercive  measures  that  you  have
 taken  ?

 SHRI  SHER  SIHGH  :  The  State  Go-
 veraments  have  been  requested  to  realise
 these  dues  as  arrears  of  lahd  revenue  and
 they  are  doing  their  best.  In  some  cases,
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 they  are  auctioning  the  mills.  We  have

 peen  urging  on  the  State  Governments

 to  take  harsh  and  coercive  steps,

 SHRI  R.  8.  PANDEY  :  Taking  into

 consideration  the  poor  performance  of

 the  sugar  industry  in  UP  with  regard  to

 the  recovery  of  arrears  and  payment,

 may  I  know  whether  the  government  will

 nationalise  the  entire  industry  ?

 SHRI  SHER  SINGH  :  In  reply  to  the

 calling  attention  motion  the  other  day  I

 have  informed  the  house  that  we  have

 received  &  memorandum  from  the  U.P.

 Government.  U  P  Government  is  taken

 some  action  and  that  will  be  know

 shortly.

 SHRI  S.  M.  BANERJEE  :  Su,  let  us

 have  #  short  discussion  on  this.

 -  I  will  propose  it
 SPEAKER i

 Committee.  I
 to  the:  Business  Advisory

 will  look  into  it.  fa

 Itative  Group  roy  International  Agrt-
 Conau

 Research  at  Washington cultural

 *$47.  SHRI  RAM  SHEKHAR  PRA-

 SAD  SINGH  :  will  the  Minister  of

 AGRICULTURE  be  pleased  to  state:

 (a)  whether  India  has  been  appointed

 as  one  of  the  Members  of  the  new
 Con-

 gultative  Group  on  Internat  ional  Agricul-

 tural  Research  set  up  in  Washington,

 (b)  if  so,  the  functions  of  this  Group,

 and

 (0)  who  are  the  other  members  of  the

 Consultative  Group  ?

 NISTER  OF  STATE  IN  THE

 wamay
 OF  AGRICULTURE

 (SHRI  ANNASAHEB  P.  SHINDE)  :  (a)

 to  (c).  In  April  FAO  had  proposed
 to

 get  pp  a  Consultative  Group  im  Washing-

 ton  on  International  Agriculture  Researoh

 with  the  dbjective  of  attracting  full  finan-

 cial  support  to  strengthen  such  Research

 '
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 in  developing  countries,  India  has  been
 nominated  as  8  Member  of  the  Technical
 Advisory  Committee  which  has  been  set
 up  to  support  the  Consultative  Group.
 The  Committee  is  located  at  FAO  Head-
 quarters  in  Rome  and  is  composed  of
 independent  scientists  from  developed
 and  developing  countries  in  disciplines  rela-
 ted  to  agriculture  research  development.
 As  regards  the  Consulative  Group  some
 of  the  members  are  main  aid  donor  coun-
 tries  of  the  FAO,  Ford,  Rockefeller  and
 Canadian  International  Foundations  and
 the  Regional  Development  Banks.

 eft  रास दो खर  प्रसाद  सिह  :  मैं  यह
 जानना  चाहता  हूँ  कि  इस  संस्था  के  सदस्य

 के  रूप  में  भारत  की  भोर  से  कौन  से  कायें-

 क्रम  बनाये  गये  है  कौर  क्‍या  इस  संस्था  की

 कोई  बैठक  हुई  है  या  नहीं  ।
 SHRI  ANNASAHEB  P.  SHINDE  :  |

 could  not  follow  the  guestion.
 SHRI  RAMSHEKHAR  PRASAD

 SINGH  :  While  being  a  member  of  this

 group,  what  programme  has  been  prepared
 by  India,  and  has  any  meeting  of  this

 group  taken  place;  if  so,  what  is  the

 progress  ?

 SHRI  ANNASAHEB  P.  SHINDE  :

 Actually,  membership  is  not  there.  From

 a  number  of  countries  leading  scientists
 are  invited.  It  is  a  sort  of  a  panel  or

 study  group.  From  India  Dr.  Swami-
 nathan  hes  been  invited  to  join  this

 panel.  They  look  into  the  broad  research

 activities  going  on  in  all  countries  and

 how  to  exchange  experience  with  each

 other.

 Sapply  of  Rice  to  North  Bengal  to  Feed
 the  Evacuees  rrom  Bengla  Desh

 #848,  SHRI  M.  SATYANARAYAN
 RAO  :

 SHRI  PRIYA  RANJAN  DAS

 MUNSI:

 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state  :

 {a)  whether  Government  of  West  Bos-

 gal  has  urged  the  centre ro  rush at  least
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 _  ix  special  train  load  of  rige  to  North  Ben-

 gai  to  feed  the  evacuees  from  Bangla  Desh.

 ५9)  If  so,  the  steps  taken  to  speed  up

 the  supply  of  foodgrains  to  North  Bengal;

 and

 (c)  The  total  amount  of  food-grains

 supplied  for  the  evacuces  so  far  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE

 (SHRI  ANNASAHEB  P.  SHINDE)  :

 (a)  Yes,  sir.

 (b)  The  West  Bengal  Government  have

 only  recently  asked  for  the  supply  of

 30,000  tonnes  of  rice  per  month  to  meet

 the  normal  and  the  additional  requirements

 in  North  Bengal.  Steps  have  been  taken

 to  speed  up  the  movement  of  this  quantity

 of  rice  from  Madhya  Pradesh,  Uttar  Pra-

 desh  and  Punjab.  Sufficient  stock  of  wheat

 already  exists  in  the  depots  in  North  Ben-
 gal  and  further  stocks  are  also  being  moved.

 (c)  West  Bengal  being  a  deficit  State,

 supplies  are  made  by  Government  of  India

 to  West  Bengal  Government  both  against

 their  normal  requirements  as  also  for  the

 refugees  from  Bangla  Desh.  The  total

 quantity  of  foodgrains  supplied  to  Bangla
 Desh  evacuees  upto  19-6-71  was  29,768
 tonnes  of  rice  and  580  tonnes  of  wheat.

 SHRI  M.  SATYANARAYAN  RAO:

 I  would  like  fo  know  from  the  Minister,

 in  view  of  the  unprecedented  influx  of

 evacuees  from  Bangla  Desh,  whether  our

 country  is  self-sufficient  in  foodgrains  not

 only  to  feed  our  people  .but  also  the

 evacuees  coming  from  Bangla  Desh;  if  ~

 not,  what  steps  Government  propose  to’

 take  in  this  regard.

 SHRI  ANNASAHEB  क,  SHINDE:

 I  would  repeat  that  the  problem  of  feeding
 the  refugees  icom  Bangla  “Desh  is  the

 responsibility,  as  I  said  edrlier,  of  the

 international  comazunity  but  despite:  that
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 our  food  position  is  so  comfortable  that
 we  are  taking  adequate  care  to  see  that
 these  refugees,  these  unfortunate  people,
 who  have  come  are  properly  fed,

 SHRI  M.  SATYANARAYAN  RAO:
 }  would  like  to  know  the  names  of  Siates
 which  are  surplus  in  foodgrains  and  which
 are  in  a  position  to.  supply  rice  to  West

 Bengal;  in  particular  I  want  to  know
 whether  Andhra  Pradesh  is  a  surplus
 State,  if  so,  whether  it  has  been  approa-
 ched  by  this  Government  for  the  supply
 of  rice.

 SHRI  ANNASAHEB  P.  SHINDE:
 Do.  you  want  me  to  answer  this  question
 Sir  ?

 MR.  SPEAKER:  Of  course,  it  isa

 very  indirect  question.  Why  do  you  not

 get  ricgfrom  Andhra  Pradesh  also  ?

 SHRI  ANNASAHEB  P.  SHINDE:

 As  I  have  already  said  in  the  main  part  of

 my  reply,  from  the  point  of  view  of  con-

 venience  we  supply  rice  from  Uttar  Pra-

 desh  ,  Madhya  Pradesh,  Orissa  and  Punjab
 to  West  Bengal.  From  Andhra,  though
 it  ig  a  surplus  State,  it  is  convenient  to

 supply  rice  to  Kerala  because  that  is  nearer.

 So,  itis  planned  on  rational  basis  and,

 naturally,  movements  are  planned  from

 surplus  States  to  deficit  States  on  the  basis

 of  some  broad  considerations.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:

 I  would  like  to  know  from  the  hon.

 Minister  whether  any  specific  proposal
 was  mage  by  West  Bengal  Government  to

 the  Central  Government  regarding  the

 immediate  supply  of  foodgrains  because

 it  isa  fact  thet  whenever  foodgrains  are

 supplied  from  the  Government  of  India

 to  those  places,  it  takes  time  either  due  to

 delay  or  due  to  other  things,  snd  evacuees

 face  a  tremendous  problem  in  the  rationing

 shops.  l  would  like  to  know  categorically

 whether,  apart  from  the  normal  require-
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 ments  of  West  Bougal,  because  of  the
 récent  influx  of  evacuees  into  West  Bengal,
 the  requirement  of  foodgrains  can  be

 completely  managed  by  the  Government
 of  India.

 SHRI  ANNASAHEB  कु,  SHINDE  :

 Sir,  as  far  as.allotment  is  concerned  there

 isno  difficulty.  I  would  like  to  repeat
 we  haye  very  satisfactary  stock  in  West

 Bengal—almost  half  a  million  ton  pf

 wheat  and  rice  is  stocked  at  present  in.
 West  Bengal  and  we  are  meeting  all  the

 requirements  as  per  the  demand  of  West

 Bengal.  There  is  certain  difficulty  with

 regard  to  movement  of  wagons  which  is
 beyond  the  contro!  of  my  Ministry  but

 we  are  taking  adequate  care  and  planning
 for  more  quantity  than  required.  .

 SHRI  SAMAR  GUHA:  T  would  Itke
 to  know  whether  the  food  that,  were
 supplied  particularly  for  refugees  is  supp-
 lied  directly  to  refugee  camps  or  through
 the  West  Bengal  Government?  Also
 whether  on  account  of  loading  and  unload-
 ing  of  wagons  there  is  certain  difficulty  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 We  naturally  allot  to  the  West  Bengal
 Government  and  through  West  Bengal
 Government  these  food  grains  are  distri-
 buted.  As  the  hon.  Member  has  rightly
 pointed  out  there  are  some  difficulties  in

 unloading  because  of  labour  problems.

 Suppty  of  Tents  for  Refugees  from
 Bangla  Desh  >

 "849.  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  LABOUR  AND  REHA-

 BILITATION  be  pleased  to  state  :

 (a)  the  steps  taken  to  expedite  supply
 of  tents  for  the  refugees  from  Bangla  Desh;
 and
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 (b)  whether  bulk  of  orders  have  been
 placed  With  Ordnance  Clothing  Factories
 or  private  contractors  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-

 BILITATION  (SHRI  BALGOVIND

 VERMA):  (a)  Witha  view  to  providing
 shelter  to  the  rufugees  from  East  Bengal,
 arrangements  have  been  made  for  supply  of

 6,000  tents  from  existing  surplus  stock  and
 bulk  orders  in  the  form  of  operational
 indents  for  the  supply  of  82026  Tents/
 Shouldaries  and  24,000  tarpaulins  have

 been  placed  by  the  Government  of  India
 on  the  Director  General  of  Supplies  and

 Disposals,  New  Delhi  Appeal  has  also
 been  made  to  the  U.N.  and  Foreign
 Agencies  to  provide  shelter  materials  for
 the  refugees.

 th)  Orders  for  supply  of  tents  have
 been  placed  by  Director  Geneial,  Supply
 &  Disposal  on  private  indigenous  manu-
 facturers

 SHRI  8.  M.  BANERJEE:  There  are
 four  Ordnance  Clothing  Factories  under
 the  Director  General  of  Ordnance  Facto-
 ries  and  the  bulk  of  the  order  has  been

 placed  with  the  private  contractors  who
 will  never  manufacture  good  articles.  That
 has  been  our  experience  during  Chinese  and
 Pakistani  aggression.  |  would  like  to  know
 the  reason  why  Director  General,  Supplies
 and  Disposal  pleced  most  of  the  bulk  order
 with  the  private  people  7  Whether  any
 investigation  will  be  made  as  to  why  this
 thing  has  been  done?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  All  orders  are  placed  through
 the  Central  Purchase  Organisation—D.  0,  *

 S.  &  D.—and  they  must  haye  fourid  from
 their  own  experience  that  ordnance  facto-
 ries  are  not  in  a  position  to  take  such  big
 orders  because  it  seems  the  Ordnance  fact-
 ories  could  not  meet  their  own  demands.
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 SHRIS,  M.  BANERJEE  :  isita  fact
 that  the  Shahjabanpur  Ordnance  factory

 employing  about  10,000;  about  15,000  mes
 are  working  in  Kanpur  Parachute  Factory
 and  an  equal  number  at  Avadi  Ordnance
 Factory  have  got  manufacturing  capacity
 more  than  the  private  units.  Atso  I  would
 like  to  know  whether  it  is  in  the  knowledge
 of  the  hon.  Minister  that  the  employees  of
 these  factories  have  decided  to  manufacture
 the  full  requirements  without  any  overtime

 payment  if  the  order  is  placed  with  them

 and  also  that  they  will  complete  the  order
 before  schedule.

 SHRI  R.  K.  KHADILKAR  :  Regard-

 ing  all  matters  concerning  refugee  problems
 and  their  requirements  the  Defence  Secre-

 tary  is  closely  associated  with  it.  If  the
 facts  stated  by  the  hon.  Member  are  correct

 he  should  place  all  these  facts  before  the
 Committee  and  certainly  we  will  be  happy
 to  get  supplies  from  the  Ordnance  factories.

 श्री  आर०  बी०  बड़े  :  मैं  यह  जानना

 चाहता  हूँ  माननीय  स्त्री  जी  से  कि  प्रसिडेंसी

 क्लोदिंग  फैक्ट्री  से  जब  सप्लाई  नहीं  भाई

 तो  माता  कैम्प  के  लिए  आपने  बार्डर  भेजा

 कि  प्राइवेट  डीलर्स  से  टारपोलिन  खरीद

 लिया  जाए,  वहां  भी  नहीं  मिला  तो  जंगलों  से

 लकड़ी  काट  कर  भिंडियां  छड़ी  की  गई,

 इस  तरह  से  बहुत  से  शरणार्थियों  खुले  मैदान

 में  पड़े  है,  क्या  यह  सच  है  ?

 MR.  SPEAKRBR:  It  is  nota  question.
 It  is  a  question  of  views.

 की  झा रबी बड़े  :  लेकिन  इसमें  क्राति-

 लेंस  फैक्ट्री  का  भी  पाया  है

 SHRI  R.  K.  KHADILKAR  :  The  whole
 problem  of  shelter  is  well-planned  and  if
 the  hon,  Speaker  would  permit  me,  I  will
 place  है उ  comprehensive  statement  of  what
 we  have  done,  how  much  supplies  we  have
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 .  and  how  far  we  have  succeeded  in  provi-
 ding  shelter.  But,  if  in  some  individual
 case,  there  was  some  difficulty,  I  am  not
 aware  of  it,

 Central  Directives  to  States  fer  imple-
 mentation  of  their  Land  Reform  Act.

 #850,  SHRI  N.  S.  BIST:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  Central  Government  have
 issued  directives  to  the  State  Governments
 for  speedy  implementation  of  their  respec-
 tive  Land  Reform  Act;  and

 (b)  the  reaction  of  each  State  Govern-
 ment  thereto  and  the  time  by  which  they
 propose  to  implement  them  fully?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  .(a)  Land
 reform  is  a  State  subject  and,  therefore,  the
 question  of  Central  Government  issuing
 directives  to  the  State  Governments  on
 land  reforms  dues  not  arise.  However,
 broad  guidlines  on  land  reforms  Jegislation
 and  implementation  have  been  outlined  in
 the  Fourth  Five  Year  Plan  and  subseque-
 ntly  reiterated  in  the  Chief  Ministers’  Con-  .
 ference  held  in  4969  and  1970.  The  Prime
 Minster  and  the  Minister  of  Agri-
 culture  have  on  more  than  ons  occasion
 addressed  the  State  Governments  with  re
 gard  to  vigorous  implementation  of  land
 reforms.

 (b)  At  the-Chief  Ministers’  Conference
 held  in  3970  land  reform  measures  to  be
 adopted  by  different  States  were  agreed
 upon,  It-was  urged  that  the  States  shouid
 undertake  measures  for  speedy  and  effective
 implementation  of  land  reforms,

 श्री  सरेला  सिह  बिष्ट  :  भूमि  सुधार के
 सम्बन्ध में  मुख्य  समस्या  सालिग की  हैं।  मैं

 सरकार  से  जानना  चाहता  हैं  कि  किस
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 स्टेट्स  के  लिए  क्या  सोडरलिंग  मुकरने  की  गई

 है झोर  उसका  इम्म्लीमेंदेशान  किस्म  स्टेट  में

 किस  हद  तेक  किया  गया  है  ?

 SHRI  ANNASAHEB  P.  SHINDE  :

 About  the  ceiling  levels  in  each‘  State,
 on  earlier  occasions  Ihave  laid  the  state-

 ment  on  the  Table  of  the  Sabha.  Re-

 cently,  the  Kerala  Government  has

 enacted  a  ceiling  !aw  and  broadly,  the

 coiling  is  5  to  7  hectares  based  on

 famity.  Then,  in  West  Bengal,  when  it
 was  under  President's  rule,  we  have  also

 enacted  a  ceiling  law  in  which  the  family  has
 been  made  the  unit  and  broadly,  the  limit

 is  between  22  and  ॥7  acres  for  a  family.
 Recently,  the  Tami]  Nadu  Government
 has  also  amended  its  law  and  brought
 down  the  ceiling  from  30  to  5  acres.
 Assam  has  also  amended  its  law.  But,  by
 and  large,  the  implementation  in  many  of
 the  States  is  not  very  effective.

 शनी  नरेन्द्र  लिहद  ह! |  :  क्या  सरकार  को

 विदित  है  कि  झाज के दिन के  दिन  भी  उत्तर  प्रदेश  में

 लोगो  के  पास  हजारों  एकड़  जमीन  है।  वह

 सालिग  से  बचने  के  लिए  नाजायज  तरीकों  से

 अपने  रिश्तेदारों  के नाम  में  जमीन  लिख  देते  है

 कौर  अपने  कब्जे  में  जमीन  रखे  हुए  हैं,  इसके

 निराकरण  के  लिए  सरकार  ने  क्या  सोचा  है  ?

 SHRL  ANNASAHEB  P.  SHINDE  :  it

 is  very  difficult  for  me  to  say  about  the

 exact  acreage.  But,  it  isa  well-known  fact

 that  many  people  have  tried  to  circumvent

 the  ceiling  law  by  transfers  and  by  adop-

 ting  various  ways  and  means.

 ,  भी  सरजू  पढ़िए:  यंह  जमाते  की

 समस्‍या  बहुत  निकट  हैं  कौर  पूरे  देश  मे  इस

 प्रदान  को  लेकर  एक  बढ़ा  भारी  आन्दोलन  भीं

 हुआ  था  ।  सरकार  के  इस  डायरेक्टरी  के

 बाब  कूद  भी  राज्य  सरकारें  जमीन  के  मामले
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 को  हल  नहीं  करना  चाहती  तो  क्या  केन्द्र की
 सरकार  पुनः  मुख्य  मंत्रियों  को  बुलाकर  भूमि

 सुधार  के  लिए  और  मुख्य  रूप  से  गरीबों  को

 भूमि  देने  के  कारें  में  डायरेक्टरी  देगी  और

 क्या  सालिग  का  कोई  सुझाव  उत्तकों  देगी  ?

 क्योंकि  यह  समस्या  बहुत  कठिन  है  भौर  इस

 समस्या  को  ले  कर  पूरे  देश  में  बेचैनी  है

 SHRI  ANNASAHEB  P.  SHENDE  :  The
 Government  of  India  is  very  clear  as  far  as
 the  urgency  of  vigorous  implementation  of
 land  reforms  is  concerned.  Therefore,  this
 matter  was  considered  at  the  Chief
 Ministers’  Conference  and  a  Land  Reforms
 Committee,  a  sort  of  sub-group  of  the
 Chief  Ministers,  has  been  appointed  to  go
 into  the  question  of  ceiling  laws.  Sir,  land
 reforms  have  many  aspects.  Unfortunately,
 in  some  States,  we  still  have  no  security  of
 tenure.  We  very  much  would  Jike  to  plead
 with  the  State  Governments  that  they
 should  take  up  this  matter  very  seriously.
 We  have  been  urging  them  repeatedly  and
 the  Prime  Minister  also  has  taken  up  this
 matter  with  the  State  Governments.

 SHRI  AMRIT  NAHATA  ;  Sir,  land
 reforms  being  on  the  State  List,  the  Central
 Government  has  always  pleaded  helpless-
 ness.  Sir,  in  view  of  the  fact  that  in  the
 States,  landéd  interests  are  very  much  en-
 trenched  inthe  State  Governments,  will
 the  Central  Government  consider  the
 feasibility  of  imtrodacing  an  amendment
 to  the  Constitution  whereby  land  reforms
 will  be  transferred  from  the  State  List  to
 the  Concurrent  List  which  step,  while  not

 depriving  the  State  legislatures  enacting
 laws  on  the  subject,  will  at  the  same  time
 enable  the  Central  Government  to  intro-
 duce  uniform  fand  reforms  all  over  the.

 country?

 SHRI  ANNASAHESB  P,  SHINDE:  As
 far  as  amendment  of  the  Constitution  is

 concerned,  it  is  for  the  House  to  decide.
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 SHRI  हू,  RAMAKRISHNA  REDDY  :

 When  Telengana  is  included  in  Andhra

 Pradesh,  why  Telengana  Tenancy  Act  has
 not  been  applied  to  Andhra  area  in  toto  ?
 To  what  extent  the  Andhra  Pradesh
 Government  has  taken  action  with  regard
 to  ihe  land  reforms  43  expected  ?

 a

 SHRI  ANNASAHEB  P.  SHINDE  :

 Recently  Andhra  Government  has  taken
 some  steps,  for  instance,  withdrawing
 exemptions  under  the  ceiling  law.  They
 have  also  sent  for  our  assent  the  amend-
 ment  of  the  Tenancy  Act,  We  have  offered
 some  comments  because  we  thought  that

 will  give  some  opportunity  to  landlords  to

 resume  their  lands.  So  we  have  requested
 the  State  Government  to  reconsider  this
 legislation.

 SHRI  K.  RAMAKRISHNA  RPDDY  :
 For  Telengana  and  Andhra  there  are  sepa-
 rate  Acts  now.  Why  should  there  be  sepa-
 rate  Acts  ?

 MR.  SPEAKER  :  Telengana  people  are

 good  people,  kindly  sit  down.

 aft  एन०  एन०  पांडेय  :  इस  बात  को

 देखते  हुए  कि  चीफ  मिनिस्टर्स  कांफरेंस  में

 इस  बात  को  भी  तय  किया  गया  था  कि

 सारे  हिन्दुस्तान  के  पैमाने  पर  एक  सेंट्रल

 सालिग  लेजिस्लेशन  लाया  जाए,  इसके  बारे

 में  क्या  माननीय  स्त्री  जी  अपना  कोई  विचार

 रखते  हैं  ?  इस  बारे  में  कया  प्रोग्रेस  अब.  तक

 हुई  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:  It
 is  not  possible  under  the  Constitution  at
 the  moment  to  have  a  Central  Legisla-
 tion  as  such.  What  we  are  trying  to  do  is
 to  see  how  broad  uniformity  can  be  brought
 about  in  the  country.  We  take  into
 account  the  special  conditions  in  the

 various  States.
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 SHRI  BIRENDRA  SINGH  RAO
 Will  the  Minister  state  whether  the
 Haryana  Government  has  sent  an  Ordi-
 nance  on  Land  Reforms  for  the  approval
 of  the  Central  Government  ?  If  so,  when
 was  it  sent?  What  is  the  cause  of  the
 delay.  Why  it  has  not  heen  approved
 so  far?

 MR.  SPEAKER:  Ordinance  for......

 SHRI  BIRENDRA  SINGH  RAO  tee  tee
 land  reforms  from  Haryana  Government..

 है

 MR.  SPEAKER  :
 Chief  Minister  ?

 When  you  were

 SHRI  BIRENDRA  SINGH  RAO:
 Now.—By  the  present  Government.

 SHRI  ANNASAHEB  P.  SHINDE  :  We

 have  received  some  proposal  from  the

 Haryana  Government  and  that  is  under
 consideration.

 SHRI  BIRENDRA  SINGH  RAO  :
 How  long  will  it  take  for  them  to  approve  ?
 How  long  has  it  been  under  consideration?

 MR.  SPEAKER:  ‘Under  consideration’
 knows  no  limit  ?

 SHR]  PILOO  MODY:  He  asked  :
 ‘How  long  has  it  been  under  considera-
 tion  ”*  That  is  a  specific  question.

 SHRI  K.  5.  CHAVDA  :  May  I  know
 what  incentives  they  intend  to  give  to  the
 States  for  speedy  implementation  of  their

 respective  Land  Reforms  Acts  ५

 SHRI  ANNASAHEB  P.  SHINDE  :  No
 incentives  are  necessary;  it  is  the  responsi-
 bility  of  the  State  Governments  and  they
 have  to  act  vigorously  as  far  as  ‘implemen-
 tation  is  concerned,

 MR.  SPEAKER  :  As  regards  the  pre-
 vious  question,  I  think  Shri  Piloo  Mody  is
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 right.  For  how  long  will  it  be  under
 consideration  ?

 SHRI  ANNASAHESB  P.  SHINDE  :I
 would  tike  to  take  the  House  into  coné-
 dence  in  regard  to  this  matter  because  there
 is  nothing  io  hide.  The  proposal  was  re-
 ceived.  In  regard  to  some  provisions,  we
 do  think  that  it  should  be  on  the  broad
 line  of  our  thinking,  and  therefore,  we  are
 trying  to  have  discussions  with  the
 Haryana  Government  so  that  the  land  re-
 form  legisiation......

 SHRI  PILOO  MODY  :  How  long  ago
 was  it  received  ?

 SHRI  ANNASAHESB  ?,  SHINDE  :  Wo
 had  received  only  a  month  earlier.

 MR.  SPEAKER :  Is  Shri  Piloo  Moly
 satisfied  now  ?

 SHRI  PILOO  MODY:  Yes,  not  only
 with  him  but  with  you  also,  Sir.

 Steps  to  check  Soll  Erosion

 *85t  SHRI  P.  GANSIADEB  :  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a}  whether  48  lakh  acres  of  cultivahle
 and  agricultural  waste  land  and  0  lakh
 acres  of  forest  land  are  facing  the  prublem
 of  Soit  Erosion;

 (b)  if  so,  the  reaction  of  Government
 thereto  and  ;

 (c)  the  steps  being  taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI.
 SHER  SINGH)  :  (a)  to  (c),  &  statement
 is  laid  on  the  Table  of  the  Sabha;
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 (a)  Although  so  systematic  surveys
 have  been  carried  out  in  the  country  as  a
 whole  to  determing  the  exact  nature  and
 extent  of  the  soil  and  water  conservation
 provlems,  it  is  estimated  thata  total  of
 about  45  million  hectares,  including  lands
 under  forests,  suffer  from  soil  and  water
 conservation  problems,

 (b)  and  (c).  Efforts  are  being  made,  both

 by  the  Crntral  Government  as  well  as  by
 the  State  Governments,  to  tackle  these

 problems.

 To  encourage  the  State  Governments  to

 reclaim  the  wastelands,  a  Centrally  Spon-
 sored  Scheme  for  reclamation  of  culturable

 wastelands  and  resettlement  of  landless

 agricultural  labourers  wes  taken  up  during

 the  Third  Five  Year  Plan.  Under  this

 scheme,  the  State  Governments  were  eligi-

 ble  for  Central  assistance  at  the  rate  of  Rs,

 750  per  hectare  for  reclamation  and  deve-

 lopment  of  the  land  and  another  Rs.  750

 to  each  family  for  purchase  of  agricultural

 wherewithals  for  starting  cultivation.  This

 scheme  was  transferred  to  the  State  Sector
 with  effect  from  i-4-2969.  During  the

 period  the  scheme  was  in  operation,  a  total

 Central  assistance  of  Rs,  644.85  lakhs  was

 given  to  the  State  Governments.  The  total
 area  reported  to  be  reclaimed  under  this

 scheme  is  about  2  lakh  hectares.

 Apart  from  the  above  Centrally  Spon-

 sored  Programme,  the  Stato  Governments

 aise  took  up  the  programme  for  reclaiming

 culturable  wastelands  in  their  possession
 under  their  normal  developmental  plans.

 A  total  area  of  about  42  lakh  hectares  of

 culturable  wastelands  is  reported  to  have

 heen  reclaimed  by  the  State  Governments

 up  tp  1968-69.

 Accelerated  erosion  in  hilly  areas  -and
 devastation  of  forest  wealth  cause  rapid
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 fillingof  stream  channels  and  reservoirs
 with  consequent  damage  to  their  storage
 capacity  and  reducing  the  life  of  dams  con-
 structed  at  enormous  costy  The  main
 emphasis  of  soil  conservation  programme
 in  the  Third  Plan  was  on  contour  bunding
 and  terracing  in  agricultural  land  of  indivi-

 dual  owners  and  afforestation  and  pasture
 development  in  other  lands.  In  its  narrow

 sense,  soil  consei  vation  means  control  of
 erosion;  but  ina  broader  sense,  at  means

 applying  all  the  necessary  techniques  to

 maintain  capability  of  land  for  which  they
 are  best  suited  and  to  improve  the  produc-
 tivity  of  agricultural  lands.  The  approach
 of  the  programme  during  the  Fourth  Plan
 involves  the  treatment  of  all  kinds  of  Jand
 in  selected  watersheds  for  more  lasting
 benefits.

 In  order  to  prolong  the  life  of  reser-
 voirs  developed  under  the  various  river

 valley  projects,  during  the  fist  two  Five
 Year  Plan  periods,  a  coordinated  pro-
 gramme  of  soil  conservation  in  the  catch-

 ments  of  3  major  river  valley  projects  was
 launched  on  intensive  footing  m  the  Third
 Five  Year  Plan.  The  programms  aimed  at
 treatment  of  critically  eroding  areas  in’  the
 catchments  on  a  priority  basis,  so  that  the
 sediment  deposition  would  be  cut  down  as
 soon  as  possible,  Under  this  Scheme,  a

 comprehensive  plan  for  treatment  of  both
 agricultural  and  non-agricultural  Jands  has
 been  adopted.  During  the  first  two  Five
 Year  Plans  and  subsequent  three  annual
 plans  up  to  the  year  1968-69,  nearly  7  lakh
 hectares  of  agricultural  and  forest  lands
 have  been  treated  at  a  cast  of  Rs.  23  ciores
 in  the  33  catchments.  The  programme  for
 the  Fourth  Plan  envisages  treatment  of  6
 lakh  hectares  (2.6  lakh  hectares  of  agricul-
 tura)  plus  3.4  fakh  hectares  of  non-agricul-
 tural  land)  of  land  in  Zi  caichments  (8  new
 catchments)  with  on  outlay  of  Rs.  27  crores.
 During  the  first  two  years  of  Fourth  Plan
 about  2  lakh  hectares  have  been  treated  at  a
 cost  of  Re.  7.8  crores.
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 Under  the  programme  of  reclamation
 of  ravine  land,  emphasis  has  been  laid  on
 the  treatment  and  protection  of  agricultural
 productive  table-lands  and  stabilisation  of
 marginally  ravine  land  and  gully  heads.
 During  the  Fourth  Plan,  about  0.08  lakh

 hectares  of  ravine  land  is  aimed  to  be  reclai-
 med  at  a  cost  of  Rs,  2  crores.

 Apart  from  the  above,  State  Govern-
 ment  hive  since  the  inception  of  the  first

 plans  up  to  1958-69,  treated  an  area  of  89
 lakh  hectares  of  agricultural  land  with  diff-

 erent  soil  conservation  practices  at  an  esti-

 matcd  cost  of  Rs  363.37  crores.  They  now

 propose  to  treat  about  62  lakh  hectares  of

 agricultural  land  at  a  cost  of  Rs.  24  crores

 during  the  Fourth  Plan.

 Under  the  Soil  Survey  Programme.  in

 the  Centra}  Sector,  survey  of  5.5  million

 hectares  in  the  catchments  of  23  river  valley
 project  areas  and  3.2  million  hectares  in
 the  rehabilitation  and  other  special  areas
 have  been  carrted  out.

 SHRI  P.  GANGADESB:  Out  of  the  Sum

 Rs.  644.85  lakhs  given  to  all  States  in  India

 what  was  the  total  amount  given  to  the

 State  of  Orissa  and  therefore,  what  has

 been  the  total  area  reclaimed  under  this

 scheme  by  the  Government  of  Orrisa?

 SHRI  SHER  SINGH:  The  total  area

 reclaimed  in  Orissa  is  674  hectares  and

 the  number  of  families  resettled  Rs.  380,
 and  the  expenditure  incurred  is  Rs.  6,20

 lakhs.

 SHRI  P.  GANGADEB:  May  I  know

 whether  any  all-India  detailed  survey  will

 be  undertaken  in  this  regard  to  meet  the

 specific  spots  of  erosion  in  the  broader

 sense  of  the  term?

 SHRI  SHER  SINGH  :  We  are  having
 asoil  survey  programme  in  the  Central

 Sector.  We  have  so  far  surveyed  about

 5.5  million  hectares  in,  the  catchments  of
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 3  river  vatley  project,  and‘  3.2  million
 hectares  in  the  rehabilitation  and  other
 special  areas.

 SHRI  SURENDRA  MOHANTY
 May  I  know  how  those  lands  which  have
 been  reclaimed  have  been  put  to  use  and
 how  much  of  this  land  has  been  distributed

 among  the  Jandiess  people?

 SHRI  SHER  SINGH  :  The  total  area
 reclaimed  and  distrfbuted  is  41,89,832,
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 hectares;  this  is  the  area  reclaimed  and
 given  to  landless  labourers.

 \  oat  dere  लाल  बैरवा:  क्‍या  भूमि

 संरक्षण  कार्यक्रम  में  चम्बल  के  बीहड़ों  को

 भी  ले  लिया  गया  है  ?  यदि  हां,  तो  कितने

 एकड़  भूमि  का  संरक्षण  किया  जाएगा  ?

 श्री  देर  सिह  :  रेवाड़ी-लेड  चम्बल  के

 अन्दर  काफी  है।  हमने  8  हजार  हैक्टेयर

 भूमि  के  रिप्लेस  करने  के  लिए  2  करोड़

 रुपये  खर्च  करने  की  योजना  बनाई  है  t

 Fall  in  Production  of  Coconut

 “855,  SHRI  Cc  ८,  CHANDRAPPAN  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state

 (a)  whether  the  per  hectare  production
 of  coconut  in  India  is  in  steady  decline
 since  1950-51;

 (b)  if  so,  the  percentage  of  production
 in  1969-71  as  compared  to  1950-51;  and

 (c}  how  far  such  reduction  is  due  to
 diseases  Of  coconut  trees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  &).

 A  statement  ig  faid  on  the  table  of  rhe
 Sabha.
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 Statement

 {a)  and  (b)  «=Theper  hectare  produc-
 tion  of  coconut  has  registered  Auctuations
 from  year  since  950-$l  showing  rise  in
 some  years  and  fallin,  others.  The  follo-
 wing  table  gives  the  order  of  fluctuations
 in  per  hectare  production  as  also  total
 production  of  coconut  over  the  period
 1950-51  to  1969-70,  :

 .

 Year  Yield  per  hectare  Production

 (Number  of  nuts)  (Million  nuts) eet

 1950-51  5759  3582

 4951-52  5724  3606

 1952-53  6909  4498

 1953-54  70\2  4649

 1954-55  6878  4409

 1955-56  6532  4226

 1956-57  667I  4383

 1957-58  6689  4455

 958.59  6651  4589

 1959-60  662)  4734

 1960-61  6470  4639

 1961-62  6494  4478

 1962-63  +  6288  507

 1963-64  5920  4725

 1964-65,  5950  5043

 1965-66  5698  $035

 1966-67,  (P)  584  592

 1967-68  (P)  5760  ‘5321

 1968-69  (P)  56i3  5546

 1969-70.  1९3  5655  5779

 Production/per  hec-

 tare  production  in

 1969-70  as  per  cent

 of  that  in  1950-51  95%  63.3

 (P)  Partiatly  Revised  estimates.

 (F)  Final  estimates.



 33  Oral  Answers

 (c)  The  root  wilt  disease  which  is  the
 most  destructive  disease  of  coconut  trees  is
 partly  responsible  for  retarding  the  rate  of
 growth  of  production.

 SHRI  C.  K.  CHANDRAPPAN  :  Govern-
 ment  have  admitted  in  the  statement  that
 the  production  has  fallen  in  coconut  due  to
 the  disease  of  the  coconut  trees.  In  view
 of  this,  may  |  know  whether  Government
 would  set  up  a  full-fledged  laboratory  in
 Kerala  to  do  advanced  research  in  this
 matter,  because  such  research  is  taking
 place  already  in  an  advanced  manner  in
 many  South-East  Asian  countries,  parti-
 cularly  in  the  Philippines  ¢

 May  I  know  whether  the  government
 would  take  measures  to  know  the  experie-
 nces  of  those  countries  and  set  up  a  big
 laboratory  under  a  central  scheme  in
 Kerala  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 These  ase  suggestions  for  action,  Producti-
 vity  has  not  increased,  but  the  total  produc-
 tion  has  increased  very  much.  Jn  Kerala
 there  are  already  research  stations  attend-
 ing  to  the  problems  mentioned  by  the  hon,
 Member.  Weare  also  in  touch  with  other
 countries  in  regard  to  this.

 SHRI  C.  K.  CHANDRAPPAN:  It  seems
 production  has  been  affected  very  much,
 in  Kerala  because  of  the  disease.  |  would
 like  to  know  whether  the  Government
 would  take  measures  to  supply  hybrid
 varieties  of  coconut  saplings  to  the  peasants
 in  Kerala  for  good  cultivation  of  cocoanuts?

 SHRI  ANNASAHEB  P.  SHINDE  :  We
 have  established  a  sced  farm  to  supply
 Seedlings  to  Kerala,  Mysore  and  other
 areas,

 DR.  HENRY  AUSTIN  :  In  view  of
 the  question  raised  by  my  hon.  friend,  I
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 was  wondering  whether  the  hon.  Minister
 would  iook  into  the  research  activities
 carried  on  at  Kayamkulam.  The  very  name
 Kerala  stems  from  Keram  meaning  cocoa-
 nut  tree.  People  fear  that  if  the  pest  goes
 on  unchecked  at  this  rate,  the  entire  coco-
 anut  cultivation  would  be  wiped  out  in
 Kerala.  So,  will  the  Minister  make  arrange-
 ments  to  accelerate  the  pace  of  research
 work  carried  on  at  Kayamkulam  ?  I  visit
 that  place  very  often.

 SHRI  ANNASAHEB  ्  SHINDE  :

 Recently  the  Indian  Council  of  Agricultu-
 ral  Research  has  succeeded  in  identifying
 the  various  which  has  affected  the  crop,
 and  we  are  taking  corrective  measures.

 Special  Shelter  and  Food  for  Refugee
 Expectant  Mothers  from

 Bangla  Desh

 #857,  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  any  special  arrangements
 have  been  made  for  giving  special  shelter
 and  special  food  for  refugee  expectant
 mothers  and  mothers  after  child  birth  from

 Bangla  Desh  ;

 (b)  whether  milk  supply  is  being  made
 for  new  born  children  ;

 (c)  whether  special  appeal  has  been
 made  to  countries  rich  in  milk  production
 for  supplying  milk  for  the  above  categories
 of  refugees  from  Bangla  Desh  particularly  ;
 and

 (d)  if  not,  whether  such  steps  will  be
 taken  without  delay  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):

 (a)  Labour  cases  aie  generally  admitted
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 to  hospitals  attached  to  camps  or  nearest

 hospitals  available.  Expectant  and  nursing
 mothers  are  being  supplied  with  milk

 through  the  agency  of  voluntary  organisa-
 tions  like  Indian  Red  Cross  Society.

 (b)  Milk  and  baby  food  are  being  given

 to  babies.

 (c)  As  supply  of  milk  powder  and  baby
 food  from  the  foreign  agencies  is  forth-

 coming  to  meet  the  current  demand,  no

 special  appeal  to  countries  rich  in  milk

 production  was  considered  necessary.

 (d)  Does  not  arise.

 SHRI  SAMAR  GUHA:  May!  know

 whether  the  attention  of  the  Government

 has  been  drawn  to  newspaper  reports

 appearing  under  yesterday’s  date  line  that

 more  than  two  million  refugees  are  still

 without  any  tent  or  tarpaulin,  living  in

 the  open,  whether  it  is  afact  that  among
 those  refugees  living  in  the  open  there

 are  many  expectant  mothers  and  new  born

 children,  and  whether  it  is  a  fact  that

 there  has  been  abnormal  cases  of  death  of

 expectant  mothers  and  children  ?

 SHRI  BALGOVIND  VERMA:  As  he

 knows,  the  number  of  refugees  coming  to
 this  country  is  increasing  every  day,  and
 as  on  28th  June,  the  igure  was  63,73,816.
 We  are  making  every  effort  to  provide  them
 shelter.  In  reply  to  an  earlier  question  we
 have  given  the  details  that  we  have  placed
 orders  with  the  DGS&D,  and  they  are

 doing  the  needful.  The  cases  are  there,  they
 have  come  to  our  notice,  and  we  are

 making  every  effort  to  provide  shelter  to
 them.  I  think  we  are  receiving  the  tents
 and  tarpaulins  from  outside  also,  and  we
 are  also  getting  them  from  inside.  Up  to
 28th  June,  DGS&D  has  supplied  27,  000
 tents  and  very  shortly  they  will  be  supply-
 ing  the  rest.  Therefore,  the  Member  should
 not  entertain  this  fear.
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 SHRI  SAMAR  GUHA:  The  hon.
 Minister  has  not  answered  any  of  my
 questions.  I  asked  whethe:  20  lakhs  are
 still  without  tents,  Secondly  I  asked
 whether  there  have  been  a  normal  cases  of
 death  of  expectant  mothers  and  new
 born  children  living  in  the  open,

 THE  MINISTER  OF  LABOUR
 AND  REHABILITATION  (SHRI  R.  K.
 KHADILKAR):  It  is  not  correct  to
 give  an  impression  that  about  20
 lakhs  are  without  shelter.  As  I
 have  explained  in  answering  the
 earlier  question,  there  are  difficulties.

 Improvised  shelters  are  there.  On  the  ques-
 tion  of  the  death  of  expectant  mothers
 etc.,  unfortunately  he  is  relying  on  some

 reports  which  are  not  verified.  Whatever
 information  we  supply  to  this  House  is
 first  verified.  I  would  request  the  hon.
 Member  not  to  take  a  clue  from  unverified

 reports  appearing  in  the  papers.

 SHRISAMAR  GUHA:  My  eyes  are

 the  clues,  |  have  been  there.  May  I  know

 whether  it  is  a  fact  that  the  mitk-produc-

 ing  countries  like  the  Netherlands,

 Denmark,  Australia  and  New  Zealand

 have  expressed  then  great  sympathy  for

 Bangla  Desh  refugees,  and  if  so,  whether

 the  Government  has  made  request  to  these

 countries  to  send  relief  in  the  form  of

 powdered  milk  for  the  expectant  mothers

 and  children  instead  of  any  other  form

 of  relief  !

 SHRI  R.K.  KHADILKAR:  There

 is  no  question  of  appeal  for  8  particular

 type  of  baby  food,  because  they  themselves

 have  come  forward  with  sufficient  quanti-
 ties  of  baby  food  and  food  for  nursing

 mothers,  and  for  the  present  there  is  no

 shortage.

 SHRI  SAMAR  GUHA:  I  asked  about

 powdered  milk.  He  is  talking  about

 baby  food.

 SHRI  R.  K.  KHADILKAR:  Powdered

 miik  also.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 Impact  of  risein  Railway  Freight
 on  Price  of  Finished  Steel  and

 Export  Price  of  Iron  and

 Manganese  Ores.

 #842,  SHRI  TRIDIB  CHAUDHURI  :

 Will  the  Minister  of  STEEL  AND  MINES

 be  pleased  to  state  :

 (a)  whether  any  final  assessment  has
 been  made  by  Government  about  the

 impact  of  the  rise  in  Railway  freight  rate

 on  the  price  of  finished  steel  and  the

 export  price  of  iron  and  manganese  ores.

 and

 (b)  if  so,  to  what  extent  the  rise  of  ore

 freights  by  the  Ruilways  is  likely  to  affect
 the  competitive  position  of  Indian

 manganese  and  iron  ores  in  the  world

 market?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM)  :  (a)  No,  Sir.  The  impact  of  the

 Railway  freight  on  finished  steel,  iron  ore
 and  manganese  ore  hase  been  tentatively
 eStimated  at  about  Rs.  8.00,  Rs.  LTS  and
 Rs.  I.75  per  tonne  respectively.

 (b)  In  view  of  the  very  competitive
 international  market  for  iron  ore  and
 manganese  ore,  it  is  possible  that  this
 impact  may  not  be  covered  by  better  Sales
 realisations.

 Progress  regarding  conversion  of  land
 into  forest  area

 7846.  SHRI  B.  S.  BHAURA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State;
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 (a)  whether  the  area  proposed  to  be

 added  to  the  existing  forest  area,  in  the

 Forest  Policy,  952  to  make  one-third  of

 the  land  area  of  India  into  forests,  has  not

 so  far  been  converted  into  forests  and  if

 so,  the  reasons  therefor;

 (b)  whether  the  States  have  so  far  ful-

 filled  the  national  target;  and

 (c)  whether  the  States  have  not  kept

 pace  with  the  targets  set  in  increasing  the

 forest  area?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  and  (b).  The

 National  Forest  Policy  Resolution  of  952
 has  laid  down  that  /3rd  of  the  land  area

 of  the  country  as  a  whole  should  be  under
 forest,  However,  it  has  not  laid  down  any

 specific  target  to  be  achived  in  this  connec-

 tion  by  respective  States.  Forestry  under

 the  VII  Scheduled  of  the  Constitution  is  a

 State  subject.  In  certain  States  like  Assam

 Himachal  Pradesh,  Madhya  Pradesh,

 Orissa  and  Union  Territory  of  Andaman

 and  Nicobar  Islands,  the  percentage  of

 forest  area  to  the  geographical  area  of  the

 States/Union  Territories  concerned  is,  37.6,

 38.8,  38.7,  43.3  06  79.3  respectively.  In

 other  States/Union  Territories  where  the

 forest  area  is  less,  they  are  endeavouring

 hard  to  bring  more  area  under  forests.  The

 total  forest  area  in  the  country  has  gradu-

 ally  increased  from  73.44  million  hectares

 to  75.27  million  hectares  in  1968-69,  despite

 releasing  1.84  million  hectares  of  forests

 for  permanent  alternative  uses  such  as

 river  valley  projects,  transmission  lines,

 establishment  of  industries,  extention  of

 Agriculture  and  other  purposes.

 (c)  Does  not  arise.
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 Clashes  hetween  Workers  of  Durgapur
 Steel  Plant  and  Central  Industrial

 Security  Force

 *852,  SHRI  BISHWANATH  JITUNJ-
 HUNWALA  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  recently  clashes  took  place
 between  the  workers  of  the  Durgapur  Steel

 Plant  and  the  Central  Industrial  Security
 Force  on  the  Ist  June,  1971  ;

 (b)  if  so,  the  causes  of  the  clash;  and

 (c)  the  number  of  persons  injured  and
 damage  caused  to  production  through  sto-
 ppage  of  work  ?

 THE  MINISTER  OF  STEFL  AND
 MINFS  (SHRI  MOHAN  KUMARA-
 MANGALAM):  (a)  Yes,  Sir.

 (b)  On  1-6-71,  a  few  ‘A’  shift  workers  of
 the  Plant  tricd  to  leave  through  Gate  No.  3
 half  an  hour  before  the  scheduled  time.  i.  e.,
 at  about  1-30  p.m.  The  Central  Industrial
 Security  Force  personnel  on  duty  stopped
 them  from  leaving  the  phaint.  This  led  to  an
 altercation  in  which  other  workers  joined.
 Stones  were  thrown  at  the  CISF  personnel
 and  clash  took  place.  A  similar  incident
 also  took  place  on  the  2nd  June,  7]  at  the
 Tamia  Gate.

 (c)  The  total  number  of  persons  who
 were  injured  in  the  incident  on  the  Ist  and
 2nd  June  7i,  was  67  of  whom  35  were  CIFS
 personnel  and  32  were  workers.  The  loss
 of  production  as  a  result  of  these  incidents,
 is  estimated  to  be  9,527  tonnes  in  terms  of
 saleable  products  and  76  numbers  of  wheel
 sets.
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 Royalty  on  Iron  Ore

 #853,  SHRI  P.K.  DEO  :  Will  the  Minis-

 ter  of  STEEL  AND  MINES  be  pleased  to

 state  :  (a)  whether  any  state  Governmeny
 have  approached  Government  to  raise  the

 royalty  on  iron  ore  by  one  rupee  more  per
 ton;  and

 (b)  if  so,  the  reaction  of  Government  there-
 to?

 THE  MINISTER  OF  STEFL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGAL  M)  :  ta)  Yes,  Sir.

 (b)  The  matter  is  under  consideration,

 Family  Planning  Programme  for  animals

 *854  SHRI  8.  K.  DASCHOW  DHURY

 Will  the  Minister  of  AGRICULTURF  be

 pleased  to  state

 (a)  whether  the  programme  of  Family

 Planning  for  animals  has  been  finalised  bv

 the  Government  :

 (b)  whether  the  Ministry  of  Agriculture
 had  pre-consultations  with  the  State  Govern-

 ments  on  the  subject;  and

 (c)  if  so,  the  reaction  of  the  State

 Governments  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  No  specific  pro-

 gramme  for  ‘Family  Planning  for

 animals’  has  been  formulated  by
 Government.  Castration  of  inferior  male

 stock  is  one  of  the  regular  activities  taken

 up  inthe  States  under  various  Intensive
 Cattle  Development  Programmes  and  Kev

 Village  Schemes  in  order  to  limit  the  multi

 plication  of  uneconomic  cattle.
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 (b)  and  (c).  No  specific  consultations  have
 taken  place  with  the  State  Government  on

 “Family  Planning  for  Animals”.  The  sub-

 jects  of  production  of  good  quality  breeding
 stock  and  Jimiting  the  multiplication  of  un-
 economic  cattle  have,  however,  been  discuss-
 ed  with  the  State  Governments.  The  State

 Governments  have  been  quite  responsive  to
 these  objectives.

 राजस्थान  में  भूमिगत  जल  के  लिए

 सर्वेक्षण

 *856.  शी  बुरा  सिह  (कोटा)  :

 कया  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भूमिगत  जल  के  लिए  आरम्भ

 किये  गये  सर्वेक्षण  के  परिणामस्वरूप

 राजस्थान  में  हाल  ही  में  कुछ  जलाशयों  का

 पता  चला  है  ;

 (ख)  यदि  हा,  तो  किस  जिले  में  ;  भ्र ौर

 (ग)  इन  श्रोतों  का  उपयोग  करने  के

 लिए  और  क्‍या  कार्यवाही  की  जा  रही  है  ?

 कृषि  सवाल  में  राज्य  मंत्री  (भी  शेर

 सिह)  :  (क)  जी  हां  ।  केन्द्रीय  भूमिगत  जल

 बोई  ने  संयुक्त  राष्ट्र  विकास  कार्यक्रम  (विशेष

 निधि)  की  सहायता  से,  पश्चिम  राजस्थान

 में  किये  गये  समावेशी  कार्यक्रमों  के  दौरान,

 तीन  सम्भाव्य  भूमिगत  जल  भंडारों  का  पता

 लगाया  है  और  उनका  मूल्यांकन  किया  है  ।

 (ख)  भूमिगत  जल  भंडार  निम्नलिखित

 क्षेत्रों  मे ंस्थित  हैं  —

 (i)  जैसलमेर  जिले  में  भाठी-चलान-

 मैरवा  क्षेत्र  में  335.2  बर्ग  किलोमीटर  |

 (ii)  जोधपुर  जिले  के  बोरून्दा  क्षेत्र  में

 I6  वर्ग  किलोमीटर  ।
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 (ric)  जोधपुर  जिले  के  डोली-भंडार-पाल

 क्षेत्र  में  75  वर्ग  किलोमीटर  |

 (ग)  राजस्थान  राज्य  सरकार  को  केन्द्रीय

 भूमिगत  जल  बोर्ड  द्वारा  किये  गये  सर्वेक्षणों  के

 परिणामों  से  अवगत  कर  दिया  गया  है  कौर

 इन  वैज्ञानिक  जांचों  को  ध्यान  में  रखते  हुए
 अब  भूमिगत  जल  साधनों  का  विकास  करना

 राज्य  सरकार  का  काम  है।

 Supply  of  Tractors  to  Farmers  at
 Cheaper  Rates

 *BSK.  SHIRE  ONKAR  LAI  BERWA:
 Will  the  Minister  of  AGRICULTURE  bo
 pleased  to  state  :

 (a)  whether  Cioy  ernment  have  formulated
 any  scheme  to  supply  tractors  to  farmers  at
 cheaper  rates,  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDF)  :  (a)  No,  Sir.

 (b)  Does  not  arise,

 Distribution  of  Iron  Bars

 *859.  SHRI  MULKI  RAJ  SAINI  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  iron  bars  used  in  the
 construction  uf  houses  are  not  available
 to  the  common  man  on  reasonable  rates  ;

 (b)  whether  favouritism  is  being  done
 by  Hindustan  Steel  Limited  and  Tata  Iron
 and  Steel  Company  in  the  distribution  of
 Tron  bars  ;  and

 (c)  the  steps  contemplated  to  be  taken
 by  the  Government  to  ensure  Proper
 distribution  of  iron  bars  ?
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 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  MOHAN  KUMARAMA-
 NGALAM)  :  (a)  Stockyards  of  the  main

 producers  distribute  steel  material  for

 construction  of  houses  at  regulated  prices.
 30%  of  bars,  rods  etc.  received  in  the

 Stockyards  are  earmarked  for  such

 purposes.  From  May  l,  this  year,  a  propo-

 rtion  of  production  of  billet  re-rollers  will
 also  come  to  these  stockyards.  30%  of  this

 material  also  will  be  available  for  house-

 building,  thus  adding  to  availability.

 (b)  and  (c).  No  specific  case  of  favouri-

 tism  has  been  brought  to  the  notice  of  this

 Ministry.  However,  Regional  Offices  of  the

 Tron  and  Steel  Controller  have  now  been
 set  up  and  one  of  their  functions  will  be  to

 ensure  that  Stockyards  follow  the  prescri-

 bed  procedures  and  guidelines.

 Shortage  of  Fertilisers

 *860,  SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  AGRICULTURE  be

 pleased  to  state  :

 (a)  whether  there  is  a  shortage  of

 fertilisers  in  the  country  ;  and

 (b)  the  average  consumption  of  fertiliser

 per  acre  in  the  country  at  present  ?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE

 (  SHRI  ANNASAHEB  P.  SHINDE  ye

 (a)  There  is  no  shortage  of  nitrogen,

 Phosphates  and  Potash  in  as  rouch  as  the

 estimated  availability,  consisting  of  indige-

 nous  production  and  planned  imports,  is

 enough  to  cover  the  requirements  estimated

 by  the  States  for  97-72:-—

 (in  lakb  tonnes)

 N  P  K

 9.34  7.32  3.90

 23.25  =  B13  4.22
 Requirement  :

 Availability  :
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 However,  in  Kharif,  397l,  there  has
 been  shortage  of  certain  products  preferred
 in  some  pockets  i.  e.  Ammonium  Sulphate,
 Calcium  Ammonium  Nitrate  and  Diammo-
 nium  Phosphate.  The  available  stocks  of

 Urea,  Superphosphate  and  other  fertilisers
 are  very  suitable  from  the  agronomic  and
 economic  points  of  view,  for  the  Kharif
 crops.  It  is  expected  that  adequate
 quantities  of  Ammonium  Sulphate,  Calci-
 um  Ammonium  Nitrate  and  Diammonium

 Phosphate  would  be  available  for  Rabi
 ‘1971-72  through  imports.

 (b)  The  average  consumption  of  ferti-

 lisers  per  hectare  in  the  country  in  1970-71
 was  12.9,  kg.  of  nutrients  per  hectare.

 Factories  Exempted  from  Industrial

 Employment  (Standing  Orders)
 Act,  946

 *86I.  DR.  MELKOTE  ;  Will  the  Mini-

 ster  of  LABOUR  AND  REHABILITAT-
 ION  be  pleased  to  state  :

 (a)  whether  some  factories  have  been

 exempted  from  the  operation  of  the

 Industrial  Employment  (Standing  Orders)

 Act,  1946;  and

 (b)  if  so,  the  number  of  the  factories  5°

 exempted  and  the  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R.K.  KHADI-

 KAR)  ;  (a)  and  (b).  The  Central  Govern-

 ment  have  not  exempted  the  factories  as

 such  from  the  operation  of  the  Industrial

 Employment  (Standing  Orders)  Act,  4946

 However,  Central  Government  have  exen-

 pted  some  industrial  establishments  which

 include  factories  also  from  the  scope  of  the
 Act.  The  fist  of  such  establishments  1S

 given  in  the  statement  attached.  These

 establishments  have  been  exempted  on  the

 ground  that  the  Fundamental  and  Supple

 mentary  Rules  are  applicable  to  the  work-

 men  in  those  establishments  oF  they  have
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 4

 appropriate  service  rules  regarding  the

 matters  set  out  in  the  schedule  to  the

 Industrial  Employment  (Standing  Orders)

 Act,  1946,

 STATEMENT

 List  of  establishments  exempted  from  the

 Industrial  Employment  (Standing  Orders)  Act,

 1946,  mentioned  in  Question  No.  861  for

 17-71

 ()  All  Major  Ports,  including  their  own

 railways.

 (ii)  Government  of  India  Presses.

 (iii)  Training  establishments  in
 connection

 with  the  resettlement  training

 schemes  in  the  Vocational  Training

 Centres  under  the  control  of  Direct-

 orate  General  of  Employment  and

 Training.

 (iv)  Map  Production  and  Printing  Offices

 known  as  Hathibarkale  Litho  Office

 and  Photolitho  Office  at  Dehradun

 and  Photolitho  Office  at  Calcutta.

 (v)  Delhi  Road  Transport  Authority.

 (vi)  Mechanical  workshop  at  Hirakud.

 (vii)  Industrial  establishments  of  the

 Zonal  Railways,  including  the

 Chittaranjan  Locomotive  works  and

 Integral  Coach  Factory.

 (viii)  The  Indian  Veterinary  Research

 Institutes,  Izatnagar/  Mukteswar.

 Deposits  of  Limestone  in  Madhya
 Pradesh

 *862.  MAHARAJA  MARTAND  SINGH  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :
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 (a)  whether  Madhya  Pradesh  is  endowed
 with  rich  deposits  of  limestone  of  A  grade
 and  in  quantities  warranting  the  setting  up
 of  cement  plants  ;

 (b)  whether  rich  belts  of  limestone  have
 been  discovered  by  the  Geological  Survey
 of  India  at  Bela  (near  Rewa  town)  and  in
 the  adjoining  areas  of  Rewa  District:  and

 (0)  if  so,  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  exploit  those
 deposits  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM):  (a)  Yes,  sir.  As  a  result
 of  investigations  carried  out  by  the  Geo-
 logical  Survey  of  India,  sizeable  deposits
 of  cement  grade  limestone  have  been
 located  in  Rewa,  Satna,  Bilaspur,  Bastar,
 Raipur,  Durg  ctc.  districts  in  Madhya
 Pradesh.  The  reserves  have  been  estimated
 at  about  I25  crore  tonnes.  Madhya  Pradesh
 is  already  a  major  cement  producing  State
 in  the  country.

 (b)  About  28.1  crore  tonnes  of  fluxgrade
 limestone  and  8.2  crore  tonnes  of  cement
 grade  limestone  have  been  located  by  the
 Geological  Survey  of  India  in  Bela  and
 nearby  Banikuian  and  Naubasta  Blocks.

 (०)  Limestone  mined  in  Madhya  Pradesh
 is  feeding  the  requirements  of  existing
 cement  plantsin  the  State  and  Bhilai  and

 fRourkela  Steel  plants  of  Hindustan  Steel
 Ltd.

 Anareaof  490sq.km.  in  parts  of
 Rewa  and  Satna  districts,  which  had
 earlier  been  reserved  for  steel  plants,  has
 since  been  de-reserved;  and  is  available  for
 exploitation  by  the  cement  industry.

 Memorandum  by  the  Federation  of  Ail
 India  Food  Grain  Dealers  Association  to
 the  Chief  Ministers  Conference  in  97i

 "863,  SHRI  K.  lon  PANDEY:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 OEY  :
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 the  federation  of  All
 India  Foodgrain  Dealers,  Association
 submitted  a  memorandum  to  the  Chief
 Minister’s  Conference  in  April,  97]  tin
 Delhi;  and

 (a)  whether

 (b)  if  so,  the  main  demands  in  the
 memorandum  and  the  reaction  of  the  Chief
 Ministers  on  each  of  the  demand  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir

 (b)  A  statement  indicating  the  dema-
 nds  made  in  the  memorandum  is  laid  on
 the  table  of  the  Sabha.  The  Chief  Minister’s
 Conference  held  at  New  Delhi  on  {7  April,
 1971  was  convened  only  to  discuss  the  price
 policy  for  Rabi  foodgrains  for  the  1974-72
 season.  The  points  raised  in  the  memora-
 ndum  were  not  included  in  the  agenda  for
 the  conference.  However,  the  Chief  Minister
 of  Maharashtra  did  raise  the  question  of
 removal  of  restriction  on  the  movement  of
 wheat  and  wheat  products  to  and  from  the
 Statutorily  rationed  areas  in  Maharashtra.

 SrAl  EMENI

 Domands  in  the  memorandum  made  by
 the  federation  of  All  India  Foodgrain
 Dealers,  Association  to  the  Chief  Ministers
 of  States  on  the  occasion  of  their  confer-
 ence  at  New  Dethi  on  7th  April,  1971,

 (l)  The  restrictions  on  the  move-
 ment  of  coarse  grains  should  be  withdrawn
 in  those  States  where  they  still  exist.

 (2)  The  system  of  monopoly  pro-
 curement  of  Jowar  in  Maharashtra  should
 be  discontinued.

 (3)  Statutory  rationing  should  be
 abolished  in  Bombay,  Calcutta  and  the
 Asansol-Durgapur  industrial  complex.

 (4)  The  restrictions  on  the  move-
 ment  of  rice  should  be  withdrawn.  If  this
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 cannot  be  done  then  the  country  should  be
 divided  in  to  four  broad  Rice  Zones.

 Frequent  Increase  in  The  Price
 of  Vanaspati  Ol

 *864.  SHRI  PHOOL  CHAND  VERMA  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 a)  whether  the  price  of  vanaspati  oil
 had  been  increased  for  a  number  of  times
 during  the  last  three  years;  and

 (b)  if  so,  the  seasons  for  such  frequent Increase  in  the  prices  and  the  effect  of
 buffer  stock  of  vegetable  oils  on  the  prices of  vanaspati  oil  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  During  the  last
 three  years  the  prices  of  vanaspati were  on  an  average,  _  increased 4  to  5  times  per  year  in  the  different
 Zones.  During  the  same  period  they  were
 also  lowered  3  to  4  times  per  year  in  the
 different  zones,

 (b)  These  price  revisions  were  necessi- tated  by  the  fluctuations  in  the  cost  of
 indigenous  oils  used  in  the  manufacture  of
 vanaspati  and  the  permitted  level  of  usage
 of  cheaper  imported  oils.  There  is  no
 Proposal  at  present  for  creating  a  buffer
 stock  of  vegetable  oils,

 Procurement  of  Items  from
 Indian  Manufacturers

 *865.  SHRI  RAJDEO  SINGH  :  Will
 the  Minister  of  SUPPLY  be  pleased  to
 State  :

 (a)  whether  Government  have  explored
 all  the  possibitities  of  procuring  the  largest
 number  of  items  from  the  Indian  Manu-
 facturers;  and
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 (8)  if  so,  the  reasons  why  it  has  become

 necessary  to  cross-mandate  indents  to  the

 I.8.M.  London/Washington  for  27,638

 items  when  these  itmes  could  have  been

 produced  indigenously  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 PD.  R.  CHAVAN)  :  (a)  The  Government  are

 constantly  exploring  the  possibilities  of  pro-

 curing  the  largest  number  of  items  from
 the  Indian  manufacturers,  and  import  is

 resorted  to  only  where  it  is  inescapable.

 (b)  [tems  to  be  imported  have  first  to

 be  cleared  by  the  Directorate  General  of

 Technical  Development  from  the  indigenous
 angle.  Out  of  the  27,638  items  indents  for
 which  were  cross-mandated  to  J.  S.  M.
 London;  Washington,  26,080  items  consti-
 tuted  spare  parts  for  the  machinery  and

 equipment  which  were  originally  obtained
 from  abroad,  and  1,558  items  included

 machinery  and  other  stores  which  were  not
 available  indigenously.

 Closure  of  coke  oven  Batteries  in  Indian
 fron  and  Steel  Works,  Burnpore

 866,  SHRI  INDRAJIT  GUPTA  :  Will
 the  Minister  of  STEEL  AND  MINES  be

 pleased  to  state  :

 (a)  whether  two  Coke  Oven  Batteries
 (Nos.  5  and  6)  have  been  lying  closed  at  the
 Indian  Iron  and  Stcel  Works,  Burnpore,
 since  1967;

 (b)  the  reasons  for  this  prolonged
 closure;

 (c)  whether  Indian  Iron  and  Steel  Co.
 is  purchasing  its  coke  requirements  from
 outside  sources;

 (d)  the  reasons  why  the  closed  Batte-
 ries  are  not  being  recommissioned  after

 necessary  repairs;  and

 (e)  whether  the  management  has  deci-
 ded  to  declare  the  workers  of  the  closed
 Batteries  as  surplus?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM)  :  (a)  to  (ce).  M/s  Indian  Iron
 and  Steel  Works  have  reported  that  their
 two  coke  oven  batterics  Nos.  5  and  6  are  4
 and  31  years  old  respectively  and  that  these
 batteries  have  been  put  out  of  operation
 since  November,  1967  as  at  that  time,  the
 stock  of  furnance  coke  was  very  high  and
 the  stocking  space  was  saturated  due  to
 there  bejng  no  outlet.

 These  batteries  have  not  as  yet  been  re-

 commissioned  due  to  their  age.  The  entire
 coke  requirements  of  the  blast  furnaces
 are  being  met  from  the  other  three  coke

 oven  batleries  in  operation.  The  workers

 of  batteries  Nos.  5  &  6  have  been  absorbed

 in  other  units.  Indian  Iron  and  Steel

 Works  are  not  purchasing  coke  from  out-

 side  sources.

 Physical  and  Financial  Targets  for  Coope-
 rative  Joint  Farming  during  Fourth  Plan

 *867.  SHRI  _B.  S.  MURTHY  :  Will

 the  Minister  of  AGRICULTURE  be  pleased

 to  state  :

 (a)  the  physical  and  financial  targets  for

 cooperative  joint  farming  during  the  Fourth

 Plan  period;

 (b)  the  achievements  so  far  made;  and

 (c)  the  extent  to  which  the  scheme  has
 been  helpful  to  promise  full  employment  in

 areas  covered  by  it  ?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  No  target
 has  been  set  for  organisation  of  coope-
 rative  joint  farming  societies  in  the

 country  during  the  Fourth  Plan  Period.  The

 emphasis  in  the  Fourth  Five  Year  Plan  is

 on  revitalisation  of  existing  weak  coopera-
 tive  farming  societies.  New  societies  are  to

 be  organised  only  in  compact  areas  if  they

 have  potential  for  growth.
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 (b)  There  were  5277  joint  farming  co-

 operative  societies  in  the  country  on  30th
 June,  1969.  The  total  area  under  cultiva-
 tion  by  these  societies  was  I.79  lakb  hec-

 tares  and  the  total  value  of  produce  raised

 by  these  cooperatives  during  1968-69,  was

 Rs.  6°59  crores.

 (c)  The  total  membership  of  the  joint

 farming  societies  as  on  30th  June,  4969  was

 .39  lakhs;  of  these,  0.88  lakh  were  work-

 ing  members  including  0.54  lakh  members

 who  were  employed  full-time  in  the  field

 operations.

 Non-Lifting  of  Wheat  by  Food

 Corporation  of  India  from

 Mandis  in  Uttar  Pradesh

 *868,  SHRI  RAM  SEWAK

 CHOWDHURY  :  Will  the  Minister  of

 AGRICULTURE  be  pleascd  to  state  :

 (a)  whether  there  were  heavy  arrivals
 of  wheat  stocks  in  the  Mandis  of  Uttar

 Pradesh  Mm  the  month  of  May,  4974  and

 that  there  was  no  off-take  of  the  commo-

 dity  by  the  Regional  Manager,  Food  Cor-

 poration  of  India,  Lucknow;

 (b)  if  so,  whether  the  farmers  of  Uttar
 Pradesh  could  not  get  the  benefit  of  Price

 Support  Schemc  suponsored  by  Govern-
 ment  of  India;  and

 (c)  the  action  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  P.  SHINDE)  :  (a)  to  (c).  It
 is  afact  that  there  were  heavy  and  unpre-
 cedented  arrivals  of  wheat  in  the  mandis  of
 Uttar  Pradesh  in  May,  1971.  The
 massive  arrivals  did  initially  up  set  the

 arrangements  that  were  made  for  procure-
 ment  and  led  to  difficulties  like  congestion
 in  the  mandis,  shortege  of  gunnies,  etc.
 The  problems  were  reviewed  at  the  highest
 level  and  immediate  steps  were  taken  to

 remedy  the  situation.
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 2.  The  administrative  machinery  of  the
 corporation  in  Uttar  Pradesh  was  suitably
 strengthened  by  posting  additional]  staff.
 Arrangements  were  made  for  rushing  gunnies
 and  availability  of  funds.  To  supplement
 rail  movement  from  Western  Uttar
 Pradesh,  arrangements  were  also  made  for

 long  distance  movement  by  road  from  pro-
 curement  areas  to  the  depots  to  relieve

 congestion  in  the  markets.  Closer  coordi-
 nation  was  established  with  the  agencies  of
 the  State  Government.  Popular  commi-
 ttees  were  established  under  the  chairman-

 ship  of  Collector  to  coordinate  the  procure-
 ment  operations.  To  relieve  the  distress  of
 the  farmer  due  to  damage  caused  to  wheat

 by  untimely  and  unseasonal  rains,  speci-
 fications  were  promoptly  and  appropriately
 relaxed.  Purchases  of  rain  affected  wheat
 were  also  immediately  commenced.  Conse-

 quently  the  Corporation  was  able  to  pur-
 chase  nearly  381,000  tonnes  of  wheat

 during  May,  497  against  {,I4,000  tonnes
 for  the  corresponding  period  during  last

 year.  During  the  month  of  June,  the  pro-
 curement  operations  are  still  continuing
 and  already  about  8  lakh  tonnes  of  food-

 grains  have  been  procured  against  the  ori-

 ginal  target  of  6,50,000  tonnes  set  by  the

 Agricultural  Prices  Commission.  The  price
 support  procurement  operations  by  the

 F.C.  .  assisted  by  the  cooperatives  has

 been,  by  and  large,  successful  in  protecting
 the  interests  of  the  farmers.

 Increase  in  price  of  Steel

 +869,  SHRI  P.  GANGA  REDDY  :

 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state  :

 (a)  whether  the  Hindustan  Steel  Ltd.,

 has  requested  Government  to  increase  the

 prices  of  Steel;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  (a)  No,  Sir.
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 (9)  and  (०)  Do  not  arise.

 Deposits  of  Asbestos  in  Tamil  Nada
 and  Mysore

 *870.  SHRI  BHUVARAHAN  :  Will

 the  Minister  of  STEEL  AND  MINES  be

 pleased  to  state  :

 (a)  whether  rich  deposits  of  ore  like

 asbestos  have  been  found  in  Thimbam

 forests  lying  between  Tamil  ‘Nadu  and

 Mysore  States,  according  to  4  past  survey
 made  by  some  experts;

 (b)  whether  this  survey  report  has  been

 studied;  and

 (c)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  MOHAN  KUMARA-

 MANGALAM)  :  (ay  No.  Sit.  No  deposits
 of  asbestos  in  the  Thimbam  forests  of

 Tamil  Nadu  have  been  reported.

 (bo)  and  (c)  Do  not  arise.

 [ransfer  of  Ownership  of  Houses  and

 Shops  to  Delhi  Municipal  Corpora-
 tion/D.D.A.  by  Rehabilitation

 Ministry

 3565.  SHRI  JADEJA:  Will  the  Mini-

 ster  of  LABOUR  AND  REHABILITA-
 TION  be  picased  to  state  :

 (a)  whether  Government  are  consider-

 ing  to  transfer  the  ownership  of  houses  and

 shops  which  have  been  handed  over  by  the
 Rehabilitation  Ministry  to  Delhi  Municipal]
 Corporation  or  Delhi  Development  Autho-
 rity;  and

 (b)  if  so,  the  mode  of  recovery  of  the
 cost  of  the  said  property  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  (a)  and  (b).  The  only  pro.
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 perty,  the  transfer  of  ownership
 of  which  to  the  Corporation  is  under
 the  consideration  of  the  Department
 of  Rehabilitation,  is  the  superstructure
 in  the  Lajpat  Rai  Market.  The  mode

 of  recovery  of  the  cost  isalso  being
 considered  alongwith  the  question  of  trans-
 fer  of  ownership.

 Evaluation  of  Rural  Manpower  Progr-
 amme  conducted  by  Programme

 Evaluation  Organisation

 3566.  SHRI  TEJA  SINGH
 SWATANTRA  :  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  any  evaluation  of  Rural
 Manpower  Programmes  was  conducted
 by  Programme  Evaluation  Organisation
 in  1967;

 (b)  if  so,  its  main  features;  and

 (०)  whether  the  said  evaluation  helped
 the  Government  to  reconsider  the  planning
 and  if  so,  the  result  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.

 (c)  The  findings  contained  in  the
 report  of  the  Programme  Evaluation
 Organisation  have  been  taken  into  con-
 sideration  in  formulating  the  rural  employ-
 ment  programmes  during  the  Fourth  plan
 such  as  Rural  Works  Programme  and
 Crash  Scheme  for  Rural  Employment.

 Statement

 dL  As  against  the  Third  Plan  outlay
 of  Rs.  50.00  crores,  a  sum  of  Rs,  9  crores
 only  was  made  available  to  the  Rural
 Manpower  Programme.  As  a  result,  the
 State  Governments  could  not  plan  and
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 service  the  projects  systematically,  The

 magnitude  of  the  programme  to  be  taken
 up  over  a  period  of  time,  should  be  clearly
 known  to  the  State  Government  so  that
 they  are  in  a  position  to  plan  and  imple-
 ment  the  programme  effectively.

 2.  Selection  of  certaim  areas  did  not
 seem  to  satisfy  the  selection  criteria,  In
 States  like  Madras,  Kerala,  Andhra
 Pradesh,  Gujarat  and  Rajasthan  though
 productive  schemes  predominated,  the
 selection  of  the  schemes  had  been  made

 sometimes  without  taking  adequate  note
 of  the  possibilities  of  their  implementa-
 tion.  Progress  of  some  of  the  minor

 irrigation  schemes  was  hampored  in  some
 States  cither  because  enough  thought  had
 noi  been  given  to  their  immediate  feasibi-
 lity  or  because  of  the  rigidity  of
 administrative  procedures.  Lack  of  proper
 coordination  and  active  —  participation
 among  the  concerned  technical  depart-
 ments  was  another  problem  noticed  in
 some  areas.

 3,  Association  of  Panchayats  in  most
 of  the  areas  was  reported  to  be  satisfactory
 as  far  aS  execution  and  supervision  of
 the  schemes  were  concerned.  However,
 their  association  in  planning  and  seleciion
 of  schemes  was  reported  only  from  Babul-

 gaon  (Maharashtra),  Kunihar  (Wimachal
 Pradesh),  Dharamgarh  (Orissa)  and
 Gannavaram  (Andhra  Pradesh).

 4.  The  role  assigned  for  the  Labour
 Cooperatives  in  the  Programme  has  some-
 how  not  emerged  satisfactorily.  Either
 they  had  not  been  organised  at  all  or  where
 they  had  been  organised  no  rural  works
 programme  was  done  through  them.  In
 view  of  their  dubious  efficacy,  it  will  be
 advisable  to  go  slow  in  organising  new
 Jabour  cooperatives.  At  any  rate,  there
 should  be  considerable  flexibility  with
 respect  to  the  role  of  these  institutions.

 JULY  !,  97]  Written  Answers  36

 5.  Data  collected  from  selected  labourers
 showed  and  average  employment  on  the
 project  for  33  days  during  July,  496  to

 April.  1962,  and  32  days  during  1963.
 During  1962,  this  average  was  still  lower,
 i.¢.,  {7  days.  Ifthe  tempo  of  work  and
 creation  of  employment  in  the  project
 area  are  to  be  systematically  built  up,
 administrative  and  executive  methods  and
 procedures  will  need  considerable  modifica-
 tion  and  streamlining.  Decentralisation  of
 authority,  change  in  the  methods,  manuals
 and  procedure  are  other  pre-requisites  for
 successful  planning  and  implementation.

 6.  Selection  of  areas  to  be  covered  by
 the  programme  should  be  based  on
 regular  survey  of  unemployment  and
 under-employment.  This  survey  should
 furnish  details  regarding  the  periods  of
 extreme  unemployment  and  under-emplov-
 ment  and  the  execution  of  the  works
 programme  should  be  timed  accordingly.
 Foi  areas  so  selected  »  master  plan  of
 works  should  be  drawn  up.  This  niaster  plan
 should  be  all  comprehensive  and  sts  scope
 should  not  be  restricted  by  considerations
 of  rural  manpower  projects  alone  and  the
 funds  flowing  under  it.  The  plan  of  works
 could  be  from  the  area  development  angle.
 Formulation  of  master  plan  would  obviate
 the  problem  of  piece-meal  technical
 sanctions  and  secondly,  it  witl  dovetail
 the  schemes  taken  up  under  Rural  Man-
 power  Programme  with  other  programmes.

 7.  About  3  to37  per  vent  of  the  selected
 labourers  were  cultivators  and  about  32  to
 44  per  cent  agricultural  labourers.

 8.  Majority  of  the  selected  labourers
 had  come  from  villages  located  within
 two  miles  of  the  work-site.  Majority  of
 the  labourers  returned  to  their  village  after
 the  day’s  work  in  the  project,  However,
 some  labourers  stayed  either  on  the  work
 site  itself  or  a  nearby  village  other  than
 the  village  of  their  residence.  It  is  found
 that  the  location  of  selected  work-asftes
 was  quite  suitable.
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 9,  ह 00  oyment  was  mainly  provided  to
 the  selected  labourers  through  outside’

 project  sources  and  this  was  true  of  the}
 reference  period  as  a  whole  as  well  as

 separately  for  busy  and  slack  periods.  The
 rural  works  programme  has  hardly  lived

 upto  the  expectation  of  providing  about
 i00  mandays  of  employment  per  labourer.
 The  position  in  this  respect  does  not
 seem  to  have  improved  over  the  years.

 10.  About  64  per  cent  of  the  selected
 labourers  had  come  to  work  on  the  project
 because  no  other  work  was  available  About
 If  per  cent  had  perferred  the  project  work
 because  of  wage  considerations  while
 another  है  per  cent  felt  that  the  payment
 of  wages  was  comparatively  regular  on
 these  projects  as  compared  te  the  work
 outside  Location  of  projects  was  found  to
 be  the  other  important  reason  advanced
 by  8  per  cent  of  the  selected  respondents

 Working  of  National  Seeds  Corporation

 3568.  SHRI  ROBIN  KAKOTY  :  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  total  quantity  of  seeds  sold  by
 the  National  Seeds  Corporation  of
 India  during  1969  and  1970,  year-
 wise,  and  State-wise  and  profit  or
 Joss  made  by  it  in  the  said  vears:

 (b)  the  total  subsidy,  grant  or  loan,
 granted  by  the  Central  Government
 to  cover  any  loss  incurred  by  the
 Corporation  during  the  last  three
 years,  year-wise;

 (c)  the  number  of  seeds  farms  under
 direct  management  of  the  Corpora-
 tion,  State-wise:

 (9)  the  total  production  of  seeds  by
 these  farms  in  969  and  970,  year-
 wise;  and

 (e)  the  loss  or  profit  made  by  these
 farms  in  969  and  1970,  year-wise  °
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 National  Seeds  Corporation  sold  77,600
 quintals  of  certified  seeds  worth  Rs.
 2,$2.78,125  and  14,696  quintals  of  founda-
 tion  seeds  of  the  value  of  Rs.  43,59,667
 in  the  year  1969-70,  The  working  year  of
 the  Corporation  is  from  Ist  June  to  3ist
 May.  For  the  period  !st  June,}970  to  the
 3lst  May,  1971,  the  accounts  of  the  Cor-

 poration  have  not  yet  been  audited.  How-
 ever,  it  is  estimated  that  total  quantity  of
 certified  seed  sold  during  the  year  would
 be  nearly  |  lakh  quintals  and  the  sale

 price  realised  would  be  about  Rs.  350
 lakhs.  The  Corporation  has  also  sold  app-
 roximately  16,418  quintals  of  foundation
 seeds  worth  Rs.  58  lakhs.  The  informa-
 tion  of  the  quantity  of  seeds  sold  State-
 wise  is  not  available  as  the  seeds  are  sold
 from  the  Regional  Offices  and  each  region
 covers  more  than  one  State  There  is  also
 Central  sale  point  at)  Delhi  from  where
 seeds  are  sold  to  farmers  all  over  the

 country.  The  National  Seeds  Corporation
 suffered  a  Joss  of  Rs.  25,05,447  in  the

 year  1968-69.  and  made  a  profit  of  Rs.

 26,370  in  1969-70.

 (b)  No  subsidy,  or  grant  or  loan  has
 been  given  by  the  Government  of  India
 to  cover  any  loss  incurred  by  the  Corpo-
 sation  during  the  last  three  years,  The
 Corporation  suffered  a  loss  only  in  the
 year  1968-69,  during  the  last  three  years
 ending  1969-70,

 (०)  The  National  Seeds  Corporation
 has  three  seed  farms  under  direct  manage-
 ment,  as  detailed  below:--

 I,  Hempur  Uttar  Pradesh

 2.  Nandikotkur  Andhra  Pradesh

 3.  Yamunanagar  Haryana

 (d)  The  Corporation  produced  the
 following  quantities  of  seeds  in  the  three
 farms  as  given  undcr:--
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 (in  quintals)

 1969-70,  1970-71

 i,  Hempur  6,129.73  7,926.79

 2.  Nandikotkur  1,198.27,  694.90

 3,  Yamunanagar  3,527.17

 The  Yamunanagar  farm  came  _  into
 existence  only  during  kharif  1970,

 (e)  The  farms  incurred  a  loss  of  Rs.
 3,73,724.30  in  the  year  1968-69  and  made
 a  profit  of  Rs.  5,36,8I8.02  in  the  year
 1969-70,  The  accounts  of  the  Corporation
 inculding  the  accounts  of  the  farms  for
 the  year  1970-71  arc  at  present  being
 audited,

 Seed  Farms  Established  with  Foreign
 Collaboration

 3569.  SHRI  ROBIN  KAKOTY  :  will
 the  Minister  of  Agriculture  be  pleased  to
 state  the  number  of  seed  farms  establi-
 shed  in  India  State-wise  with  foreign
 Collaboration  and  grant  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  The  State
 Farms  Corporation  of  India  has  establi-
 shed  6  Central  State  Farms  with  equip-
 ment  supplied  by  the  Soviet  Union  either
 as  gift  or  on  commercial  terms.  Two
 farms  are  located  in  Rajasthan  and  one
 each  in  Haryana,  Mysore,  Orissa  and
 Kerala.  There  is  proposal  to  set  up  a
 farm  in  Punjab  also.  These  farms  have
 been  established  to  produce  seeds.  Infor-
 mation  on  other  farms  established  in  the
 States  with  foreign  collaboration  is  being
 Coflected  and  will  be  placed  on  the
 Table  of  the  House.
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 Request  from  Assam  Government
 for  allotment  of  Rice

 3570.  SHRI  ROBIN  KAKOTY:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Assam  Government  have
 requested  the  Central  Government  for  allot-
 ment  of  rice  to  meet  the  present  food
 situation  in  Assam;  and

 (b)  the  quantity  (Tonnage)  asked  for  by
 the  State  Government  and  the  quantity
 (Tonnes)  allotted  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  Sir.

 (b)  Earlier,  the  Government  of  Assam
 made  an  assessment  of  their  requirements
 of  rice  and  on  the  basis  of  this  assessment
 it  was  indicated  that  they  would  require
 about  75,000  tonnes  of  rice  from  the
 Central  Pool  for  the  entire  year  1971.  The
 actual  quantities  required  will  be  indicated
 by  that  Government  as  and  when  needed.
 So  far  the  State  Government  asked  for  an
 allotmnet  of  27,000  tonnes  of  rice  and  the
 same  has  been  allotted.

 Loss  or  Profit  by  Food  Corporation
 of  India

 ‘3571,  SHRI  ROBIN  KAKOTY  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  the  total  amount  of  [oss  or  profit
 made  by  Food  Corporation  of  India  during
 the  last  one  year,  State-wise;

 (b)  the  subsidy,  grant  or  loan,  made  by
 the  Central  Government  to  cover  the  loss,
 if  any,  incurred  during  the  above  period
 State-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  :  (a)  The  trad-
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 ing  results  of  the  Corporation  are  compiled
 on  all-India  basis  in  respect  of  all  transac-
 tions  and  not  on  State-wise  basis  since  by
 the  very  nature  of  operation  of  the  Corpo-
 ration,  purchases  and  sales  transactions  are
 mostly  inter-State.  The  final  accounts  of  the

 Corporation  for  the  year  1970-71  have  not

 yet  been  finalised  but  according  to  the

 provisional  accounts,  the  Corporation
 expects  a  gross  profit  of  Rs.  1.47  crores.

 (b)  No  grant  or  loan  is  gvien  to  the

 Corporation  to  cover  losses.  However,  the
 net  loss  incurred  by  the  Corporation  in
 the  procurement,  storage  and  distribution
 of  foodgrains  on  Central  account  is  to  be
 reimbursed  by  Government  every  year.
 For  the  year,  1970-71,  the  estimated  loss
 an  Central  account  is  Rs.  8.52  crores

 against  which  Rs.  Scrores  has  been  paid
 provisionally  so  far  an‘  this  is  subject  to
 final  adjustment  on  receipt  of  audited
 account  for  the  year.

 Term  of  Appointment  of  Auctioneers
 in  D.  G.  8.  and  D.

 3572.  SHRI  P.  L.  BARUPAL  :  Will  the
 Minister  of  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  term  of  appointment
 of  auctioneers  by  the  D.G.S.&  D.  for
 the  yoar  1969-71,  expired  in  March,  1971;

 (b)  if  so,  whether  new  auctioneers  were
 appointed  after  March,  97]  ;

 (c)  if  not,  the  reasons  for  the  continu-
 ance  of  the  old  auctioneers  beyond  the  term
 of  their  appointment  ;

 (9)  whether  according  to  the  established
 Practice  the  period  of  auctioneering  contract
 is  invariably  two  years  ;  and

 (e)  if  so,  the  reasons  for  reducing  the
 said  period  for  the  years  1971-73  to  Ii
 years  9
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 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN):  (a)  Yes.

 (b)  No.

 (c)  The  sales  tax  clause  to  be  incorpo-
 rated  in  the  auctioneering  agreement  for
 the  new  term  required  revision  because  of
 different  rulings  on  the  collection  of  tax  on
 sale  of  Government  surplus  stores  through
 auctioneers.  For  the  reason  inter  alia  that
 the  finalization  of  the  clause  was  taking
 time,  it  was  decided  to  extend  the  current
 auctioneering  agreement  upto  30th  Sept.,
 97).

 (d)  The  auctioneering  agreement  is  nor-
 mally  for  a  period  of  two  years,  but  the
 Government  have  the  right  to  increase  or
 decrease  that  period.

 (९)  The  currency  of  the  auctioneering
 agreement  generally  expires  with  the
 financial  year.  In  line  with  this  practice,
 the  agreement  for  97I-73  will  also  conclude
 on  3lst  March,  1973,  thus  limiting  the
 currency  of  the  agreement  to  about  I}
 years,

 Appointment  of  Auctioneers  in  D.  6.  5.
 and  D.

 3573.  SHRI  7.  L.  BARUPAL.  :  Will  the
 Minister  of  SUPPLY  be  pleased  to  state  :

 (a)  the  number  of  auctioneers  appointed
 by  the  D.G.S.  &  D.  in  the  Central  Region
 during  the  years  1965-67,  1967-69  and
 1969-71;

 (b)  whether  it  has  been  announced  that
 the  number  of  anctioneers  to  be  appointed
 during  the  years  1971-73  will  be  six  in
 number  as  against  the  usual  number  of  ten
 auctioneers  ;  and

 (c)  if  so,  whether  the  quantum  of  the
 auction  work  in  the  Department  has
 decreased  proportionately  and  if  not.  the
 reasons  for  this  decrease?
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 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN)  :  (ay  The  number  of
 auctioneers  appointed  by  the  D.G.S.
 &  D.  in  the  Central  Region  has  been
 as  follows  :

 1965-67  0

 (The  contract  was  for
 1964-66  and  was  extended
 by  one  year)

 1967-69  40

 1969-7),  8

 (b)  Yes,  subject  to  the  provision  that

 the  number  of  auctioneers  may  be  increased
 or  decreased  depending  upon  the  volume
 of  work.

 (c)  It  is  considered  atl  present  that  the
 work  can  be  satisfactorily  carried  on  with
 six  auctioneers.

 Pre-Requisites  for  Appointment  of
 Aactioneers  in  D  G.S.  &  D.

 3574.  SHRI  P.  L.  BARUPAL  :  Will
 the  Minister  of  SUPPLY  be  pleased  to
 State  :

 (a)  the  essential  pre-requisites  for  the

 appointment  of  auctioneers  in  the  D.G.S.

 <  D.

 (b)  whether  these  rules  have  becn  strictly
 followed  during  the  last  three  years;  and

 (c)  if  not,  the  reasons  for  relaxation  of
 these  rules  and  the  particulars  of  cases
 where  these  rules  relaxed  ?

 THE  MINISTER  OF  SUPPLY

 (SHRI  D.  R.  CHAYAN):  (a)  For
 appointment  as  auctioneer  in  the  DGS&D,
 the  auctioneer  should  :

 JULY  1,  973  Written  Answers  64

 (i)  provide  adequate  proof  in  support
 of  previous  experience  as  auctioneer:

 (ii)  be  of  sound  financial  position,  to
 handle  the  Government  money;

 (ii)  have  a  valid  Income-tax  Clearance
 Certificate;

 (iv)  have  a  Police  Report  for  satisfactory
 cunduct;  and

 (v)  offer  competitive  rates  of  commi-
 sston.

 (0)  Yes.  Each  appointment  is  made  on
 the  merits  of  the  case.

 qed  Does  not  arse.

 Industry-Wise  Per  Capita  Income  of
 Workers

 3575.  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  LABOUR  AND
 REHABILIFATION  be  pleascd  to  state:

 (a)  the  State-wisc  and  industry-wise  per
 capita  annual  earnings  of  workers  drawing
 less  than  Rs.  200  and  less  than  Rs.  400  per
 month,  year-wise  from  968  to  1970,  and

 (b)  the  share  of  basic  wages  and  dear-
 nesy  allowances,  and  other  emoluments  in
 the  total  earnings,  State-wise  and  industrs
 wise,  during  the  same  periods  ?

 THE  MINISTER  OF  LABOUR  AND
 RFHABILITATION  (SHRI  R.  K.  KHA-
 DIL  KAR):  (a)  and  (b).  The  available  infor-
 mation  is  given  in  the  statements  for
 the  years  968  and  1969,  Similar  statis-
 tics  for  the  year  4970  are  not  yel
 available.  The  information  —_  relaics
 to  State-wise  and  industry-wise  per
 cupita  carnings  and  the  components  vl

 such  earnings,  of  workers  in  manufactus  ing

 industries  drawing  less  than  Rs.  400/-  pei

 month  which  are  currently  covered  by  the

 Payment  of  Wages  Act,  1936.  Separate
 information  relating  to  workers  drawing

 less  than  Rs.  200  per  month  is  not  available.
 Laid  on  the  table  of  the  House  [Placed

 in  library.  See  No,  LT-568/7!}
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 Collaboration  of  Aerial  Wing  of  Geolo-

 gical  Survey  of  India  with  a  French  Firm

 3576.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  STEEL

 AND  MINES  be  pleased  to  state  :

 (a)  whether  Aerial  wing  of  the  Geologi-
 cal  Survey  of  India  has  entered  into

 collaboration  with  a  French  firm  to  carry
 out  potential  ore  bearing  areas  of  Mysore,
 Madhya  Pradesh,  Maharashtra,  East

 Gujarat  and  South  Rajasthan;

 (b)  if  so,  the  estimated  cost  of  this

 project;  and

 (c)  the  time  by  which  this  project  would
 he  completed?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM):  (a)  Yes,  Sir.  A  contract  for  con-

 ducting  an  aerial  survey  of  certain  parts  of
 the  country  for  locating  potential  ore  bearing
 areas  has  been  signed  by  the  Government
 of  India  with  a  French  Government  orga-
 nisation,  viz.  BRGM  (BUREAU  DE
 RECHERCHES  GEOLOGIQUES  AND

 MINIERES),  Paris.  Under  this  Contract,
 the  French  organisation  is  expected  to
 cover  selected  arcas  of  80,000  sq.  krils.  in

 Rajasthan,  Gujarat,  Madhya  Pradesh,
 Maharashtran  Mysore.

 (b)  The  cost  of  this  project  would  be  FF

 11,583,000  (Rs.  1,56,37,050),  of  which  the
 Government  of  India  will  pay  FF  9,802,650
 (Rs.  ,32,33,577.50)  in  French  errency
 and  the  balance  amount  of  FF  ,9780,350
 (Rs.  24,03,472.50)  in  equivalent  Inaian
 Rupees,

 (c)  The  project  is  scheduled  to  be
 completed  by  the  end  of  1973.  The  dura-
 tion  of  the  Contract  is  estimated  at  38
 months  commencing  from  (24-9-1970.

 Sale  of  Tractors  in  Biackmarket

 3577,  SHRI  GANGA  REDDY  :  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state  :
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 (a)  whether  Government  are  aware  that
 most  of  the  tractors  are  sold  at  a  higher
 price  in  blackmarket  and  they  are  sent  to
 other  States  from  the  State  to  which  these
 are  allocated;  and

 (b)  if  so,  the  measures  taken  to  check
 such  sales?

 THE  MINISTER  OF  STATE  IN  THE
 MINISiIRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  It
 has  cometo  the  notice  of  Govern-
 ment  that  in  certain  cases  tractors  sold  to
 farmers  in  some  States  are  being  resold  by
 them  in  blackmarket  to  purchasers  in  other
 States.

 (b)  With  a  view  to  eliminating  possible
 blackmarketing  in  tractors,  Government  is
 making  available  a  substantially  large
 number  of  imported  tractors  through  State
 owned  Agro-Industries  Corporations.
 Import  of  tractors  as  gift  from  Indian
 relations  living  abroad  has  also  been  allo-
 wed  with  a  view  to  eusing  the  supply
 position.  Ministry  of  Industrial  Develop-
 ment  are  taking  steps  to  step  up  and
 increase  indigenous  production  of  tractors.
 Besides,  Government  has  under  considera-
 tion  the  promulgation  of  a  Control  order
 on  sale  and  distribution  of  tractors.

 Construction  of  Bihar  Alloy  Steel
 Limited

 3578.  SHRI  ~HYAMNANDAN
 MISHRA  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  the  construction  schedule  of  the
 Bihar  Alloy  Stec]  Limited;  and

 (b)  the  progress  made  by  it  so  far?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN
 GALAM:  (a)  M/s  Bihar  Alloy  Steels  Limi-
 ted,  Ranchi  expect  to  complete  the  erection
 of  plant  and  machinery  of  their  alloy  steels
 project  at  Patratu,  Bihar  and  to  commission
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 it  by  the  middle  of  1973.  Regular  pro-
 duction  is  expected  to  start  by  third  quarter
 of  973,

 (b)  It  is  reported  by  the  sponsors  of  the
 scheme  that  :—

 (i)  consultancy  arrangements  and
 foreign  collaboration  were
 finalised  in  March,  1967;

 (ti)  order  for  the  necessary  machi-
 nery  are  in  the  process  of  being
 placed  on  indigenous  and
 foreign  suppliers;

 (iit)  necessary  finance  has  been
 arranged;

 (iv)  required  capital  35  fully  subs-
 cribed;

 (५)  land,  water  and  power  have
 been  arianged;

 (vt)  subsoil  and  foundation  mvesti-
 gations,  etc.  are  over;

 (vii)  contruction  of  plant  buil-

 dings  has  started.

 Assessment  of  Foodgrains  requirements
 for  Bangla  Desh  Refugees

 3579.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Munister  of  LAB-
 OUR  AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  Government  have  made  any
 assessment  of  the  requirements  of  food-
 grains  for  feeding  the  refugees  from  Bangla
 Desh;

 (b)  the  number  of  countries  who  have
 assured  the  Government  for  supply  of  food-
 grains  for  the  said  refugees;  and

 ()  whether  help  from  this  source  will
 fully  meet  the  requirements  and  if  not,  how
 Government  propose  to  meet  the  situa.-
 tion?

 JULY  is  97i  Written  Answers  68

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR)  :  (a)  Yes,  Sir.

 (b)  Offers  of  foodgrains  for  the  East
 Bengal  refugees  have  been  received  from
 the  Government  of  USA,  USSR,  UK,
 Japan,  Switzerland  and  six  member  States
 of  European  Economic  Community.

 (c)  The  assistance  offered  so  far  from
 these  sources  is  hardly  adequate  to  cover
 the  requirements  of  foodgrains  of  the
 refugee  population.  These  requirements,  at
 present,  aie  bemg  met  out  of  indigenous
 stocks.

 गोवध  पर  झ्रांशिक  प्रतिबन्ध  लगाने

 के  लिये  विधान  बनाना

 3580,  श्री  बी०  कार  शुक्ल  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  उन

 राज्यों  तथा  सच  राज्य  क्षेत्रों  के  नाम  क्या  है

 जिनमें  गौ  तथा  उनके  बछड़ों  के  बध  पर

 आशिक  प्रतिबन्ध  लगाने  के  लिए  भी  कभी

 तक  विधान  नहीं  बनाया  गया  है  और  इसके

 क्या  कारण  हैं।

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  शेर

 सिंह)  :  राज्य/संघ  राज्य  क्षेत्र,  जिन्होंने  ब

 तक  गौ  तथा  इसकी  संतति  के  वध  पर  प्रति-

 बन्ध  लगाने  के  लिए  कानून  नहीं  बनाए  हैं  :-

 क्रम  संख्या  राज्य

 I.  केरल  (नीचे  टिप्पणी  !  भी

 देखिये)
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 2.  हिमाचल  प्रदेश  (नीचे  टिप्पणी

 2  भी  देखिये)

 3.  नागालैंड

 क्रम  संख्या  संघ  राज्य  1. ह

 l.  लकादीव  द्वीप  समूह

 2,  गोवा,  दमन  तथा  दीव

 3,  त्रिपुरा  |  (नीचे  टिप्पणी  3

 4  मणिपुर  |  तथा  4  भी  देखिये  )

 5  पॉंडिचेरी

 गौवध  पर  प्रतिबन्ध  लगाना  राज्य  सर-

 कारों  के  अधिकार  क्षेत्र  में  आता  है।  केरल,

 नागालैंड,  लका दीव  तथा  गोवा,  दमन  तथा

 दीव  जैसे  राज्यों  में  आंशिक  प्रतिबन्ध  न

 लगाने  का  कारण  यह  है  कि  इन  राज्यों  में

 लोगों  की  गोवध  के  प्रति  कोई  आपत्ति  नहीं

 है  और  वे  इसे  सार्वजनिक  स्वास्थ्य  के  हित

 में  समझते  है  ।

 टिप्पणी

 (l)  यद्यपि  केरल  में  कोई  कानून  नहीं

 बनाया  गया  है,  तथापि  केरल  पंचायत

 (बूचड़खाने  तथा  मांस  स्टाल)  नियम,  1964

 के  भ्रनुसार  नियम  8  के  अन्तर्गत  गो  के  बध  के
 लिये  तब  तक  कोई  प्रमाण-पत्र  नहीं  दिया

 जाता  जब  तक  कि  जाँच  प्राधिकारी  कारण

 बताते  हुए  लिखित  में  यह  विचार  प्रकट  न  करे

 कि  (क)  पशु  को  वायु  L0  वर्ष  से  अधिक  है
 कौर  कार्य  करने  तथा  प्रजनन  के  भ्र योग्य  है

 अथवा  (ख)  धाव  या  विकृति  के  कारण

 पशु  कार्य  झयवा  प्रजनन  के  लिए  स्थायी  रूप
 से  विकलांग  है  t
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 (2)  हिमाचल  प्रदेश  में,  पंजाब  विधि

 भ्र धि नियम,  872  की  धारा  43  लागू  की

 गई  है,  जिसके  अनुसार  गौवंश  का  वध  नहीं

 किया  जा  सकता  बचतें  कि  राज्य  सरकार

 इसके  लिये,  सामान्य  रूप  से  या  किसी  विशेष

 उदाहरण  के  तौर  पर  समय-समय  पर  कानून

 बनाए  ।  हिमाचल  प्रदेश  सरकार  ने  भारत

 सरकार  को  सूचित  किया  है  कि  लोगों  के

 कामिक  विश्वास  ने  गो  की  रक्षा  की  है।

 हिमाचल  प्रदेश  सरकार  ने  कहा  हैं  कि  कानूनी
 रक्षा  प्रदान  करने  हेतु  हिमाचल  प्रदेश  में

 लागू  किये  गए  पंजाब  विधि  अधिनियम

 872  की  धारा  43  के  उपबन्ध  पर्याप्त  हैं।

 (3)  त्रिपुरा  में,  त्रिपुरा  के  महाराजा

 द्वारा  त्रिपुरा  युग  के  वर्ष  1296  में  जारी

 किए  गए  कार्यकारी  आदेश  के  अनुसार  गोवध

 पर  प्रतिबन्ध  है  t

 (4)  महिदपुर  में  गोवध  पर  प्रतिबन्ध

 लगाने  का  कोई  कानून  नहीं  है।  परन्तु
 19368  उस  समय  के  मणिपुर  दरबार

 द्वारा  जारी  किये  गये,  संकल्प  के  भ्रनुसरण  में

 मणिपुर  घाटी  में  पशुवध  नहीं  होता  |

 Expenditure  on  Evacuees  from  Bangla
 Desh

 3582.  SHRI  S.  C.  SAMANTA  :

 SHRI  SAMAR  GURHA  :

 SHRI  C.  JANARDHANAN  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  total  financial  burden  fallen

 upon  the  Government  of  India  due  to  the
 influx  of  evacuees  from  Bangla  Desh  in  the
 financial  year  97i-72;  and



 7!  Written  Answers

 (b)  the  sums  of  money  spent  during
 Ist  April,  97[  to  30  June,  4971  for  feeding
 and  making  all  other  arrangements  for  the
 evacuees  from  Bangla  Desh  and  from  which
 “account  head”  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADT-
 LKAR)  :  (a)  The  estimated  expenditure  for
 six  months  on  the  basis  of  six  million  refu-
 gees  is  likely  to  be  of  the  order  of  Rs.  300/-

 crores,  during  the  financial  year  1971-72.

 (b)  A  sum  of  Rs.  2085  lakhs  has  been
 sanctioned  as  on  account  advance  to  the
 border  States  (including  Bihar)  during  the
 months  of  April  to  June,  1971.  The  actual
 amount  spent  has  not  yet  been  calculated.

 Lift  Irrigation  Scheme  for  Hill  Areas  of
 Tripura

 3583.  SHRI  BIREN  DUTTA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State  :

 (a)  vhether  any  scheme  for  lift-irriga-
 tion  has  been  taken  up  by  the  Government
 of  Tripura  for  hill  areas  there;  and

 (b)  if  so,  the  amount  earmarked  for  the
 scheme  for  the  year  1970-71  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH):  (a)  and  (b).
 Material  is  being  collected  from  the
 Union  Terrie  Administration  and  wil]

 be  placed  on  the  Table  of  the  tha.

 समय  प्रदेश  में  लाखों  के  विकास  पर  व्यय

 3584.  श्री  गंगा  चरसा  दीक्षित  :  क्यां

 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  राष्ट्रीय  खनिज  विकास  निगम

 द्वारा  चौथी  योजना वधि  में  मध्य  प्रदेश  की
 खानों  के  वित्त  पर  कितना  व्यय  करने  का

 प्रस्ताव  है  ?
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 इस्पात  शौर  लान.  मंत्री  फी  मोहन

 कुसारसंगलम्‌)  :  बैलाडिला  में  वैलेटीकरण
 संयंत्र

 के  विकसित  को  सम्मिलित  करते  हुए
 खानों  के  विकास  पर  लगभग  47  करोड़

 रुपए  का  व्यय  उप गत  करना  प्रस्तावित  है।

 लघु  सिचाई  योजनायें  को  प्रोत्साहन  बेने

 के  लिये  केद्रीय  सहायता

 3585.  डा०  लक्ष्यों  नारायण  पड़े:

 क्या  कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  लघु  सिंचाई  योजनाकारों  को

 प्रोत्साहन  देने  तथा  उन्हें  अ्रध्तिक  प्रभावी

 तथा  उपयोगी  बनाने  के  लिए  सरकार  ने

 क्या  कार्यवाही  की  है  :

 ख्)  उक्त  योजना  के  अन्तर्गत  वर्ष

 1969-70  तथा  1970-7  में  प्रत्येक  राज्य

 को  पृथक-पृथक  कितनी  वित्तीय  सहायता

 अथवा  अनुदान  दिया  गया  ;  कौर

 (ग)  उक्त  योजना  को  किस  अभिकरण

 के  माध्यम  से  क्रियान्वित  करने  का  प्रस्ताव

 है  ?

 कृषि  मंत्रालय  में  राज्य  मंशी  ी  दोर

 सिंह)  :  (क)  लघु  सिंचाई  कार्यक्रम  को

 प्रोत्साहन  देने  भौर  उन्हें  भ्र धिक  प्रभावी  तथा

 उपयोगी  बनाने  के  लिए  सरकार  ने  जो  कदम

 उठाए  हैं  वे  निम्न  हैं  —

 (i)  राज्य  योजनाकारों  के  भ्रन्तगंत  लग

 सिचाई  के  लिए  धन  भ्रावंटन  को  प्राथमिकता

 देगा  :
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 (ii)  लघु  सिंचाई  तथा  कमा रड  क्षेत्र

 विकास  के  लिए  संख्यात्मक  एजेन्सियों

 से  अधिकाधिक  शभ्रतिरिक्त  वित्तीय

 संसाधनों  को  गतिशील  बनाना  ;

 (ii)  लघु  सतही  जल  सिंचाई  परि-

 योजनाधों  के  प्रायोजन  और  कार्ला-

 स्वप्न  में  अधिक  कुशलता  से  कार्य

 करना  ;

 (iv)  नलकूपों  तथा  बोर  कपों  की

 तिवा  ड्रिलिंग,  तथा  खुदाई  के  कों

 की  बोरिंग  ब्रोकर  जल  उठाव  के  लिए

 आधुनिक  पद्धतियों  को  शुरू  करना;

 (५)  विस्तृत  कार्यक्रमों  की  देखभाल  के

 लिए  राज्यों  में  तथा  बन्दर  में

 भूमिगत  जल  संस्थानों  को  सुदढ

 करना  ;

 (vi)  क्पों/नलकूपों  के  विद्युतीकरण  के

 लिए  विद्युतीकरण  कार्य-क्रम

 को  बढ़ाना  ;

 (vii)  और  अधिक  निश्चित  सिचाई

 प्रदान  करने  कौर  बहुद्देशीय

 फसल  को  प्रोत्साहित  करने  के

 लिए,  सतही  तथा  भूमिगत  जल  के

 संयुक्त  प्रयोग  को  प्रोत्साहित

 करना  ;

 (viii)  उपलब्ध  सिंचाई  जल  को  भली

 प्रकार  तथा  सामयिक रूप  से  उप-

 योग  में  लाने  के  लिए  कमांड  क्षेत्र

 के  विकास  कार्यक्रमों  को  शुरू

 करना  ।

 (ख)  भालू  पद्धति  के  अनुसार  केन्द्रीय

 सहायता  विधिक  योजना  के  लिए  एकमुश्त

 ऋणों  और  भ्रनुदानों  के  रूप  में  राज्य  सर-
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 कारों  को  समग्र  रूप  में  नीतू क्त  की  जाती है  ।

 यह  सहायता  किसी  विशेष  योजना  या  योजन

 हाथों  के  समूह  या  बिकास  के  शीर्षक  से

 सम्बन्धित  नहीं  होती  ।  इसे  ध्यान  में  रखते

 हुए,  लघु  सिचाई  योजनाओं  के  लिए  केन्द्रीय

 सहायता  का  पृथक  ब्यौरा  उपलब्ध  नहीं  है  !

 (ग)  लघु  सिंचाई  योजनायें  सामान्यतः

 कृषि,  सहकारिता,  सिंचाई  तथा  विद्युत,
 पंचायती  राज  शादी  विभागों  के  माध्यम  से

 राज्य  सरकारों  द्वारा  चलाई  जाती  हैं  |  इसके

 अतिरिक्त  बड़ी  संख्या  में  गैर-सरकारी  ठेके-

 दार,  कई  स्वैच्छिक  ऐजेन्सियां  तथा  राज्य

 कृषि  उद्योग  निगमों  भी  कुछ  राज्यों  में

 किसानो  को  करों  ज़ोर  नलकूपों  के  बोरिंग

 कौर  किलिंग  में  मरम्मत  सेवायें  प्रदान

 करते  है  ।

 Production  Consumption  and  Export
 of  Fruits  and  Vegetables  Preservation

 Industries

 3586.  SHRI  N.  K.  SINHA:

 SHRI  K.  M,  MADHIUKAR  ;

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  the  annual  production  of  the  fruit
 and  vegetable  preservation  industries  State-
 wise  in  India  for  the  years  1969-70  and
 1970-71;  and

 (b)  the  quantity  of  consumption  at
 home  and  export  during  this  period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  A  state-
 ment  showing  State-wise  prod  uction
 of  fruit  and  vegetable  products  by  units
 which  are  licensed  under  the  fruit
 Products  Order,  during  the  Calendar  year
 969  is  attached.  Figures  for  970  are  not
 yet  available.
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 (b)  During  1969,  12,830  tonnes  of  fruit
 and  vegetable  products  were  exported.  In-
 formation  on  the  quantity  consumed  in
 the  home  market  is  not  available,

 Statement
 Tonnes

 re)  Andhra  Pradesh  1,363

 (2)  Assam  48i

 (3)  Bihar  2

 (4)  Gujarat  489

 (5)  Haryana  1,041

 (6)  Jammu  &  Kashmir  592

 (7)  Kerala  2.554

 (8)  Madhya  Pradesh  76

 (9)  Maharashtra  2,50i

 (10)  Mysore  4,609

 (i)  Nagaland  4

 (12)  Orissa  56

 (13)  Punjab  2,752

 (14)  Rajasthan  02

 (i5)  Tamil  Nadu  1,446

 (16)  Uttar  Pradesh  9,236

 (17)  West  Bengal  3,941

 18)  Delhi  4,650

 (is)  Goa  230

 (20)  Himachal  Pradesh  74

 (21)  Manipur  17

 (22)  Tripura  74

 Total  45.400

 Seminar  on  Aluminium

 3587.  SHRI  P.  GANGADEs  :

 SHRI  RAMSHEKHAR  PRA-

 SAD  SINGH  :
 Will  the  Minister  of  STEEL  AND
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 MINES  be  pleased  to  state  ;

 (a)  the  subjects  discussed  at  the  two-
 day  Seminar  on  Aluminium  held  in  New
 Delhi  on  the  26th  May,  1971;

 (b)  the  number  of  experts  who  parti-
 cipated  in  the  Seminar;  and

 (c)  whether  the  recommendations  or
 views  expressed  in  (fie  Semmar  fiave  been
 examined  by  Government  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM):  (a)  and  (b).  At  the  two-day  Semi-
 nar  on  Aluminium  organised  by  Messrs.
 Hindustan  Aluminium  Corporation  Ltd.,
 on  26th  and  27th  May,  97l,  a  number  of
 papers  on  the  problems  of  the  industry
 and  the  uses  of  aluminium  in  defence,
 railways,  packaging,  architecture,  clectrical
 engineering,  etc.  were  read  and  discussed.
 While  a  number  of  representatives  from
 the  aluminium  producers  and  the  users
 attended  the  Seminar,  the  exact  number
 of  experts  who  participated  is  not  available

 (c)  The  recommendations  of  the
 Seminar  have  not  been  brought  to  the
 notice  of  the  Government  by  the  Sponsor

 Central  Grant  to  Cooperative  Societies
 of  Mysore

 3588.  SHRI  DHARMARAO  AFZAL-
 PURKAR  :  Will  the  Minister  =  of
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  amount  of  money  granted  to

 cooperative  societies  during  969-70  in  the
 State  of  Mysore;

 (b)  the  number  of  such  societies  m

 Mysore  and  how  many  out  of  them  are

 running  satisfactorily;  and

 (c)  the  number  of  cases  pending  for

 settlement  and  the  number  of  cases  settled
 and  how  much  time  it  will  take  to  settic

 them  ?
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 THE  DEPUTY  MINISTER  वार  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  to  (c).

 Necessary  information  is  being  collected

 and  on  collection  and  compilation  will  be

 laid  on  the  Table  of  the  House.

 Finance  from  International  Development
 Association  for  Minor-Irrigation  farm

 Mechanisation  and  Land
 Levelling

 3589.  SHRI  M.M.  HASHIM:  Will

 the  Minister  of  AGRICULTURE  be

 pleased  to  state  :

 (a)  whether  the  International  Develop-
 ment  Association  (IDA)  have  agieed  to

 finance  investment  in  minor  irrigation,
 farm  mechanisatiun  and  land  levelling

 projects  in  various  regions  of  the  country;

 (b)  if  so,  the  rate  of  interest  to  be

 charged  by  the  International  Development
 Association  and  the  period  of  repayment
 of  loans;

 (c)  whether  the  International  Develop-
 ment  Association  loans  cover  the  entire

 cost  of  these  projects,  if  not,  what  are  t  he
 other  sources;

 (d)  the  criterion  for  selecting  the  above

 regions  or  projects;  and

 (c)  whether  such  benefits  will  be  made

 available  also  in  othe:  parts  of  the

 country  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes  Sir.

 IDA  have  agreed  to  finance  investment  in

 minor  irrigation,  farm  mechanisation,  land

 jevelling  and  drainage  projects  in  the  States
 of  Gujarat,  Andhra  Pradesh,  Harayana  and

 Tamil  Nadu.  In  Punjab,  a  credit  project
 for  mechanisation  has  also  been  approved
 by  the  World  Bank.  Projects  for
 Maharashtra  and  Mysore  are  ready  for

 negotiations.
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 (b)  IDA  charges  no  interest.  There
 is  only  a  service  charge  of  3/4%.  The
 repayment  period  is  50  years  including  a
 grace  period  of  10  years.

 (०)  *‘No  Sir.  In  addition  to  the  bene-
 ficiaries  who  make  down  payments  in
 varying  proportions  depending  on  the
 purpose,  the  other  sources  are  :  Insti-
 tutional  agencies  like  Co-operative  Mort-
 gage  Banks,  Commercial  Banks,  Agricul-
 tural  Refinance  Corporation  and  the  State
 and  the  Central  Governments.

 (d)  and  (e).  No  criteria  are  laid  down
 in  advance  but  experience  of  the  appraisals
 on  projects  by  the  IDA  teams  has  shown
 that  questions  like  cost  benefit  ration  econo-
 mic  advantages,  feasibility,  agencies  for
 credit  and  recoveries  of  loans,  capacity  of
 the  implementing  machinery  etc,.  wegh
 with  the  IDA.  Proposals  received  from
 the  State  Governments  are  examined  by
 the  Government  of  India  in  consultation
 with  the  concerned  authorities  after  which
 inttial  proposals  are  made  to  the  IDA.

 Projects  under  Minor  Irrigation
 Scheme  in  Manipur

 3590.  SHRI  N.  TOMBI  SINGH  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  number  of  projects  under  the
 Minor  Irrigation  Scheme  taken  up  in
 Manipur  during  the  last  three  years;

 (b)  the  number  of  acres  likely  to  be
 benefited  by  these  projects;  and

 (c)  the  amount  spent  or  being  spent
 project-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISFRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  23  minor  irrigation
 schemes  have  also  been  taken  up  in
 Manipur  during  the  years  1969-70  and
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 1970-71  or  are  proposed  to  be  taken  up  {c)  A  statement  showing  the  amount
 during  1971-72.  Spent  project-wise  during  the  years  1969-70

 and  1970-71  and  the  amount  proposed  to
 (b)  9.5  thousand  hectares  are  likely

 to  be  benefited  by  these  projects  during
 be  spent  during  97i-72  is  given  in  the

 this  period.  attached  statement.

 STATEMENT

 Minor  Irrigation  Schemes  in  Manipur

 (Rs. in  lakhs)  _

 S.  No.  Name  of  Schemes  1969-70  970-7i  97i-72
 Actual  Anticipated  Pro

 io Expendi-  Expenditure  Out
 ture

 Q)  (2)  (3)  (4)  (5)

 l.  Lousipat  Drainage  Scheme  Part-I,  II
 and  पा,  0.23  0.20  0.40

 2.  Sana  Ichil  Thingle  Part  I  &  te  0.02  0.60  0.40

 3.  Itok  M.  I.  Scheme.  0.8  0.30  0.40

 4.  Sajaikhong  M.I.  Scheme.  0.0

 5.  M.I.  Scheme  on  Kotwa  Thingel  0.05  0.35

 6.  M.L.  Scheme  on  Fandu  River  near
 Waithou  Village.  0.02

 7.  Tera  Lok  M.I.  Scheme  0.02

 8.  Modification  of  existing  channe!  at
 Khamelok.  0.32  -_

 9.  Survey  and  Investigation  for  M.I.
 Scheme  in  Manipur  4.00  .00

 10.  Remodelling  of  Lalikhong.  0.20

 WW.  Tendongpan  M.I.  Scheme.  0.04

 12.  Construction  of  lift  irrigation  scheme
 at  Lamphelpat.  O15  0.30

 13.  Construction  of  Ring  buud  around
 the  field  of  Paobitak  Co-operative
 Farming  Society  at  Paobitak.  0.60  0.05

 14.  Construction  of  Lift  Irrigation  Scheme
 at  Mantripukhri.  0.i3  ,  0.30

 be  Diversion  weir  at  Chatlow.  ~  0.50  0.4

 I6.  M.I.  Scheme  in  Valley  area.  2.40  2.34
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 (2)  (3)  ~  (4)  (5)

 17,  Remodelling  of  Singda  River  from

 Kadanghan  to  Yaothong  (Lamshang).  —_  0.30  0.50

 18,  Distribution  of  Pump  Sets.  0.50  .00

 19,  M.  I.  Scheme  at  Yawa  Lamjao  0.50

 20,  M..  Scheme  at  Bishenpur.  ना  0.50

 2l.  Remodelling  of  Bashikhong  at  Khoidum

 Lamjap.  0.30

 22.  Re-modelling  of  Irrigation  channel  from
 Mechanimanao  Ching  via  Konthoujam
 Bomdiar  upto  Tiddim  Road.  _  0.22

 23.  Diversion  of  Loklao  River  0.50

 Total  196  6.50  7.60

 Indians  working  as  Labourers  in

 Foreign  Countries

 3591.  DR.  MELKOTE  :  Will  the  Minis-
 ter  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  the  number  of  Indians  working  as
 labourers  in  foreign  countries,  country-
 wise;

 (b)  whether  these  Indians  are  treated  at

 par  with  the  local  workers;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  (a)  Information  about  Indian
 Workers  employed  in  foreign  countries  is
 not  available.  However,  the  latest  available
 estimates  of  the  people  of  Indian  Origin  in
 some  of  the  overseas  countries  are  given  in
 the  attached  statement.

 (b)  and  (c).  Available  information
 from  some  of  the  countries  like  West
 Indies,  Malaysia  and  U.  K.  reveals  that  no
 discrimination  in  matters  relating  to  wages
 etc.  of  the  workers  is  made  in  these  count-
 ries  on  the  basis  of  racial  origin.

 Statement

 Year  to  which  Population  of
 Country  information  Indian  Origin

 Telates

 aM  (2)  (3)

 United  Kingdom  967  2,60,000

 Asia

 Burma  966  2,00,000

 Ceylon
 969  11,02,000*

 Federation  of  Malaysia  969  9,00,000  App.@
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 aw  (2)  (3)

 Singapore  968  1,61,400

 Bahrain  969  6,000

 Thailand  3967  18,000

 Indonesia  969  (25,000°*

 East  &  Central  Africa

 Kenya  969  1,82,000@@

 Uganda  966  88,500@

 Somalia  967  1,000  to  1,200

 Southern  Rhodesia  966  8,100

 Surinam  967  (24,226""*

 Zambia  969  11,000  App.

 Malawi  962  10,000

 Ghana  967  1,750

 Sierra  Leone  967  424

 Liberia  967  325

 Barbados  1960  464

 West  Indies

 Jamaica  3960  29,150
 (East  Indians)

 Trinidad  and  Tobago  960  3,01  946@

 Guyana  963  2,96,770

 Saint  Vincent  968  2,780

 Others

 New  Zealand  i969  6,000

 Mauritius  and  Dependencies  969  $,31,780
 4965

 Madegascar  (Ist  January)  15,000@

 Laos  3968  1,000  App.

 *This  includes  an  estimated  number  of  about  63,000  Indian  travel  document
 holders.

 @lncluding  Pakistanies.

 **Estimaied  Mid  year  figures  (taken  from  United  Nations  Monthly  Bulletin
 of  Statistics,  July,  970).

 ***Indien  Labourers  only.
 @@Relates  to  the  persons  of  Asian  Origin.
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 Shouldering  of  Responsibility  of  Refugees
 from  Bangla  Desh  by  the  Central

 Government

 3592.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister
 of  LABOUR  AND  REHABILITATION
 be  pleased  to  state  :

 (a)  whether  the  Chief  Minister  of  West
 Bengal  had  asked  the  Centre  to  shoulder
 the  entire  responsibility  for  refugees  coming
 from  Bangla  Desh;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.

 KHADILKAR):

 (a)  and  (b).  Due  to  sudden  and  heavy
 influx  of  refugces  from  East  Bengal  and  the

 congestion  im  the  border  arcas,  the
 Government  of  West  Bengal  had  requested
 the  Government  of  India  to  take  charge
 of  the  refugees  from  East  Bengal.  It  was

 therefore,  decided  that  with  a  view  to  re-
 lreving  the  pressure  of  refugees  in  West
 Bengal,  the  Government  of  India  will  esta-
 blish  Central  Camps  both  in  the  interior
 of  West  Bengal  and  also  in  other  States  to
 which  the  refugees  from  the  border  areas

 may  be  dispersed.  Following  this  decision,
 the  programme  of  establishing  Central
 camps,  is  well  under  way  and  over  63,000
 refugees  have  been  dispersed  from  West
 Bengal  upto  25-6-1971  to  the  Central  Camp
 at  Mana,  Raipur.

 vat  ग्रमुसंधात  केस्  कौर  नई  किस्मों  का

 निकाला  जाना

 3593.  wto  खक्ष्मीमारायएशा  पांडे:

 गया  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि;
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 (क)  देश  में  इस  समय  कितने  गरना

 प्रनुसन्धान  केन्द्र  काम  कर  रहे  हैं;

 (ख)  उक्त  केन्द्रों  न ेगन्ने  की  कितनी

 नई  किसमें  निकाली  हैं;

 (ग)  क्‍या  बोई  जा  रही  गन्‍ने  की  कुछ
 किसमें  जल्दी  बीमारी  पकड़ती  हैं  भौर  क्‍या

 इस  जोर  सरकार  का  ध्यान  दिलाया  गया

 है;  और

 (ध)  यदि  हां,  तो  इस  बारे  में  सरकार

 ने  क्या  कार्यवाही  की  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (शी
 श्रमणा  साहिब  पी०  दस्ते):  (क)  इस  समय

 देश  में  64  गन्ना  अ्रनुसंघान  केन्द्र  कार्य  कर

 रहे  हैं  ।

 (ख)  गन्ना  संवर्धन  संस्थान,  कोयम्बतूर

 ने,  जो  कि  देश  के  विभिन्‍न  कृषि-जलवायु
 के  क्षेत्रो  के  लिये  उपयुक्त  नई  किस्मों  के

 विकास  का  कार्य  करता  है,  हाल  के  वर्षों

 में  9  नई  किस्मों  का  विकास  किया  है।

 इसके  अतिरिकत,  बिहार  तथा  उत्तर  प्रदेश

 में  राज्य  अनुसंधान  केन्द्रों  हरा  भी  कुछ
 किसमें  नीतू क्त  की  गई  हैं

 (ग)  ग्रेड  रोट”  “रेदद्नन  स्थन्टिग””  तथा

 घासी  प्रयोग  रोगों  जैसे  कुछ  रोगों  की  सम्भा-

 व्यता  के  कारण,  किसानों  द्वारा  पुरानी  लोक-

 प्रिय  किस्में  छोड़ो  जा  रही  हैं।  सरकार  को

 इस  समस्या  का  ज्ञान  है।

 (ध)  गन्ना  अनुसंधान  केन्द्र,  संकर

 संवर्धन  के  माध्यम  से  गन्ने  के  विशेष  रोगों

 के  प्रतिरोध  में  लगे  हुए  हैं।  रोग  को  सहने
 या  प्रतिरोध  की  विभिन्‍न  मात्रा  के  कारण,
 सी०  को  49  जैसी  कुछ  किस्मों  में  काफी
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 प्रतिरोध  क्षमता  पाई  गई  है।  नई  किस्मों  में

 सी०  को  997  तथा  सी०  को  1287,

 उमट  की  प्रतिरोधी  हैं,  जबकि  सी०  को

 007  तथा  सी०  ओ०  148,  “रेड  रोट”

 की  प्रतिरोधी  हैं।  प्रनुसंघान  प्रयत्नों  से  अब

 पता  चला  है  कि  रोपण  से  पहिले  गाने  की

 कलमों  को  गर्म  हवा  या  गर्म  पानी  से  उप-

 चार  करके  गन्ने  की  किस्मों  को  खराब  होने
 से  रोका  जा  सकता  है।  बीजों  के  इस  पूर्व
 उपचार  का  सब  राज्य  विस्तार  एजेन्सियों

 तथा  चीनी  के  कारखानों  द्वारा  प्रचार  किया

 जा  रहा  है  |

 Cost  of  Production  of  Sugarcane
 and  Sugar

 3594.  SHRI  JYOTIRMOY  BOSE  :
 Will  the  Minister  of  AGRICULTURE  bc
 pleased  to  state  :
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 (a)  The  State-wise,  average  cast  of  pro-
 duction  of  sugarcane;

 (b)  the  average  price  at  which  the  Sugar
 Mills  purchase  sugar-canes  from  the  pro-
 ducers;  and

 (c)  the  state-wise  average  cost  of  pro-
 duction  of  a  kilogram  of  sugar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  Studies  on  cost  of  pro-
 duction  of  sugarcane  in  the  major  sugar-
 cane  growing  States  of  the  country  were
 carried  out  by  the  erstwhile  Indian  Central
 Sugarcane  Committee  during  the  period
 i955to  1963.  The  following  table  gives
 the  periods  of  studies  and  the  estimates  of
 cost  of  production  per  quinta!  of  sugar-
 cane.

 State  कबसढठा एएए इद्तघाव्व पप् ठफरूवण्लोतत Estimated  cost  of  production.

 Per  quintal  (Rupees)
 Andhra  Pradesh  1955-58  2.50

 Bihar  4955.58  2.44

 Maharashtra  1956-59  3.8

 Mysore  1960-63  2.87

 Punjab  &  Haryana  1955-58  2.43

 Uttar  Pradesh  95S-58  2.67

 (b)  During  the  year  1970-71  (Ist
 September  970  to  30th  September  1971)
 the  Sugar  Mills  have  generally  purchased
 sugarcane  at  the  minimum  price  statutorily
 fixed  by  Government.  The  notified  mini
 mum  price  payable  by  sugar  mills  for

 sugarcane  purchased  during  this  year  varies
 between  Rs.  7.37  and  Rs.  9.22  per  quintal,
 depending  upon  the  recovery  of  sugar  from

 sugarcane  of  the  mills  concerned.

 (c)  The  cost  of  production  of  sugar

 varies  from  year  to  year  and  region
 to  region  depending  upon  the  cost
 of  cane,  the  recovery  of  sugar  from

 sugarcane,  duration  of  the  crushing  sea-
 son  and  the  conversion  cost.  A  state-
 ment  is  attached  indicating  the  conver-
 sion  cost  for  factories  in  various  regions
 worked  out  by  Tariff  Commission  (1969)
 for  the  years  1969-70  to  1971-72  based  on
 the  working  results  ol  1966-67  season  ad-
 justed  to  recovery  and  duration  for  the  five
 years  1963-64  to  1967-68.  The  cost  of
 manufacture  of  sugar  is  calculated  by  add-

 ing  to  conversion  charges  the  cost  of  canc.
 A  return  of  Rs.  0.50  per  quintal  on  capital
 employed  in  the  production  of  sugar  is
 also  allowed  as  recommended  by  the
 Tarfiic  Commission.
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 Statement

 (in  paise  per  kilogram)

 Punjab  33.80

 Haryana  26.46

 Rajasthan  50.79

 West  U.  P.  33.34

 Central  U.  P.  27.60

 East  ७.  P.  33.64

 North  Biher  32.73

 South  Bihar  53.90

 Gujarat  9.43

 Madhya  Pradesh  72.95

 Maharashtra  23.67

 Mysore  25.97

 Andhra  Pradesh  25.85

 Tamil  Nadu  &  Pondicherry  26  44

 Oriss

 Assam
 39.06

 Kerala

 West  Bengal

 Recreation  Facilities  for  Workers  of  Heavy
 Engineering  Corporation,  Ranchi

 3596.  SHRI  JYOTIRMOY  8080  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 a)  whether  the  workers  of  Heavy  En-

 gineering  Corporation,  Ranchi  are  getting
 any  recreation  facilities;

 (b)  if  so,  what  are  the  facilities  provi-
 ded;  and

 (c)  if  not,  the  steps  taken  by  Govern-
 ment  to  provide  recreation  facilities  to  the
 workers  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAA-
 GALAM  ):  (a)  Yes,  Sir.
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 (b)  The  follcwisg  recicetion  facilities
 have  been  provided  :

 (i)  Sports  and  Games  :  A  Sports  Stadium
 has  been  constructed  in  the  HEC  Town-

 ship  for  conducting  sports  and  games.
 Athletic  meet  for  workers  is  arranged
 every  year.  Inter-shop  and_  inter-plant
 tournaments  in  games  such  as  football,
 hockey,  cricket,  etc.  are  held  from  time  to
 lime.  Exhibition  games  of  football  and
 cricket  by  out-station  teams  are  also  arran-

 ged.  Playgrounds  have  also  been  provided
 in  different  sectors  of  township.

 (४)  Clubs  and  cultural  activities  >  Wor-
 kers  are  encouraged  to  form  clubs  and  cul-
 tural  societies.  Free  accommodation  has
 been  provided  to  twelve  clubs  and  (including
 one  officers’  club).  Financial  assistance  is

 given  to  these  clubs  in  the  shape  of  annual

 grants.  The  clubs  provide  facilities  for
 indoot  and  outdoor  games,  Library  and

 Reading  Rooms  and  periodical  dramatic,
 musical  and  cultural  functions.  Two  per-
 manent  community  and  recreation  centres
 are  under  construction.

 (iii)  Cinema  shows:  The  company’s
 Welfare  Wing  arranges  open  air  cinema
 shows  in  different  sectors  of  the  township
 fot  workers  and  their  families.  In  addition
 cinema  shows  are  also  orgamsed  by  recrea-
 tion  clubs.

 (iv)  Mushairas  and  Kavi  Sammelans  :

 Mushairas  and  Kavi  Sammelans  are  arran-

 gcd  in  the  township  by  voluntary  organisa-
 tions  for  which  the  company’s  management
 gives  financial  and  material  assistance.

 (c)  Does  not  arise.

 गिरीडीह  खान  सें  कोयले  का  जमा  होना

 3597,  श्री  रामावतार  शास्त्री:

 बया  इस्पात  और  खान  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :
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 (क)  क्या  गिरीडीह  में  23बी  खान  में

 कोयले  का  भारी  स्टाक  जमा  हा  गया  है।

 (ख)  यदि  हां  तो  यह  स्टाक  वहाँ  कब

 से  पड़ा  है  !

 (ग)  उसके  फलस्वरूप  राष्ट्रीय  कोयला

 विकास  निगम  का  कितना  धन  रुका  पड़ा  है।

 (थ)  वहाँ  स्टाक  में  पड़े  कोयले  का

 ग्रेड  क्या  है;  भौर

 (=)  क्‍या  राष्ट्रीय.  कोयला  विकास

 निगम  वहाँ  पड़े  कोयले  का  निपटान  करने  के

 लिये  डीयू  खोलना  चाहता  है;  कौर  यदि  हाँ

 तो  कब ?

 इस्पात  और  खान  मंत्री  कमी  मोहन

 कुमारमंगलम)  :  (क)  से  घ).  अ्रगस्त

 969  से  ग्रिरिडीह  कोयला  खान  के  प्रवृत
 23-बी  पर  निम्न  श्रेणी  कोयले  (श्रेणी
 Hl  बो  से  निम्न)  के  स्टाक  के  लगभग

 52,000  टन  पढ़े  हैं।  इस  स्टाक  की  कीमत

 लगभग  10.00  लाख  रुपए  है।

 (ड)  राष्ट्रीय  कोयला  बिकास  निगम

 कोयला  का  फुटकर  विक्रय  नहीं  करता  है
 कौर  23-बी  प्रवृत  निम्न  श्रेणी  के  कोयला

 स्टाक  को  निपटाने  के  लिए  डिपो  का  खोलना

 लाभकर  नहीं  होगा  आशा  की  जाती  है  कि

 बरौनी  तापीय  बिजली  धर  द्वारा  बिजली

 पैदा  करने  के  लिए  इस  कोयले  का  उपयोग

 किया  जायेगा  जहाँ  दीन  ही  50  भेगाबाट

 के  दो  सेटों  को जो  इस  समय  तेल  से  चलाए

 जाते  हैं,  कोयले  से  चलाने  का  प्रस्ताव  है  |

 Pending  cases  under  employees  provident
 fund  Act  in  Bihar  Courts.

 3598.  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :
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 (a)  whether  a  number  of  criminal  cases
 under  the  Employees  Provident  Fund  Act
 are  pending  before  different  Courts  in
 Bihar;

 (b)  if  so,  their  exact  numbers  and  for
 how  long  they  have  been  lying  pending  and
 the  reasons  for  the  delay;  and

 {c)  the  steps  Government  propose  to
 take  for  their  early  disposals?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  The  administration  of  the
 Employees  Provident  Fund  is  the  concern
 of  the  Central  Board  of  Trustees  set  up
 under  the  Employees’  Provident  Funds  and
 Family  Pension  Fund  Act,  952  and  not
 the  direct  concern  of  the  Central  Govern
 ment.  The  Provident  Fund  authorities
 have  reported  as  under

 (a)  to  (c)  As  on  3I-5-!97],  2493  cases,
 a  statement  of  which  is  attached,  were  pen-
 ding  in  the  different  Courts  of  Bihar.  The
 reasons  for  delay  are  being  ascertained
 from  the  State  Government  of  Bihar.  The
 matter  has  been  taken  up  with  the  Govern-
 ment  of  Bihar  for  taking  appropriate  action
 to  enable  expeditious  disposal  of  Provi-
 dent  fund  cases.

 St  AL  EMENT

 $.  No.  Year  in  which  No.  of  cases  pending
 the  cases  were  _—  for  disposal  as  on

 filed.  315-1971

 }  965  2

 2.  3966  47

 3,  967  600

 4,  96B  832

 a  969  676

 6.  970  36

 Total  (2,193

 Note  :—No  criminal  case  was  filed  du-
 ring  the  period  from  I-l-97  to  3-5-1971.



 93  Written  Answers

 Quarters  for  Barsua  Iron  Mines,  Orissa

 3599.  SHRI  KRISHNA  HALDER  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  quarter  facilities  are  pro-
 vided  to  all  the  workers  of  Barsua  Iron
 Mines  of  Hindustan  Steel  Limited:

 (b)  if  not,  the  reasons  therefor:

 (c)  the  total  number  of  workers  who
 have  not  been  provided  with  quarters;  and

 (d)  the  steps  taken  by  Government  to

 provide  quarter  facilities  to  all  the  workers?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM)  :  (8)  No,  Sir.

 (b)  There  are  not  sufficient  number  of

 quarters,

 (c)  About  two  hundred  workers.

 (d)  HSL  are  constructing  one  hundred
 quarters  this  year  and  expect  to  construct
 another  100  next  year.

 Scheme  for  Drought  Affected  Areas  of

 Tripura  under  Rural  Works  Programme

 3600.  SHRI  BIREN  DUTTA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  any  scheme  has  been  taken
 up  by  Government  of  Tripura  under  Rural
 Works  Programme  for  chronically  drought
 affected  areas  there;

 (b)  if  so,  the  nature  of  the  scheme:

 (c)  the  areas  to  be  benefited  during
 1970-71  and  1971-72;  and
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 (d)  the  amount  to  be  spent?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (8)  As  Tripura  adminis-
 tration  has  not  furnished  any  data  for  iden-
 tification  of  hard  core  of  the  drought
 affected  areas,  no  area  of  the  Territory
 has  been  selected  for  coverage  under  the
 Rural  Works  Programme.

 (b)  to  (d).  Does  not  arise.

 Punishment  orders  on  Employees  of  Govern-
 ment  Press,  Tripura

 360i.  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  a  large  number  of  emplo-
 yees  of  Government  Press,  Tripura  are  un-
 der  various  types  of  punishment  orders;

 (b)  whether  some  of  them  have  been
 discharged;

 (c)  whether  any  attempts  have  been
 made  to  settle  the  dispute;  and

 (d)  if  so,  the  nature  of  conciliation
 proceedings  in  the  matter?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  (a)  to  (d).  The  information  is
 heing  collected  and  would  be  laid  on  the
 Table  of  the  House  after  it  is  received.

 Sale  of  rain  affected  wheat  seeds  of  Pant
 Nagar  Agricultural  University  and  Tarai

 Development  Corporation

 3602.  SHRI  JITENDRA  PRASAD:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  his  Ministry  is  aware
 that  the  Pant  Nagar  University  Wheat
 seed  is  rain  affected  but  still  it  has  been
 approved  by  the  National  Seeds  Cor-
 poration  and  is  being  sold  by  the  Tarai
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 Development  Corporation  becaus:  the  Pant

 Nagar  University  and  the  National  Sec  s

 Corporation  are  shareholders  inthe  Tarai

 Development  Corporation;  and

 (b)  if  so,  the  steps  his  Ministry  pro-
 pose  to  take  in  this  matter.

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The
 National  Seeds  Corporation  has  been  noti-
 fied  as  the  Seed  Certification  Agency  under
 the  Seeds  Act  by  the  Government  of  Uttar
 Pradesh.  As  such  the  Corporation  has  been

 certifying  wheat  seeds  produced  by  the  tarai

 Development  Corporation  during  Rabi
 1970-71  also.  The  Nati  nal  Seed  Corpora-
 tion  certifies  only  such  seeds  as  conform  to
 the  minimum  seed  certification  standards,
 prescribed  by  the  Central  Seeds  Committee,
 in  respect  of  germination,  moisture,  [ree-
 dom  from  seed-borne  diseases,  and  genetic
 and  physical  purity.

 (b)  Does  not  arise.

 Difficulties  In  Implementation  of  Crash
 Plan  for  Removing  Rural  Unemployment

 3603.  SHRI  C.K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  Central  Government's
 Rs.  500  million  programme  against  rural
 unemployment  had  run  in  to  difficulties
 and  had  only  a  poor  start;

 (b)  if  so,  the  reasons  for  this;  and

 (c)  the  steps  the  centre  now  proposes
 to  take  the  successful  implementation  of
 this  Scheme  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH  ;  (a)  No,  Sir.

 (b)  and  (c).  Question  does  not  arise.
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 Fishing  {  Operations  by  Foreign
 Vessels  off  West  Const  of  Gujarat

 3604.  SHRI  JADEJA  :  Will  the  Minis-
 ter  of  AGRICULTURE  be  pleased  to  state:

 {a)  whether  Government  are  aware  of
 the  large-scale  fishing  operations  off  the
 Indian  West  Coast  of  Gujarat  State  by  the
 foreign  vessels;

 (b)  whether  it  is  because  of  the  non-
 existence  of  any  Central  Fishing  Project  or
 the  State  Fishing  Project  in  that  area;

 {c)  whether  being  a  non-meat  eating
 State  Gujarat  has  never  taken  any  initiative
 for  the  development  of  fishing  on  its  coast:
 and

 (a)  whether  Central  Government  pro-
 pose  fo  start  a  project  on  the  Indian  West
 Coast  of  Gujarat,  if  so,  the  main  feature  of
 the  project  and  estimated  cost  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  The  existing  limi
 of  the  exclusive  fishing  zone,
 is  coterminous  with  the
 Sea,  is  J2  miles  from  the  coast  line
 Foreign  vessels  do  not  fish  within
 this  zone.  Government  is  aware  _  that
 foreign  vessels  conduct  fishing  operations
 on  the  high  seas  in  the  Indian  Ocean.  No

 report  indicating  special  activity  by  foreign
 fishing  vessels  off  the  West  Coast  of  Gujerat
 has  been  received.

 which
 territorial

 (b)  and  (c).  Gujarat  has  a  well  develop-
 ed  fishing  industry.  Inthe  Fourth  Five

 year  plan  of  Gujarat,  provision  of  Rs.  350

 lakhs  has  been  made  for  further  develop-

 ment  of  fisheries.  More  than  20%  of  the

 mechanised  fishing  boats  introduced  in  the

 country  are  operating  from  the  Gujarat

 Coast.  These  boats  operate  in  the  coasts!

 belt,  but  largest  vessels  with  a  wider  rans’

 of  operation  are  being  gradually  introduced.
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 @  There  is  no  proposal  under  cansi-
 deration  for  establishment  of  a  fishing  pro-
 ject  by  the  Central  Government  in  Gujarat
 or  any  other  State.  The  programme  of
 mechanisation  of  small  fishing  vessels  is  in
 the  State  sector.  So  far  as  deep  sea  fishing
 is  concerned,  the  Central  Government  is

 providing  the  infrastructure.  A  jetty  has

 already  been  constructed  at  Kandla  under

 the  State  Pian  in  965  and  it  is  capable  of

 handling  deep  sea  fishing  vessels.  The

 Government  of  India  has  provided  harbour
 facilities  for  fishing  vessels  at  Vcraval  at  a
 cost  of  Rs.  26  lacs.  About  260  mechanised
 boats  are  utilising  these  facilities.  In  addi-

 tion,  in  May,  97i  approval  was  issued  by
 the  Government  of  India  to  the  deepening  of
 the  entrance  channal  at  Veraval  at  a  cost  of
 Rs,  6  49  lacs  to  enable  larger  fishing  vessels
 to  utilise  the  harbour.  The  Central  Govern-
 ment  has  also  sanctioned  funds  for  fishing
 harbour  facilities  for  mechanised  boats  at
 nine  other  ports  in  Gujarat  at  acost  of
 about  30  lacs.

 The  Central  Government  has  been  carry-
 ing  out  intensive  surveys  of  fish  resources
 of  the  Gujarat  coast  for  several  years.  The
 suryey  programme  is  being  strengthened
 by  the  addition  of  bases  at  Veraval  and
 Kandla  from  which  five  new  vessels  will
 carry  out  exploration  for  demersal  as  well
 as  pelagic  fisheries,

 Meeting  of  Indian  Board  of  Wild  Life

 3605.  SHRI  JADEJA  :  Will  the  Minis-
 ter  of  AGRICULTURE  be  pleased  to
 State  :

 (a)  the  number  of  sittings  of  the  Indian
 Board  of  Wild  Life  that  took  place  during
 the  last  two  years:

 (b)  the  recommendation  made  by  the
 Board;  and

 (0)  ह:।  suggestions  accepted  and  imple-
 mented  by  Government  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (8)  Two  meetings  of  the
 Indian  Board  for  Wild  Life  took  place  du-
 ring  the  last  two  years  for  the  Vil  and  VII
 Session  on  (i)  8th  and  9th  July,  969  and
 (ii)  24th  October,  970  respectively.

 (b)  Recommendations  are  evailable  in
 the  Minutes  of  the  7th  &  8th  Sessions  of  the
 Indian  Board  for  Wild  Life  held  on  8th  &
 9th  July,  4969  and  24th  October,  4970
 respectively  which  are  available  in  the
 Parliament  Library.

 (c)  The  recommendations  have  been

 accepted  by  the  Government  of  India.

 Forest  and  Wildlife  being  State  subjects
 under  the  constitution,  the  recommenda-

 tions  have  been  forwarded  to  the  State

 Governments.

 Summary  of  the  follow-up  action  by  the

 State  Governments  on  the  recommendations
 of  the  VII  Session  may  be  seen  in  the  Notes
 on  Agenda  items  for  the  8th  Sessions  of  the

 Indian  Board  for  Wild  Life  held  on  24th

 October,  970  at  New  Delhi  which  is  avail-
 able  in  the  Parliament  Library.

 Recommendations  of  the  8th  Session

 have  been  forwarded  to  the  States  for

 implementation.

 Constitution  of  Flora  Wing  recommen-
 ded  as  per  Item  3  of  the  Agenda  is  under-

 way  in  the  Ministry  with  the  Director,
 Botanical  Survey  of  India  as  Convenor.
 Most  of  the  important  recommendations  of
 the  Expert  Committee  discussed  at  Item  No.
 6  of  the  Agenda  have  been  accepded  by  the
 Executive  Committee  and  forwarded  to  the
 States  for  iraplementation,
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 जिहालत  के  बाद  पाकिस्तान  से  धर साथियों

 का  भारी  संख्या  के  धाना

 3606.  की  भारत  सिह  जोहान!

 क्या  पस  और  पुनर्वास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  पाकिस्तान  के  बनने  के  बाद

 भारत  मे  कितनी  बार  शरणार्थियों  ने  प्रवेश

 किया  धौर  उत्तके  प्रवेश  को  रोकने  के  लिये

 भारत  ने  समय  समय  पर  क्या  प्रभावकारी

 कार्यवाही  को  और  उसके  क्‍या  परिणाम

 निकले  ?

 क्रम  और  पुनर्वास  मंत्री  (श्री  करार  के०

 साहिल कर)  :  विभाजन  के  परिणामस्वरूप

 पाकिस्तान  से  भारत  आये  लोगों  के  अलावा,

 1950-52,  1955-56,  1964-65  और

 1970-7  के  वर्षों  के  अ्रन्तगंत  भारी  संख्या

 में  पूर्वी  पाकिस्तान  से  विस्थापित  व्यक्ति

 भारत  में  भाये  ।

 पाकिस्तान  सरकार  को  नेहरू  लियाकत

 पैक्ट,  950  और  ताशकन्द  घोषणा  3966

 के  झन्तगंत  सत्यनिष्ठा  पूरण  दायित्व  के  बारे

 में  बार-बार  याद  दिलाई  गई  है।  उनसे

 अनुरोध  किया  गया  है  कि  वे  भागने  अल्प

 संख् यकों  के  जीवन  की  सुरक्षा,  सम्पत्ति  भोर

 सम्मान  बचाने  के  सम्बन्ध  में  आवश्यक  कदम

 उठायें  शोर  ऐसी  स्थितियां  उत्पन्न  करें,

 जिनसे  कि  विस्थापितों  का  शाना  बन्द

 हो  जाए  |

 Distribution  of  Evacuee  Lands  to
 Harijans  in  Punjab

 3607.  SHRI  B.  S.  BHAURA  :  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  Central  Government  have
 given  evacuee  lands  to  the  Government  of
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 Punjab  under  a  package  deal  for  distri-
 bution  among  the  Harijans  of  that  area:

 (b)  if  so,  the  area  so  far  distributed

 (acre-wise);

 (c)  the  terms  and  conditions  of  the  said

 package  deal;  '

 (d)  whether  Punjab  Government  have

 failed  to  fulfil  the  verms  and  conditions  of
 the  said  deal;  and

 (९)  if  so,  the  reaction  of  Central  Govern-
 ment  therety  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  (a)  and  (0)  No  Su.  Surplus

 evacuee  ngricultural  Jand  in  Punjab  was  tta  ns-
 ferred  to  the  State  Government  of  undt-
 vided  Punjab  in  June,  J96!.  No  conditions
 were  imposed  regarding  the  disposal  of  the
 land  by  the  State  Government.  However,  i
 the  year  1964-65,  the  State  Government  of
 undivided  Punjab  decided  that  all  land,

 excepting  the  land  falling  under  certain  ex-

 cepted  categories  should  be  disposed  to

 members  of  Scheduled  Castes  in  restricted

 auctions,  A  statement  showing  the  district-

 wise  position  of  evacuee  lands  sold  to  mom-

 bers  of  Scheduled  Castes  in  restricted  auc-

 tions  is  laid  on  the  Table  of  the  House

 {Placed  in  Library  See.  No.  LT-569/374)

 (c)  to  (e).  Do  not  arise,

 Yield  of  Forest  Timber

 3608.  SHRI  B.S.  BHAURA  :  Will
 the  Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  the  per  hectare  yield  of  forest  tim-

 ber  in  India,  as  compared  to  Japan,  Pakis-

 tan,  Malayasia  and  Bucma,;  and
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 (b)  the  steps  being  taken  to  improve  the
 yield  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE

 (SHRI  SHER  SINGH):  (a)  Based  on
 the  information  available  in  regard
 to  forested  land  and  production  of
 timber  therefrom,  per  hectare  yield  of  forest
 timber  in  India  as  compared  to  Japan,
 Pakistan,  Malayasixn  and  Burma  works  out

 as  below

 Country  Yield  per  Ha.
 (Cubic  Meters)

 India  0.75

 Japan  2.33

 Pakistan  0.89

 Malayasia  0.40

 Burma  sas  0.07
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 This,  however,  may  not  give  correct

 comparative  picture  of  the  situation  as  ob-
 taining  in  India,  Japan,  Pakistan,  Malayasia
 and  Burma,  because  all  the  forest  are  as
 not  equiproductive  or  uniformly  stocked,
 being  located  in  widely  varying  climatic
 and  soil  conditions.  The  yield  from  forests

 also  depends  on  various  factors  like  (i)  the
 species  and  the  type  of  forest  crop-natural
 or  artificial,  (ii)  density  of  forest  crop,
 (iii)  type  of  management  for  which  the
 forest  crops  are  principally  managed.
 (iv)  market  requirements  and  end-use  patt-
 ern,  (१)  biotic  factors  such  as  grazing,
 forest  fires,  etc.,  (vi)  accessibility  of  the
 area  for  working,  (vii)  individual  rights
 and  privileges  of  the  populace  staying
 within  and  on  fringe  of  the  forests.

 (b)  The  following  steps  are  being  taken
 ‘O  improve  the  yield  :—
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 ()  Raising  concentrated  plantations  of

 fast-growing  and  other  economic

 species  of  industrial  importance.
 From  the  beginning  of  the  First  Five
 Year  Plan  to  i968-69,  .52  million
 hectares  for  plantations  of  above

 species  have  been  raised.  Another
 0.88  million  hectares  of  these  plau-
 tations  are  proposed  to  be  raised
 during  the  current  Fourth  Five  Year
 Plan  period.

 (2)  Rehabilitation
 forests.

 of  the  degraded

 (3)  Adoption  of  better  and  more  inten-
 sive  management  techniques  and
 tending  operations.

 (4)  Complete  extraction  of  all  materials
 felled  by  us  of  modern  logging  tech-

 niques  and  equipment.

 (5)  Full  and  rational  utilisation  of  all
 the  species  available,  whether  pri-
 mary  of  secondary,  by  improving
 upon  the  wood  conversion  tech-

 niques,  wood  seasoning  and  preser-
 vation  treatment.

 (6)  Improvement  of  communications
 and  other  infra-structure.

 Research  Conducted  by  Forest  Re-
 search  Institute,  Dehra  Dun,  U.P.

 3609.  SHRI  8,  S.  BHAURA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  the  Forest  Research  Insti-
 tute,  Dehra  Dun  is  working  research
 schemes  specifically  for  increasing  produc-
 tivity  of  forests  and  for  rational  utilisation
 of  non-conventional  timber  by  suitable
 treatments;  and
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 (b)  how  far  the  researches  have  saved

 the  use  of  conventional  Timber  like  Teak,
 Sal,  Wild  Tack  etc.  in  the  building  cons-

 truction  of  Government  since  1965-66  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes  Sir.

 {b)  Since  1965-66  twenty-cight  Research
 Schemes  are  under  implementation  at

 F.R.I.  and  Colleges,  Dehra  Dune,

 which  include  schemes  aiming  at

 increase  of  productivity  of  forests  and

 rational  utilisation  of  non-conventional

 timbers  through  suitable  treatments  etc.

 Secondary  species  are  gradually  finding
 use  in  the  trade  and  have  also  been  inclu-

 ded  in  most  of  the  specifications,  of  the

 Military  Engineering  Services,  Central

 Public  Works  Department  and  Indian

 Standards  Institution.  The  provisions  for

 use  of  these  species  have  already  been

 incorporated  in  National  Building  code.

 Since  1965-1966  near  about  2000  blue

 print  designs  were  supplied  to  various  cons-
 tructional  agencies  and  Government  De-

 partments.  All  such  designs  have  been

 prepared  after  carrying  out  researches  on
 non-conventional  timbers.  A  number  of

 structures  have  been  reported  to  be  erected

 by  various  constructional  agencies  inclu-

 ding  Govt.  Departments  and  private  enter-

 prises  in  different  parts  of  the  country
 resulting  in  minimum  of  50%  of  saving  in

 conyentional  timbers  by  using  treated,  non-

 conventional  timbers  than  teak,  sal  etc.

 Preservation  of  Species  of  Bengal

 Tiger,  Indian  Rhinoceros,  Cheetah
 from  extinction

 3610.  SHRI  8,  Ss.  BHAURA  :  Will  the

 Minister  of  AGRICULTURE  be  pleased
 to  State  :

 (a)  whether  the  species  of  Bengal  Tiger

 JULY  I,  973  Wrinen  Answers  04

 and  Indian  Rhinocéros  are  fast  appro-
 aching  extinction  ;

 (b)  whether  Cheetah  has  already  be-
 come  an  extinct  species;  and

 (c)  the  steps  Government  are  taki
 to  preserve  the  species  threatened  with
 extinction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes  Sir.  There  has
 been  a  decrease  in  the  number  of  tigers
 in  the  past  4-5  decades.  But  timely  action

 by  the  Government  in  giving  protection
 to  these  ammals  has  averted  the  danger
 of  their  possble  extinction.

 (b)  Yes,  Si.

 (c)  The  animals  which  are  threatened
 with  extinction  have  already  been  declar-
 ed  as  protected  animals.  Shooting  of
 those  animals  is  banned,  The  export  of
 these  animals  and  their  products  have
 also  been  banned.

 Incentive  Awards  to  Yuvak  Mandals

 36l.  SHRI  BHUVARAHAN  :  Will
 the  Minister  of  AGRICULTURE  ७८

 pleased  to  state  :

 (a)  the  total  number  and  amount  of

 incentive  awards  given  to  Yuvak  Mandals

 in  cach  State,  Stave-wise  during  the  last

 three  years;

 (b)  the  method  of  selecting  such  incen-

 tive  awards  for  Yuvak  Mandals;  and

 ©  the  number  of  such  Yuvak  Lael
 dals  functioning  in  the  country,  State-wise:
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  to  (0).  A  statement
 is  laid  on  the  Table  of  the  Sabha.  [Placed
 in  Library  see  No  LT  $70  972]

 Visit  of  Central  Team  to  U.P.  and
 other  States  to  Assess  Damage  to

 Food  Crops  due  to  Recent  Rains

 36I2.  SHRI  RAMSHEKHAR

 PRASAD  SINGH  :

 SHRI  P  GANGADEB:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Union  Government  has

 decided  to  send  a  Central  team  im  Uttar

 Pradesh  to  assess  the  damage  caused  to

 the  food  grains  due  to  recent  rains;  and

 (8)  1  so,  whether  the  same  tcam  will

 be  asked  to  go  to  other  States  where  the

 rans  have  also  damaged  food  crops  ?

 rHE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICUI  TURE  (SHRI
 ANNASAHESB  P.  SIIINDE):  (a)  Yos.  It

 hus  been  decided  to  depute  a  Central  Team,
 of  Officers  to  U.  P.  to  assess  the  situation

 created  by  the  rains  in  April-May  77

 and  the  requirement  of  funds  for  relief

 measures.  ‘The  team  is  expected  to  visit

 the  State  shortly.

 (b)  The  Central  Teams  are  deputed  to
 only  those  States  which  have  reported
 damage  due  to  natural  calamities  and
 have  asked  for  Central  assistance.  The
 teams  assess  the  situation  and  the  require-
 ment  of  funds  for  relief  purposes.  There
 have  been  no  request  for  financial  assis-
 tance  in  this  connection  from  any  other
 State  cxcept  Bihar.  A  Central  Team  has
 already  visited  Bihar  in  the  end  of  May,
 1971.
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 Distvibutioa  of  Steel  to  P.  W.  D.,
 Manipur

 3613,  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  atteution  of  Govern-
 ment  has  been  drawn  to  the  in-convenie-
 nee  suffered  by  the  Manipur  Public
 Works  Department  due  to  failure  to  re-
 ceive  steel  and  heavy  engineering  materials
 in  time;

 (b)  whether  there  are  outstanding
 orders  awuiting  disposal  from  the  Mani-

 pur  Public  Works  Department:  end

 (c)  if  so,  the  steps  being  taken  to
 remove  the  difficulties  on  a  permanent
 basis  and  the  me  by  which  the  distri-
 bution  will  be  mude?

 TUE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a).  tu  (०),  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  house.

 .

 Labour  Contract  Cooperative  Societies

 3614,  SHRI  N.  TOMPI  SINGH  :  Will
 the  Minister  of  AGRICULTURE  88
 pleased  to  state  :

 (a)  the  number  of  Labour  Contract
 Co-operative  Soctetics  registered  under
 the  Co-operative  Department;

 (b)  the  number  of  them  functioning
 and  the  number  of  those  defunct;

 (co)  the  works  undertaken  by  such
 societies  under  the  Manipur  Public  Works
 Department;

 (d)  whether  the  attention  of  the  Mani-
 pur  Government  has  been  drawn  to  the
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 need  for  increase  in  the  Government  pat-
 ronage  for  the  labour  contract  societies
 in  Manipur;  and

 (०)  if  so,  the  steps  taken  in  this  be-
 half  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  72  in
 the  Union  Territory  of  Manipur.

 (b)  All  are  functioning.

 (c)  Works  worth  Rs.  38,07,000  were
 undertaken  during  the  three  years  ending
 1969-70,

 (9)  The  various  recommendations  made

 by  the  National  Advisory  Board  for  La-
 bour  Contract  and  Censtruction  Coope-
 ratives  with  regard  to  patronage  of  these
 societies  at  their  different  meetings  were
 forwarded  to  all  the  State  Governments
 and  Union  Territories  including  the  Mani-

 pur  Government  for  implementation.
 Government  of  Manipur  have  generally
 accepted  these  recommendations.

 Oy  Lt.  Governor,  Manipur,  can  award

 building  and  road  works  to  registered
 Labour  Cooprative  Societies  without  call
 of  tenders  upto  an  estimated  cost  of  Rs.
 one  lakh.  In  addition,  works  can  be

 awarded  to  the  registered  Labour  Co-

 operative  Societies  at  current  market

 rates,  provided  the  same  are  within  the
 district  schedule  of  rates  without  call  of

 tenders  by  the  Executive  Engineer  upto
 Rs,  10,000,  by  the  Superintending  Engi-
 neer  upto  Rs.  15,000/-  and  by  the  Chief

 Engineer  upto  Rs.  20,000.  Works  upto
 a  limit  of  Rs.  +35,000/-  can  also  be  assi-

 gned  by  P.W.D.  to  the  Scheduled

 Casies/Scheduled  Tribes  Labour  contract

 Cooperative  Societies,  if  their  tenders  are
 within  7%  of  the  lowest  teader.
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 Changes  in  Administration  of  The
 Cooperative  Sector  in  Manipur

 3615,  SHRI  N.  TOMBI  SINGH  :  Will
 the  Minister  of  AGRICULTURE  be  ple-
 ased  to  state:

 (a)  what  structural  changes  have  been
 introduced  in  the  administration  of  Co-
 operative  Sector  in  Manipur  after  the
 Division  of  Manipur  into  five  Districts;
 and

 (9)  whether  creation  of  new  posts  of
 A.R.C.S.’s  and  Inspectors  of  Coopera-
 tive  Societies  has  been  proposed  on  acco-
 unt  of  the  increase  in  the  number  of
 districts  !

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  and  (०).
 Information  called  for  from  the  Govern-
 ment  of  Manipur  is  awaited  and  will  be
 dad  on  the  Table  of  the  House  in  due
 course,

 Development  and  preservation
 of  fruits  in  Manipur

 3616.  SHRI  N.  TOMBL  SINGH;  Will
 the  Minster  of  AGRICULTURE  be

 pleased  to  state:

 (a)  the  progress  made  in  the  preserva-
 tiun  and  tinning  of  fruits  under  the  agti-
 cultural  Deportment  of  Manipur  so  far;

 (b)  the  amount  invested  in  the  form  of

 permanent  equipments;

 (c)  the  number  of  hands  employed  for

 this  purpose;

 (0)  whether  the  products  are  sold  out-

 side  Manipur  also;  and

 (०)  if  s0,  the  quantity  thereof  anaually?
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 amc  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  The
 fruit  preservation  factory  in  Manipur  was

 setup  in  958  with  the  initial  target  of

 producing  826  kgs.  of  different  kinds  of
 fruit  products.  The  production  has  grad-
 ually  increased  to  17,000  kgs.  during  1970-

 tland  the  target  for  1971-72  is  about

 30,700  kgs.  Further  expansion  programme  is

 underway  which  wil}  increase  the  capacity
 to  00  tonnes  per  year.

 (b)  Rs.  1,37,7401-.

 (दो  0

 (d)  Not  yet.

 (»)  Does  not  arise.

 Application  of  E.P.F.ACT,
 4952  to  Mines

 367.  SHRIR.  P.  YADAY:  Will  the

 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state:

 {a)  the  mines  to  which  Employees
 Provident  Fund  Act,  1952,  has  been  applied
 so  far  and  the  mines  to  which  it  has  not
 been  extended  so  Sar;  and

 (b)  the  time  by  which  the  Employees
 Provident  Fund  Act,  952  is  gomg  to  be

 applied  to  those  niines,  to  which  2  has
 not  been  applied  so  far  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  8.  K.
 KHADILKAR  ):  (a)  and  (0),  The  Emplo-
 yee's  Provident  Funds  and  Family  Pension
 lund  Act,  952  has  been  extended  to
 certain  mines,  a  Statement  of  which  is
 enclosed.  It  is  proposed  to  extend  the
 Act  to  the  remaining  mines  (except  coal
 mines  which  have  a  separate  Provident
 bund  Scheme)  as  expeditiously  as  possible.
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 STATEMENI

 Tt.  Iron-ore  Mines.

 2.  Manganese  Mines.

 3.  Limestone  Mines.

 4.  Gold  Mines.

 5.  Mica  Mines.

 6.  Bauxite  Mines,

 7.  China  Clay  Mines.

 8.  Magnesite  Mines.

 9.  Barytes  Mines,

 10.  Dolonute  Mines.

 {l.  Fire  clay  Mines.

 I2.  Gypsun  Mines,

 13,  Kyanite  Mines.

 14,  Sillimite  Mines,

 I5  Steatite  Mines.

 16.  Diamond  Mines.

 Introduction  of  E.  P.  F.  Scheme  in
 Mica  Mines  in  Bihar  and

 Rajasthan

 3618.  SHRI  R.P.  YADAV:  Will  th
 Minister  of  LABOUR  AND  REHABIL}
 TATION  be  pleased  to  state:

 (a)  whether  Government  are  aware  tha
 large  number  of  Mica  mines  in  Bihar
 and  Rajasthan  have  not  been  surveyed
 with  the  result  that  Employees’  Provident
 Funds  Act,  952  has  not  been  applied  to
 such  mines;  and

 (b)  if  so,  the  steps  being  taken  to  have
 the  intensive  surveys  completed  within  a
 short  period  so  as  to  apply  Employees
 Provident  Fund  Act,  1952,  with  retrospec-
 tive  effect?
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 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R.  K.
 KHADILKAR):  The  administration  of
 the  Employees’  Provident  Fund  is  the
 concern  of  the  Central  Board  of  Trustees
 setup  under  the  Employees’  Provident
 Funds  and  Family  Pension  Fund  Act,
 2952  and  not  the  direct  concern  of  the
 Central  Government.  The  provident  Fund
 authorities  have  reported  as  under:—

 (a)  and  (b).  The  Employees’  Provident
 Funds  and  Family  Pension  Fund  Act,  952
 already  applies  to  mica  mines  employing
 20  or  more  persons.  Every  possible  effort
 has  been  made  to  cover  mica  mines
 in  Bihar  and  Rajasthan  under  the  Act.
 However,  some  of  the  establishments
 which  are  situated  in  remote  areas  or  deep
 in  the  interior  of  the  regions  not  served
 by  regular  transport  facilities  could  not
 be  surveyed  due  to  inaccessibility.  In  order
 to  overcome  these  difficulties,  a  vehicle
 has  been  provided  to  the  Regional  Office,
 Bihar  and  the  question  of  providing  the
 same  to  Rajasthan  is  being  examined.

 Memorandum  by  Construction
 Workers

 3619,  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  no  labour  Jaw  is  applicable
 in  the  case  of  construction  workers  ;

 (b)  whether  workers’  representatives
 had  submitted  a  memorandum  to  him  in
 the  month  of  may,  1971  ;  and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  get  them  covered  under  various
 labour  laws  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR)  :  (a)  No,

 (0)  Yes.
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 (¢)  A  number  of  labour  laws  are  already
 applicable  to  the  workers  in  the  construc
 tion  industry,

 The  CPWD/MES  Contractors’  Labour
 Regulations,  though  not  statutory,  are  also
 applicable  to  the  construction  workers  in
 CPWD  and  MES  Departments.

 Besides,  there  is  a  proposal  to  have  a
 legislation  to  provide  for  the  safety  of  the
 workers  employed  in  the  construction
 industry.

 Subsidy  paid  to  Sugar  Mills

 3620.  SHRI  S.  BANERJEE
 SHRI  C.  JANARDHANAN  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  the  total  amount  of
 subsidy  paid  to  Indian  Sugar  Mills  Asso-
 ciation  or  Sugar  Mill  owners  during  the
 last  three  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH):  No  subsidy  was
 paid  to  Indian  Sugar  Mills  Association  or
 Sugar  Mill  owners  during  the  last  three
 years.

 Implementation  of  Abolition  of  Contract
 Act  in  Iron  Ore  Mines  of  Baragemda

 and  Gua,  Bihar

 3621.  SHRI  8.  छू,  MODAK  :  Will  the

 Minister  of  LABOUR  AND  REHABILI-
 TATION  bo  pleased  to  state  :

 -(a)  whether  the  Abolition  of  Contract
 Act  passed  recently  has  been  implemented
 jin  iron  ore  otines  Raragemda  and  Gua,

 Mines  (Bihar)  ;

 oo)  if  sa,  the  number  of  contracts  abo!i-

 shed;  and
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 9)  whether  minimam  wages  and  other

 facilities  are  given  to  the  contract
 workerg?

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  and  (b).  The  Central
 Labour  (Regulation  and  Abolition)  Act,
 970  ceme  into  force  with  effect  from
 0-2-7i,  To  mplement  the  various  provi-
 sions  of  the  Act,  the  Contract  Labour
 Central  Advisory  Board,  the  Registering,
 the  Licencing,  Appellate  Authorities  and

 Inspectors  are  being  appointed.

 (c)  Employment  in  iron  ore  mines  is

 not  covered  by  the  Minimum  Wages  Act.

 Shortage  of  Cotton  in  the  Country

 3622.  SHRI  N.S.  BISHT:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to

 state  :

 (a)  whether  there  is  an  acute  shortage
 of  cotton  in  the  country  due  to  which  many
 textile  mills  are  facing  closure  ;  and

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  remedy  the  situation  and

 increase  the  production  of  cotton  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Shortage
 of  cotton  during  1970-71  had  threatened

 uninterrupted  working  of  cotton  textile
 mills  in  the  country.

 (b)  To  meet  the  situation,  the  Govern-
 ment  have  resorted  to  imports  of  cotton
 from  abroad.  So  far  appoximately  0.5  lakh
 bales  have  been  imported.  Besides  this,  the
 Goverament  took  steps  for  arresting  rise  in
 prices  of  eotton,  and  for  ensuring,  as  far  as

 possible,  equitable  distribution  of  the  avail-
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 able  supplies.  Efforts  are  also  being  inten-
 Sified  to  raise  the  production  of  cotton  in
 the  country.  In  addition  to  Centrally
 Sponsored  Schemes  in  operation  for  a
 few  years,  a  new  scheme  for  Intensive
 Cotton  Distt.  Programme  formulated  on

 the  lines  of  the  JADP  with  an  outlay  of
 4.74  crores  has  been  approved  by  the
 Government  of  India.  Being  a  Centrally

 Sponsored  Scheme,  concerned  State  Govern-

 ments  will  now  sanction  the  projects  so  far

 as  they  are  concerned.  Advance  action
 has  been  taken  for  early  implemertation
 of  the  scheme.  A  statement  indicating  the

 salient  features  of  this  programme  is  en-

 closed.  Considerable  stress  has  also  been

 laid  on  research  on  cotton  under  the  coord-

 inated  improvement  scheme.  <A  hybrid

 variety  of  cotton  (Hybrid-4)  which  has

 a  considerable  potential  of  increased  produ-

 ction  is  being  extended  to  suitable  areas.

 The  implementation  of  Intensive  Cotton

 District  Programme  and  spread  of  Hybird-
 4  is  likely  to  augment  the  indigenous  supply

 of  cotton  by  7-8  lakh  bales  during  1973-74,

 STATEMENT

 A  new  scheme  for  intensive  cotton  dist-

 rict  programme,  formulated  on  the  lines  of

 the  Intensive  Agricultural  District  Projects

 with  an  outlay  of  Rs.  4.74  crores,  has

 been  approved  by  the  Government  of  India.

 This  would  extend  to  irrigated  and  rainfed

 areas.  In  the  itrigated  belt,  six  districts  in

 five  States  having  compact  and  sizeable

 areas  under  cotton,  have  been  selected.

 These  districts  account  for  52%  of  the

 total  irrigated  cotton  area,  Every  effort

 will  be  made  to  popularise  the  package  of

 practices.  For  -this  purpose,  adequate
 field  staff  would  be  employed  and  provided
 with  transport  for  keeping  close  contact

 with  the  farmers,  To  induce  the  growers  to

 adopt  the  recommended  schedule  of  plant

 protection,  subsidy  on  chemicals  and’

 equipments  has  been  provided,  For  streng-
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 thening  plant  protection  work,  provision
 has  also  been  made  for  purchase  of  equip-
 ment  by  the  State  Departments  of  Agri-
 culture  to  be  hired  to  the  farmers.

 In  case  of  rainfed  cotton,  which  is  sub-

 ject  to  uncertainty  dae  to  the  fluctuat-
 ions  in  rainfall,  the  programme  is  proposed
 to  be  taken  up  ona  pilot  basis  over  an

 area  of  20,000  hectares  in  each  of  the  seven
 districts  selected  for  the  purpose.  The

 programme  in  such  areas  would  consist
 of  ;

 (i)  Intensive  pilot  demonstration.

 (ii)  Expanded  programme  on  somewhat

 larger  areas  where  a  few  salected

 techniques  would  be  taken  up.

 Whereas  the  entire  cost  of  the  intensive
 pilot  demonstrations  would  be  met  by  the
 Government  of  India,  suitable  tncentives
 have  been  provided  under  the  expanded
 programme  by  way  of  50%  subsidy  in  the
 first  two  years  and  250  in  the  last  year
 on  pesticides  and  urea  for  foliar  applica-
 tion.

 Farm  Information  Publicity  Unit

 3623.  SHRI  N.  छह  BISHT  :  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  main  features  of  the  Farm
 Information  Publicity  Unit  alongwith  the
 number  of  posts  and  pay  scales;

 (b)  the  present  strength  of  the  unit;
 and

 (०)  the  methods  of  manning  the  posts,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE)  :
 {a)  and  (b).  A  statement  is  laid  on  the
 table  of  the  House.  [Placed  in  library

 See  No,  LT—57/7!)

 (c)  The  post  are  either  filled  by  direct
 rec  orruitment  by  promotion.  The  direct
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 recruitment  in  respect  of  Class  I  &  II  posis
 is  being  made  through  the  Union  Public
 Service  Commission  and  Class  IT  posts
 through  the  Employment  Exchange.

 Suggestion  by  Study  Group  of  F.  A.  O.  on
 Rice  Economy  and  Trade

 3624.  SHRI  P.  GANGADEB:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  ;

 (a)  whether  Food  and  Agriculture
 Organisation  Study  Group  which  met  at
 Rome  on  the  24th  to  28th  May,  97]  had
 made  suggestions  for  the  solution  of  prob-
 lems  confronting  the  World's  rice  economy
 and  trade  ;

 (b)  if  so,  the  suggestions  made;  and

 (c)  how  far  the  suggestions  have  been
 accepted  by  Government  of  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SIIINDE)  :  (a)  to  (c).
 The  FAO  Study  Group  or  Rice  met
 at  Rome  from  24th  to  28th  May,  1971.

 The  Report  of  the  Study  Group  has  not

 yet  been  received  from  FAO.  It  has  been

 reported  by  our  representative,  who  aften-
 ded  its  Session,  that  the  Study  Group
 discussed  the  Report  of  the  Adhoc  Work-

 ing  Party  on  International  Action  on  Rice,
 which  had  been  set  up  by  it  at  its  previous
 Session  to  examine  the  problems  confront-
 ing  the  world  rice  economy  and  the  possi-
 ble  solutions  thereof.  The  Working  Party
 had  suggested  that  the  broad  objective
 should  be  to  achieve  a  balanced  situation
 in  production,  consumption  and  trade  in

 rice.  Its  recommendations,  infer  alia

 envisaged  flexibility  in  rice  production
 policies  so  as  to  assure  adequate  supplies
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 without  feading  to  the  accumulation  of
 burdensome  surpluses  curtailment  of  pro-
 duction  by  developed  exporting  countries
 in  periods  of  over  supply  on  world

 markets;  limiting  the  aim  of  export  aids  to

 making  rice  exports  competitive  with

 comparable  grades  being  sold  in  internatio-
 nal  markets  without  under-cutting  prevai-
 ling  world  prices;  minimisation  of
 recourse  to  export  subsidies  payments  0
 restitutions  on  rice;  consideration  by
 Governments  of  the  pessibility  of  entering
 into  longer  term  contracts  for  exports  and

 imports  of  rice  over  a  period  of  years;
 propagating  greater  use  of  rice  iu  miultila-
 teral  food  aid  schemes;  adherence  to  the
 FAO  Principles  of  Surplus  Disposal  for
 concessional  or  food  aid  transactions,  etc.
 The  Study  Group  endorsed  the  recommen-
 dations  of  the  Working  Party  and  agreed
 to  request  the  Durector  General  of  FAO  to

 transmit  formally  these  recommendations
 to  all  member-governments  with  8  substa-
 ntial  interest  in  international  trade  in  rice:
 with  the  request  that  they  be  taken  into
 account  in  formulating  rice  policies.  The
 Study  Group  also  inter  alia,  reiterated
 that  (a)  the  objective  of  self-suffivency  in
 rice  in  developing  countries  is  often  part
 of  the  wider  strategy  of  economic  develop-
 ment  and  required  special  considcration
 in  evolving  remedial  action,  and  that  (b)
 adjuctments  in  national  rice  policies  by  the

 governments  concerne'  would  be  neces-
 sarily  voluatary  in  nature.

 The  suggestions  made  by  the  Study
 Group  would  be  given  due  consideration
 when  these  are  received  from  the  Director

 General  of  FAO.

 Acreage  of  Mexican  Wheat

 3625.  SHRI  N.  E.  HORO:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state  the  State-wise  acreage  in  India  on
 which  Mexican  wheat  has  been  grown  this
 year  and  the  extent  to  which  the  produc-
 tion  has  increased  or  is  likely  to  increase?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 Information  has  been  called  for  from
 the  States/Union  Territories  and  would  be
 placed  on  the  table  of  the  Sabha  when
 received,

 Area  Under  Jute  Production

 3625.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  the  crop  area  of  jute  has
 incteased  during  the  last  three  years;  and

 (8)  ह 1  so,  to  what  extent  and  what  steps
 have  been  taken  to  grow  more  jute  outside
 Bengal  also?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB_P.  SHINDE)  (a):  The  area
 under  jute  during  the  three  years  has
 bee  as  under:--

 Year  Area  (000  hectares)

 1968-69  526.7

 1969-70.  767.6

 1970-71  750.3

 (b)  In  order  to  step  up  the  production
 of  jute  in  the  country,  the  Govern-
 ment  of  India  have  taken  upa  number
 of  Centrally  Sponsored  Schemes  in  the
 important  jute  growing  States  of  Bihar,
 Assam,  Orissa,  Uttar  Pradesh  and  Tri-
 pura  in  addition  to  West  Bengal.  Efforts
 are  being  made  to  popularise  mesta  in
 Andhra  Pradesh  and  Madhya  Pradesh.
 The  schemes  include  Special  Package
 Programme  aerial  spraying  of  urea,  sub-
 sidised  distribution  of  cretified  improved
 jute  seed  and  provision  of  relating  tank
 facilities.
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 Mechantsation  of  Mines  by  Small  Iron

 Gre  Mine  Owners

 3627.  SHRI  BISHWANATH  JHUN-

 JHUNWALA  :  Will  the  Minister  of

 STEEL  AND  MINES  be  pleased  to  state:

 (a)  whether  amail  iron  ore  mill  owners

 are  finding  it  difficult  to  mechanise  theis

 mines  owing  to  paucity  of  funds;

 (b)  whether  the  production  in  such

 mines  will  come  to  a  halt  before  long;

 (  if'so,  whether  Government  or  the

 Minerals  and  Metal  Trading  Corporation

 who  are  the  sole  buyers  of  the  products,

 have  formulated  any  scheme  for  financing

 the  mine  owners  to  mechanise  theic  mines,

 and

 (a)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  MOHAN  KU  MARAMAN-
 GALAM)  (a)  and  (पे).  The  repuirements

 of  funds  for  mine  owners  including  the

 amall  iron  ore  owners  for  purposes  like

 mechanisation  are  under  consideration  of

 the  Government.  A  proposal  to  constitute

 a  Mining  Finance  Corporation  has  been

 examined.  It  has,  however,  been  felt  that

 even  within  the  existing  scope  and  functions

 of  the  Industrial  Development  Bank  of

 India  Linuted,  these  objectives  could  be

 achieved.

 A  Committee  inclusive  of  the  represen-

 tatives  of  the  Department  of  Mines  has

 been  constituted  to  examine  the  matter  in

 detail  so  as  to  identify  any  further  enlarge-

 ment  or  modifications  of  the  scope  of  the

 LD.B.I.  that  may  be  necessary  to  serve

 this  purpose.

 The  Minerals  and  Metal  Trading  Cor-

 poration  has  also  8  scheme  for  extending

 nancial  assistance  to  iron  ore  mine  own-

 ers  for  purchase  of  mining  machinery/

 equipment  for  development  of  their  mines.

 Under  this  scheme,  loansjadvances  are

 given  out  of  Corporation's  funds  to  the
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 exvent  of  85%  of  the  value  of  the  machinery
 and  recovery  is  affected  from  ore  supplies.

 खाद्यान्नों  को  क्षति  बौर  गोदामों  की

 संस्कार  कमता

 3628.  श्री  हुकम  स्व  कछवाय  :  क्या
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)
 देश  में  इस  समय  कितना  खाद्यान्न

 (  टनों  में  )  गोदामो  में  रखा  जा  सकता  है  ;

 (ख)
 प्रति  वर्ष  लगभग  कितना  खाद्यान्न

 (दिनों  में  )  कीड़ों  द्वारा  खाया  जाता  है  शौर
 कितना  लापरवाही  के  कारण  खराब  हो

 जाता  है  :

 (7)  प्राकृतिक  भ्रापदाशों  तथा  प्रिय

 कारणों  से  प्रति  वर्ष  कितने  मूल्य  के  खाद्यान्नों

 की  क्षति  होती  है  ;

 (घ)  क्या  इस  समय  गोदामों  की  बने-

 मान  क्षमता  बढ़ाने  की  कोई  योजना  सरकार

 के  विचाराधीन  है  ;  और

 (8)  याद  हां,  तो  उस  योजना  की

 मुख्य  बातें  क्‍या  हैं  औैर  एक  ही  समय में
 कितने  खाद्यान्न  का  भण्डार  जमा  किया

 जा  सकेगा  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री

 अररा  साहिब  पी०  शिव  )  :  (क)  विभिनन

 एजेंसियों  के  पास  कुल  भण्डारण  क्षमता  का

 ब्यौरा  संलग्न  विवरण सें  दिया  जाता  है।

 मोटे तौर  पैर यह  कहा जा  सकता है  कि

 खाद्यान्नों  का  वैज्ञानिक  कंप  से  भंडारी

 करने  के  लिये  भारतीय  साथ  निगम  बौर

 करीब  भण्डार  निगम  के  अ्रंपते  गोदाम
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 अ्रपेक्षित  भण्डार  विषयक  सुविधाओं  के

 उच्चतम  मानकों  को  पूरा  करते  है  1

 (ल)  ध्रौर  (ग).  खाद्यान्नों  की  क्षति  का

 कोई  ऐसा  वैज्ञानिक  अ्रनुमात  उपलब्ध  नहीं  है
 जिसमें  क्षाद्यान्तों  की  कीटाशाप्मों  से  क्षति  सहित
 विभिन्‍न  कारणों  से  क्षति  का  पर्याप्त  व्यापक

 ढंग  से  श्रदाजा  लगाया  गया  हो  ।

 (3)  और  (ड)  जी  हा  1  योजना

 आयोग  की  एक  विशेषज्ञ  समिति  खाद्यान्नों

 के  उत्पादन  |  खपत,  बफर  शरीर  परिचालन

 स्टाक  के  अनुमानों  को  ध्यान  में  रखते  हुए
 चौथी  पंचवर्षीय  योजना  के  प्रति  वर्ष

 1973-74  के  लिए  खाद्यान्नों  का  भण्डारण

 करने  के  लिए  अतिरिकत  गोदामों  की  जरूरत

 का  इस  समय  भअ्रध्ययन  कर  रही  है।

 फिलहाल,  भारतीय  साध्य  निगम  और  केन्द्रीय

 भाण्डागार  तीस  ६. 3६  चौथी  पंचवर्षीय  योजना

 की  शेष  भ्र वधि  के  दौरान  खाद्यान्नों  के  लिए
 क्रमश:  22  लाख  मी०  टन  शौर  3.8  लाख

 मी०  टन  क्षमता  के  गोदामों  को  बनवाने  का

 विचार  है।  इसके  अलावा,  राज्य  भांडागार

 नियमों  का  चौथी  प्रचवर्षीय  योजना  में

 अपने  सामान्य  भांडागार  कार्यक्रमों  के  अधीन

 6.5  लाख  मी०  टन  क्षमता  के  गोदाम

 बनवाने  का  लक्ष्य  है।  इनमें  से  कुछ  गोदाम

 खाद्यान्नों  का  भण्डारण  करने  के  लिये  सुलभ
 किए  जाएंगे  1

 Setting  up  of  Sponge  Tron  Plant
 in  Orissa

 3629.  SHRIP.  K,  DEO  :
 SHRI  RAMKANWAR  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :
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 (a)  whether  any  proposal  has  been
 received  from  the  Government  of  Orissa  to
 establish  one  0.25  m.  ton  sponge  iron  plant
 in  the  State  of  Orissa  in  collaboration  with
 certain  indigenous  steel  manufacturers;  and

 (b)  ifso,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STEEL  AND
 MINFS  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  and  (b).  No  proposal
 has  been  received  from  the  Government  of
 Orissa  for  the  establishment  of  a  sponge
 iron  plant  in  Orissa  with  a  capacity  of
 250,000  tonnes  per  annum,  The  Industrial
 Development  Corporation  of  Orissa  have,
 however,  been  granted  a  Letter  of
 Intent  by  Government  on  8-9-70  for  the
 manufacture  of  100,000,  tonnes  of  sponge
 iron  per  annum  and  80,000  tonnes  of
 billets  per  annum  in  the  Kalinga  Iron

 Works,  Orissa  one  of  their  existing  indus-
 trial  undertakings.  An  application  for  an
 enhancement  of  the  capacity  to  300,000
 tonnes  of  sponge  iron  per  annum  and

 240,000  tonnes  of  billet  per  annum  has
 been  recently  received.  Itis  being  proce-
 ssed  in  the  Ministry.

 Expansion  of  Sponge  tron  Plant,
 Orissa

 3630.  SHRIP.  K.  DEO:  Will  the
 Minister  of  STEEL  AND  MINES  be

 picase  to  state  ;

 (a)  whether  the  Orissa  Industrial  Dove-

 lopment  Corporation  sought  a  licence  for

 expansion  of  sponge  iron  plant  in  Orissa  ;
 aod

 (b)  if  so,  the  reason  for  not  granting
 this  licence  to  a  public  sector  enterprise?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  RUMARA-
 MANGALAM)  :  (a)  and  (b).  The  Indust-
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 गंध  Development  Corporation  of  Orissa
 have  boen  gianted  a  Letter  of  Intent  on
 8.9.70  for  the  manufacture  of  100,000
 tonnes  of  sponge  irone  and  80,000  tonnes
 of  billets  per  annum.  They  have  now  app-
 lied  for  the  grant  of  an  industrial  licence
 for  an  enhancement  of  the  capacity  to

 300,000  tonnes  of  sponge  iron  and  240,000
 tonnes  of  billets  per  annum.  The  applica-

 tion  has  been  recened  in  the  Department
 of  Steel  on  29-5-71,  and  is  being  processed.

 Rice  Production

 3631.  SHRI  0.  JANARDHANAN  :

 Will  the  Minister  of  AGRICULTURE  be

 pleased  to  state  :

 (a)  the  total  quantity  of  rice  produced
 in  the  country  at  present  ;

 (b)  whether  there  has  been  any  increase
 in  rice  production  in  the  last  three  year  ;
 and

 (c)  if  so,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  AGRICULTURF

 (SHRT  ANNASHEB  P.  SHINIDE)  ;  (a)  The
 total  quantity  of  rice  produced  in  the

 country  during  1969-70  was  of  the  order

 of  40.42  miliion  tonnes.  Similar  inform-

 ation  for  1970-7  is  not  yet  available.

 (b)  Yes,  Sir.

 (c)  The  increase  in  production  is  due

 mainly  to  the  introduction  of  the  High-
 Yielding  Varieties  of.rice  which  involves
 and  option  of  new  technology.

 Handing  Over  of  Kalkali  Colony,  New
 Delhi  to  Municipal  Corporation

 3632.  SHRI  8.  K.  DASCHOWDHURY:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  ;
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 a)  whether  the  alfottees  of  the  Esst
 Pakistan  Displaced  Persons  Colony  at
 Kalkaji  are  required  to  pay  house  tax  to
 the  Municipal  Corporation  of  Delhi  from
 the  day  of  registration  of  plots  in  their
 names:

 (b)  if  so,  the  reason  why  the  Depart-
 ment  of  Rehabilitation  is  not  handing  over
 the  Cofony  to  the  Municipal  Corporation
 of  Delhi;  and

 (c)  whether  all  civic  facilities  including
 Street  lighting  are  being  provided  by  the

 Department  of  Rehabilitation  ?

 THE  MINISTFR  OF  LABOUR  AND
 RFHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  (a)  and  (b).  The  Last  Pakistan
 Displaced  Persons  Colony  at  Kalkaji  has
 not  yet  becn  handed  over  to  the  Corpora-
 tion  as  some  more  plots  stil]  remain  to  be
 develpoed.  They  could  not  be  developed
 so  far  on  account  of  encroachment  and
 litigation.  The  Colony  will  be  handed  over
 to  the  Municipal  Corporation  as  soon  as
 the  development  of  the  Colony  is  comple-
 ted.  Property  tax  is  levied  by  the  Corpo.
 ration  on  vacant  land  and  building  in  acco-
 rdance  with  the  provisions  of  the  Dethi

 Municipal  Corporation  Act,  957,

 (c)  Water  and  electric  supply  for  do-
 mestic  purposes  are  adequately  available  in
 the  Colony.  Sewerage  system  is  also  func-
 tioning  properly.  As  regards  street  lighting
 the  Corporation  undertakes  to  provide  7

 only  after  50%  of  the  houses  have  been
 constructed  in  a  particular  area.  Accord-

 ing  to  the  Agreements  entered  into  by  the

 allotiees,  50%  of  the  houses  should  have

 been  completed  by  the  end  of  May,  1971

 but  the  progress  in  this  regard  has  been

 very  slow,

 Sugar  Factories  in  Cooperative  Sector

 and  money  spent  on  them

 3633,  SHRI  D.  K.  PANDA:  Will  the

 Minister  of  AGRICULTURE  be  pleased
 tg  state:  *
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 (a)  the  total  number  of  Sugar  Factories
 in  the  co-operative  sector,  State-wise:  and

 (b)  the  amout  of  money,  if  any  spent
 on  them,  factory-wise,  in  each  State  by  the
 Central  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  Licenses/
 letters  of  intent  have  so  far  been  issued  to
 ॥7  cooperatives  for  est  ablishment  of  sugar
 factories;  of  these,  74  cooperative  sugar
 factories  are  in  production,  State-wise
 information  is  given  in  the  statement  laid
 onthe  Table  of  the  House.  {Placed  in
 J  ibrary  See.  No,  L-T-527;7)}

 (b)  Upto  3st  March,  1970,  loans  to
 theeatent  of  Rs.  12.76  crores  have  been
 given  vo  the  State  Governments  fo:  con-
 tribution  to  the  share  capital  of  79  coopera-
 tive  sugar  factories  by  the  Central  Govern-
 ment  through  the  National  Cooperative
 Development  Corporation.  Society-wise
 imiurmauion  is  given  in  the  Statement  laid
 on  the  Table  of  the  House.  |  Placed  in
 Library  see  No.  L7-572/7)|

 Area  under  Sugarcane  Cultivation

 3634.  SHRI  D.K.  PANDA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state;

 (a)  the  total  extent  of  lands  brought
 under  sugarcane  cultivation,  State-wise,

 and  the  production  there  of  in  tons  State-
 wise  for  the  years  1969-70  and  1970-71;

 (b)  whether  there  is  substantia)  reduc-
 tion  of  area  under  sugarcane  in  1970-71;  and

 (९)  if  so,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE
 INTHE  MINISTRY  OF  AGRI-
 CULTURE  (SHRI  ANNASAHEB  P,
 SHINDE):  (a)  to  (c).  Statement  No.
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 showing  estimates  of  area  and  production
 of  sugarcane  for  different  States  for
 the  year  I969-70  is  laid  on  the
 Table  of  the  House.  [Placed

 in  Libyary.  See  No.  LT.  573/71].  Similar
 date  for  !970-7i  have  not  yet  become
 available.  However,  according  to  the  All-
 India  Second  Estimate  of  Sugarcane  for
 970-7l,  the  area-  under  the  crop  at  the
 preliminary  State,  shows  a  marginal
 increase  of  0.6%  in  the  country  during
 1970-70  over  the  corresponding  estimate
 for  ‘1969-71.  Statement  No.  H  shows  the
 extent  of  percentage  variations  according
 to  the  Second  Estimete  in  area  under
 sugarcane  in  different  States  during  970-7I
 over  the  corresponding  Estimate  for  1969-70,
 laid  on  the  Table  of  the  House.  [Placed  in
 Library  See  No.  L  573{71]

 समय  प्रदेश  भें  कृषि  फीस  संसार  केन्द्र  की

 स्थापना

 3635.  श्री  गंगा  चरण  दीक्षित  :

 क्या  कृषि  मन्नो  यह  बताने  की  कपा
 करेंगे  कि:

 (क)  क्‍या  किसानो  के  साथ  प्रभावी

 सम्यक  बचाये  रखने  के  लिये  विद्यार्थियों

 को  प्रशिक्षण  देने  हेतु  फोड  फाउन्डेशन  और

 अमरीकी  भ्न्तरष्ट्रीय  विकास  एजेंसी  के

 सहयोग  से  चौथो  पंचवर्षीय  योजना  में  मध्य-

 प्रदेश  में एक  कृषि  काम  संचार  केन्द्र  स्थापित

 करने  का  सरकार  का  विचार  है  ;  शोर

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्‍या  है?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री
 प्रिया  साहिब  पी०  शिन्दे)  (क)  धौर  (ख).
 थोथी  पंचवर्षीय  गोज ना वधि  के  दौरान,

 मध्यप्रदेश  में  एक  संचार  केन्द्र  स्थापित  करने

 के  बारे  में  इस  समय  भारत  सरकार  के
 विचाराधीन  कोई  प्रस्ताव  नहीं  है।  परन्तु
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 संयुक्त  राज्य  अन्तर्राष्ट्रीय  विकास  अभिकरण

 द्वारा  प्रदत्त  सहायता  से,  जवाहर  लाल  नेहरू

 कृषि  विश्वविद्यालय,  जबलपुर  में  “हेव लॉ यिंग

 एन  बाप  नेशनल  कौस्यूमिकेशन  सिस्टम”  शोक

 एक  परियोजना  चल  रही  है  ।  यह  परियोजना

 नवम्बर,  968  से  चल  रही  है  कौर  30

 जून,  97]  को  समाप्त  होनी  है।  इसकी

 कुल  लागत  4,97,200  रुपये  है  शौर  उसमें

 से  2,93,400  रुपये  संयुक्त  राज्य  पन्त-

 राष्ट्रीय  विकास  अभिकरण  से  सहायता  के

 रुप  में  प्राप्त  हुए  हैं।  इससे  कर्मचारियों

 बौर  विद्याथियों  को सवार  कौर  दृश्य  साधनों

 की  आधुनिक  पद्धतियों  में  प्रशिक्षण  देने  मे

 सहायता  मिलेगी।  इस  योजना  के  मुख्य

 सउद्दुश्य  थे  है

 (1)  कर्मचारियों,  विद्याथियों,  कृषको,

 सामुहिक  दलों,  सरकारी  ग्रभिकरणों  तथा

 जनता  के  लिये  प्रगति  शिक्षण  सामग्री  की

 रूप-रेखा  तैयार  करना,  उन्हें  बनाना  तथा

 खनका  सुदर  करना  |

 (2)  शिक्षण  जानकारों  के  अच्छे

 संचारण  के  लिये  फेनल-ग्राफ,  फिलिप-

 चार्ट,  पोस्टर,  शलाईडस,  फिल्म  स्वीटस

 शोर  फोल्डर  जैसे  दृश्य  साधन  तैयार  करना  ।

 (3)  विश्वविद्यालय  के  परिसर  कर्म-

 मारियो  चल  तथा  क्षेत्र  एककों  के  लिए

 उपलब्ध  शिक्षण  सम्बन्धी  सामग्री  नियमित

 सप्लाई  बनाये  रखना  |

 (4)  विश्वविद्यालय  के  समस्त  मनु-
 गालियों  को  निरन्तर  रूप  से  आधुनिकतम

 जानकारी
 प्रदान  करता  t

 (5)  सूचना  के  क्षेत्र  में  विश्वविद्यालय

 की  समस्त  गतिविधियों  के  प्रयत्नों  को  एक-

 करण  करता  |
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 (6)  विश्वविद्यालय  के
 संकाय

 और
 विद्याथियों  को  [दृष्य-मध्य,  [प्रौद्योगिकी  [के
 प्रयोग  की  तकनीकें  सिखाना  ॥

 अन्य  प्रदेश  में  कठिन  घरों  की  कमी

 3636.  श्री  गंगा  चरण  दीक्षित  :  ब्या

 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  तल-कृप

 लगाने  के  लिए  आवश्यक  कम्प्यूटरों  की

 कमी  है  ;

 (बि)  यदि  हाँ,  तो  क्या  नल-कूपों  के  ठीक

 प्रकार  से  संचालन  के  लिए  श्रपेक्षत  इस

 प्रकार  के  महत्वपूर्ण  भ्रौजार  की  कमी  का

 क्ष  उत्पादन  पर  विपरीत  प्रभाव  पढ़  सकता

 है;  कौर

 (गे)  यदि  हाँ,  तो  इस  सम्बन्ध  में

 सरकार  का  क्‍या  कारवाही  करने  का

 विचार  है  ?

 कृषि  संचालक  में  राज्य  मंत्री  (श्री शेर

 खि हू)  :  (=)  जी,  हाँ  ।  मध्य  प्रदेश  के

 नलकूप  निदेशालय  में  नलकूपों  के  विकास  के

 लिए  कम्प्यूटरों  की  कुछ  कमी  है

 (सर)  और  (ग).  नलकूप  निदेशालय,

 मध्य  प्रदेश  भ्र ति रिक्त  कम् प्रस रों  की  खरीद

 के  सम्बन्ध  में  पहले  ही  विचार  कर  रहा  है  |

 मध्य  प्रदेश  में  डेयरी  संयंत्र  लगाने  के  लिये

 कैसी  सहायता

 3637  :  भरी  भंवरा  बरसा  लोकित  :  गया

 कृषि  स्त्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्या  मध्य  प्रदेश  सरकार  ने  ष्वौथी

 पंचवर्षीय  योजना के  दोरान  राज्य  में  एक

 डेयरी  संयंत्र  स्थापित  करने  का  निर्णय

 किया  है  ।

 ख)  यदि  हां,  तो  क्‍या  राज्य  सरकार  ने

 इस  प्रयोजन  के  लिये  केंदिय  सरकार  से

 स्वसहायता  माँगी  है;  कौर

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है  कौर  इस  सम्बन्ध  में  सरकार  की  प्रतिक्रिया

 क्‍या  है?

 कृषि  मन्त्रालय  सें  राज्य  सन्तरी  (श्री

 शेर  सिह)  :  (क)  चतुर्थ  पंचवर्षीय  योजना  में

 मध्य  प्रदेश  सरकार  का  रायपुर  तथा  उज्जैन

 %  6,000  लिटर  प्रति  दिन  क्षमता  की  दो

 नगर  दुग्ध  झ्रापुति  योजनायें  तथा  रतलाम,

 खड़ा,  बुरहानपुर,  सागर,  कटनी,  रेखा  और

 बिलासपुर  में  2,000  लहर  प्रति  दिन  क्षमता

 की  7  लघु  नगर  दुग्ध  आपूर्ति  योजनायें

 स्थापित  करने  का  प्रस्ताव  है  1

 (ख)  जी  हां  ।

 (ग)  क्‍योंकि  ये  योजनाये  प्लान  में

 सम्मिलित  है,  अतः  इन्हे  केन्द्रीय  श्रमिक

 सहायता  दी  जा  सकती  है।  फिर  भी,  सहा-
 यता  की  राशि  प्रत्येक  वर्ष  व्यय  की  जाने

 वाली  राशि  पर  निर्भर  करेगी  शरीर  इसे

 राज्यों  को  ब्लाक  ऋणों  तथा  प्रनुदानों  के

 रूप  मे  दिया  जायेगा

 Absorption  of  isbourers  working  under
 the  Contractors  of  F.C.I.,  Darbhanga,  Bihar

 3638  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  several]  persons  have  been
 domg  the  work  of  handfing  and  transpor-
 ‘ing  of  foodgrains  under  the  contractors
 ‘pointed  by  the  Food  Corporation  of

 "India  from  957  to  1971  at  Jai  Nagar  in
 Disttict  Darbhanga,  Bihar;
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 (b)  whether  it  is  now  proposed  to
 undertake  the  work  departmentally  by
 keeping  labourers  on  monthly  payment
 basis;  and

 (c)  whether  the  labourers  already  work-
 ing  for  the  Food  Corporation  of  India
 under  the  contractors  appointed  by  it  will
 be  absorbed  as  labourers  under  the  new
 set  up  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHER  P.  SHINDE)  :  (a)  Yes,  Sir;
 but  the  Food  Corporation  of  India  took
 over  Jai  Nagar  depot  from  26-I2-967.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Amendment  of  prevention  of  cruelty  to
 Animals  Act,  1960.

 3639.  SHRI  BRIJ  RAJ  SINGH  KOTAH:
 Will  the  Minister  of  AGRICULTURE  be

 pleased  to  state:

 (a)  whether  Government  have  taken

 any  decision  about  amending  the  prevention
 of  cruelty  to  Animals  Act,  1960;  and

 (b)  if  so,  when  an  amending  Bill  is

 likely  to  be  brought  before  Parliament?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE

 (SHRI  SHER  SINGH):  (a)  Government

 have  decided  that  it  is  not  necessary  to
 undertaken  legislation  to  amend  the  Preven-
 tion  of  Cruelty  to  Animals  Act,  1960,
 for  the  present.

 (b)  Does  not  arise.

 National  Social  Security  Scheme

 3640.  SHR}  BRIJ  RAJ  SINGH  KOTARH:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :
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 (a)  whether  there  is  any  proposal  under
 Government’s  consideration  to  formulate
 a  comprehensive  National  Social  Security
 Scheme;  and

 (b)  if  so,  its  mam  features  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K
 KHADILKAR)  (a)  No

 (b)  Does  not  arise

 Condition  of  Bangla  Desh  Refugees
 and  their  Dispersal

 304t.  SHRI  SAMAR  GUHA.  Will
 the  Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  a  large  number  of  Bangla
 Deshi  refugees  are  still  Inving  in  open  fields
 without  shade,  shelter  and  food,

 (b)  the  total  figure  of  deaths  of  the
 refugees  due  to  cholera  and  gastro-erteritis
 epidemics,

 (c)  the  number  of  refugees  removed
 from  evstern  India  to  other  states;  and

 (d)  whether  these  shifted
 belong  to  all  communities  ?

 refugees

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  Although  arrange-
 ments  have  been  made  to  provide  food  for
 all  refugees  who  have  been  admitted  to
 camps  it  has  not  been  possible  to  provide
 shelter  in  all  cases  because  of  the  sudden
 and  heavy  influx,

 (b}  Upto  June  220d,  1971,  3,648  refu-
 gees  died  of  cholera  in  Hospitals,  Health
 Centers  and  Camps.

 {c)  Abhout  63,000  persons  have  been
 shifted  to  Mana  in  Madhya  Pradesh.  till  the
 25th  June,  1971,
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 (d)  Yes,  Sir.

 कोटा,  राजस्थान  में  केन्द्रीय  सहायता  से

 कृषि  फॉर्म

 3642.  श्री  झोंककर  लाल  बैरवा  :  क्‍या

 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  की  सहायता  से

 कोटा,  राजस्थान  में  कितने  कृषि  फार्मों  में

 कृषि  बकाये  चल  रहा  है  ;

 (व)  ये  कृषि  फार्म  कितने  एकड़  भूमि
 में  है;  और

 ग)  इन  कृषि  फार्मो'  का  अरब  तक

 कसा  कार्यनिष्पादन  रहा  है  ?

 कृषि  मन्त्रालय  में  राज्य  मंत्रों  (करी  ग्रहण-

 साहिब  पी०  शिन्दे)  :  (क)  कुछ  नही  1

 (खो)  और  (ग़).  प्रदान  ही  नहीं  होता  ।

 किसानों  को  सुधरी  किस्म  के  बीजों  की

 सप्लाई

 3643.  श्री  कलाकार  लाल  बैरवा  :  क्‍या

 कृषि  मस्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  किसानों  को

 सुधरी  किस्म  के  बीजों  की  सप्लाई  करने  की

 कोई  योजना  बनाई  है;  कौर

 (ख)  यदि  हां,  तो  इसकी  रुपरेखा

 क्या  है?

 '
 कृषि  मंत्रालय में  राज्य  मंत्री  (शी  भ्रमणा-

 साहिब  पी०  किसे)  :  (क)  भोर).  समस्त
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 कृषकों  को  उन्नत  किस्मों  के  बीज  उपलब्ध

 करने  को  सुनिश्चित  करने  का  उत्तरदायित्व

 राज्य  सरकारों  का  है।  राज्य  सरकारो  के

 विभागीय  प्रभाकरण,  सहकारी  समितियां

 कौर  गैर-सरकारी  व्यवसाय,  कृषकों  में  बीज

 वितरण  के  मुख्य  भ्र सिक रण  हैं।  राष्ट्रीय

 बीज  निगम  तथा  तराई  विकास  निगम,

 राज्यों  की  किसी  भो  कमी  को  पूरा
 करने  के  लिये  प्रमारिणतित  बीजों  का  उत्पादन

 भी  करते  है  ।  ये  निगम  राज्य  सरकारों  शौर

 कृषकों  को  अपने  डिपुश्नों  और  समस्त  देश  में

 इस  कार्य  के  लिये  नियुक्त  400  से  भी  अधिक

 विक् रता शो  के  माध्यम  से  बीज  वितरित

 करते  है  ।

 राज्यों  में  बीज  के  भण्डार  खोलना

 3644.  श्री  औंकार  लाल  बेरवा  :  क्‍या

 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  से  किन-किन  राज्यों  में
 बीज  के  भण्डार  खोले  हैं  ;  जोर

 (ख)  उक्त  बीज  के  भण्डार  किन

 भ्राधारों  पर  खोले  गये  है  ?

 कृषि  मन्त्रालय  में  राज्य  मन्त्री  (भी

 अण्शासाहिबद  पी०  शिन्दे)  :  (क)  भारत  सर-

 कार  ने  किसी  राज्य  में  कोई  खोज  का  भण्डार

 नहीं  खोला  है फिर  भी,  राष्ट्रीय  बीज

 निगम  ने,  जो  भारत  सरकार  की  एक  संख्या

 है;  निम्नलिखित  स्थानों  पर  स्थित  प्रक्रिया

 प्लांटों  के साथ  भण्डारों  की  स्थापना  की  है  eH
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 कल  संख्या  स्थान  राज्य

 1  2  3

 1  हिसार  हरियाणा
 2

 ममुनातगर  हरियाणा

 !  2  3

 3.  विजयवाडा  आन्ध्र  प्रदेश

 4,  दौराला  उत्तर  प्रदेश

 5.  भोपाल  मध्य  प्रदेश

 6.  जलगांव  महाराष्ट्र

 7.  केन्द्रीय  भण्डार

 तथा  पूर्ति  डिपो  दिल्ली

 8.  हेम पुर  उत्तर  प्रदेश

 9.  डोलो  बिहार

 चौथी  योजना  के  दौरान,  महाराष्ट्र,

 तमिलनाडु,  पश्चिम  बंगाल,  उत्तर  प्रदेश  तथा

 राजस्थान  की  राज्य  सरकारों  ने  झपने  राज्यों

 में  बीज  भण्डारों  का  निर्माण  करने  की  योजना

 बनाई  2  |

 (ब)  राष्ट्रीय  खोज  निगम  ने  बीज

 उत्पादन  के  क्षेत्र  को  ौर  वहां  उपलब्ध

 प्रक्रिया  सुविधाओं  को  ध्यान  में  रखते  हुए
 बीज  भण्डार  स्थापित  किये  है  t

 Cost  of  Airliftng  of  Bangla  Desh  Refugees

 3645.  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state
 how  much  airlifting  of  Bangla  Desh  refu-
 gees  in  foreign  planes  is  costing  Govern-
 ment  of  India  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  The  amount  of  the  expen-
 diture  on  airlift  operations  and  the  Gover-
 ament  of  India's  liability  on  this  account
 will  be  known  only  after  these  operations
 are  completed.
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 Increase  in  per  acre  Yield  of  Rice  manufacture  harvesting  machines  in  the
 country;  and

 3646.  SHRI  M.  KATHAMUTHU  :
 Will  the  Minister  of  AGRICULTURE  be  (c)  if  so,  whether  such  plant  will  be

 pleased  to  state  :  set  up  in  Publie  or  Private  Sector  ?

 THE  MINISTER  OF  STATE  IN  THE
 (a)  whether  there  has  been  any  ,increa-  MINISTRY  OF  AGRICULTURE  (SHRI

 se  in  the  per  acre  yield  of  nee  in  the  last  ANNASAHEB  P.  SHINDE):  (a)  At  pre-
 three  years;  and  sent  Tractors,  Power  Tillers,  Pumping  sets,

 towed  Combine  Harvesters  and  other  power
 (b)  if  so,  the  extent  thereof  ?  driven  and  Bullock  drawn  Agricultural

 Implements  arc  being  manufactured  in_  the
 THE  MINISTER  OF  STATE  IN  THE  country

 MINISTRY  OF  AGRICULTURE  :  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  and  (b).  (0)  Yes  Sir.  One  firm  in  the  private
 The  table  below  gives  estumates  of  yield  pet  sector  has  atteady  gone  into  production
 hectare  of  rice  m  India  during  the  last  three  A  letter  of  intent  has  been  issued  to

 years  ‘1967-68  to  1969-70  :  another  firm

 Ss  7  ne  (c)  Out  of  the  proposals  under  consi-
 Wied  Yield  por  hectare

 Percentage  deratron,  one  क  froma  State  undertaking
 in  Kgs.  increase  and  the  rest  are  from  the  private  sector

 Over
 1967-68

 1967-68,  =  1032*  Area  Under  Tobacco  Cultivation
 1968-69  1076°*  43

 1969-70 1073**  40  364K  SHRI  BIRFNDER  SINGH
 RAO  Will  the  Minister  of  AGRICUL-

 Similar  information  for  1970-71  has  not  TURE  be  pleased  to  state  :
 (a)  the  area  under  tobacco  cultivation

 im  the  country  in  each  State,  year-wise
 during  the  Jast  three  years,  and

 yet  become  available.

 Manufacture  of  Agricultural  Machinery
 aad.  Equipment  (b)  the  estimated  yield  tn  each  State

 th  iod  ?
 3647.  SHRI  VIRENDER  SINGH

 during  the  same  perio

 RAO.  :

 SHRI  N.  SHIVAPPA  :  THE  MINISTER  OF  STATE  IN  THE
 Will  the  Minister  of  AGRICULTURE  MINISTRY  OF  AGRICULTURE  :

 be  pleased  to  state  :  (SHIRL  ANNASAHEB  P.SHINDE):  (a)  and
 {b).  A  Statement  showing  estimates  of  area,

 {a)  the  types  of  Agricultural  machinery  production  and  yield  per  hectare  of  tobacco
 and  equipment  being  produced  mdigen-  for  the  different  States  during  the  three

 ously  in  the  country  at  present,  years  1967-68  to  1969-70  is  lard  on  the
 Table  of  the  House.  [Placed  in  library,  See.

 (b)  whether  there  is  any  proposal  No.  LT-574/71},  Similar  estimates  for
 under  consideration  of  Government  of  1970-71  have  not  yet  become  available.

 *  Based  on  partially  revised  estimates.
 **Based  on  final  estimates.
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 Average  daily  employment  in  Textile
 Industry

 3649.  DR.  MELKOTE  :  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  the  total  ave-
 rage  daily  employment  in  the  Textile  Indu-
 stry  in  the  country  during  970  and  1971
 separately?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  The  total  estimated  average
 daily  employment  in  Textile  Industry  was

 1,210,000  (Provisional)  in  1969,  The  figures
 for  the  years  970  and  97!  are  not  yet
 available.

 Violation  of  Industrial  Employment
 (Standing  Orders)  Act,  946

 3050.  DR  MILKOTE  :  Will  be  Minm-
 ster  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  the  number  of  cases  in  which  the
 Industrial  Employment  (Standing  Orders)
 Act,  946  was  violated  by  the  employers
 during  the  last  three  years,  and

 (b)  the  action  taken  against  the  emplo-
 yers  in  such  cases  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  (a)  and  (b).  The  information  is
 being  collected  and  will  be  placed  on  the
 table  of  the  House  after  it  is  received.

 Certification  of  Draft  Standing  Orders
 in  Public  Undertakings

 3651.  DR.  MELKOTE  :  Will  the  Mini-
 ster  of  LABOUR  AND  REHARBILITA-
 TION  be  piessed  to  state:

 (a)  whether  the  Draft  Standing  Orders
 have  been  certified  in  case  of  all  the  Public
 Sector  Undertakings;
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 (b)  if  not.  the  number  of  Public  Under-
 takings  which  still  await  cer;  ification;  and

 (c)  the  reasons  therofor  :

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  (a)  No,  Sir.

 (b)  24,  upto  end,  of  December  1970  in
 the  Central  spherc.

 (ce)  Draft  Standing  Orders  have  been
 submitted  in  certain  cases  but  they  could
 not  be  finalised  due  to  the  requests  made
 by  the  parties  for  adjournments  of  hearings
 fixed  by  the  Certifying  Officers.

 A.  V.B  Employees’  Union  Office

 3652.  SHRI  MOIIAMMAD  ISMAIL Will  the  Minister  of  LABOUR  AND  RE.
 HABILITATION  be  pleased  to  state  :

 (a)  whether  the  A.  V.  ४.  Employees’
 Union  Office,  Durgapur  has  been  forcibly
 lucked  up  by  the  C.R.P.  and  police  and  its
 members  are  not  allowed  to  visit  their
 union  office,

 (b)  if  so,  whether  it  is  with  a  view  to
 crush  the  democratic  rights  of  the  workers
 and  trade  union  movement;  and

 {c)  the  steps  taken  by  Government  for
 the  proper  functioning  of  the  Union  Office
 and  protect  the  trade  union  rights  of  the
 workers  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR):  (a)  to  (c).  The  information  is
 being  collected  and  would  be  laid  on  the
 Table  of  the  House  after  it  is  received,
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 Corruption  Charges  against  F.C.l.  Aatho-
 rities  in  West  Beagal

 3653.  SHRI  INDRASIT  GUPTA  :  Will

 the  Minister  of  AGRICULTURE  be

 pleased  to  state;

 (a)  whether  Government  have  received
 any  complaints  on  behalf  of  the  public
 regarding  corruption  by  the  Food  Corpora-
 tion  of  India  authorities  at  Bolpur  and
 Suri  in  Birbhum  district.  West  Bengal;
 and

 (b)  If  so,  the  steps  taken  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  P.  SHINDE):  (a)  Yes,  Sir.

 (b)  The  allegations  arc  under  investi-

 gation,

 Mining  Allowance  to  Workers  of  Barsua
 Tron  Mines,  Orissa.

 3654,  SHRI  DINEN  BHATTA-
 CHARYYA  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  mining  allowance  is  not
 being  paid  to  the  workers  of  Bursua  Iron
 Mines,  Orissa;

 (b)  If  so,  the  reason  thereof;  and

 (c)  the  steps  taken  by  Government  to
 pay  mining  allowance  to  the  Barsua  Iron
 Mines’  workers  ?

 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  MOHAN  KUMARAMAN-

 GALAM)  :  {a)  to  (c).  In  terms  of  an  agree-

 ment  entered  into  between  the  Management
 and  the  Unions  functioning  in  the  mines

 recommendations  of  Steel  Wage  ‘Board  for
 ateel  industries  were  extended  to  workers  of
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 Barsua  Tron  Mines  with  effect  from

 I-4-967.  The  mining  allowance  has  been
 discontinued  with  effect  from  ‘1-1-1967  in

 terms  of  the  said  Agreement.

 There  is  no  proposal  to  grant  mining
 allowance  to  the  workers.

 Exemption  from  Coal  Mines  Provident
 Fund  Scheme  to  Workers  ia  N.C.  D.C.

 3655.  SHRI  DAMODAR  PANDEY  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  large  number  of  workmen  working
 in  National  Coal  Development  Corpora-
 tion  have  been  exempted  from  the  provi-
 sions  of  Coal  Mines  Provident  Fund
 Scheme,  and

 (b)  7  sv,  how  these  workmen  will  be
 benefited  with  the  Family  Pension  Scheme,
 397]  and  the  efforts  Government  are

 making  to  bring  them  under  the  purview
 of  this  Scheme  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-

 DILKAR)  :  The  administration  of  the
 Coal  Mines  Provident  Fund  is  the  con«
 vern  of  the  Board  of  Trustees,  Coal  Mines
 Provident  Fund  set  up  under  the  Coal
 Mines  Provident  Fund,  Family  Pension
 and  Bonus  Schemes  Act,  948  and  is  not
 the  direct  concern  of  the  Central  Govern-
 ment,  The  Coal  Mines  Provident  Fund
 authorities  have  reported  as  follows:--

 (a)  The  following  categories  of  thc
 employees  of  National  Coal  Development
 Corporation  ate  now  excluded  from  the

 scope  of.  the  Coal  Mines  Provident  Fund
 Scheme.

 (i)  Who  are  under  conditions  of
 servicé  similar  to  those  obtaining
 in  railway  establishments;
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 tii)  Who  are  under  conditions  of  ser-
 vice  which  entitle  them  to  pension
 under  Civil  Rules.

 (ili)  Who  are  under  conditions  of  ser-
 vice  drawn  up  by  the  National  Coal
 Development  Corporation.

 (b)  The  question  of  bringing  the  aforc-
 said  categories  of  workers  within  the
 purview  of  the  Coal  Mines  Provident
 Fund  Scheme  with  a  view  to  enabling
 them  to  get  the  benefits  of  the  Coal
 Mines  Family  Pension  Scheme,  97]  is
 under  examination.

 Cotton  Agmarked  for  Quality  Supply
 to  Mili  Consumers

 3656.  SHRI  PILOO  MODY  ;  Will  be
 Mimuster  of  AGRICULTURE  be  pleased
 lo  State:

 (a)  the  cotton  varieties  and  the  num-
 ber  of  cotton  bales  Agmarked  with  Red
 Tubel  and  Black  Label  separately  in  each
 State  for  the  last  three  years:  and

 (b)  the  steps  Central  and  State  Govern-
 ments  have  taken  and  propose  tu  take
 further  to  get  more  and  more  cotton
 Agmarked  to  guarantee  quality  produce  to
 mill.  consumers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  and  (b).
 The  information  is  being  collected  and
 will  be  placed  on  the  table  of  the  Sabha.

 Central  Asyistance  for  Rural  Un-
 Employment  Scheme  in  Chandigarh

 3657.  SHRI  A.  N.  VIDYALANKAR  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  Chandigarh  Adminis-
 tration  has  collected  any  figures  to  indicate
 the  extent  of  rural  unemployment  ;
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 (०)  the  measures  proposed  to  be  taken
 to  meet  the  problem  of  rural  unemployment:
 and

 (०)  the  funds  sanctioned  for  this  object  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  ५०  (0),  “The  Chandi-
 garh  Administration  has  reported  that  200
 rural  families  are  unemployed  or  under-
 emplofed  and  has  psoposed  to  create
 employment  for  200  persons  at  the  rate  of
 one  person  per  family  through  some  affore-
 Station  and  soil  conservation  projects.  The
 total  cost  of  the  proposed  projects  is  Rs.
 7.50  lakhs  for  the  three  years  1971-74,  A
 sum  of  Rs.  2.60  lakhs  has  already  been  san-
 ctioned  by  the  Contral  Government  for
 the  year  1971-72.

 Unemployment  amongst  Chandigarh
 Oustees

 3658.  SHRL  A.N.  VIDYALANKAR  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  io  state
 the  number  of  pe:suns  who  had  been
 tendered  unemployed  or  under-employed
 out  of  the  total  nunibers  of  oustees  from
 the  landy  acquired  for  building  up  the
 city  of  Chandigarh?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA
 DILKAR)  ;  No  specific  cases  have,  come  to
 the  natice  of  the  Chandigarh  Administra-
 tion  in  which  persons  were  rendred  unemp-
 loyed  or  under-employed  owing  to  their
 land  being  acquired.  The  oustees  had  been
 duly  compensated  for  the  acquisition  of
 their  land,

 Lignite  Deposits  in’  Kutch

 3659.  SHRI  YAMUNA  PRASAD
 MANDAL  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  deposits  of  lignite  have  been
 founed  recntly  in  the  Kutch  area;
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 (0)  if  so,  the  quantity  of  deposits  that

 may  be  available  in  that  area  ;  and

 (०  whether  any  steps  have  been  taken
 to  exploit  this  source  of  lignite  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRT  MOHAN  KUMARA-
 MANGALAM)  :  (a)  and  ).  Asa  result  of
 investigations  carried  out  by  the  Geological
 Survey  of  India,  a  total  of  about  9.5
 crore  tonnes  of  lighnite  has  been  estimated
 in  six  localities  of  Kutch  disirict.  Out  of
 this,  about  3.5  crore  tonnes  is  in  shape
 of  seams  of  individual  thickness  of  more
 than  one  metre.

 (०)  The  Gujarat  Minerals  Development
 Corporation  a  State  enterprise,  have
 carried  out  pilot  quarrying  in  the  main
 deposit  at  Panandhro  and  collected  100
 tonnes  of  bulk  sample  in  collaboration
 with  the  Central  Fuel  Research  Institute,
 Jealgora  The  Central  Fuel  Research
 Institute  have  carried  out  briquetting  tests
 for  Kutch  lignite  and  have  taken  up  the
 work  of  preparing  a  techno-economic  feasi-
 bility  report  for  the  exploitation  of  this
 lignite.

 Project  for  Improvement  of  Tubar
 Crop  in  Salem,  Tamil  Nadu

 3660.  SHRI  BHUVARAHAN  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state.

 (a)  whether  there  ss  any  proposal  to
 start  an  all  India  Coordinated  project  for
 improvement  of  Tubar  crops  especially  of
 tapioca  in  Salem  District  in  Tams!  Nadu  ;
 and

 (0)  if  so,  how  much  amount  has  been
 set  apart  for  the  purpose  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE,  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  An  All-
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 India  Coordinated  Project  for  Research  on
 Tubar  Crops  has  been  sanctioned  by  the
 Indian  Council  of  Agricultural  Research  at
 an  estimated  cast  of  Rs.  9.20  lakhs  during
 the  4th  plan  period.  It  has  4  Centres  and
 sub-Centres  besides  the  Project  Coordina-
 tor’s  Centre  at  the  Central  Tubar  Crops
 Research  Institute,  Trivendrum.  006  of
 these  Sub-Centres  is  located  at  Coimbatore
 in  Tanmul  Nadu  State.  The  other  Centres/
 Sub-Centres  are  located  one  each  in  the
 States  of  Bihar,  Andhra  Pradesh  and
 Assam.

 There  is  no  proposal  to  start  any  other
 Centre  in  Tamil  Nadu  State.

 (b)  Does  not  arise

 Effect  of  Super  Bazars  in  Stabilising
 of  Prices

 (3661  SHRL  RAJDEO  SINGH  Will
 the  Minister  of  AGRICULTURF  be
 pleased  to  state

 (a)  whether  Government  are  satisfied
 with  the  working  of  Super  Bazars  in  Delhi
 and  in  other  big  towns,

 (9)  whether  the  experiment  of  50700
 Bazar  has  contributed  to  the  stability  0
 the  prices  ;  and

 (c)  whether  Government  are  contemp-
 jating  to  liquidate  this  experiment  ol
 extend  it  to  other  towns  and  cities  in  the
 country  ?

 THE  DEPUTY  MINISTER  IN  THL
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  The  pe:
 formance  of  Cvoperative  Departmen!
 Stores  (Super  Bazars)  differs  from  one  inst
 tution  to  another.  While  some  instit  uti00

 have  done  well,  others  have  not  been  work:

 ing  efficiently  and  bave  incurred  loss

 Measures  for  streamlining  and  improvité
 their  business  and  operational  efficiency
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 have  been  suggested  to  State  Governments.

 In  regard  to  the  Delhi  Super  Bazar,  it  has

 incurred  losses  and  steps  are  being  taken

 to  improve  its  working  50  45  to  enable  it

 to  function  as  a  viable  unit.

 (b)  The  Cooperative  Department

 Stores  (Super  Bacar)  exercise  ४  healthy

 infiuence  on  the  market,  and  help  in  the

 adoption  of  fair  trading  practices.

 (c)  Government  do  not  contemplate

 Cooperative  Super  Razars.  Efforts  will.

 however,  be  continued  to  improve  then

 working.  The  Fourth  Plan  envisages

 establishment  of  cooperative  department

 stores  and  large-sized  retail  units  at  selected

 centres,  where  there  is  good  demand  and

 potential  for  such  stores.  The  programme

 of  development  of  consumer  cooperative

 jy  now  in  the  State  Sector  ond  it  is  for  the

 State  Government  lo  decide  upon  the

 nature  and  extent  of  expansion

 programme.

 ह...  होने  से  बचाने  के
 लिये  तथा  उचित

 उपयोग  के  लिये  सब्जियों  तथा  फलों  का

 पकाया  जाना  तथा  बोतलों  में  बन्द

 किया  जाना

 3662.  ची  कमल  सिर  मधुकर  :  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  उन  फल  तथा  सब्जियों  को

 जिनको  पकाया  जा  सकता  है  तथा

 बोतलो ंमें  बन्द  किया जा  सकता हैं  कौर

 उनका  बाद  में  उपयोग  किया  जा  सकता  है

 जो  नष्ट  हो  जाते  हैं  तथा  देश  मे  जिनका

 उचित  उपयोग  इससे  सम्बन्धित  उद्योगों  का

 बिकास  करने  में  सरकार  की  उपेक्षा  के

 कारण  नहीं  हो  पाता;  कौर

 ASADHA  10,  4493  (SAKA)  Written  Answers  46

 (a)  यदि  हां,  तो  देश  में  उत्पादित

 फलों  तथा  सब्जियों  का  पूर्ण  उपयोग

 सुनिश्चित  करने  के  लिये  सरकार  हारा  कमा

 कार्यवाही  की  गई  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  0

 भड़ास।  हिल  पी०  चिन्वे)  :  (क)  फलों  कौर

 सब्जियों  को  क्षति  की  मात्रा  का  निर्धारण

 करते  के  लिए  कोई  भ्रध्ययल  नहीं  किया  गया

 है  लेकिन  यह  अनुमान  लगाया  जाता  है  कि

 देश  में  फलों  और  सब्जियों  को  काटने  से

 लेकर  उपभोक्ता  तक  पहुँचाने  में  इनके  उत्पा-

 दन  का  भ्रांत  20  से  25  प्रतिशत  बर्बाद

 हो  जाता  है  1

 (ख)  इस  जाति  को  कम  करने  के  लिए

 विभिन्‍न  उपाय  किए  गए  हैं।  कटाई  की

 उपयुक्त  अवस्था  का  निर्धारण  करने  शोर

 मार्ग  तथा  भण्डारण  में  क्षति  को  बहुत  ही

 कम  करने  के  लिए  अनुसन्धान  किया  जा  रहा

 है  ।  शीघ्र  नष्ट  होने  वाले  पदार्थों  का  उप-

 युक्त  भण्डारण  करने  के  लिए  सहकारी  शौर

 निजी  क्षेत्र  में  बहुत  बड़ी  संख्या  में  शीत

 गोदाम  स्थापित  किए  गए  हैं।  विवादित

 फलों  और  सब्जियों  का  निर्यात  बढ़ाने  के

 प्रयत्त  करने  के  अलावा  सरकार  सामुदायिक

 डिब्बा बन्दी  केन्द्रों  की  स्थापना  कर  कौर

 चलती-फिरती  गाड़ियों  के  माध्यम  से  घरेलू
 खपत  के  लिए  इनके  उपयोग  को  भी  प्रोत् सा-

 हित  कर  रही  है  ।

 सब्जियों  तथा  फलों  को  सवार  करने

 दौर  डिबियां  तथा  बोतलों  में  बन्द  करने

 हेतु  बिहार  में  उद्योगों  की  स्थापना

 3663.  श्री  कलस  मिल  मधुकर:  क्या

 कृषि  मंत्री  यह  बताते  की  कृपा  करेंगे  किः
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 (क)  कपा  सरकार  ने  बिहार  के

 चम्पा रन,  मुजफ्फरपुर  तथा  दरभंगा  जिलों

 से  प्रतिवर्ष  देश  में  खपत  हेतु  तथा  विदेशों

 को  निर्यात  हेतु  भेजे  जाने  बाले  कामों,

 लीचियों  तथा  अन्य  फलों  की  मात्रा  का  कोई

 अनुमान  लगाया  है;

 (ख)  क्या  सरकार  का  विचार  उपरोक्त

 प्रत्येक  जिले  में  एक  एक  उद्योग  स्थापित

 करने  का  है  जहां  फलों  तथा  सब्जियों  को

 तैयार  करने  और  डिब्बा  तथा  बोतलों  में

 बन्द  कर  करने  का  कार्य  किया  जा  सके;  कौर

 (ग)  यदि  हा,  तो  इस  सम्बन्ध  में  क्या

 कार्यवाही  की  गई  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री

 झण्णासाहिब  पी०  शिन्दे)  ।  (क)  यह

 सूचना  तुरन्त  उपलब्ध  नही  है  ।

 (ख)  और  (ग).  दर भगा  और  मुजफूफर-

 पुर  जिलों  में  चार  सहकारी  फल  तथा  सब्जी

 विधायन  यूनिट  स्थापित  किए  गए  है  |

 इनके  अतिरिक्त  इन  दोनो  जिलों  मे  निजी

 क्षेत्र  में  5  छोटे  यूनिट  भी  है

 Disputes  Referred  by  Railway  Emplo-

 yees  Associations  to  Regional  Labour

 Commissioners

 3064.  SHRLONKAR  LAL  BERWA  ;
 Will  the  Minuster  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  the  number  of  disputes  ref-rred  by
 the  Railway  Employees’  Associations  other

 than  the  recognised  Federation,  received

 and  dealt  with  by  all  the  Regional  Labour

 Commissioners  during  3970  and  1971;

 (b)  whether  the  All  India  Railway
 Commercial  Clerks  Association  seferred

 ce:tam  disputes  during  the  month  of  May,
 1971;  and

 (०)  if  so,  the  main  points  of  the  dispu-
 tes  add  the  action  taken  th  weea?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR)  ;  (a)  The  information  is  being
 collected  and  will  be  placed  on  the  table  of
 the  House  after  it  is  received.

 (b)  and  (c).  The  Asséciation  referred
 one  dispute  to  the  Regional  Labour  Com-
 missioner,  Bombay  regarding  the  transfer
 of  Shri  Dina  Nath  Khanduja,  Parcel  Clerk,
 Ahmedabad  to  Broach.  The  Association
 has  been  asked  to  produce  relevant  docu-
 ments.  The  matter  is  thus  pending
 decision,

 Employees  Provident  Fund  Claims

 3655.  SHRIR.  P.  YADAV  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  large  number  of  claim
 applications  are  pending  in  various  offices
 of  the  Regional  Commissioners  under  the
 Employees  Provident  Funds  Organisation
 and  if  so,  the  position  thereof  as  on  the
 3ist  March,  1971,  region-wise:

 (b)  whether  subscribers  are  being  harra-
 ssed  by  the  Accounts  Branch  of  various  re-
 gional  offices  and  whether  Government
 have  cver  got  the  matter  enquired  mnto  ४०
 far  about  the  genuine  claims  being  not
 passed  by  the  Accounts  Branch  on  some
 flunisy  grounds;  and

 (0)  the  total  number  of  transfer  of
 accounts  cases  as  on  the  3ist  March,  97I,
 region-wise  and  the  reasons  for  the  delay
 in  tlhe  transfer  of  accounts  from  one  region
 to  the  other  and  the  steps  being  conteim-
 plated  to  expedite  the  same  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.

 KHADILKAR)  ;  The  administration  of  the

 Employees’  Provident  Fund  is  the  concern
 of  the  Central  Board  of  Trustees  set  up
 under  the  Employees’  Provident  Funds  and
 Fmaily  Pension  lund  Act,  1952  and  is  not
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 the  direct  concern  of  the  Central  Govern-
 ment.  The  Provident  Fund  authorities
 have  reported  as  under  :

 (a)  The  information  as  on  3-3-7!  is
 not  readily  available.  A  Statement  show-
 ing  the  region-wise  number  of  claim  appli-
 cations  pending  as  on  31-12-70  in  respect
 of  the  members  of  the  Statutory  Fund  is
 laid  on  the  Table  of  the  House  [Placed  in

 Library  See,  No.  LT-575/73].

 (b)  No.  The  claims  received,  complete
 in  all  respects  are  generally  passed  for  pay-
 ment  within  40  to  i5  days  of  their  receipt
 in  the  Regional  Offices.  As  passing  of
 claims  involves  payment  of  huge  amounts,
 proper  scrutiny  and  due  care  are  required
 to  be  exercised  to  avoid  over/wrong
 payment.

 (ey  The  information  as  on  31-3-71  35  not
 readily  available.  A  statement  showing  the
 region-wise  number  of  cases  pertaining  to
 transfer  of  accounts  pending  as  on  3i-42-70
 is  laid  on  the  Table  of  the  House.  {  Placed
 wn  Library  See.  No.  LT-575/7)}.  The
 main  reasons  for  delay  in  the  transfer  of
 accounts  from  one  region  to  other  are  :

 (i)  non  or  incomplete  receipt  of  the
 prescribed  form;

 (i)  long  correspondence  undertaken

 with,  the  various  parties  concerned
 cliciting  additional  information
 mostly  to  trace  the  credit  entry;  and

 (iii)  delay  in  effecting  transie:  ot
 amounts  on  the  basis  of  the  trans-
 fer  advices  issued  by  the  Regional
 Provident  Fund  Commissioners  by
 the  various  branches  of  the  State
 Bank  of  India.

 Recently  orders  have  been  issued  for
 transferring  provident  fund  accummula-
 tions  from  one  Regional  office  to  another

 by  a  crossed  cheque/demand  draft  drawn  in
 favour  of  the  receiving  region.  This  mea-
 sure  has  started  yielding  fruitful  results,
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 Distribation  of  Amoaia  Sulphate  to
 Tea  Plantations

 3666.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  be  plea-
 sed  to  state:

 {a)  the  total  quantity  of  Ammonia
 Sulphate  distributed  for  the  tea  plantations
 during  the  period  April-June,  971;  and

 (b)  the  agencies  through  which  it  was
 distributed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  During
 April-June,  1971,  a  quantity  of  9236  tonnes
 of  Ammonis  Sulphate  has  been  distributed
 to  Tea  Plantations.

 (b)  The  Central  Fertiliser  Pool  has
 distributed  imported  Ammonium  Sulphate
 through  Food  Corporation  of  India  and
 Central/State  Warehousing  Corporations.
 Fertiliser  Corporation  of  India  and
 Hindustan  Steel  Corporation  have  distri-
 buted  Ammonium  Sulphate  produced  by
 them  through  their  distributors,  and
 Fertiliser  Chemicals  Travancore  Limited
 have  supplied  the  material  direct.

 Interest  Free  Loan  to  Mannam  Suyar
 Mill  Limited,  Kerala

 3667.  SHRIMATI  BHARGAVI
 THANKAPPAN  :  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  the  Central  Government
 have  under  consideration  any  proposal  to

 give  an  interest  free  loan  to  Mannam

 Sugar  Mill  Cooperative  Limited,  Pondalam
 in  Kerala  State  to  enable  the  concern  to
 clear  its  dues  to  the  Industrial  Finance
 Corporation  of  India  and  the  Life  Insu-
 rance  Corporation;  and
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 {b)  whether  any  request  has  been  made
 by  the  State  Government  in  this  regard  and
 if  so,  the  action  taken  in  this  regard  so
 far  and  the  time  by  which  it  would  be
 done  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  and  (b).
 The  Government  of  Kerala  had  requested
 the  Central  Government  for  an  interest-
 free  loanof  Rs.  [50Jakhs  to  enable  the
 Mannam  Sugar  Mills  Cooperative  Ltd.,
 Pandalam  in  Kerala  State  to  clear  its  ducs
 to  the  Industrial  Finance  Corporation  and
 the  Life  Insurance  Corporation.  The
 Government  of  India  have  constituted  a
 Committee  which  includes  a  representative
 of  the  State  Government,  to  consider  the
 economic  viability  of  this  cooperative  and
 the  possibility  of  its  rehabilitation.  The
 Committee  35  expected  to  submit  its  report
 by  the  end  of  August,  1971.  The  need  for
 further  assistance  to  rehabilitate  this  coo-

 perative  will  be  considered  on  receipt  of
 the  Committee’s  report.

 Geological  Surveys  in  Kerala

 3668.  SHRIMAT!I  BHARGAVI  ‘THA-
 NKAPPAN  :  Will  the  Minister  of  SIT  EEL
 AND  MINLS  be  please:'  to  state  :

 (a)  whether  in  view  of  the  availability
 of  the  large  deposits  of  various  minerals  at
 Karunagapalli,  Churava,  Quilon  9  and
 Badagara  in  the  State  of  Kerala,  Govern-
 ment  propose  to  conduct  extensive  geologi-
 cal  surveys  of  these  areas  so  that  these
 mineral  deposits  may  be  prospected;  and

 (b)  af  so,  the  time  by  which  it  would  be
 done  ?

 THE  MINISTER  OF  STELL  AND
 MINES  (SHRI  MOHAN  KUMARAMA-
 NGALAM)  :  (a)  The  Geological  Survey
 of  India  has  already  conducted  investiga-
 tions  for  clays,  graphite,  mica  and  bauxite
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 in  the  districts  of  Quilon,  Alleppy  and
 Kozhikode.  The  investigation  for  mercu-
 ry  in  the  Badagara  area  in  Kozhikode  dis-
 trict  has  been  taken  up  last  year  and  is  con-
 tinuing  during  the  curent  season.  Syste-
 Matic  geological  mapping  and  surveys  to
 locate  mineral  deposits  in  areas  covering
 Karunagapally  and  Churava  in  Quilon  dis-
 trict  and  Badagara  in  Kozhikode  district
 are  also  in  progress.

 (0)  It  is  difficult  to  specity  at  this  stage
 the  time  by  which  this  survey,  including
 prospecting  for  any  mineral  deposits  that
 have  been  located  in  the  State,  will  be
 completed.

 Research  Centres  in  Kerala  fur  Beach
 Sands  and  China  Clay

 3669.  SURIMATI  BHARGAVI  ‘THA,
 NKAPPAN  ;  Will  the  Minister  of  STEF!
 AND  MINES  be  pleased  to  state:

 (a)  whether  Government  have  unde:
 consideratiun  any  proposal  for  conduc  ting
 geological  surveys  at  Badagara  in  the  State
 of  Kerala  about  the  occurrence  of  mercus
 in  the  area  and  to  establish  Research  Cun
 tres  in  the  State  for  beach  sands  and  China
 clay;

 (b)  whether  any  request  has  been  made
 by  the  State  Government  in  this  regard;
 and

 (c)  ग  so,  the  action  taken  in  this  regad
 so  far  and  the  total  amount  of  expendi
 ture  likely  to  be  incurred  on  the  samc

 THE  MINISTER  OF  STEEL  ANP
 MINES  (SHRI  MOHAN  KUMARAMA-
 NGALAM):  (a)  The  Geological  ७४०१०
 of  India  has  already  taken  up  the  investig#",
 tion  for  mercury  near  Badagara,  Kerala
 State  during  the  last  year  and  the  work  1%
 being  continued  on  priority  basis  da!
 the  current  field  season.  8  numbc!  पर
 samples  taken  from  the  area  have  bees  anag
 lysed  in  the  laboratories  of  Geological  Su

 vey  of  India  and  two  samples  have  beet
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 sent  to  Australian  Mineral  Development
 zaboratory,  Adelaide  for  tests.  Results  of

 sthese  tests  are  awaited.

 The  Geological  Survey  of  India  has  at

 present  no  proposa)  to  establish  any  resca-
 rch  centres  in  Kerala  for  Beach  Sands  and
 China  Clay.

 (b)  and  (c).  A  request  has  been  received
 from  the  Government  of  Kerala  for  accele-

 rating  exploration  work  for  mercury  in  the
 State.  The  scope  for  intensification  of

 operation  fs  under  continuous  review  by  the

 Geological  Survey  of  India  and  further
 acceleration  will  depend  upon  results  ob-
 tained  from  the  tests  being  carried  out  in
 the  aica.  An  expenditure  of  about  Rs.  2
 lakhs  is  Ithely  to  be  incurred  m  the  current

 investigations.

 Job  Security  in  Foreign  Oi]  Companies.

 3670  SHRI  RAJA  KULKARNI:
 Will  the  Minister  of  LABOUR  AND
 RLHABII  ITATION  be  pleased  tu  state  :

 (a)  the  steps  taken  to  protect  job  secu-
 rity  of  employees  in  the  foreign  private  Oil
 Companies  after  acceptance  of  the  reconm-
 endations  of  the  Giok  hale  Commission;

 (b)  the  employment  level  of  workmen
 and  management  staff  in  Burmah  Shell,

 %  sso  and  Caltex  Marketing  Companies  and
 thei:  refining  companies  during  the  fast
 three  years;

 (c)  whether  desirability  of  giving  prio-
 tity  in  allotment  of  agencies  for  new  retail
 outlets  and  other  petroleum  products  distri-
 bution  to  the  ex-employees  who  were  dep-
 rived  of  their  jobs  involuntarily  earlier  to
 normal  retirement  from  the  foreign  oil
 companies  has  been  vonsidered;  and

 (a)  whether  he  is  considering  evolving
 schemes  for  full  utilisation  of  the  technical
 ‘knowledge,  maragerial  skill  and  industrial
 experience  of  a  large  number  of  employees
 whose  services  were  terminated  by  the  fore-
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 ign  oil  companies  due  to  shrink  age  in  busi-
 ness  and  being  rendered  surplus  because  of

 computerisation  of  administrative,  mana~

 gerial,  operational  and  technical  functions?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):(a)  Certain  proposals  for  amend-

 ing  the  Irdustrial  Disputes  Act,  ‘1947  for

 ensuring  a  measure  of  greater  job-security
 to  workers  in  the  Oil  Companies,  as  in

 other  similarly  placed  industries,  have  been

 circulated  to  the  various  interests  concer-

 ned  for  comments.  Some  comments  have

 been  received;  others  are  awaited.

 (b)  The  requisite  information  is  given
 in  the  statement  laid  on  the  Table  of  the

 House.  [Placed  in  library,  See.  No.  V.T-—

 576]  74]

 (c)  and  (d).  It  is  the  policy  of  the  Indian

 Oil  Corporation  to  give  fullest  opporta-

 nity,  for  recruitment,  to  the  former  emplo-

 yees  of  foreign  oil  companies  as  and  when

 TOC  need  staff.  To  facilitate  absorption
 of  such  employees,  the  IOC  have  also  con-

 sidered  relaxation  of  minimum  educational

 qualificatior  s  in  favour  of  these  employees.

 Reduction  of  Working  Hours  in

 Factories  and  Mines  to  solve

 Unemployment

 3671.  SHRI  र्,  टि  YADAV:  Will  the

 Minister  of  LABOUR  AND  REHABILI-

 TATION  be  pleased  to  State:

 (a)  the  total  working  hours  daily  in  the

 factories  and  mines  in  India;  and

 (b)  whether  there  is  any  proposal  before

 Government  for  reduction  of  the  working
 hours  as  one  of  the  solution  for  reducing

 unemployment?

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R.  K.

 KHADILKAR)  :  (a)  Under  the  Factories

 Act,  948  and  the  Mines  Act,  I952  the

 daily  hours  of  work  in  the  case  of  adult

 workers  are  not  to  exceed  nine  hours  (eight
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 hours  in  the  case  of  those  employed  below-

 ground  in  mines).

 (by  No  such  proposal  is  under  consi-
 deration,  at  present.

 Stoppage  of  Min  eral  Concessions  in
 Goa

 3672.  SHRI  ERASMO  DE  SEQUEIRA:
 Will  the  Minister  of  STEFL  AND
 MINES  be  pleased  to  state:

 (4)  whether  Central  Government  has
 issued  an  orderto  stop  certain  mineral
 concessions  that  were  given  in  Goa:

 (b)  if  so,  for  which  minerals  and  the
 date  on  which  these  orders  were  issued;
 and

 {c)  the  names  of  the  parties  in  Goa  to
 whom  such  concessions  were  granted  and
 the  dates  on  which  each  of  these  concessions
 was  granted  for  the  three  months  preceding
 the  date  of  the  aforesaid  order?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  and  (b).  Yes  Sir.  In
 order  to  facilitate  the  exploration  work
 proposed  to  be  done  by  the  Geological
 Survey  of  India,  the  Government  of  Goa,
 Daman  and  Diu  was  asked  on  Y9-741969  not
 to  grant  mineral  concessions  for  bauxite  in
 the  territory  to  private  parties,  till  comple-
 tion  of  the  investigation.

 (c)  The  information  has  been  called  for
 from  the  State  Government  and  wil)  be
 laid  on  the  table  of  the  House,  on
 receipt.

 Copper  deposit  in  Tamil  Nadu

 3673,  SHRI  BHUVARAHAN:  Wilf
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  the  action  taken  on  the  report
 submitted  by  the  Geological  Survey  of

 JULY  I,  97]
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 India  about  the  rich  deposit  of  copper  at
 Mamondur  in  South  Arcot  of  Tamil  Nadu
 State;

 (b)  whether  thereis  any  proposal  to
 exploit  the  copper  deposit  there  and  if  so,
 when  the  work  will  be  started;  and

 (c)  if  not,  the  reasons  for  the  delay?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA.-
 MANGALAM)  :  (a)  As  a  result  of  investi-

 gations  carried  out  by  the  Geological  Survey
 of  India,  reserves  of  9  lakh  tonnes  of  ore

 analysing  0.63%  Cu,  2%  Pb  and  2.73%  Zn
 were  indicated.  As  the  available  reserves
 are  not  larg  enough  to  be  exploited  indivi-
 dually,  the  State  Government  of  Tamil
 Nadu,  under  the  auspices  of  the  United
 Nations  Development  Programme,  has
 taken  up  further  prospecting  in  the  area  for

 proving  additional  reserves.  The  United
 Natrons  Development  Programme  is
 contemplating  geophysical  exploration  by
 the  induced  polarisation  method  for  locat-
 ing  para'lel  hidden  deposits,  if  any,  in  the

 area.  The  final  report  on  these  investigat-
 rons  by  the  United  Nations  Development
 programme  is  awaited.

 (b)  The  question  of  exploitation  can  be

 considered  only  after  the  results  of  the

 investingations  contemplated  for  proving
 additional  reserves  are  obtained.

 (c}  Does  not  arise.

 Occupation  of  a  Part  of  Dum  Dum
 Aerodrome  by  Refugees  from  Bangla  Desh

 3674.  SHRI  SAMAR  GUHA:

 SHRI  JYOTIRMOY  RBOSU:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  @  large  number  of  Banglt
 Desh  refugees  have  o  ccupied  a  pert  of  Dum

 Dum  acrodrome;
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 {b)  whether  this  will  endanger  any
 possible  distress-landing  for  any  air  craft;

 and

 (c)  if  so,  the  steps  taken  by  Government
 to  provide  alternative  centre  for  the  Bangla
 Desh  refugees?

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  GHRI  RR.  K.
 KHADILKAR)  :  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  These  refugees  being  shifted  to
 alternative  sites.  Actually  some  _  thirty
 thousand  of  them  have  already  been
 moved  to  the  Mana  Group  of  Camps
 (Madhya  Pradesh)

 Return  of  Defective  Rs-€9  Tractors  in

 Andhra  Pradesh

 3675.  SHRI  GANGA  REDDY  :  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state  ;

 (a)  the  Number  of  defective  RS-09
 tractors  taken  back  in  Andhra  Pradesh;

 (b)  whether  full  cost  of  the  tractor  is
 refunded;  and

 (c)  whether  the  refund  of  cost  is  in  cash
 ०  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The
 Andhra  Pradesh  State  Agro-Industries
 Corporation  has  reported  that  2l  modified
 and  20  unmodified  RS-09  tractors  have
 been  surrendered  so  far.

 (b)  Cost  of  the  Tractor  has  not  been
 refunded  so  far.

 (९)  Doss  not  arise.
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 Working  of  Steel  Plants  wader  Hindus-
 tan  Steel,  Limited

 3675.  SHRi  ACHAL  SINGH:  Will
 the  Minister  of  STEEL  ANT)  MINES  be
 pleased  to  state:

 (a)  the  date  from  which  Hindustan
 Steel  Limited  is  in  operation?

 (b)  the  name  and  number  of  plant,  with
 the  names  of  their  Chairman,  under  the
 Hindustan  Steel  Limited;  and

 ic)  the  total  amount  invested  in  each
 plant  so  far?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  Hindustan  Steel

 Limited  was  incorporated  on  the  [9th  Jan-

 uary,  1954,

 (b)  and  (c).  The  names  of  the  plants
 under  Hindustan  Stecl  Limited,  the  names
 of  their  General  Managers  and  the  Capital
 Expenditure  incurred  thereon  upto
 3I-3-97!  are  given  below:

 *Capital  ex-
 penditure

 up  to  31-3-1971

 Plant  Gencral  Manager
 et  ee

 (Rs./crores)

 t.  Bhilai  Steel  Plant
 Shri  G.  Jagatpatbi  40.76

 2.  Rourkela  Steel  Plant
 Shri  R.  क,  Singha  405.72

 3.  Fertilizer  Plant  Rourkela  23.42

 4.  Durgapur  Steel  Plant
 Maj.  Gen.  B.  P.  Wadhera  274.25

 5.  Aloy  Steels  Plant  Durgapur
 Dr.  A.  K.  Bose  63.34

 *The  capital  expenditure  for  the  year
 i970-7I  included  in  these  figures  is  pro-
 yisional  as  accounts  for  the  year  £970-7
 have  not  yet  been  finalised.
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 Area  Development  Programme  for

 Expansion  of  Agriculture

 3677.  SHR  BHUVARAHAN  :  Will
 te  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  main  features  of  the  Area
 Development  Programme  for  expansion  of
 agriculture,  State-wise;

 (b)  how  much  amount  has  been  set
 apart  for  this  purpose  for  Tamil  Nadu
 State;  and

 (०)  the  places  being  selected  in  each
 State  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  क्  SHINDE)  :  (a)  and  (c).
 Two  kinds  of  area  Development  Pro-
 grammes  have  been  undertaken  so  far  and
 their  salient  features  are  explained  below  ise

 L  An  integrated  development  pro-
 gramme  in  some  of  the  newly  deve-
 loped  irrigated  project  areas  with  a
 Plan  provision  of  Rs.  15  crores
 (Rs.  2.5  crores  for  each  of  the  selected
 command  areas)  has  been  undertaken
 during  the  Fourth  Five  Year  Plan
 with  a  view  to  utilise  the  irrigation
 potential  to  the  optimum.  Under
 this  programme,  regulated  markets
 would  be  located  at  suitable  centres
 and  all  weather  roads  built  to  link
 them  up  with  the  surrounding  areas.
 The  Expenditure  on  these  jtems
 would  be  met  from  the  Central  Sector
 and  the  schemes  would  be  executed
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 through  the  States  concerned.  Before
 any  command  area  becomes  eligible
 for  inclusion  in  the  above  mentioned
 programme,  the  State  Government
 concerned  has  to  agree  to  arrange  for
 all  other  necessary  services  and  inputs,
 08.६

 (a)  Improved  administrative  arrange-
 ments,

 (b)  Soil  Survev,

 (९)  Land  levelling  and  land  shaping.

 (d)  Determination  of  proper  irrigation
 Practices  and  drainage  require-
 ments,

 (¢)  Cropping  patterns.

 (f)  Consolidation  of  holdings.

 (g)  Provision  of  inputs  sis.,  credit,
 seeds,  fertilizers,  pesticides  and
 agricultural  machinery.

 thy  Building  up  of  an  adequate  research
 base,

 111  Extension  and  farmers’  education
 and  training,

 ())  Planning  of  towns  and  new  urban
 centres  around  Mandi  towns.

 (k)  Processing  industries.

 ()  Supplemental  irrigation  through
 exploitation  of  ground-water.

 2.  For  the  present  the  following  areas
 have  been  included  im  this  pro-
 gramme  :

 eee  Te
 State  Command  area

 !  2

 l.  Biber  Kosi  Command

 2,  Andhra  Pradesh

 3.  Mysore
 meee  Nee  wenn  kee

 Nagarjunasugar  and  Pochampad
 Commands,

 Tungabhadra  Command.
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 a ei  Ged  + Rajasthan  Canal  Command.

 5.  Gujarat  Mahi-Kadana  Command.

 6.  Madhya  Pradesh  Tawa  command.

 7.  Tamil  Nadu  Cauvery  Command.

 8.  West  Bengal  Kangsabati  Command.

 9.  Maharashtra  Jayakwadi  Stage  I.

 It.  Agricultural  Development  Pro-  construction/improvement  and  market
 gtammes  with  technical  and  materia}  assis-
 tance  from  the  Government  of  Federal

 Republic  of  Germany  are  in  operation  in
 Mandi  and  Kangra  Districts  of  Himachal
 Pradesh,  Nilgiris  District  of  Tamil  Nadu
 and  Almora  District  of  Uttar  Pradesh.
 These  arc  arta  development  programmes
 with  emphasis  on  mixed  farming  including
 inter  alia  food  and  fodder  cultivation,  soil
 conservation,  development  of  horticulture,
 farm  mechanisation,  development  of  animal

 husbandry,  dairying,  etc.  and  also  develop-
 ment  of  infra-structure  such  as  creation  of

 irrigation  facilities,  construction  of  gad-
 owns,  development  of  marketing  and  streng-
 thening  of  training  facilities  for  agricuftura!

 personhel  and  farmers.

 ‘An  area  development  programme  with

 assistance  from  the  Government  of  Japan
 has  also  been  undertaken  in  the  Kolaba

 District  of  Maharashtra  for  promotion  of

 Agricultural  production  through  intensive
 farm  planning,  facilities  for  inputs,  field
 guidance  and  custom  §  service  for  the
 farmers  in  the  area  and  by  development
 of  production  potential  by  including  such
 activities  as  land  shaping,  crop  develop-
 ment,  irrigation  development,  farm
 mechanisation  and  processing  of  paddy.

 (b)  As  willbe  observed  from  above,
 Cauvery  Command  area  in  Tamil  Nadu  is
 at  present  included  in  the  integrated  area
 development  programme  and  is  eligible  for
 a  central  assistarice  of  Ra.  .5  crores  during
 the  Fourth  Five  Year  Pian.  The  Schemes
 costing Rs.  4.90  crores  relating  to  road

 vards  have  recently  been  sanctioned  for
 this  area.

 The  Indo-German  Nilgiris  Development
 Project  is  also  jocated  in  Tamil  Nadu  and
 is  receiving  technical  and  material  assis-
 tance  from  the  Government  of  Federal
 Republic  of  Germany,  through  the  Govern-
 ment  of  India.  The  amount  of  funds
 depend  upon  the  nature  and  volume  of
 Techincal  aid  Items  mutually  agreed  upon
 from  time  to  time.

 Condition  of  Bangla  Desh  Refugees
 in  Meghalaya

 3678.  SHRI  B.K.  DASCHOWDHURY:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  large  number  of  Bangla
 Desh  evacuees  have  taken  shelter  in  the
 State  of  Meghalaya  who  are  not  adequately
 looked  after,  in  spite  of  specific  directions
 of  the  Government  of  India.

 (b)  if  so,  the  number  of  those  evacuers
 and  the  arrangements  made  for  their
 rations  and  other  necessities;

 (c)  whether  Meghalaya  Government
 are  not  allowing  the  evacuees  to  leave

 camps  for  their  relations  residing  in  other
 States,  who  are  eager  to  take  them  with  all
 responsibilities;  and



 183  Ra.  Blonds  in

 @®  whether  Government  have  received
 any  such  complaints  aad  if  so,  their  reaction
 thereto  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR):  (a)  No,  Sir.  The  State
 Government  are  looking  after  the  refugees
 Properly  according  to  the  directions  issued
 by  the  Central  Government.

 (b)  As  on  22  671  2,$4,927  persons
 in  Meghalaya  and  out  of  these  2,39,800
 Persons  were  in  camps.  Arrangements
 have  been  made  for  supply  of  rations  and
 other  necessities  to  inmatcs  of  the  Camps.

 (c)and  (d).  १७,  Some  complaints
 have  been  received  in  this  regard.  Accor-
 ding  to  the  provisions  contained  in  Section
 3  of  the  Foreigners  Act,  946  all  refugees
 from  East  Bengal  arc  required  to  be  regis-
 tered  on  their  entry  into  India  and  they
 are  issued  temporary  residence  permits
 for  a  period  of  three  months  in  the  first
 instance,  Normally  they  are  not  allowed
 to  leave  the  place  where  they  are  registered.
 In  exceptional  circumstances  however,  the
 State  Governments  are  authorised  to  relax
 this  condition  and  allow  thom  to  move
 out.

 32.00  Hrs.

 RE  :  FLOODS  INKCRALA  AND
 OTHER  MATTERS

 DR.  HENRY  AUSTIN  (Ernakulam)  :
 May  I  respectfully  sumit  that  I  just
 now  got  a  communication  from  the
 Government  of  Kerala  regarding  the  deva-
 Station  and  havoc  caused  by  heavy  floods
 in  the  recont  past.  I  understand  similar
 devastations  are  taking  place  in  U.P.  and
 Bihar  also.  So,  I  request  you  to  arrange  a
 discussion  on  this  issue.

 MR.  SPEARER  :  I  could  do  nothing  on
 My  own,  except  to  ‘allow  a  calling  atten-
 tion  motion.  If  you  want  a  discussion  on
 it,  that  will  go  to  the  Business  Advisory
 Committee.  I  will  call  the  Business  Advi-
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 sory  Committes  on  Monday  next.  The
 discussion  om  sugar  and  the  discussion  on
 floods,  these  are  two  important  subjects
 pending.  We  will  try  to  find  time  somie-
 time.  We  may  have  to  sit  even  after
 6  p.m.

 SHRI  s.  M.  BANERJEE  (Kanpur)  :
 We  read  the  newspapers  and  the  Minister
 also  reads  them.  When  there  are  certain

 important  matters,  the  Minister  should  rea-
 lise  its  gravity  and  make  a  statement  suo-
 moto.  Why  should  he  wait  fora  calling
 attention?  We  know  your  limitations.
 You  cannot  agree  to  more  than  one  calling
 attention  on  a  day.  I  request  you  to  ask
 the  Minister,

 MR.  SPEAKER  :  I  have  already  asked
 the  Minister.

 SHRI  3.  M.  BANERJEE  :  Please  direct
 the  Minister  to  make  a  statement  on  Yahya
 Khan’s  statement.  The  Americans  have
 Started  sending  further  shipments  of  arms
 to  Pakistan,  Thev  have  said  they  will  not
 stop.  I  would  request  the  Minister  to  make
 a  statement  on  that  also.

 SHRI  SAMAR  GUHA  (Contai)  :  I
 want  to  make  a  respectful  submission.

 MR.  SPEAKER  :  You  are  worried
 about  the  appointment  of  Shri  Siddhartha
 Shankar  Ray.  You  sent  me  a  letter.  I
 cannot  give  any  ruling  on  how  certain  port-
 folios  should  be  distributed.  I  sent  that
 letter  to  the  Prime  Minister.  They  have
 appointed  a  Minister;  they  have  not  done
 anything  bad.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  :  If  it  is  ultra  vires  the  Consti-
 tution?

 MR.  SPEAKER  :  You  know  the  con-
 stitutional  side  as  well  as  I  do.  Can  I
 give  any  ruling  on  that?

 SHRI  SAMAR  GUHA  :  I  have  not
 asked  for  your  ruling.  I  want  to  raise  the
 matter  on  the  floor  of  the  House  as  the
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 and  legally  improper-—this  ap-

 pointment;  and  this  cannot  be  done.  It

 appears  he  has  already  started  functioning.
 He  can  do  so  only  on  the  advice  of  the
 Home  Ministry.  How  can  a  person  ille-

 gally  appointed,  ultra  vires  the  Constitution
 start  functioning?  I  wanted  to  raise  the
 point.

 MR.  SPEAKER:  Iam  sorry;  it  is  the
 prerogative  of  the  Prime  Minister  to  allo-
 cate  business  among  the  Ministers.

 SHRI  SHYAMNANDAN  MISHRA  :
 It  can  be  done  through  Presidential  notifi-
 cation,  not  a  Prime  Ministerial  order.

 MR.  SPEAKER:  I  have  already  sent
 this  to  the  Prime  Minister  for  her  views.

 श्री  हुकम  चन्द  कछवाय  (सुरेखा):  अध्यक्ष

 महोदय,  राज  की  कार्यसूची  जो  है  वह
 हिन्दी  में  नहीं  मिली  है  1  कुछ  दिनों  से  ऐसा
 देखा  गया  जा  रहा  है  कि  हिन्दी  के  प्रति

 बड़ी  उपेक्षा  बरती  जा  रही  है

 अध्यक्ष  महोदय:  मैं  इसका  पता  कर

 लगा।  आम  तौर  से  ऐसा  नहीं  होता  है  1

 SHRI  H.  M.  PATEL  (Dhandhuka  )  :
 You  have  said  that  you  haye  remitted  this
 to  the  Prime  Minister  to  indicate  her  views

 on  the  subject.  When  will  that  be?  This
 matter  should  be  clarified  earlier,  whatever
 views  the  Government  may  have..  eee  (inte-
 rruptions)

 SHRI  PILOO  MODY  (Godhra)
 You  have  sent  the  letter  to  the  Prime
 Minister  who  is  the  offending  party.  The
 House  must  discuss  it.

 MR.  SPEAKER  :  I  can  not  do  anything
 in  this  matter.
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 2.08  Hrs.

 PAPERS  LAID  ON  THE  TABLE

 REVIEW  AND  ANNUAL  REPORT  OF
 TUNGABHADRA  STEEL  PRODUCTS  LTD.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM)  :  I  beg  to  lay  on  the  Table  a  copy
 of  each  of  the  following  papers  under  sub-
 section  (l)  of  section  6l9A  of  the  Compa-
 nies  Act,  956  :—

 (I)  Review  (Hindi  and  English  ver-
 sions)  by  the  Government  on  the
 working  of  the  Tungabhadra
 Steel  Products  Limited,  for  the
 year  969-70.

 (2)  Annual  Report  of  the  Tungabha-
 dra  Stee!  Products  Limited,  for
 the  year  1969-70  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.

 [Placed  in  Library.  See  No.  LT-548/7]

 REVIEW  AND  ANNUAL  REPORT  OF  NaA-
 TIONAL  SEEDS  CORPORATION  AND  DELHI
 ROLLER  MILLS  WHEAT  PRODUCTS  PRICE

 CoNTROL  (2ND  AMD.)  ORDER.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  I  beg  to  lay
 on  the  Table.

 (1)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versi-

 ons)  under  sub-section  rep)  of
 section  6l9A  of  the  Companies
 Act,  956  :—

 (i)  Review  by  the  Government  on
 the  working  of  the  National  Seeds
 Corporation  Limited  New  Delhi,
 for  the  year  1969-70.

 (ii)  Annual  Report  of  the  National
 Seeds  Corporation  Limited,  New
 Delhi,  for  the  year  1969-70,  along
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 [Placed  in  Library,  See  No.  LT—549/7]
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 {Shri  Annasaheb  P.  Shinde}
 (2)  A  copy  of  the  Delhi  Roller

 Mills  Wheat  Products  (Ex-mill
 and  Retail)  Price  Control  (Second
 Amendment)  Order,  97]  (Hindi
 and  English  versions)  published
 in  Notification  No.  G.  $  R.
 943-A  in  Gazette  of  India  dated
 the  l4th  June,  1971,  under  sub-
 section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  1955,

 {Placed  in  Library.  See  No.  LT—567/7}

 2.09  Hrs,

 DEMANDS  FOR  GRANTS,  97-72—
 Contd.

 Mrmustry  or  LABouR  AND  REHABILITA-
 TION—Contd.

 MR.  SPEAKER:  For  the  demands  for
 grants  of  this  Ministry,  we  have  about  an
 hour  at  out  disposal.  How  much  time
 would  the  hon.  Minister  take  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR.  K.  KHA-
 DILKAR):About  an  hour,  because  so  many
 points  have  been  raised.

 MR,  SPEAKER  :  He  may  better  start
 now,

 SHRI  R.K.  KHADILKAR:  I  am  grateful
 to  the  hon.  Member  for  their  participation
 inthe  debate  and  for  the  informed
 criticism  that  they  have  made.  Many  of
 the  criticisms  are  in  fact  as  much  mine  as  the
 theirs.  Before  however  I  proceed  to  own  up
 or  answer  individual  points  which  I  shall  do
 a  little  later,  may  I  say  a  few  words  by  way
 of  setting  the  current  labour  situation
 in  perspective.  I  think  it  is  necessary  to
 bear  in  mind  that  we  are  almost  in  a  state
 of  emergency,  That  there  has  been  no  for-
 mat  proclamation  to  this  effect  makes  little

 diflerence  to  the  stark  realities  of  the  situa-
 tion.  We  are  facing  an  invasion  on  our

 economy.  ‘The  influx  of  millions  from
 across  the  borders  is  much  more  (than  2

 human  problem  or  even  a  political  one,
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 In  their  desperats  bid  to  establish  con-
 trol  over  the  people  of  Bangle  Desh,  the

 military  rulers  of  Pakistan  are  seeking  also
 to  disorganise  our  economy.  In  a  situation
 like  this,  our  response  must  be  one  of
 determination  and  disciplined  action.  One
 recalls  with  pride  the  people's  reaction  to
 similar  situations  in  962  and  1965.  When

 hostilities  were  started  by  our  neighbours,
 the  whole  country  reacted  with  firmness  and

 determination  and  oneness  of  purpose.
 There  was  an  almost  miraculous  transforma-

 tion  of  the  industrial  scene.  Conflict  gave

 place  to  unity  of  endeavour.  The  present

 emergency  demands  no  less  If  we  are  to

 see  our  economy  safely  through  the  crisis

 created  by  evens  in  the  neighbouring

 State,  the  minimun  we  can  do  is  to  keep

 it  free  from  strife  at  least  for  the  duration

 of  the  crisis.  This  places  a  special  obliga-

 tion  on  all  of  us,  Government,  employers

 and  workers.  Self  seeking  is  out  and  all  must

 act  in  a  spirit  of  self-discipline.  There

 must  be  no  hold-up  in  production.  This

 is  the  way  to  counter  the  designs  of  the

 desperate  man  of  Islamabad,  and  this  is

 the  way  to  honour  our  pledge  of  solidarity

 with  the  people  of  Bangla  Desh.

 Coming  to  the  annual  report,  45  I  said

 ealier,  quite  a  number  of  suggestions  and

 criticisms  were  offered.  I  will  just  touch

 some  of  the  points  in  general  and  later

 on,  as  some  hon.  Members  naturally  expect,

 I  will  try  to  touch  individual  points  of

 matters  brought  before  this  house  during

 the  course  of  the  debate.

 The  annual  report  placed  before  the

 house  presents  a  grim  picture  of  mounting

 loss  through  industrial  disputes.  The

 Jatest  figures  relate  to  1970,  But  in  4971

 we  are  ina  different  world.  Can  we  afford
 such  a  loss  in  the  present  critical  situation?
 This  is  not  to  say  that  the  workers’  right

 should  be  curtailed  or  whittled  down  in

 anyway,  but  the  leadership  of  the  working
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 class  has  to  tealise  that  whatever  the  work-

 ere’  grievances  and  there  are  genuine  gric-
 vancea—-the  times  are  such  that  any  action

 thet  holds  up  production  is  action  against

 the  national  interest.  The  employers  also

 must  act  with  understanding  and  insight.

 Resort  to  closures  has  been  for  too  frequ-

 ent,  throwing  thousands  into  unemploy-
 ment.  The  other  day  I  gave  figures.  It

 comes  to  about  two  lakh  people  thrown  out

 of  jobs  because  of  closures.  I  am  giving

 rough  figures.

 There  may  be  cases  beyond  the  control

 of  managements  which  at  times  compel  the

 concerns  to  close,  but  often  enough,  closure

 also  is  employed  as  8  weapon  in  industrial

 conflict.  This  must  stop.  There  again
 are  occasions  when  closures  result  from

 malpractices  of  managements.  Such  manage-

 ments  must  be  brought  to  book.  Wher-
 ever  closure  becomes  inevitable,  it  should

 be  preceded  by  appropriate  notice.  We

 shall  certainly  take  steps  to  ensure  that  a

 bad  employment  situation  is  not  made

 worse  by  the  actions  of  self-secking  ma-

 nagements.

 This  point  was  raised  by  several  hon.  Mem-

 bers,  particularly  Dr.  Ranen  Sen,  Shri  S.M.

 Banerjee,  Mr.  Pandey  and  others.  I  would

 like  to  assure  them  that  this  question  will

 be  taken  up  in  the  next  tripartite  meeting,

 and  appropriate  measures  with  the  full  co-

 operation  of  all  the  parties  concerned  will

 be  taken  to  see  that  closures  that  take  place

 at  the  present  juncture  with  out  proper

 notice  and  rendering  lakhs  of  people  job-

 less  are  stopped.

 SHRI  DINEN  BHATTACHARYYA

 (Serampore)  :  Then  you  are  not  going  to

 bring  in  any  legislation  in  this  respect  ?

 SHRI  R  K.  KHADILKAR  :  The  posi-

 tion  is,  whatever  steps  wo  take,  they  are

 finalised  in  &  tripartite  meeting  with  the

 consensus,  therefore,  in  the  next  tripartite,

 this  istue  will  be  taken  up  and  appropriate

 measures  will  be  taken,
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 SHRI  S.M,  BANERJEE  (Kanpur)  :  The
 Indian  Cotton  Mills  Federation  have  al-
 ready  threatened  to  close  down  the  mills.

 SHRI  R.K.  KHADILKAR  :  ]  have  seen
 that  threat.  A  partfrom  textile  industry,
 I  have  some  instances  before  me  where  un-
 less  State  Governments  guarantee  some
 financial  accommodation,  factories  are  thre-
 atened  to  be  closed.  Some  have  a're  dy
 been  closed.  Therefore,  we  will  have  tv  go
 in  depth  into  this  aspect  to  avoid  closures.

 On  the  general  question  of  indu  trial
 relations  and  settlement  of  industrial  dis-
 putes,a  public  debate  has  been  going.n
 for  quite  some  time.  The  house  is  aware
 that  specific  recommendations  in  this  regard
 were  made  by  the  National  Commission
 on  labour.  These  were  processed  through
 the  National  Tripartite,  but  important
 sections  of  the  labour  movement  expressed
 their  reservation.  We  had  naturally  to  ex-
 plore  ail  possibilities  of  securing  the  widest
 possible  measure  of  acceptability  for  these
 proposals,  I  am  happy  to  say  that  the
 latest  dialogue  I  had  in  May  last  with  the
 trade  union  leaders  and  leaders  of  industry
 has  been  fruitful,  Weare  nearer  to  a  reso-
 lution  of  some  of  the  contentious  issues  in
 this  field.  There  is  a  discernible  change  in
 the  attitude  of  trade  union  leaders.  The
 employers  are  also  willing  to  recipro-
 cate.  What  is  most  heartening  is  thata

 move  for  trade  union  unity  is  underway.  I
 am  hopeful  that  when  we  meet  in  the  natio-
 nal  tripartite  next  time,  sometime  in

 August,  it  wall  be  possible  to  come  to  con-
 crete  conclusions  on  issucs  like  recognition
 of  unions,  and  machinery  for  dispute  settie-

 ment,  which  have  proved  intractable  so  far.

 Some  trade  union  leaders  also  have  mentio-

 ned  to  me  that  the  present  structure  of  the

 tripartite  must  be  reconsidered.  That  issue

 also  will  be  taken  up  when  we  meet  next  in

 tripartite.

 At  present,  employers’  representatives  on

 the  tripartite  come  from  private  industry.  A

 suggestion  has  been  made  by  the  public

 sector  managements  that  managements  of
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 public  sector  undertakings  should  also  be
 invited  for  these  deliberations.  This  also
 will  be  given  due  consideration,

 The  workers’  grievance  regavding  the
 constant  étosion  of  their  ieal  carsings  due
 to  rising  prices  is  a  yenuiuc  ow.  Buta
 lasting  solution  duvs  uot  Le  wiouy  in  the
 upward  adjusimeuc  of  wages.  We  have
 reached  a  g.a3¢  wuere  4  con  jasous  rise  im
 real  wages  can  bo  susidiued  only  through
 corresponding  rise  in  pioducusitv.  In  the
 Mater  of  adjust.  ai  vt  Wages  to  price  rise,
 the  workers  cmpoyed  in  the  organised
 sector  have  not  fost  as  muca  as  those  in  the
 less  otganised  sectors.  It  would  not  be
 correct  to  hoid  that  the  vicul  sections  of
 workers  who  aie  mostly  employed  in  the
 modern  sector  of  the  industry  have  beon
 fusing  all  along  and  losing  more  than  otfer
 sections  of  the  bommunily  because  of  ris-
 ing  prices.  ‘lhe  S.atistics  that  we  have
 seem  to  indicate  unit  the  rea]  wages  of
 the  woikers  in  iatcorigs  lave  remained
 more  or  fuss  steady  during  the  last  few

 ycars,  If  neutrabsation  ims  not  been  come
 plete,  it  has  been  very  nearly  so.  For
 mine  workers  tit:  neuiralisation  seems  to
 have  been  more  than  compicre.  There  are
 differences  of  degree  in  diferent  industries
 but  the  basic  factis  that  the  judustrial
 workers  employed  in  the  modern  s-clur
 of  economy  are  not  the  worst  victims  of
 the  price  rise.  Other  classes  have  suticred
 more.  Shrj  Chandrika  Piasad  referred  to

 this  yesterday.  The  unorganised  sector,

 particularly  the  agricultural  labourers  and
 others  have  sutiered  more.  That  also

 should  be  borne  to  mind,  When  ouc  takes

 into  account  the  fact  that  only  a  small

 minority  of  workers  are  employed  in

 organised  industries,  the  vast  majority
 being  empioyed  in  ugriculiure  and  allied

 occupations,  one  realises  that  a  great
 mass  of  workers,  who  do  not  have  the
 benefit  of  wage  adjustments  to  price  rise,
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 38  suffering  much  more  and  the  income  gap
 between  the  workers  in  the  modern  seetor and  the  unorganised  sector  has  widened,
 All  this  is  now  to  argue  that  the  industrial workers  do  not  have  @  case.  That  is  not
 my  point.  I  am  just  explaining  how  this
 gap  has  w  dened,  Questions  hke  income
 policy  and  wage  Policy  should  be  con-
 Siduscd  aresh  and  im  detail  by  the  Plann-
 ing  Comnussion,  as  that  is  the  most
 appropriite  forum  ior  that.  My  plea  ig
 only  for  seeing  things  in  perspective  and
 with  for  bearance,  particularly  in  the
 abnoimal  situation  in  which  the  country is  placed  today.

 There  has  been  some  discussion  on  the
 question  of  bonus  also.  That  issue  was
 raised  by  several  members  duriug  the
 debate-both  the  quantum  of  bonus  and
 Coverage  of  the  bonus  laws,

 DR.  RANEN  SEN  (Barasat)  ;  Change
 the  Bonus  Act,

 SHRI  R.  K.  KHADILKAR  :  4  have
 already  decidid  to  cover  even  those
 industiies  in  the  public  sector  which  were
 Lithertu  outside  the  purview  of  the  law.

 SHRIS  M  BANERJEE:  Will  it  cover
 railways,  detence  and  P&T  ?

 SHRI  २.  K,  KHADILKAR:  I  cannot
 Say  that  off  hand.  I  will  bring  fresh
 legislarion  when  the  House  will  get  an
 Opportunity  to  review  the  entire  situation.

 SHRI  S.  B.  GIRI  (Warangal)  :
 Will  the  railway  workers  get  the  benefit
 of  the  Bonus  Act  because  of  the  change
 which  you  contemplate  ?

 SHRI  R.  K.  KHADILKAR:  At  present
 onty  the  competitive  sector  is  covered  by
 the  Bonus  Act,  The  proposal  is  that  the
 non-competitive  sector  must  also
 be  brought  under  the  purview  of  the  Act,
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 int  of  view  of  both  the  workers

 the  management  is  before  US.  As

 d  earlier,  we  are’  going  to  review

 whole  position  in  consultation  with

 the  parties  concerned.

 Hon.  Members  are  rightly  agitated  over

 the  question  of  the  provident  fund  arrears.
 only  default  in  paying

 the  worker’s
 Employers  not

 their  own  contribution  to

 provident  fund  but  they  also  sometimes

 fail  to  credit  to  the  fund  the  workers’

 contribution  which  they  have  deducted
 from  the  wages  of  the  workers.  It  is  true

 that  this  contribution  is  ultimately  made

 good  to  the  workers  through  a  special
 reserve  fund  which  the  provident  fund
 authorities  have  set  up.  Nevertheless,  these

 are  very  reprehensible  practices  of  employ-
 ers  and  we  are  determined  to  put  an  end

 to  them.  We  have  already  prepared
 legislative  proposals  which  provide  for
 deterrent  penal  action  against  employers
 who  fail  continuously  to  credit  the  provi-
 dent  fund  contribution  in  good  time.  We

 hope  to  bring  proposals  before  the  House
 as  soon  as  possible.

 SHRI  DINEN  BHATTACHARYYA:

 The  same  is  the  case  with  ESI  contribu-
 tion.

 SHRI  R.  K.  KHADILKAR  :  I  am  com-

 ing  to  that.  Now  I  shall  touch  on  some
 of  the  points  raised  yesterday.

 Our  experiment  with  the  scheme  of
 the  worker's  participation  in  manage-
 ment  has  not  hitherto  been  much  of  a_succ-
 ess.  We  now  propose  to  have  the  workers’

 representative  in  the  board  of  management
 of  the  undertaking  in  the  public  sector.

 The  workers’  representative  as  director

 will  be  nominated  from  among  the  actual

 workers  of  the  undertaking.  So  far  the

 nominees  of  the  particular  trade  union
 were  there.  Now  the  proposal  is  that  the

 workers  themselves  willbe  nominated  to
 the  Board  of  Directors.
 the  nationalised  banks  the  law  already
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 provides  for  the  appointment  of  such
 employee  directors.  Similar  steps  would  be
 taken  in  respect  of  other  public  under-
 takings  and  once  the  question  of  recogni-
 tion  of  trade  unions  is  settled  on  the  basis
 of  agreement  we  have  every  hope  that  this
 experiment  will  yield  results.  Here  I  may
 point  out  that  when  we  want  to  appoint
 a  worker,  a  shop  man,  on  the  Board  of
 Directors,  it  is  the  responsibility  of
 the  trade  unions  to  see  that  the  proper
 person  is  nominated,  because  this  nomina-
 tion  is  not  just  a  glorified  presence  given
 to  the  worker  on  the  Board.  He  must
 be  effectvely  functioning  and  his  func-
 tion  is  that  of  a  watchdog.  He  must  keep
 in  the  view  the  entire  policy  regarding
 banking,  steel  67  any  other  public  sector
 undertaking  and  as  a  watchdog  he  should
 see  that  when  certain  proposals  are
 brought  before  the  Directors  the  objective
 is  not  lost  sight  of.  I  would  like  to
 appeal  to  all  the  trade
 here  to  cooperate  in  this  measure  as  it
 would  benefit  the  workers  and  will  give
 new  shape  to  the  entire

 union  leaders

 production
 machinery.

 श्री  हुकम  चंद  कछवाय  :  (मुरैना)  जिस
 क्षेत्र  में  चार  पाँच  यूनियनें  काम  करती  हैं,
 वहां  आप  क्‍या  करेंगे  ?

 अ्रध्यक्ष  महोदय  :  मिनिस्टर  साहब

 बहुत  ओब्लाइजिंग  हैं  i  सब  चीजों  का  जवाब

 देते  हें  लेकिन  श्राप  डिबेट  को  चलने  दीजिए  ।

 SHRIS.M.  BANERJEE:  Where  there
 are  the  three  or  four  unions  what  will
 happen  there?  If  one  member  is  to  be
 taken  on  the  Board  how  it  will  be
 decided  ?

 SHRI  R.  K.  KHADILKAR:  Mr.
 Banerjee  I  would  like  to  point  out  you.  are
 trying  to  shirk  the  responsibility  which  now
 you  have  to  shoulder,  because  there  is  qua-
 rrel  about  the  methods  of  representation,
 whether  by  ballot  or  by  verification.  Then
 what  should  be  the  role  of  minority  section?
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 Alt  these  quetions  will  have  to
 be  seriously  considered  by  the  trade  union
 leadership  in  this  country  if  they  want  to
 see  that  the  representation  on  the  Board
 is  more  effective  and  purposeful.

 Further,  it  should  be  borne  in  mind
 that  adopting  the  procedure  of  election  by
 ballot  will  not  solve  the  problem.  I  would
 invite  thelr  cooperation.  For  example,
 Minister  of  Steel  has  announced  that  he
 would  like  to  appoint  two  directors  on  the
 Steel  Board,  There  is  negotiating  machinery
 where  all  unions  are  represented.  Therefore
 I  would  like  to  appeal  to  the  trade  union
 leaders  that  they  should  give  serious
 thought  and  find  out  a  by  method  which
 their  representation  in  tke  interests  of

 working  classes  made  effective.  He  is  not
 there  to  ventilate  trade  union  grievances.
 His  role  is  very  effective  representation
 in  the  general  interest.

 There  hes  been  a  demand  for
 extending  the  protection  available  under
 the  Industrial  Disputes  Act  to  other
 groups,  like  those  working  in  hospitals,  in
 teaching  institutions,  etc.  The  recommen-
 dation  of  the  National  Commission  on
 Labour  in  this  regard  has  already  been
 processed  through  the  tripartite.  Further
 action  will  follow.  I  have  received  a
 number  of  representations  from  hospital
 workers  unions  and  tecacher’s  unions  and
 solicitors’  employees  unions.  Some  Members
 have  referred  to  the  problem  of  agricul-
 tural  Jabour.  I  shall  not  take  shelter
 behind  the  plea  that  the  improvement  of
 theiz  lot  is  the  responsibility  of  the  State
 Governments.

 The  fact  is  that  the  very  magnitude
 of  the  problem  has  baffled  even  modest
 efforts  at  solution.  It  is  only  when  agri-
 culture  is  reorganised,  agricultural  produc-
 tion  and  productivity  start  steadily  rising
 and  rural  industries  get.  modernised  that  a
 real  solution  of  the  problem  of  agricultural
 labour  will  be  possible.  I  think,  the
 Green  Revolution  is  one  of  the  potent
 factors  that  will  eventually  transform  the
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 labour  scene  in  the  countryside.  It  is
 possible  that  agricutture  wilt  partake
 more  and  more  of  the  character  of  planta-
 tions,  Meanwhile,  I  would  invite  the
 leaders  of  trade  unions  to  lend  a  helping
 hand  to  agricultural  workers  in  establi¢h-
 ing  their  own  authentic  organisation,

 Concern  has  been  expressed  over  the
 hardship  suffered  by  the  contract  labour,
 The  newly  enacted  law  on  contract  labour
 has  already  been  brought  into  force.  When
 the  preliminaries  are  completed  and  the
 enforcing  machinery  is  placed  in  position
 both  at  the  Centre  and  in  the  States,
 contract  labour  will  receive  the  protection
 which  st  hes  hitherto  lacked.

 I  fully  share  the  concern  expressed  by
 hon.  Members  over  the  unsolved  prob-
 lem  of  unemployment  and  underemploy-
 ment.  It  is  common  knowledge  that
 whatever  progress  we  were  able  to  make
 during  the  first  three  Plans  has  been  nega-
 ted  by  the  rapid  growth  of  population.  If
 we  look  at  the  figures,  we  find  that  during
 the  course  of  the  first  three  Plans,  total
 employment  opportunities  were  provided
 to  +3,15,00,000.  Because  of  drought  in  the
 year  1966,  967  and  968  and  some  tece-
 ssion  later  on,  this  probelm  has  become  a
 little  more  acute:

 One  of  the  main  issues  before  the  coun-
 try  during  the  last  general  election  was
 expansion  of  employment  opportunities.
 The  House  is  aware  of  the  programmes
 that  have  been  put  into  operation.  Basi-
 cally,  however,  the  question  of  employment
 creation  is  the  same  as  the  question  of
 activising  the  economy  and  it  is  in  this
 sphere  that  efforts  are  thwarted  by  the  un-

 toward  development  across  the  border.

 This  is  a  sort  of  a  general  survey  cover-
 ing  basic  and  important  points  that  were
 placed  before  this  House  during  the  debate,
 I  would  now  like  te  touch  upon  some  of
 the  points  made  by  hon.  Members.  I  am
 very  glad  that  Professor  V.K.R.V.  Rao
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 has  started  taking  interest  in  problems  of
 Jabour.  It  is  very  good.

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar)  :  That  means,  he  was  not
 interested  earlier.

 SHRI  R,  K.  KHADILKAR:  He  has
 mentioned  two  or  three  things.  First  |
 will  dispose  of  some  good  suggestions
 which  require  a  fittle  more  thought.  He
 made  a  suggestion,  a  very  good  suggestion,
 of  establishment  of  a  workers’  university.
 J  would  like  him  to  prepare  a  scheme  and
 submit  it  for  our  consideration  because
 with  his  very  long  experience  in  the  acade-
 mic  world  he  will  be  able  to  guide  us.  He
 also  suggested  that  the  univers’ty  should
 tecalled  the  NM  Joshi  University.  He
 was,  as  we  know,  one  of  the  pioneers  in
 the  labour  movement;  if  I  may  say  so,  he
 was  the  father  of  the  Indian  labour  move-
 ment  in  a  way  and  he  deserves  such  au
 institutionin  his  name  to  be  started.  I
 hope,  this  suggestion  will  not  remain  here
 and  Dr.  Rao  will  come  forward  with  a
 concrete  proposal.  We  will  give  conside-
 ration  to  it,

 DR.  V.K,R.  VARADARAJA  RAO:

 (Bellary)  :  Set  up  a  group.  That  is  what
 I  had  said.

 SHRI  R.  K  KHADILKAR  :  The  seco-
 nd  suggestion  he  had  made  was  for  a
 socio-economic  survey  of  the  displaced
 persons  who  have  come  to  India  during  the

 Bangla  Desh  movement.  Here  I  must

 caution  him.  Such  a  survey  would  be
 useful  provided  we  are  considering  them  as

 refugees  in  this  country  permanently.  We
 are  not,  When  we  are  determined  to  send
 them  back  and  not  to  give  an  impression
 even  to  them  that  they  are  likely  to  settle
 in  this  country—we  will  send  them  back
 aa  carly  as  possible—I  don't  think  this
 suggestion  will  have  any  effect  so  far  as  the
 current  problem  is  concerned,  On  the
 contrary,  it  may  give  &  wrong  impression
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 because  there  are  certain  things  which  we,
 by  our  observations,  do  seek  for  ourselves,
 But  the  socioeconomic  survey  is  a  compo-
 sition  showing  age  groups  and  all  other
 factors  will  come  and  I  don’t  think  I  will
 be  able  to  do  anything  in  the  matter.  So, I  don’t  welcome  this  Suggestion.

 He  mentioncd  certain  problems  regard.
 ing  training  facilities  and  the  functioning of  the  Employment  Exchanges  and  certain
 malpractices.  Imay  point  out  to  Prof.
 Rao  that  so  far  as  the  minagement  of  Em-
 ployment  Exchanges  is  concerned,  it  is  with
 the  States.  I  know  there  are  certain  mal.
 Practices  to  which  he  referred.  But,  on  one
 point,  I  would  like  to  tell  him  that  we  are
 doing  a  better  job  and  are  given  better
 skills  to  those  who  are  employed  and  to
 those  who  are  seeking  employment.  There
 is  an  institution—I  would  not  take  much
 time  of  the  House  to  give  this  informa-
 tion.

 The  Central  Training  Institutes  for  Ins-
 tructors  (CTIs):  Amongst  the  substantial
 achievements  of  the  Labour  Ministry,  pe:-
 haps  one  of  the  most  significant,  even  if  it
 may  appear  to  be  comparatively  unobtru-
 sive,  is  the  establishment  of  an  extensive
 vocational  training  programme  throughout
 the  country  to  train  workers  at  different
 levels  of  skill,  according  to  the  require-
 ments  of  the  industry.

 The  primary  requiremont  for  the  succe-
 ssful  implementation  of  this  programme
 was  the  training  of  craft  instructors.  Seven
 Central  Training  institutes  for  Instructors
 (CTIs)  have  been  established  for  this  pur-
 Pose  with  about  4200  training  places.  They
 are  located  at  Calcutta,  Bombay,  Madras,
 Hyderabad.  Ludhiana,  Kanpur  and  new
 Delhi,  the  last  one  being  for  women  instru-
 ctors  only.  Apart  from  training  fresh  ins-
 tructors  for  the  ITIs  as  well  a3  private
 ones  the  CTIs  also  conduct  refresher  traj-
 ning  courses  to  bring  the  existing  instruc-
 tors  uptodate  with  new  processes  and  train-
 nig  techniques.  They  also  retrain  instru-
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 ctors  from  one  skilt  to  another.  Special
 courses  to  suit  the  requirements  of  industry
 are  conducted  as  well,  although  है  am  sorry

 to  say  that  industry  has  not  taken  much

 advantage  of  the  training  facilities  in  the

 CTs.  The  CTIs  also  give  practical  train-

 ing  to  gtaduates  and  diploma-holders  in

 engineering  for  one  year,  under  the  practi-

 cal  training  scheme  of  the  Ministry  of  Edu-

 cation  and  Youth  Services,  This  has  been

 well  appreciated.

 The  expertise  gained  by  us  in  the  train-

 ing  of  instructors  has  been  recognised

 abroad  also  and  so  far,  we  have  tramed

 over  800  persons  both  as  craftsmen  and

 craft  instructors  from  2i  countries.  Out-

 siders  are  also  taking  advantage  of  these

 training  courses.  So,  the  hon.  Member’s

 suggestion  has  been  put  mto  practice  and
 it  ig  bearing  fruits.

 Now,  there  is  another  point.  Dr.  Ranen

 Sen  mentioned  about  closures.  I  don’t

 think  I  will  again  have  to  go  into  it,

 SHRIDINEN  BHATTACHARYYA  :

 You  have  not  dealt  with  it  satisfactorily.

 SHRI  R.  ६.  KHADILKAR  :  Hon.  Shri

 Chandrika  Prasad  dealt  with  agricultural
 labourers  and  rural  unemployment
 problem.  I  have  also  dealt  with  that.

 Hon,  Shri  R.N.  Sharma  said  that  the

 Central  Implementation  and  Evaluation
 Committes  is  not  meeting  frequently......

 SHRI  S.M.  BANERJEE:  What  about

 the  implementation  of  Wage  Boards’

 awards  for  electricity  workers  ?

 PROF.  MADHU  DANDAVATE:

 (Rajapur)  :  Sir,  in  regard  to  the  Alcock
 Ashdown,  if  the  Government  makes  some

 one  from  their  cadre  available  to  take  up
 the  responsibility  of  Administrator,  then
 the  liquidation  of  the  concern  can  be

 prevented.  The  matter  is  already  before
 the  High  Court.

 JULY  L,  1971  Granis,  \974-72  id

 SHRI  R.  K,  KHADILKAR:  I  would
 like  to  bring  to  the  notice  of  the  hon.
 Member  as  to  what  has  happened  in  Alcock
 Ashdown  as  well  as  Mc  Kinnon  Mackinzie,
 Some  of  the  representatives  of  the  workers
 met  me  and  because  of  the  speculative
 element  which  got  hold  of  these  concerns,
 they  have  taken  out  the  profits  and  showed
 these  concerns  as  losing  ones.  J  am  told
 that  the  Maharashtra  Government  is  taking
 some  steps.  J  will  keep  a  track  of  it.

 SHRI  P.  M.  MEHTA  (Bhavnagar):
 The  State  Bank  of  India  had  advanced
 Rs.  i00  lakhs  to  the  Alcock  Ashdown  and
 the  Maharashtra  Bank  has  given  Rs.  30
 lakhs.  The  State  Bank  of  India  can  have
 an  Administrator  appointed  and  he  should
 take  over  this  concern,  This  is  an
 engineering  concern.  It  is  working  at
 Bhavnagar  also.  The  workers  are  thrown
 out  ofemployment.  I  have  come  to  know
 that  orders  are  issued  for  investigation,
 but,  meanwhile,  an  admunistrator  should
 be  appointed.  Ihave  mentioned  this  ta
 my  speech  also.

 SHRI  R.K.  KHADILKAR  :  It  is  not
 80  easy  to  take  Over  the  concern,  m  the
 existing  situation.  But,  as  4  said,  the
 State  Government  has  taken  some  interest
 and  Iam  also  pursuing.  On  what  would
 be  the  outcome,  4  am  not  in  a  position
 to  say  just  now;  but,  it  has  not  escaped  our
 notice,  Tnat  I  can  assure  the  hon.  Member.

 PROF.  MADHU  DANDAVATE:  If
 you  provide  &  proper  person  trom  your
 cadre  to  take  the  responsibility  of  the
 Administrator,  then  the  liquidation  of  the
 concern  can  be  prevented  and  the  problem
 can  be  solved.  It  need  not  be  left  to
 Maharashtra  Government.

 SHRI  P.M.  MEHTA:  Finance
 Minisuy  can  do  it.  They  can  ask  the
 State  Bank  of  India  to  appoint  the
 Administrator.

 SHRI  R.  K.  KHADILKAR  :  [have

 taken  note  of  yout  suggestion.  Beyond
 that  I  cannot  say  anything,



 48h  Dz  nands  far

 ,  SHRI  DINEN  BHATTACHARYYA  :
 What  is  the  role  of  the  Industrial  Recons-
 truction  Corporation  to  take  over  closed
 factories  and  hejp  sick  mills?  There  isa
 Committee  of  which  Mr.  B.  B.  Ghosh  is
 the  Chairman  and  certain  industrialists
 ate  also  there.  Has  there  been  any  decision
 taken  to  take  over  closed  factories  and

 helping  sick  mills?  I  want  to  know  what
 is  its  role.

 SHRI  R.  K.  KHADILKAR  :  |  This
 suggestion  should  go  to  the  Industrial
 Development  Department.  We  are  con-
 cerned  only  trom  the  point  of  view  of
 employment.

 Mr.  R.N.  Sharma  made  one  point  and
 I  would  like  to  reply  to  him.

 The  Central  Implementation  and
 Evajuation  Cunumittee  neid  tis  tist  mecung
 On  September  20,  ‘A998.  29  meetings  0
 the  Committee  nave  been  held  su  far.
 Jue  next  mveung  of  the  Commiutice  is
 being  ueld  on  August  4,  i9/l,  Lhe  l9th
 miveung  was  heid  ou  November  25,  lvl,
 due  Cumsmittee  al  ity  taird:  meeting  hela
 on  April  2,  4५०७,  diu  decidg  Uiat  ‘in
 future  the  Central  2  6८  2  Conuniitee  snouid
 Maeet  af  ivast  ones  a  quarter.  ihe  Come
 malities  Bt  its  Loin  Meeung  veid  in  August,
 Ayo/,  decided  that  it  stuuld  meet  al  ivase
 thime  &  year.  it  hus,  nuwever,  not  been
 pussivie  joi  the  Cental  i&m  Commune
 ४0  hoid  ils  Meeting  once  a  quarte:  or  thrice
 @  year  4008  Une  idst  severdl  years,  ora
 Variety  Of  ivasoUs.

 Jn  fagt,  the  Committee  could  hold  only
 One  Meciiug  cach  Guring  ine  your  ‘Ly¥0d,
 ‘1903,  1904,  ete.  Ltiecd  not  give  you  au
 tne  detaus,  bur  4  would  ‘say,  4  pave  taken
 Note  Ol  the  pumnt  and  4  osuali  see  Wat  these
 things  are  smproved.

 SHRI  SoM.  BANERJEE  :  The  demand
 of  the  employees  of  the  LeL  whicu  were

 pending  tor  long  has  been  settled  due  to

 your  kind  and  timely  intervention.  In  the

 matter  of  J&K  Rayon,  the  workers  have

 accepted  the  arbitration  of  the  Chief
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 Minister,  U.P.  But  the  company  has
 rejected  that.  Youarein  the  picture  and
 we  would  request  you  to  kindly  help  in
 this  matter.

 SHRI  R.  K.  KHADILKAR  :  It  is
 primarily  the  responsibility  of  the  State
 Government.  In  several  cases,  I  must
 say,  also  our  conciliation  machinery  has
 intervened  effectively  during  the  last  2
 months.  Mr.  Banerjee  knows  very  well
 how  in  TEL  and  ICI  concerns,  due  to
 closure,  the  country  has  lost  Rs.4  crores,
 and  with  great  difficulty  we  have  brought
 that  strike  to  an  end.

 In  this  case,  I  had  a  talk  with  the  Chief
 Minister  and  he  said  he  will  settle  the
 matter.  But,  the  latest  position,  I  am  told,
 is  that  the  Management  is  not  prepared
 toaccept  him  as  an  Arbitrator.  I  will
 have  to  find  out  what  the  position  is,

 SHRI  S.M.  BANERJEE:  The  Chief
 Minister  of  UP  has  agreed  to  become  the
 arbitrator.  The  workers’  organisation  of
 JK  Rayons  has  also  agreed  to  it  and  they
 have  accepied  it.  But  the  JK  manage-
 ment  IS  so  arrogant  that  they  are  defying
 the  Chict  Mimister.  Ihe  Centre  has  given
 more  than  a  croie  of  rupees  to  JK  Rayons.
 Can  the  hon.  Minister  not  compel  them
 and  see  that  they  accept  the  arbitration  of
 the  Chiet  Minisuer  2  After  all,  the  Chief
 Munster  is  not  the  union  president.  I
 hope  the  hon,  Munister  will  intervene  in
 the  matter,

 SHRI  R.  K.  KHADILKAR  :  If  the  Chief
 Miunuster  reports  failure,  it  wilt  be  possibie
 for  us.  l  may  menuon  here  that  the  union
 Lepresentatives  came  tu  me  and  gave  me  a
 sort  oi  assurance  that  ‘It  you  appeal  to  us,
 we  wall  immediately  join  work  without  any
 condition’,  but  4  was  somewhat  helpless
 andI  could  notdo  anything  andit  was

 very  difficult  for  me.

 One  point  raised  by  ShriR,  N.  Shama

 was  about  the  Central  Wage  Board  on  coal
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 mines.  The  Central  Wage  Board  on  the  coal
 mining  industry  recommended  the  Intro-
 daction  of  a  gratuity  scheme  for  workers

 in  coai  mines  to  be  financed  by  the  levy  of  a
 cess  on  despatches  of  coal.  At  the  meeting
 of  the  Industrial  Committee  on  coal  min-
 ing  held  in  November,  1969,  Government
 announced  its  acceptance  in  principle  of
 the  need  for  such  a  scheme.  The  question
 of  financing  the  proposed  scheme  has  been
 under  consideration  in  consultation  with
 the  Ministries  and  Departments  concerned.
 The  Government  of  India  was  requested  m

 May,  !97i/—because  the  matter  was  taken
 to  the  Cabinet—to  approve  of  the  proposal
 for  financing  of  the  gratuity  scheme  by  the

 levy  of  acess  as  recommended  by  the

 wage  board.  The  Cabinet  has  desired  that

 the  matter  should  be  examined  further  in

 consultation  with  the  Finance  Ministry,

 having  regard  to  the  principle  that  gratuity
 is  aliabijity  of  the  employers.  Further

 action  is  being  taken  accordingly.

 SHRI  R.  N.  SHARMA  (Dhanbad)  :

 It  has  been  under  consideration  since

 1967,

 SHRI  ्र.  K.  KHADILKAR  :

 mention  that  it  has  reached  a  final  stage.
 We  have  taken  up  the  matter  to  the  Cabinet
 and  only  a  small  difference  of  opinion
 was  there.  After  this  consultation,  the
 scheme  will  be  finalised.

 JT  may

 SHRI  DAMODAR  PANDEY  (Hazari-
 bagh):  If  this  is  the  speed  of  consideration,
 I  do  not  know  what  will  happen.  We  may
 have  even  to  wait  even  for  the  next  wage
 board  award.

 SHRI  R.  K.  KHADILKAR  :  Shri
 R.  N.  Sharma  had  also  mentioned  that  the
 minimum  attendance  qualification  for  pay-
 ment  of  attendance  bonusto  workers  in
 coal  mines  has  notyet  been  removed  as
 recommended  by  the  wage  board.  I  would
 like  to  point  out  that  this  was  nota
 uhaninious  recommendation  of  the  wage
 board.  The  matter  was  considred  by  the
 industrial  Committee  on  Coal  mining  at
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 its  meeting  held  in  November,  1969,  The
 conclusion  reached  was  that  the  present
 condition  regarding  the  minimum
 attendance  needed  to  be  reconsidered  with

 a  view  to  this  requirement  being  dispensed
 with.  The  Department  of  Mines  and
 Metals  and  the  Ministry  of  Finance  are
 not  agreeable  to  the  proposal  on  the  ground
 that  this  would  result  in  increase  in
 absenteeism.  The  Department  of  Labour
 and  Employment  does  not  subscribe  to  this
 view  and  the  matter  has  been  referred  back
 to  the  Cabinet  for  decision.

 SHRI  R.  N.  SHARMA:  That  means
 that  anybody  can  veto  the  decision  of  the
 wage  board.

 SHRI  R.  K.  KHADILKAR:  We  are
 taking  up  the  matter  at  the  Cabinet  level.
 What  else  can  we  do?

 SHRI  R.  N.  SHARMA:  By  a  recent
 notification,  some  more  disqualifications
 have  been  added,  which  were  not  there
 before.

 SHRI  R.  K.  KHADILKAR:I  shall
 examine  it.

 Dr.  Kailas  had  raised  a  question  regar-
 ding  the  ESI  corporation.  The  facts  given
 by  him  are  totally  wrong.  I  shall  give  the
 cortect  position,  even  if  it  might  take
 a  little  time  to  give  the  figures;  the  House
 should  not  get  a  wrong  impression  from
 what  he  has  said,  and  I  am  sure  that  he
 also  will  appreciate  what  the  correct  posi-
 tion  is.

 Tdonot  thinkI  should  go  into  the
 details  of  the  capitation  fee  question,
 because  there  isa  demand  by  the  panel
 doctors  that  it  should  be  further  increased,
 The  last  increment  was  Rs,  2.5  and  they
 are  getting  now  Rs.  20,  but  they  are  not
 satisfied.  ami  seized  of  the  matter,  I  do
 not  know  what  steps  we  shall  take,  keoping
 in  view  the  financial  position  of  the  corpo:
 ration.
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 SHRIS.  M.  BANERJEE:  How  many
 new  hospitals  are  going  to  be  construc-
 ted?

 SHRI  २.  K.  KHADILKAR:  I  shall
 be  coming  to  all  that,  the  number  of  hos-

 pitals,  the  number  of  beds  in  hospitals,  how
 much  of  funds  are  lying  idle  and  so  on.

 It  is  not  correct  to  sey  that  not  even
 five  per  cent  of  the  amount  recovered  as
 contribution  is  being  spent  on  benefits.  On
 the  contrary,  mo  e  than  90  per  cent  of  the
 income  is  spent  on  providing  cash  and
 medical  service  to  the  insured  workers.
 A  little  Jess  than  half  is  spent  on  providing
 medical  benefits.

 It  is  correct  that  reservation  charges
 at  the  rate  of  Rs.  2  per  bed  per  day  are
 paid  to  the  private  and  Government  hospi-
 tals  where  beds  have  been  recerved  for  EST
 purposes  in  Bombay.  Inevery  State  the
 rates  vary.  The  amount  of  Rs.  2  was
 suggested  by  the  Government  of  Maha-
 rashtra,  and  it  was  agreed  to  by  the  Corpo-
 ration,  The  State  Government  has  not

 proposed  any  enhancement.  Atthe  same
 time,  it  is  felt  that  the  comparison  of  costs
 withthe  MGM  and  other  Government

 hospitals  is  not  appropriate  as  the  stane
 dards  of  services  rendered  in  different
 institutions  are  not  the  same.

 In  Bombay  proper,  the  number  of  द  B.
 beds  reserved  in  Government  and  other
 hospitals  is  565.  According  to  the  latest
 expert  opinion,  T.  B.  can  now  be  effectively
 treated  by  domiciliary  treatment.  The
 number  of  T.  8.  beds  at  present  available

 is  not,  therefore,  inadequate.

 The  surplus  available  is  Rs.  4.56  crores
 which  represents  the  normal  working  cash
 balance  required  for  about  400  local  offices
 spread  over  the  country  for  making  pay-
 ments  on  account  of  cash  benefits  to  the
 workers.  The  Corporation  owed,  as  on
 3i-3-497],  to  the  State  Governments  Rs.
 7.48  crores  on  stcount  of  expenditure  in-
 curred  by  them  on  meilical  benefits.
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 During  the  future  years,  the  Corporation
 hes  to  build  up  surpluses  to  wipe  ont  this
 deficit.  From  1-4-1970  the  increase  of  0.5
 per  cent  in  the  Employer's  Special  Conjri-
 bution  is  being  utilised  for  clearing  past
 liabilities.

 The  Corporation  had,  as  on  (31.3-1971,
 earmarked  and  committed  reserve  funds  to
 the  extent  of  Rs.  6.96crores.  These

 represent  mainly  special  reserves  created
 for  payment  of  permanent  disablement
 benefits  to  insured  employees  dependents
 benefits  payable  to  the  dependents  of
 insured  employees  who  lost  their  lives  due
 to  employment  injuries  and  for  meeting  the
 lialibities  on  account  of  pension  and

 provident  fund  of  the  employees  of  the
 Corporation.

 So,  the  impression  created  by  my  hon.
 friend  Dr.  Kailash  is  totally  incorrect.

 SHRI  S.  M.  BANERJEE  :  What  about
 the  demands  of  the  ESi  and  provident
 fund  employees?

 SHRI  7२.  K.  KHADILKAR  :  |  do  not
 think  in  the  general  discussion  anything
 can  be  said  about  them.

 SHRI  RAJA  KULKARNI  (Bombay--
 North  East)  :  What  about  man-days  lost?

 SHRI  रे.  K.  KHADILKAR  :  Shri
 Banerjee  referred  to  the  recommendations
 of  the  wage  board  on  hotels  and  resta-
 urants  and  said  they  should  be  implemen-
 ted.  He  also  referred  to  the  non

 implementation  of  the  recommendations
 of  the  Electiicity  Wage  Board.

 SHRI  S.  M.  BANERJEE:  The  Board
 has  made  a  recommendation,  and  J]  have
 made  a  suggestion.  What  876  you  going  to
 do?  The  strike  is  going  on  in  every  hotel,
 and  we  cannot  go  to  any  restaurant.

 SHRI  R.  K.  KHADILKAR  :  Was  it  a
 statutory  Board  ?  What  can  we  do  about
 it?
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 SHRI  5.  M.  BANERJEE  :  I  never  asked
 you  not  to  make  it  statutory.  Howam  I
 tesponsible?

 SHRI  7.  K.  KHADILKAR:  I  assure
 him  I  will  look  into  the  matter.  So  far  as
 the  Delhi  Hotel  workers  are  concer-
 ned,  some  persons  have  met  me  and  it  is
 difficult  for  me  to  say  anything  at  the  pre-
 sent  moment.

 DR.  RANEN  SEN:  The  employers  are
 refusing  to  pay  them  6  months
 due.

 SHRI  R.  K.  KHADILKAR  :  These  are
 some  of  the  points.  The  other  points  have
 been  taken  note  of  and  I  shall  try  to  write
 to  them  on  these  matters.  One  point  was
 about  the  national  minimum  wage.  This
 isan  important  issue.  It  is  true  that  a
 vast  majority  of  the  labour  force  in  the
 country  has  been  working  under  sweated
 conditions  and  hence  the  fixation  and
 enforcement  of  a  national  minimum  wage
 suggests  itself  as  an  answer  to  this  problem.
 However  the  National  Labour  Commission
 had  considered  this  matter  and  came  to  the
 conclusion  that  a  national  minimum  wage
 is  neither  feasible  nor  desirable  but  a
 regional  minimum  wage  could  be  notified
 for  the  different  homogenous  regions  in
 each  State.  This  recommendation  will  be
 taken  up  with  the  State  Governments  for
 early  implementation  so  that  in  the  light  of
 the  experience  gained  in  this  process  the
 question  of  a  national  minimum  wage
 could  be  examined  for  implementa-
 tion.

 Reference  was  made  to  railway  porters.
 It  is  difficult  for  me  to  touch  on  all  points.
 My  friend  Mr.  Pandey  referred  to
 Rajnandgaon  mills  and  other  sick  mills
 taken“over  by  the  Government.  There  are
 certain  difficulties  and  E:know  that  there  is
 a  corporation  which  is  looking  after  it.

 Controllers  are  appointed.  But  things
 are  not  as  they  should  be.  This  is  the
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 Position.  I  shall  see  what  Ican  do  about
 it.

 SHRI  R.  N.  SHARMA:  The  Govern-
 Ment  must  try  to  give  legal  shape  to  the
 wage  board  recommendations.

 SHRI  7.  K.  KHADILKAR  :  |  have  to
 conclude  in  five  minutes.  I  have  taken
 note  of  the  points  which  the  hon,  Mem-
 bers  have  mado.

 DR.  RANEN  SEN  :  I  raited  one
 imrortant  point  the  award  of  the  coal  wage
 board:  it  is  being  flouted.  What  is  the
 Government  doing  about  it?

 SHRI  R.K.  KHADII  KAR:  I  must
 devote  at  Icast  5  0  minutes  to  the  refugee
 side  of  my  responsibility.

 SHRI  S.  B.  GIRI  Could  the  hon.
 Minister  say  something  about  the  points
 raised  about  the  Industrial  Disputes  Act
 and  the  Trade  Union  Act?  These  are  impor-
 tant  points.  They  are  very  fundamental
 issues.

 SHRI  R_  K.  KHADILKAR  :  Some  of
 them  are  quite  fundamental  and  they  will
 be  taken  in  to  consideration  at  the  appropr-
 jate  time.  Icannot  reply  off  hand  to  all
 the  questions.

 Coming  to  the  refugee  problem,  I  must
 make  clear  only  one  point.  Shri  Samar
 Guha  made  sone  statement  regarding  the
 rations  we  give  them  and  said  that  salt,
 vegetables  and  fuel  are  not  being  supplied.
 That  gives  a  wrong  impression.  I  should
 like  to  give  the  correct  position.  Accords

 ing  to  the  order  issued  by  us  cooked  food
 is  to  be  supplied  to  the  refugees  from  East

 Bengal.  In  some  places  however  it  has
 been  reported  that  duz  to  administrative
 difficulues.  dry  rations  instead  of  cooked
 food  are  issued.  The  Centrat  Government’s

 ceiling  for  supply  of  cooked  food  is  Rs,  y

 per  head  per  day  in  West  Bengal  and  Rs.

 et)  per  day  per  head  in  Assam,  Mogha-

 jaya  and  Tripura.
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 This  Includes  the  cost  of  salt,  vegetable
 and  fuel,

 3.00  brs,

 About  the  influx  of  refugees,  all
 sorts  of  figures  were  queted  by  him.
 They  are  not  correct.  Ineed  not  refer  to
 his  other  suggestions.  Naw,  on  the  ques-
 tion  of  the  refugee  problem,  it  was  debated
 in  this  house  on  several  occasions.  Yester-
 day,  my  colleague,  Shri  Verma,  also  dealt
 with  some  of  the  aspects  of  the  problem.
 I  would  like  to  make  one  observation  before
 I  conclude.

 So  far  as  the  East  Bengal  refugees  are
 concerned,  the  influx  is;son  etimes  increas-
 ing  and  sometimes  it  :s  a  little  lower.  But,
 on  the  whole,  it  is  on  the  increase.  As  I
 have  said  earlier,  our  expectation  is,  during
 the  course  of  the  next  few  months,  tho  fig-
 ure  might  reach  eight  million.  This  is  our
 expectation  based  on  the  present  inflow.

 DR.  RANEN  SEN:  What  is  the  present
 average?

 SHRI  R.K.  KHADILKAR  :  AsI  said
 it  is  going  up  and  down.  If  you  like,  I  will
 give  you  the  latest  figure.  I  will  give  you
 the  correct  picture.  As  on  30-6-  197i,
 the  total  is  63,73,816.  If  you  want  the
 breake-up,  for  several  States  ......

 Dr.  RANEN  SEN  This  is  registered
 There  are  many  who  have  not  registered
 their  names  or  who  do  not  register  their
 names  in  the  camps,

 SHRI  R.K.  KHADILKAR  :  There  may
 be  some  who  escape  registration,  but  it
 would  be  very  difficult —

 DR.  RANEN  SEN  :  10  lakhs.

 SHRI  R.  K.  KHADILKAR  :  It  is  very difficult.  It  is  all  guess-work  or  estimates,
 There  may  be  a  few  thousands  or  it  is  a

 akh,  but  not  0  lakhs.  That  is  something which  I  cannot  accept,  because  that  is  not
 (J
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 As  I  said,  we  want  to  see  these  refugees
 return  to  their  homeland.  They  are  still
 citizens  of  Bangla  Desh,  and  that  has  been
 admitted  even  by  the  Pakistan  Government
 that  they  are  stil]  their  citizens.  When  this
 issue  was  raised  in  the  ILO  Conference  in
 Geneva,  on  behalf  of  their  Government,
 their  representative  there,  one  Mr.  Ahmed,
 the  Labour  Secretary,  said  categorically
 that  they  are  citizens  of  Pakistan.  With
 this  admission,  we  should  not  try  to  give
 an  impression  as  if  they  have  come  perma-
 nently  to  settle  down  in  our  country.  AsT
 said  in  the  beginning,  it  is  indeed  a  burden
 on  our  ¢conomy  and  it  is  disrupting  our
 economy.  Ina  situation  like  this,  I  cannot
 go  further  than  this.  As  the  Prime  Munis-
 ter  has  reiterated,  the  pressure  of  world

 opinion  is  there.  Our  dete:mination,  come
 what  may,  is  that  ultimately  a  situation
 wili  be  created  to  sce  that  they  return  to
 their  homeland.  Beyond  that  I  do  not
 think  I  should  go.

 SHRI  $  M.  BANERJEE:  What  are
 you  doing  to  create  those  conditions?

 SHRIR  K.  KHADILKAR:  AsI  said
 you  must  have  seen  from  the  world  opinion
 that  it  is  rallying  round  and  our  position  is
 further  strengthened  because  of  the  diplo-
 matic  move  that  we  have  taken.  (inturrup-
 tion)

 Whatever  arragenments  are  made  at  the
 present  juncture,  there  aro  certain  deficien-
 cies,  ond  I  would  like  to  appeal  to  the  hon.
 Members  not  to  highlight  them—because  we
 have  got  to  take  immediate  measures—and
 not  to  give  an  impression  that  they  have
 come  here  to  settle  down  permanently.
 Hon.  Members  should  be  cautious,  mode-
 rate  and  modest  in  their  criticism,  and  if
 there  ia  any  deficiencies  they  should  bring
 them  to  our  notice.

 With  these  words,  )  conclude.

 श्री  रामचंद्र  विकल  (बागपत)  :  भ्रध्यक्ष

 महोदय,  सैं  एक  जानकारी  चाहता  हूँ।  अभी,
 मंत्री  जो  ने  भ्रमों  कहा  हैं  कि उनको  वा किस् शान
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 [aft  रामदत्त  विकल]

 का  नागरिक  सान  लिया  है  शौर  उससे  झप

 भी  सहमति  प्रकट  कर  रहे  हैं,  तो  क्या  पाकि-

 स्तान  से  उन  के  खाने-पीने  भर  दूसरी  चीजों

 पर  जो  खर्च  हो  रहा  है,  उसका  मुआवजा
 मांग  रहे  हैं?  दुसरे---बह  बंगला  देश  कहते  हैं,
 बंगला  देश  और  पाकिस्तान  सब  को  मिला

 देना  चाहते  हैं--  इसको  स्पष्ट  कीजिए  1

 MR.  SPEAKER  :  I  will  row  put  the
 cut  motions—Nos.  8,  0  to  $4,I5,22,23  to
 25,26,27,28  to  36  and  38  to  40—to  the
 House.

 The  cut  motions  were  put  and  negatis  ed.

 MR.  SPEAKER  The  question  is

 That  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  fourth  column
 of  the  order  paper  including  the  sums  al-
 ready  voted  ‘on  account’  for  the  re'evant
 services  be  granted  to  the  President  to  de-
 fray  the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the  3!st

 day  of  March,  1972,  in  respect  of  Demands
 Nos.  63,  67  and  132  relating  to  the  Ministry
 of  Labour  and  Rehabilitation.

 The  motion  was  adopted.

 MR  SPEAKER  :  The  question  is  :

 That  the  resp:  ctive  sums  not  exceeding
 the  amounts  shown  in  the  fourth  column  of
 the  order  piper  be  granted  to  the  President
 to  complete  the  sums  necessary  to  defray
 the  charges  that  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  diy
 of  March,  1972,  in  respect  of  the  heads  of
 demands  entered  in  the  second  column
 thereof  against  Demands  Nos.  64,  65  and  66
 relating  to  the  Ministry  of  Labour  and  Re-
 habilitation,

 The  motion  was  adopted.
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 {The  motions  far  Demands  for  Grants,

 which  were  adopted  by  the  Lok  Sabha,  are
 reproduced  below—Ed.\.

 Demand  No.63  Ministry  of  Labour
 and  Rehabilitation.

 “That  a  sum  not  exceeding  Rs.  413,64  000
 including  the  sums  already  voted  ‘on
 account’  for  the  relevant  services  be
 gtanted  to  the  President  to  defray  the
 charges  which  will  ecme  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1972,  in  respect  of
 “Ministry  of  Labour  and  Rehabili-

 9  ११ dation’.

 Demand  No.  64  Director  General,
 Mines  Safety

 “That  a  sum  not  exceeding  Rs.  41,89,000
 be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the

 charges  which  will  come  in  course  of

 payment  duting  the  year  ending  the
 3is:  day  of  March,  I972,  in  respect  of

 ‘Director  General,  Mines  Saferv’.”

 Demand  No.  65.  Labour  and  Employment
 “That  a  sum  not  erceeding  Rs.

 7,0I,73,000  be  granted  to  the  President

 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course

 of  payment  during  the  year  ending  the

 3st  day  of  March,  1972,  in  respect  of

 ‘Labour  and  Employment’.”

 Demand  No  66.  Expenditure  cn  Dis-

 placed  Persons

 “That  a  sum  not  exceeding  Rs.
 37.64.97,.C00  be  granted  to  the  President
 to  camplete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of

 payment  during  the  year  ending  the  3ist

 day  of  March,  1972,  in  respect  of  ‘Ex.
 coe

 penditure  on  Displaced  Persons’.

 Demand  No.  67.  Other  Revenne  Expendt-
 ture  of  the  Ministry  of  Labour  and

 Rehabilitation

 “That  a  sum  not  exceeding  Rs.  9,67,000
 including  the  sumis  already  voted  ‘on

 account’  for  the  relevant  services  be
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 granted  to  the  President  to..defray  the

 charges  which  will  come  in  course

 of  payment  during  the  year  ending  the

 3st  day  of  March,  1972,  in  respect  of

 Other  Revenue  Expenditure  of  the  Mini-

 stry  of  Labour  and  Rehabiliration.”’
 Demand  No.  232  Capital  Outlay  of  the

 Ministry  of  Lahour  and  Rehabilitation.
 “That  a  sum  not  exceeding  Rs.  7,57,60,
 000  including  the  sums  already  voted

 ‘on  account’  for  the  relevant  services  be

 granted  to  the  President  to  defray  the

 charges  which  will  come  in  course  of

 payment  during  the  year  ending  the  3Ist

 day  of  March,  972  in  respect  of  Capital
 Outlay  of  the  Ministry  of  ‘Labour  and
 Rehabilitation’.”

 Ministry  or  Srir..  AND  MINES
 MR.  SPEAKER  :  The  house  will  now

 take  up  discussion  and  voting  on  demand
 Nos,  78  to  80  and  37  reltaing  to  the  Minis-

 try  of  Steel  and  Mines  for  which  5  hours
 have  been  allotted.

 Hon.  Members  present  in  the  house  who

 are  desirous  of  moving  their  cut  motions

 may  send  slips  (o  the  table  within  15  minu-
 tes  indicating  the  serial  numbers  of  the  cut
 motions  they  would  like  to  move.
 Demand  No.  78  Ministry  of  Steel  and

 Mines
 MR.  SPEAKER  :  Motion  Moved.
 “That  a  sum  not  exceeding  Rs.56,46,000
 ircluding  the  sums  already  voted  ‘on
 account’  for  the  relevant  services  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1972,  in  respect  of
 ‘Ministiy  of  Steel  and  Mincs’.”*

 Demand  No.  80  Other  Revenue  Expen-
 diture  of  the  Ministry  of  Steel  and  Mines.

 MR.  SPEAKER  :  Motion  Moved,
 “That  a  sum  not  exceeding  Rs,  7,07,6I,
 000  including  the  sum  already  voted  ‘on
 account’  for  the  relevant  services  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1972,  in  respect  of,  other
 Revenue  Expenditure  of  the  Ministry  of
 Steel  and  Mines”,
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 Demand  No.  137  Capital  Outlay  of  the

 Ministry  of  Steel  and  Mines.
 MR.  SPEAKER  :  Mot  on  Moved.
 “That  a  sum  not  exceeding  Rs.  1,50  00,
 §200  including  the  sums  already  voted
 On  account.’  for  the  relevant  services  be
 grnted  to  the  president  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3Ist
 day  of  March,  972,  in  respect  ‘of  Capi-
 ta)  Outlay  of  the  Ministry  of  Steel  and
 Mines’.

 Demand  No.  79  Geological  survey.

 MR.  SPEAKER  :  Motion  Moved.
 “That  a  sum  not  exceeding  Rs.  9,32,99,
 000  ह.  granted  to  the  President  to
 complete  the  sum  necessary  to  defray
 the  charges  which  well  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1972,  in  respect  of
 Geological  Survey.”

 SHRI  KRISHNA  HALDER  (Aus-
 gram)  :  Sir,  on  the  demands  of  this

 Ministry  I  would  like  to  place  before  the

 House  a  few  points,  Steel  is  the  major
 basic  industry  and  I  need  not  elaborate  its

 importance.  The  target  of  steel  production
 set  by  the  Government  from  time  to  time

 was  never  fulfilled.  The  biggest  public
 sector  undertaking-—Hindustan  Steel  Limi-

 ted  holds  a  pivotal  position  in  the  sphere
 of  economic  and  industrial  development  of

 our  country.  From  that  point  of  view,  its

 successive  failure  to  meet  the  requirement
 of  steel  is  a  matter  of  most  serious  concern.

 Even  in  1969-70,  import  of  iron  and  steel

 was  to  the  tune  of  Rs.  81.01  crores.

 To  justify  this  failure  it  may  be  argued
 that  we  also  export  steel  and  also  export
 iron  ore.  But  does  this  cover  up  the  fail-

 ure  of  Hindustan  Steel  Limited  or  the  Steel

 Ministers?  When  India’s  Engineering  in-

 dustry  is  demanding  more  and  more  steel,
 the  public  sector  steel  plants  are  unable  to

 utilise  more  than  60  per  cent  of  their  capa-
 cities.  While  the  Economic  Survey  says:
 Utilisation:  of  installed  capacity  in  steel

 during  1970-71  has  been  of  the  order  of

 only  67  per  cent  against  7]  per  cent  in  the

 previous  year.  In  the  case  of  Public  Sec.
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 tor  steel  plants,  the  utilisation  was  also  as
 fow  as  59  percent.  Organisational  defici-
 encies  have  held  back  progress  in  the  heavy
 engineering  sector.  None  of  the  Public
 Sector  steel  plants  could  reach  their  target
 of  production,  always  working  under  capa-
 city,  As  ९  result,  we  are  still  looking  to
 foreign  sources  for  our  needs.

 In  West  Bengal  alone,  out  of  about  260
 closed  Engineering  factories  affecting  abcut

 83,06  0  workers,  a  sizeable  number  of  facto-
 ries  were  closed  because  of  the  non-availa-

 bility  of  the  raw  materials—mamly  steel,
 and  none  was  closed  due  to  the  so  called
 ‘Labour  Trouble'—the  bogey  often  raised

 by  the  Governmenit  and  the  employer

 Why  the  Public  Sector  steel  plants
 could  not  achieve  their  targets  ?  What
 is  the  reason  behind  it  ?  Is  it  due  to
 labour  trouble  ?  No.  then  what  ?  The  real
 reason  for  the  muserable,  criminal  ner-
 formance  of  the  steel  plants  is  the  rotten
 and  corrupt  managencat  of  the  planis.
 When  I  say  this,  you  may  say  ‘no’.  I

 am  quoting  from  the  Pande  Committee

 appointed  by  the  Government  of  India,
 The  Committee  charged  that  the  manage-
 ment  are  responsible  for  negligence  in

 maintenance  work  and  for  other  acts  of

 commission.  But  the  Government  ins-

 tead  of  taking  strong  action  against  those

 guilty  officials,  corrupt  officials,  protecting
 them  and  blaming  the  workers  for  the

 management’s  failure.  The  Goverument
 and  its  apologists  are  widelv  propagating
 that  it  is  due  to  labour  trouble  and  loss

 of  labour  productivity.  This  is  the  fault

 of  the  corrupt,  inefficient  managemen;
 of  these  plants.  Does  the  Government
 know  all  these  facts?  Yes.  All  these

 matters  were  brought  before  the  Govern-

 ment  80  many  times.

 The  Hindustas  Steel  Employees  Union
 had  submitted  a  long  memorandum  to  the

 Government—“Truth  behind  all  slander’.

 Tha  Pande  Committee  had  submitted  its

 teport  on  the  Hindustan  Stee]  Plant.  The

 Officers’  Association  of  Durgapur  Steel
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 Plant  had  submitted  its  memorandum  to
 the  Government  about  the  same  matter.

 In  &  memorandum  submitted  to  the
 Steel  Minister,  the  Officers’  Association
 of  Durgapur  Steel  Plant  has  formally
 charged  some  of  the  top  officials  with

 gross  negligence,  holding  them  responsi-
 ble  for  the  serious  imbalance  in  produc-
 tion,  particularly  in  the  Steel  Melting
 Shop  and  Blast  Furnace,  and  concealing
 the  position  from  the  Government  by
 passing  the  blame  on  to  labour  unrest.
 The  management  has  also  concealed  from
 the  Government  the  sharply  decreasing
 availahility  of  locomotives  and  other  pro-
 duction  equipment  as  compared  with

 1968.

 The  Association  has  further  charged
 the  management  with  having  no  definite

 policv  or  rational  plan  tfor  procurement
 and  quality  control  or  raw  materials  al-

 though  these  cost  the  plant  no  fewer  than

 Rs,  22  crores  a  year  Here  is  a  fine  ex-

 ample  of  how  the  minagement  is  respon-
 sible  for  mismanaging  the  plant,  The

 mimagement  have  enabled  two  private

 suppliers  of  raw  materials  to  avail  them-

 selves  of  ‘bonus’  payment  for  B.  F.  grade

 jron  ore  and  lime  stone  supplies  to  the

 tune  of  Rs.  4.$  lakhs  a  month  over  the

 last  ten  years,  making  a  clean  gift  of  Rs.

 8  mion  to  the  suppliers.  Repeated
 requests  for  remedial  measures  have  been

 ingnored  and  now  the  contracts  are  likely

 to  be  renewed  for  a  further  long  period.
 In  addition  to  all  this,  the  managentent

 frecly  buys  non-scheduled  supplies  of

 raw  materials  at  abnormally  high  prices,

 despite  the  extremely  poor  quality  of  such

 supplies,  all  in  the  name  of  coping  with

 frequent  ‘crisis’  even  when  the  plant  pro-

 duction  has  so  far  remained  much  below

 one  million.

 This  state  of  affairs  is  not  confined

 to  Durgapur  alone,  It  is  know  that  in

 Bhilai,  tho  ore  supply  is  sub  standard.
 The  inefficiency  of  the  Heavy  Engineering

 Corporation
 and  its  management  were  ajso

 é
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 exposed  when  the  equipment  supplied  by
 them  for  a  vital  plant  was  found  to  be

 sub-standard.  The  inefficiency  of  the  Heavy
 Enginecring  Corporation  and  its  manage-
 ment  were  also  exposed  when  the  equip-
 ment  supplied  by  them  for  a  vital  plant
 was  found  to  be  not  according  to  speci-
 fications.

 The  mismanagement,  corruption  and

 jobbery  of  the  public  sector  bureaucrats
 and  the  private  contractors  and  capita-
 fists  in  Jeague  with  them  are  virtually
 ruining  these  plants.  The  combination  of

 private  owners  and  public  sector  bureau-
 crats  is  systematically  defrauding  the

 country  I  will  give  one  example  to  show
 how  a  top  bureaucrat  in  the  Durgapur  steel

 plant  indulged  in  corrupt  looting  practic-.
 Ten  wagons  of  scrap  steel  imgot  was
 scheduled  to  be  despatched  toa  Calcutta
 firm.  A  top  official  of  the  steel  melting
 shop  of  Durgapur  ste:}  plant  himself
 supervised  foading  of  the  wagons  and

 despatched  pure  quality  ingots  in  place  of
 scrap  ingot  This  38  what  is  happening  in
 Durgapur.  The  Hindustan  Steel  Emplo-
 yees’  Union  (Durgapur)  brought  this
 matter  to  the  notice  of  the  Steel  Minis-
 ter  in  their  lettter  dated  7th  June  1971,
 {  wish  to  ask  the  hon.  Stecl  Minister
 what  action  he  has  taken  on  these  comp-
 laints

 I-will  give  another  example;  quoting
 the  Economic  Times  of  3rd  February;
 where  it  is  stated:

 “At  the  end  of  the  Second  World  War,
 accumlated  heaps  of  black  stones,  ashes
 etc,  almost  by  the  side  of  every  colliery,
 presented  ७  sight  ofblack  hills  and
 mountains.  But  within  a  decade  of

 independence  these  hills  and  mountains
 vanished  as  if  by  magic.  The  colliery
 owners  took  full  advaritage  of  rampant
 corruption  in  the  railways  and  they
 were  successful  in  selling  everything
 black  coming  out  of  the  opllieries  as  high
 grade  coal,  mostly  to  the  railways,  ateol
 inilie,  thermal  power  stations  and  other
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 public  sector
 undertaking.’

 or  semi  public  sector

 The  struggle  of  Durgapur  workers  against
 deployment  of  Central  Industria!  Security
 Force  in  steel  plant  and  arrest  of  leaders
 is  well-known  to  every  body.  Durgapur
 workers  have  shown  their  mettle  against
 unprecedented  repression  let  loose  by
 25,000  CRP  and  para-military  forces  in
 August  1970,  I  do  not  want  to  go  into
 detail.  But  the  Steel  Minister  should
 realise  that  repression  is  not  a  substitute
 to  increased  production.  The  CISF  preson-
 nel  are  constantly  creating  friction.  The
 presence  of  CIS  F  inside  the  plants  will
 always  corrode  good  industrial  relation.
 The  repression  is  still  continuing.  The
 leaders  of  Unions  are  first  inplicated  in
 false  charges  and  when  the  court  ordered
 their  realease  as  the  charges  would  not  be
 proved,  they  were  detained  under  the
 P.  V.A.  Act.  Active  workers  of  the  Union
 are  being  murdered,  assaulted  and  inti-
 midated

 The  other  day  comrade  Gopal  Sinha,
 Join  Secretary  of  M.  A.  M.  C.  Employees
 union  was  murdered.  The  whole  atmos-
 phere  is  vitiated  under  the  direct  patronage
 of  the  District  Magistrate  and  the  Superin-
 tendent  of  Police  of  Burdwan.  I  want  to
 point  out  to  the  Steel  Minister  that  the
 workers  will  never  yield  at  the  point  of
 guns.  If  the  Steel  Ministry  is  really  seri-
 ous  to  improve  production  of  HSL,  then
 the  workers,  employees  and  lower  grade
 officers  should  be  taken  into  confidence,
 freedom  of  top  bureaucrats  should  be
 curtailed  to  remove  inefficiency  and  corru-
 ption  and  the  CISF,  CRP  and  other  armod
 forces  should  be  withdrawn  immediatly.
 Workers  should  be  allowed  to  work  in  a
 proper  atmosphere.

 Sir,  I  would  mention  one  or  two  more
 things  about  the  steel  workers.  About  700
 security  staff  of  Durgapur  Stee!  Plant
 retrenched  following  deploment  of  CISF
 have  still  not  been  reinstated.  Thes
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 employees  refused  to  join  CISF  for  fear
 of  being  victimised  as  they  took  initiative
 in  forming  their  union.  They  should  be
 reinstated  without  delay.

 Lurther,  a  vast  number  of  contractors’
 labour  employed  in  all  the  plants  of  HSL

 have  neither  been  made  permanent  not

 given  any  benefit  under  the  act  on  Contract

 Labour.  This  3$  a  matter  of  serious  griev-

 ance.  These  workors  are  being  most  ruth-

 lessly  exploited  by  the  contractors.

 The  wae  agreement  im  the  stcel  industry

 has  still  not  been  implemented  by  the

 Indian  Iron  and  Steel  Company.  This  is

 avery  serious  matter.  Immediate  steps

 should  be  taken  by  the  Steel  Minister  for

 the  implementation  of  the  agreement  by

 this  Company.  The  elections  to  the  works

 committee  should  be  held  at  Bhilai  and

 Jamshedpur  plants  where  it  is  long  over

 due.

 Sir,  before  I  conclude  4  would  like  to

 say  a  fe  द  words  about  coal  mines.  The  Coal

 production  of  coal  as  usual  is  tar  below  the

 target.  Coal  production  m  970  was  75.8

 million  tonnes  as  against  79.6  million

 tonnes  in  1969,  For  lack  of  a  well  defined

 policy  on  allocation  and  utilrsation  of  the

 available  sources  of  energy,  the  mine

 owners  have  arrogated  to  themselves  the

 right  to  close  down  the  mines  whenever

 they  want  taking  vatious  please  and  their
 ultimate  object  is  to  deceive  the  coal  mine

 workers,  In  Jharia  coal  field  abouz  25
 collieries  were  closed  affecting  40,000
 workers  and  in  Ranigan)  coal  field  20

 mines  are  closed  affecting  about  18,000
 workers,  Workers  are  being  denied  of
 their  living  wages  on  various  pleas  from
 accumulation  of  coal  at  the  pit  heads,  for
 lack  of  railway  wagons  to  rising  cost  of

 production.  But  in  actual  fact  coal  mine
 workers  are  still  not  being  paid  variable
 Dearness  Allowance  as  pet  Wage  Board
 recommendations.

 In  the  Raniganj  coal  belt  only  one  group
 of  collieries  agreed  to  pay  D.  A.  at  Rs.].86
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 per  day  after  prolonged  struggle  ;  in  five
 collieries  at  Rs.  .62  per  day,  in  38  collierles
 at  Rs.  2.53  per  day  and  in  the  remaining
 collieries  D.  A.  is  paid  at  Rs.  .29  per
 day.  This  is  the  state  of  affairs.  Still  the
 coal  mine  owners  talk  of  increase  in  coat
 of  production  and  there  is  practically  no
 initiative  from  the  Government  to  enforce

 Wage  Board’s  recommendation.

 At  least  8  mines  were  closed  recently
 without  making  payment  of  wages  to  the
 workers  ranging  from  4  to  9  weeks.  So,
 when  closure  way  declared  the  workers
 were  already  starving.  Then  the  mine
 owners  come  out  with  their  proposal  wsking
 the  workers  to  accept  reduced  wage  other-
 wise  the  oanersa  threatened  that  the  mines
 will  nat  be  reopened  The  coal  mine  owners
 of  Raniganj  area  have  been  cieating  a  reign
 of  terror  with  the  hulp  of  police  and  local
 administration.  Two  thousand  workers
 have  so  far  been  arrested  and  about  400
 false  cases  have  been  instituted  involving
 about  3000  workers

 Sir,  Ewant  to  hear  from  the  Hon'ble
 Minister  as  fo  what  steps  have  been  taken

 by  the  Government  to  reopen  the  closed
 mines  and  to  protect  the  workers.  |  demand
 immediate  measures  should  be  taken  to

 reopen  all  closed  mines  and  easure  fall

 payment  of  wages  to  the  workers  as  per  the

 wage  buard.  |  strongly  demand  that  the
 Government  should  nationalise  the  coal
 mines,  vationalise  the  coal  industry.

 With  these  words,  I  oppose  the  grant.
 Thank  you,  Sir.

 MR.  SPEAKER:  The  hon  Members

 may  now  move  their  cut  motions.

 SHRI  KRISHNA  HALDER  :  I  beg  to

 move  :

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mmes  be

 reduced  by  Rs.  100."
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 [Need  to  take  assistance  from  socialist
 coungries  in  order  to  enable  steel
 plants  to  become  self  supporting
 gd)

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.""

 {Collusion  with  the  monopolist  capita-
 lists  to  defame  the  public  sector
 steel  and  heavy  engineering  indust-
 ry  (2)|

 “That  the  Demand
 Ministry  of  Steol
 reduced  by  Rs.  00.”’

 under  the  Head
 and  Mines  be

 {Failure  to  make  country  self  depen-
 dent,  in  steel  and  heavy  engincering
 industry  Gy

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Re.  100.""

 {Failure  to  pay  adnquatae  compensation
 for  land  acquired  for  setting  up  steel
 plants  (4)

 ‘That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 {Need  to  give  workers  the  right  of  pro-
 per  participation  in  the  management
 of  steel  .and  heavy  engineering
 industry  in  the  Public  Sector  (5))

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  400."*

 [Nead  to  fix  ceiling  on  the  profit  of  Tata
 Steel  Factory,  Jamshedpur  (6).

 “That  the  Domand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 [Mal-administration  which  caused  heavy
 Joss  in  public  undertakings  mM
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 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 seduced  by  Rs.  100.””

 {Tl  treatment  by  Central  Industrial
 Security  Force  of  workers  which
 has  obstructed  the  production  (8)}.

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs  100.”

 {Failure  to  check  the  closure  and  lock
 out  of  coal  mines  in  time  MO).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100,”

 {Failure  to  supply  adequate  quantity  of
 steel  to  the  small  scale  industries
 (0).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Munes  be
 reduced  by  Rs.  I00."

 [Failure  to  abolish  contract  labour  in
 the  mines  particularly  in  the  Govern-
 ment  owned  mines  do.

 SHRI  D.  K.  PANDA
 I  beg  to  move  :

 (Bhanjanagar)  :

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be

 reduced  to  Re.  I,”

 |Failure  to  set  up  another  steel  plant
 in  Orissa  during  Fourth  Five  Year
 Plan  (16)}.

 “That  the  Demand  under  the  Hea
 Ministry  of  Steel  and  Mines  be
 reduced  to  Re.  t.”°

 {Failure  to  establish  secnod{  steel  plant
 in  Orissa  during  Fourth  Five  Year
 Plan  (2i)},
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 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mings  be

 reduced  to  Re.  ww”

 {Failure  to  set  up  Five  ‘Mini-steel

 Plants”  in  the  public  sector  and

 granting  licence  to  private  sector

 for  the  said  plants  (22)}.

 SHRI  BHOGENDRA  JHA  (Jainagar)  :

 I  beg  to  move  :

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  to  Re.  1”

 [Failure  to  nationalise  the  cooking  coal

 producing  mines.  ay.

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  to  Re.  ww

 {Failure  to  nationalise  SCO  and

 TISCO.  (18),

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  to  Re.  1”

 {Failure  to  make  the  country  self-

 sufficient  in  steel  production  9)

 “That  the  Demand  under  the  Head

 Ministry  of  Stecl  and  Mines  be

 reduced  to  Re.  !.”°

 [Failure  to  produce  steel  upto  rated

 capacity  in  the  Rourkela  and  Durga-

 pur  steel  plants.  209].

 ‘That  the  Demand  under  the  Head

 Mimetry  of  Steel  and  Mines  be

 reduced  by  Rs.  100.””

 {Failure  to  reduce  the  price  of  steel

 (23).

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  by  Rs.  £00."
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 {Need  to  make  the  country  self-aufficient
 in  alloy  steel!  production.  4)

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100,”

 [Need  of  workers  participation  in
 management  in  all  the  steel
 mills,  (25))

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 {Need  for
 coal.  (26)}

 reducing  the  price  of

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  I00.”

 {Urgency  of  rehabilitating  the  muslim

 employees  of  the  H.  E.  C.  uprooted
 during  the  communal  disturbances.

 (27)]

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs  100.”

 {Urgency  of  stopping  the  holding  of

 R.S.S.  Shakhas  and  participation
 of  H.  E.  C.  employees  therein  in

 the  H.  8,  C.  premises.  (28))

 SHRI  N.  SREEKANTAN  NAIR

 (Quilon)  :  I  beg  to  move  :

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  by  Rs.  100.””

 [Slow  progress  in  assessing  the  quantum
 of  deposits  of  iron  ore  in  the  Calicut

 region  of  Kerata  (4I))

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be

 reduced  by  Rs,  i00,”

 [Necessity  of  setting  up  8  steel  plant  in

 Kerala  4
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 “That  the  Demand  under  the  Heed

 Ministry  of  Steel  and  Mines  be
 reduced  by  Re.  100.”

 {  Inability  of  the  managements  to  utilise
 the  installed  capacity  of  the  steel

 plants.  (43)|

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reducod  by  Rs.  100.”

 [Heavy  losses  incurred  by  the  stcel
 plants  in  the  Public  Sector.  (44)]

 “That  the  Demand  under  the  Head

 Ministry  of  Stecl  and  Mines  be
 reduced  by  Rs,  100."

 {Inefficient  management  of  the  coal
 munes  in  the  Public  Sector.  (45)]

 “That  the  Demand  under  the  Head
 Ministry  of  Stee]  and  Mines  be
 reduced  by  Rs.  100,  a

 {Mal-admuistration  in  the  Heavy
 Lngineering  Corporation.  (46)}

 SHRI  RAMAVATAR
 (Patna)  :  I  beg  to  move  :

 SHASTRI

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Muncs  be
 reduced  by  Rs,  100.”"

 {Failure  to  nationalize  the  coal

 mines.  (47)

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 [Need  10  re-open  the  closed  coal
 mines.  (48)!

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  by  Rs,  100."

 [Failure  to  develop  ihe  coal  mines.

 (49)
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 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 |Failure  to  over-come  tHe  coal  crisis
 in  the  country.  (50)}

 ‘That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 weduced  by  Rs.  100.”

 [Need  to  abolish  contract  labour  system
 in  the  coai  mines.  GI}

 “That  the  Demand  under  the  Heid
 Ministry  of  Steel  and  Mines  be
 reducer  by  Rs.  100."

 {Misuse  ot  Crovernment  funds  on}
 the  pretext  of  filling  coal  mines
 with  sand.  (52)]

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100."

 {Need  to  give  recognition  to  Bokaro
 Steel  Plant  Workers  Unton.  (53)}

 “That  (he  Demand  under  the  Heed
 Ministry  of  Steel  und  Mines  be
 reduced  by  Rs.  00,"

 {Failure  to  attain  self-sufficiency  in
 stee],  (54)}

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 {Need  to  inlarge  the  scope  of  collabo-
 ration  with  sociaiist  countries  with
 a  view  to  increasing  steel  produ-
 ction  in  the  country.(55)}

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100."

 Failure  to  implement  the  recommend-
 ations  of  Coal  Wage  Board,  (56)]
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 [Shr]  Ramavtar  Shastri[
 “That  the  Demand  under  the  Head

 Ministry  of  Steol  and  Mines  be
 reduced  by  Rs.  i00.”

 [Need  to  improve  the  pitiable  cond:-
 tion  of  mines  workers.  (37)

 “Theat  the  Demand  under  the  Head
 Minisiry  of  Steel  and  Mines  be
 reduced  by  Rs.  100."

 [Failure  to  end  mal-practices  prevalent
 in  N.C.D.C.  (58)].

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 [Failure  to  accede  to  ‘the  demands  of
 the  workers  of  H.E.C  Hatia
 (Ranchi).  (59)

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100."

 (Need  to  make  a  judicial  inquiry  into
 the  incident  of  recent  lathi  charge
 on  the  workers  of  H.E.C.,  Hatia
 (७0)

 “That  the  Demand  under  the  Head

 Ministry  of  Stec]  and  Mines  be
 reduced  by  Rs.  100.”

 [Failure  to  give  compensation  to  fami-
 lies  of  the  workers  of  H.  E.  C.
 Ranchi,  killed  in  the  communal
 riots  of  1967.  (6I)]

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 [Need  to  commission  the  Bokaro  Plant
 with  its  full  capacity  at  an  early
 date.  (62)]

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100,”
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 [Failure  to  accede  to  the  demands  of
 the  workers  of  Bokaro  Plant.  (63)]

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs,  100,”

 [Need  to  regularise  the  workers  of
 public  sector  industry  after  aboli-
 shing  the  contract  labour  system.
 (64)]

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.""

 {Failure  to  give  recognition  to  Hatia
 Workers  Union.  (65)!

 ‘That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100"

 (Failure  to  rehabilitate  the  muslim
 employees  of  Heavy  Engineering
 Corporation,  Hatia  (Ranchi),  (66)}

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 [Encouragement  being  afforded  to  the
 Jan  Sangh  by  the  Heavy  Engineer.
 ing  Corporation,  Hatia  (Ranchi).
 (67)|

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100,”

 {Failure  to  nationalize  the  TISCO,
 Jamshedpur.  (68)]

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 {Need  to  fix  responsibility  of  manage-
 ment  in  cespect  of  wastage  in  public
 sector  industry.  (69)]
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 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.""

 {Failure  to  appoint  the  persons  having
 faith  in  public  sector  to  high  posts
 in  public  sector  steel  and  engineer-
 ing  industry  and  in  mines.  (70)]

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  by  Rs.  100."

 {Failure  to  put  an  end  to  the  loss  being
 suffered  by  public  sector  industry
 under  the  administrative  contro!  of
 the  Ministry.  (ny

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  400.”

 {Need  to  reduce  the  expenditure  in

 respect  of  Ministry  of  Steel  and
 Mines.  (72)

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 [Failure  to  change  the  bureaucratic
 attitude  of  the  officers  of  the

 Ministry  of  Steel  and  Mines  (73)]

 SHRI  0.  K.  PANDA  :  |  beg  to  move  :

 “That  the  Demeand  under  the  Head

 Geological  Survey  be  reduced  by
 Rs,  100.”

 {Necd  for  a  full-fledged  geological
 survey  of  Orissa  for  iron  ore

 deposits  and  mineral  deposits.
 (74)]

 SHRI  RAMAVATAR  SHASTRI:

 I  beg  to  move  :

 “That  the  Demand  under  the  Head

 Ministry  of  Steel  and  Mines  be

 reduced  by  Rs.  100.”
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 [Failure  to  minimise  accidents  in  coal-
 mines,  (75).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 [Failure  to  control  spread  of  fire  in  coal
 mines  (76)].

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100."

 {Need  to  make  special  arrangements  to
 protect  Jharia  city  against  the
 threat  of  fire  (77).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100,”

 [Failure  to  make  country  self-su  flicient
 in  copper  production  (78)].

 ‘‘That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100,”

 {Need  to  develop  sulphur  mine  of
 Amjhor  (79)).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 {Failure  to  remove  unrest  in  Durgapur
 Steel  Plant  (80)).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100."

 {Need  to  set  up  steel  plants  in  Orissa
 and  Kerala  (81).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.”

 {Failure  to  reduce  the  price  of  Stee!
 2).
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 "That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  bo
 reduced  by  Rs,  100."

 [Failure  to  provide  workers’  partici-
 pation  in  management  in  public
 sector  underiakings  (83).

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100”

 {Failure  to  prevent  the  workers  of
 Heavy  Enginecring  Corporation,
 Ranchi  from  taking  part  in  the
 activities  of  the  R.S.S  (84)

 “That  the  Demand  unde:  the  Head
 Ministry  of  Steel  and  Munes  be
 reduced  by  Rs.  400.7

 [Failure  to  abolish  contract  system  m
 N.C.D.C.  (85)I.

 “That  the  Demand  under  the  Head
 Ministry  of  Steel  and  Mines  be
 reduced  by  Rs.  100.""

 (Unsatisfactory  functioning  otf  Coal
 Board  (86) if

 MR.  SPEAKER  :  The  Demands  and
 cut  motions  are  before  the  House

 करी  प्रयोग  चंद्र  (गुरदासपुर)  :  जनाब

 स्पीकर  साहब,  में  आपका  ओर  सरकार  के

 पार्लियामेंटरी  ऐफयर्स  मिनिस्टर  का  झा भारी

 हैँ  कि  चुके  स्टील  इण्डस्ट्री  के
 बारे  मे  कुछ

 कहने  का  मौका  सिला  ।  मगर  इसके  साथ  ही

 साथ  कुछ  परेशानी  सी  महसूस  करता  हूँ  क्यों

 कि  आम  तौर  पर  जब  किसी  वजारत  के  बारे

 में  कुछ  कहा  जाता  है  तो  बूकेज  के  साथ

 पिक  बैट्स  भी  होते  हैं।  मगर  स्टील  वजारत

 का  जिस  करते  हुए  मेरे  पास  सिवाय  काटे  या

 बीयर,  देने  के  और  कुछ  नहीं  है,  फूल  नहीं  हैं

 बू केज  नहीं  हैं  1  क्यों  कि  पिछले  LS  साल  का

 इस  इंडस्ट्री  का  कारनामा  है,  या  इसके

 साथ  साथ  जिन  मिलों  का  कन्ट्रोल  या  जैसी
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 कन्ट्रोल  हमारे  पास  है,  उसके  काम  से  इतिहास

 मायूसी  होती  है

 जब  मेरे  साथी  श्री  मोहन  कुमारमंगलम
 मंत्री  बने  तो  उनको  दिली  तौर  पर  मुबारक-
 बाद  देने  को  जी  चाहता  था  i  क्योंकि  35

 साल  से  मेरे  उन  से  जाती  ताल्लुकात  है  और

 भारत  के  देश  भक्त  खानदान  से  उनका  ताल्लुक़-
 कात  है  जिस  पर  भारत  जितना  चाहें  रख

 कर  सकता  है,  मगर  पहली  बार  जब  मैं  उनसे

 मिला  तो  मैने  कहा  कि  सोच  नही  पा  रहा  हें
 कि  आप  को  मुबारकबाद  दू'  या  आपके  साथ

 हमदर्दी  जाहिर  करू  तो  इन्होंने  कहा  अभी

 दोनों  में  से  कुछ  भी  न  कही  ।  क्यो  कि  हिंदु-
 स्तान  स्टील  का  जो  वर्किंग  मिला  है,  बड़े

 दिल  के  भ्रामक  का  काम  होगा  दस  गन्दगी  से

 निजात  पा  सकते  ।

 जब  हिन्दुस्तान  में  पब्लिक  सेक्टर  में

 स्टील  मिलो  की  बुनियाद  रखी  गई  तो  पंडित

 जवाहर  लाल  जॉं  ने  कहा  था  हिन्दुस्तान  मे

 इडस्ट्रियेलाईजेशन  का  एक  नया  दौर  शुरू
 होने  वाला  है  शौर  जो  पब्लिक  सैक्टर  की

 मिलें  होगी  वह  बुनियादी  पत्थर  के  तौर  पर

 काम  करेंगी  जिस  पर  पब्लिक  सेक्टर  की

 इंडस्ट्रीज  की  एक  शानदार  इमारत  बनेगी  |

 क्योकि  बिना  स्टील  इण्डस्ट्री  के  कोई  मुल्क

 पूरी  तरह  से  इंडस्ट्रियेलाईजेशन  नहीं  कर

 सकता  और  अपनी  मिलिटरी  की  जरूरीयात

 को  पूरा  नही  कर  सकता  जब  तक  कि  हमारे

 देश  में  स्टील  मिल्स  न  हों  मगर  पिछले  5

 साल  का  जो  नक्शा  है,  में  दो  सेक्स  सें  स्टील

 मिलो  का  जिक्र  करू  गा।  एक  तो  प्रोडक्शन  का

 बौर  दूसरा  डिस्ट्रीब्यूशन  का  ।  आप  प्रोडक्शन

 केन्बारि  में  ले  ले  तो  भारत  को  जितनी  स्टील

 मिलें  हैं  जो  पब्लिक  सैक्टर  में  हैं  उन  की  पर

 टन  कोस्ट  दूसरे  मुल्कों  स ेतकरीबन  30,40

 फीसदी  ज्यादा  है।  इसके  जवाब  में  मंत्री
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 agar  owe  कहेंगे  कि  दूसरे  मुल्कों  में

 ,  टेक्नॉलाजिकल  स्किल  था  उसका  प्रोडक्शन

 इतना'  ज्यादा  है  कि  कोस्ट  पर  टन  उसकी

 कम  होती  है  |  मगर  मेरे  ख्याल  में  इनके

 पास  इस  बात  का  कोई  जवाब  नहीं  होगा  कि

 हमारे  ही  देश  में  उसी  दोरान  में  जो  प्राईवेट

 स्टील  मिल्स  हैं  कौर  जिन्होंने  पता  एक्सटेंशन

 किया  है,  उनका  जो  खर्च  है  पर  टन  वह

 हमारी  मिलों  से  जो  कि  पब्लिक  सैक्टर  में

 हैं,  उनसे  तकरीबन  10,15  परसेंट  के  करीब

 कम  है  और  अगर  प्रोडक्शन  लें,  कैपेसिटी

 का  मुकाबला  करें  कितना  है  हमारी  सिलों  का

 दौर  ऐक्चुअल  प्रोडक्शन  कितना  है  तो  एक

 ऐसी  तस्वीर  का  नकद  हमारे  सामने  जाता

 है  जिसके  लिए  हम  फ़ख्र  नहीं  कर  सकते  हैं  1

 भिलाई  स्टील  प्लान्ट  की  कैपेसिटी  थी

 254  हजार  टन  ।  मगर  ऐक्यू भल  प्रोडक्शन

 1966-67  में  I8S2  हजार  1.1. 3  हा

 पहले  तो  ख्याल  था  कि  यह  बच्चे  की  टीचिंग

 टू बुल्स  हैं,  भा हिस ता  आहिस्ता  ठीक  हो  जाएगी

 मगर  मर्ज  बढ़ता  गया  ज्यों  ज्यों  दवा  की  ।

 1967-68  में  हमारी  रेटेड  कैपेसिटी  बढ़कर

 2500  हजार  टन  हो  गई  1  सगर  इसके

 मुकाबले  में  पहले  साल  का  प्रोडक्शन  1852

 हजार  टन  से  कम  होकर  785  हुजूर  टन

 रह  गया  ।  1968-69  में  जहाँ  कैपिसिटी

 2,500,000  उन  की  थी  वहां  हमारा

 प्रोडक्शन  कौर  भी  गिरे  कर  1,785,000

 से  1,735,000  टन  रह  गई ।  1969.70

 में  कैपेसिटी  2,500,000  दम  थी,  सगर

 प्रोडक्शन  में  थोड़ी  बढ़ोतरी  होकर  बह

 1,859,000  दन  हो  गया।  उसके  बाद
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 1970-71  में  एक्चुअल  प्रोडक्शन  1,940,
 000  टन  हो  गया  यह  तो  जो  मिल  सबसे

 अच्छी  चलती  है  उसके  फिगर्स  मैंने  भ्रापको

 दिये  1  शब  आप  दुर्गापुर  स्टील  मिल  को  लें  1

 जहां  पर  इसकी  टोटल  रेटेड  कैपेसिटी

 10,16,000  टन  की  थी  वहां  967-68
 में  7,54,000  टन  ऐक्चुअल  प्रोडक् दान  सुंधा,
 अगले  साल  यह  7,54,000  दस  से  गिरकर

 7,38,000  24  रह  गया ।  उसके  अगले

 साल  कुछ  बढ़ा  शौर  8,23,000  टन  हो

 गया  |  उसके  बाद  अगले  साल  वह  8,23,000
 टन  रहा  दौर  1970-7}  में  और  कम  होकर

 सिर्फ  6,34,000  टन  रह  गया ।  कोई

 34-35  परसेंट  अरब  श्राप  राउरकेला  प्लान्ट

 को  लीजिये  i  जहाँ  पहले  साल

 10,00,000  टन  की  रेटेड  कैपेसिटी  उसके

 मुकाबले  में  ऐक्चुअल  प्रोडक्शन  9,43,000

 टन  हुआ  ।  भ्र गले  साल  उसकी  रेटेड  कैपेसिटी

 बढ़कर  1,400,000  ठन  हो  गई  मगर

 ऐक्चुअल  प्रोडक्शन  9,43,000  टन  से  घटकर

 9,24,000  टन  रह  गई  यानी  कंपेस्तिटी  तो

 करीब  40  परसेंट  बढ़  जाती  है।  जबकि

 ऐक्वुश्नल  प्रोडक्शन  करीब  50  परसेंट  कम  हो

 जाता  है।  इसके  अगले  साल  देखिये  कि  हमारी
 रेटेड  कैपेसिटी  1,800,000  टन  थी  और

 उसके  मुकाबले  में  ऐक्चुअल  प्रोडक्शन  ,62,

 000  टन  हुमा  |  उसके  झगले  साल  फिर  रेटेड

 कैपेसिटी  ,8,00,000  टल  रही  लेकिन

 ऐक्चुअल  प्रोडक्शन  |  04,000  इन  सभा
 इसी  तरह  & 1970-71  में  रेटेड  कैपेसिटी

 1800,000  टन  थी  जबकि  ऐक्चुभ्रल
 प्रोडक्शन  038,000  टन  हुला।  यह

 मुश्किल  से  55  परसेट  से  थोड़ा  ज्यादा  है।

 ह. ल  खुद  भाप  प्रन्दाजा  लगायें  कि  हमने

 करोड़ों  रुपये  गरीबों  के  खून  पसीने  की

 कमाई  से  लिये  थे  लेकिन  उसको  किस  बेदर्दी

 के  साथ  जाया  कर  रहे  हैं।
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 [भी  प्रबोध  चन्द्र]

 इस  के  मुकाबले  में  प्राइबेट  सेक्टर  को

 बाप  देखें  जिन  के  लिये  लोग  कहते  हैं  कि

 सिवा  रुपया  कमाते  के  तौर  कोई  काम  नहीं

 हैं।  टाटा  आयरन  स्टील  है।  966-67

 में  टोटल  कैपेसिटी  2000,000  टन  की  थी

 शौर  एक्चुअल  प्रोडक्शन  हुआ  2001,000

 टन  ।  इस  साल  जहा  हमारी  मिलों  की  टोटल

 कर्पसिंदि  800,000  टन  की  होते  हुए

 1038,000  टन  का  ऐक्चुअल  प्रोडक्शन

 किया  बहा  टाटा  ने  जिस  की  टोटल  कैपेसिटी

 2000,000  टन  की  होते  हुए  715,000

 टन  एक्चुअल  प्रोडक् दान  किया  यह  हमारी

 मिलों  के  मुकाबले  में  कोई  25  परसेंद  ज्यादा

 है।  यह  तो  हमारी  पैदावार  की  हालत  है  t

 कल  मुझे  यह  सुन  कर  दुःख  हुआ  कि

 हमारे  यहां  इस  लिये  स्टील  प्रोडक्शन  मे  कमी

 रह  जाती  है  कि  कोल  नहीं  मिलता,  कोल

 इस  लिये  नही  मिलता  कि  बैगन  नहीं  मिलते

 कौर  स्टील  की  पैदावार  कम  हो  जाती  है  ।

 १3.34  hrs.

 [MR.  Deputy  SPEAKER  tn  the  Chair]

 गाड़ियाँ  नहीं  मिलती  हैं।  अगर  कोई  गैर

 हुकूमत  होती,  जिस  के  कब्जे  में  दूसरे  सारे

 महकमे  हों  तो  यह  बात  जेब  सकती  है,  लेकिन

 जब  एक  ही  गवनमेंट  है,  सारे  डिपाटमेंट  उसी

 गवर्नमेंट  के  प्रश्न  काटोल  मे  है  तो  फिर  यह

 डिफेन्स'  देना  की  इस  कमी  की  वजह  यह  थी,

 बहु  कोई  काबिले  फख्र  बात  है  और  न

 इस  की  कोई  फेस  वेल्यू  पर  ले  सकता  है  ।

 यह  सारा  क्‍यों  होता  है।  जहां  हमारी

 टेकालाजिकल  स्किल,  मैनेजेरियल  स्किल  या

 लेबर  टर्न  इस  के  लिये  जिम्मेदार  हैं  वहां

 काफी  हुद  तक  वह  अफ़सरान  भी  जिम्मेदार

 हैं,  जिन  को  स्टील  के  बारे  में  कुछ  आता  नहीं

 है,  मगर  वह  इन-चार्ज  हैं।  कई  झाई०  ए०  एस
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 अ्रफसर  बड़ी  बड़ी  जगहों  पर  हैं,  भाप  उनसे

 क्या  उम्मीद  कर  सकते  हैं  कि  बहु  स्टील  के

 बारे  में  जानेंगे  ?  इन  चीजों  को  देख  कर

 जिन  लोगों  को  मुलाजमत  दे  कर  इस  के

 लिये  जिम्मेदार  बनाया  गया  है  उन  की

 हालत  पर  एक  दोर  याद  जाती  है

 झलग  बैठे  हैं  जो  आदाबे  मय-

 नोशी  के  शायक  थे,

 जिन्हें  पीना  नहीं  कराता,

 उन्ही  के  हाथ  जाम  आया  ।

 जिन  को  इस  स्टील  इडस्ट्री  की  एबीसी  का

 भी  पता  नहीं  है  उन  के  हवाले  यह  काम  कर

 दिया  गया  है,  जिस  में  करोड़,  00  करोड़
 या  500  करोड़  नहीं  ,000  करोड़  से  ऊपर

 फ़रमाया  लगा  हुआ  है।  दस  लिये  श्राप  की

 मार्फत  में  वजीर  सहाब  से  बढे  अदब  के  साथ

 कह गा  कि  यह  जितना  भो  सेट  परप  है

 उस  को  देखने  की  जरूरत  है  ताकि  जो  आदमी

 जिस  काबिल  हो  उस  को  उसी  जगह  पर

 लगया  जाये  ।

 उन्होंने  एक  तरीका  निकाला  है  जिस

 पर  उन  की  सारी  उम्मीदें  लगी  हुई  है  शौर

 बह  यह  कि  हिन्दुस्तान  के  जितने  भी  बोस

 प्राफ  डाइरेक्टर  हैं  उन  में  दो  नुमाइन्दे  लेबर

 के  लिये  जायेंगे,  जो  कि  हिन्दुस्तान  की  तीनों

 पब्लिक  सेक्टर  की  स्टील  मिलों  के  बारे  में

 आपस  में  आयु  पेंट्स  कर  के  बहस  करके  सब

 कपड़ों  को  सुलझाने  की  कोशिश  करेंगे  ।  इस

 के  साथ  ही  ज्वायंट  बेज  कमेटी  बनाई  गई  है,
 जिस  में  हमारी  जो  भी  स्टील  मिल्स  हैं,  चाहे
 पब्लिक  सेक्टर  की  चाहे  प्राइवेट  सेक्टर  की,

 उनके  मसलों  को  सुलझाने  की  कोशिश  को

 जायेगी  लेकिन  मैं  भ्र पने  मोहतरम  वजीर

 से  कहेगा  कि  जो  भी  लेबर  अर्रेस्ट  हैं  उसका
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 सिर्फ  एक्तसादी  पहलू  ही  नहीं  है।  स्ट्राइक

 सिर्फ  इसलिये  नहीं  होते  कि  लोगों  को  मजदूरों

 कम  मिलती  है।  उसके  साथ  साथ  सयासी

 पहलू  भी  है।  कुछ  पार्टीज  हमारे  देश  में  ऐसी

 हैं।  जो  लेबर  झन रेस्ट  का  फायदा  उठा  कर

 अपने  भ्रन्दाज  की  गवर्नमेंट  देवा  में  लाना

 चाहती  हैं  |  बड़ी  मुबारक  बात  है  जो  हमने

 मजदूरों  के  नुमाइन्दे  ले  लिये  हैं।  अगर  इस

 से  तमाम  मुलाकात  हल  हो  जायें  तो  इससे

 हिन्दुस्तान  के  रहने  वालो  को  खुशी  होगी  ।

 मगर  मैं  उनसे  कहूँगा  कि  वह  सारा  भरोसा

 उस  पर  न  रक्खे ।  जितनी  भी  लेफटिस्ट

 पार्टीज  है,  सी  पी  एम  लेफटिस्ट  हैं,  मिलिटेंट

 लेफटिस्ट  हैं,  उन्होंने  हस  बात  को छिपा  कर

 नही  रक्खा  है  कि  वह  लेबर  प्रनरेस्ट  सिर्फ

 मजदूरों  की  तन्ख्वाहें  बढ़ाने  के  लिये,  उनको

 उजरत  ज्यादा  दिलाने  के  लिये  नहीं  पैदा  कर

 रह  हैं,  उनका  वाहिद  मकसद  अ्रपनी  तरह  की

 गवर्नमेंट  हिन्दुस्तान  में  लाना  है,  और  उसकी

 एक  तस्वीर  हमारे  सामने  है  t  राज  जो  कील

 बेल्ट्स  है  उन  में  कितने  सयासी  कत्ल  हुए  ?

 ईस्टर्न  विग  में  रेले  नकारा  बनाई  जा  रही  है,

 इस  में  कोई  एक्तसादी  पहलू  नहीं  है,  वह
 गवर्नमेंट  को  नाकारा  करके  जो  हमारे  बाइटल

 प्वाइट्रस  है,  कोल  बेल्ट्स  है,  स्टील  मिले  है

 उन  को  निकम्मा  करके,  मुल्क  की  जितनी

 एका नामी  है  उस  को  दरहम  बरहम  करना

 चाहते  हैं  ताकि  लोगों  मे  झन रेस्ट  ही,  लोगों

 को  काम  न  मिलते  की  वजह  से  उन  में

 भ्रनएम्प्लायमें:  हो  और  शभ्रनएम्प्लायमेंट  की

 बजह  से  उन  में  भूख  हो,  जिससे  गवर्मंट  के

 खिलाफ  डिसकंटेट  हो  और  उनको  मौका

 मिले  कि  वह  अपनी  सयासी  चालों  को  आगे

 ले  जा  सकें  -  इस  लिये  जहां  वजीर  समान

 बहू  कोशिश  करें  कि  मजदूरों  की  मुनासिब

 सुमा इल् दगी  हो,  उन  को  ज्यादा  से  ज्यादा
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 फायदा  हो,  वहाँ  यह  ने  भूल  जायें  कि  इन

 चीजों  का  एक  सयासी  पहलू  भी  है  t

 दूसरी  बात  में  यह  कहना  चाहता  हूँ  कि

 झगर  हम  देश  को  भागे  ले  जाना  चाहते  हैं

 तो  मजदूरों  की  जितनी  वेजेस  हैं  उन  का

 रिश्ता  प्रोडक्शन  के  साथ  होना  चाहिए

 कुछ  अर्से  पहले  बटाला  में  दूसरे  देश  का  एक

 डेलिगेशन  कराया।  में  भी  उसके  साथ  चलते-

 चलते  एक  कारखाने  में  चला  गया  |  कुछ

 बसें  वहाँ  बैठने  के  बाद  वह  लोग  मुझसे  पूछने

 लगे  :  मसि०  चंद्र,  हाल  ह | ६  दु  यु  पे  दु  यौर

 अन स्किल्ड  लेबर  ?  मैंने  जवाब  दिया  कि

 एक  भअ्रनस्किल्ड  लेबर  का  5  रुपये  और

 स्किल्ड  लेबर  को  8  से  2  रुपये  तक  देते

 हैं।  वह  हस  कर  कहने  लगे :  मि  चंद्र  ये

 टु  सच  1  मैंने  समझा  कि  शायद  वह  मुझसे

 मजाक  करते  है।  मैंने  कहा  कि  हू  हुअ  बसे

 है  ?  आप  तो  5  से  20  डालर  तक  देते  है  1d

 उन्होने  कहा  यह  ठीक  है  कि  हम  5  डालर

 देते  हैं,  मगर  हमारा  मजदूर  तुम्हारे  मजदूर

 से  कम  से  कम  तीस  गुना  काम  करता  है।

 मैंने  आगे  चन्दे  में  देखा  कि  कोई  पेशाब  करने

 जाता  है,  कोई  सिगरेट  पीने  जाता  है।

 मगर  हमारे  मुल्क  में  अगर  चार  चने  का

 दिन  होता  है  तो  किसी  को  इतनी  फुर्सत  नहीं

 होती  की  अपनी  आंख  इधर  उधर  कर  सके  ।

 इन  में  से  झाड़े  मजदूर  तो  हमारी  तरफ

 आंखें  फार  फाड़  कर  देख  रहे  थे।  जो  मैं

 कहना  चाहता  हूँ  यह  है  कि  हमारा  जो  वेज

 स्ट्रक्चर  है  उसका  किसी  न  किसी  तरह

 ताल्‍लुक  प्रोडक्शन  के  साथ  होना  चाहिए  ।

 जो  ज्यादा  बेदा  करे  उसको  बेशक  भ्र धिक

 दिया  जाए।  छः  पाठ  घन्टे  कोई  मजदूर

 कारखाने  में  बैठ  जाए  भोर  काम  बहुत  कम
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 [att  waite  wer}

 करे  तो  उसको  उस  हिसाब  से  देवा  तामना-

 सिर  बात  होगी  |

 कब  मैं  डिस्ट्रीब्यूशन  की  तरफ  प्राता  हू

 प्रोडक्शन  में  तो  टेक्नोलॉजिकल  स्किल  या

 लेबर  प्रनरेस्ट  या  और  मैनेजीरियल  डिफि-

 कलटीज  की  बात  कराती  है  लेकिन  जहा  तक

 डिस्ट्रीब्यूशन  का  सम्बन्ध  है  उसमे  तो  सिवाय

 कुरप्शन  के  तौर  कोई  बात  नही  है।  मे  उस

 इलाके
 से  बाता  हूं  कि  जहां  स्टील  का  काम

 बहुत  होता  है  |  मुझे  मालूम  है  जिस  लोगो  के

 962  तौर  964  &  न्राडंज  थे  बे  तो

 मिले  नहीं  लेकिन  जिनके  चार  साल  बाद  के

 झाइंजें  वे  हिन्दुस्तान  स्टील  पर  वे  मिल  गये

 है।  कारण  क्या  है?  कारण  यह  है

 कि  उनको  था  तो  रिश्वत  देने  में  कोई  गुरेज

 नहीं  था  या  उनकी  सिफारिश  थी।  स्त्री

 देखे  तो  आपको  पता  चलेगा  कि  कट्रोलर  के

 दफ्तर  में  एक  मामूली  कलक  जिसके  जिम्मे

 एलाटमेट  का  या  प्रायोरिटी  देने  का  काम

 है  और  उस  काम  से  जिसका  थोड़ा  सा  भी

 होता  है  और  जिसकी  तनख्वाह  दो  सौ  रुपये

 महीना  है,  उसने  लाखो  की  जायदाद  बना  ली

 है  जब  भाप  देखे  कि  दो  सौ  रुपया  महीना

 पा  कर  किस  तरह  से  लाखों  की  जायदाद

 बन  सकती  है  4

 हमारी  जो  डिस्ट्रीब्यूटरी  ऐजेन्सी  है  उस

 में  भी  फिक्स्ड  र्ल्ड  के  मुताबिक  चीजे

 मिलनी  चाहिए।  जो  पहले  आए  उसको

 पहले  मिले  शोर  जो  साद  मे  आए  उसे  बाद

 में  मिले  ।

 अन्न  माप  स्टील  की  प्राइस  को  देखे

 हिन्दुस्तान  स्टील  ने  2I50  रुपये  स्टील

 प्राइस  फिक्स  की  हुई  है।  शब  यह  उसके
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 जो  डायरेक्टर  हैं  उन  पर  जिम्मेदारी  श्रीमती

 है  कि  दूसरी  जो  बाइ वेट'  सैक्टर  की  मिले  हैं

 उनके  द्वारा  जो  स्टील  पेदा  किया  जाता  है

 उसकी  कीमतें  भी  जरूरत  से  ज्यादा  घढ़ने  a

 पाये,  इसको  वह  देखें  पिछला  जो  मेरा

 थोडा  सा  तजुर्बा  है  वह  मैं  झ्रापको  बतलाता

 है  ।  यहाँ  एक  मिल  है  राठी  मिल  ।  उन्होंने

 पिछले  तीन  महीनों  मे  110  रुपये  फी  टन

 स्टील  की  कीमत  बढ़ा  दी  है।  एक  ध्रौर

 मिल  है  गेस्ट  कीन  एंड  विलियम्स  |  तीन

 साल  पहने  उन्होंने  लोहे  की  कीमत  2490

 रुपये  फी  टन  रखी  थी  1  छीने  साल  उन्होने

 उसको  बढा  कर  1900  रुपये  फी  टन  कर

 दिया  ।  इस  साल  के  शुरु  950  रुपये  फी

 टन  कर  दिया ।  हाल  आगे  अने  बा  ले

 क्वार्टर  में  उन्होंने  इस  कीमत  को  2250

 रूपया  फी  टन  कर  दिया  है।  यह  सब  बगैर

 बेलिज  को  बढ़ाए  हुए  या  किसी  कौर  कार

 से  अपनी  मर्जी  से कर  दिया  गया  है।  एक

 साल  में  अगर  40  या  45  परसैंट  कीमत  इस

 तरह  से  बढ़  जाएं  तो  इसका  बरसर  कज्यूमर्ज

 पर  क्या  हो  सकता  है,  इसका  प्नन्दाजा  झप

 खुद  लगा  सकते  है  ।  प्राइवेट  कज्यूमज  का  तो

 कहना  ही  क्या।  आप  सेल  गवर्नमेंट  की

 नात  को  सुनकर  हैरान  होंगे  ।  हमारी

 गवनंमेट  डीलर्स  को  1150  यथा  4200

 रुपये  फी  टन  के  हिसाब  से  लोहा  देती  हैं  1

 लेकिन  जब  गव्न॑सेंट  अपनी  बिल्डिंग

 बनाती  है  तब  काट कटर  को  जो  रेट  देते  हैं

 वे  रेट  1700  या  I650  रुपये फी  टन  के

 रिसाव  से  लगा  कर  देने  है।  वे  कहते  है  कि

 मार्किट  में  हमे  इसी  हिसाब  से  लोहा  मिलता

 है।  गवर्नमेंट  को  करोड़ो  रुपये  की  बचत  हो

 सकती  है  अमर  कम  से  कम  गवर्नमेंट  अपनी

 जरूरत  के  मुताबिक  जितना  लोहा  उसको

 चाहिए  वह  ह ड  न्ढेह रजब  दे  शौर  सड़कों
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 कहे  कि  इसका  रेट  आपको  क्रम  करके  कौर

 जिस  कीमत  पद  ग्रापको  दिया  जा  रहा  है

 उसी  कीमत  पर  लगाता  चाहिए।

 जो  आफिसर्स  हैं  उन  पर  हमें  थोडी  सी

 सस्ती  करनी  चाहिए  कौर  सख्ती  से  उनके

 साथ  पेदा  जाना  चाहिए  |  बदकिस्मती  से  मुझे

 पिछले  पांच  छः  महीने  में  हिन्दुस्तान  स्टील

 के  प्रफेसरों  से  मिलने  का  मौका  मिला  है।

 टाटा  के  अफसरों  से  और  इंडियन  श्रीधरन

 एंड  स्टील  के  अफसरों  से  मिलने  का  भी

 मुझे  मौका  मिला  है।  मैंने  देखा  हैवी

 प्राइवेट  हासिल  के  जो  अ्रफसर  है  या  जो

 राज  ग्रीस  है  वे  बहुत  ही  शराफत  के

 साथ  और  लज्जत  के  साथ  मिलते  है  जबकि

 हिन्दुस्तान  स्टील  के  अफसर  नवाबों  की

 तरह  से  पेश  आते  है।  हमने  चाहे  नवाबों

 को  खत्म  कर  दिया  है  लेकिन  हमारी

 गवर्नमेंट  ने  कुछ  ऐसे  नवाबों  को  जन्म  दे

 दिया  है  जिनमे  पुराने  नवाबों  के  वाइसिस

 तो  सारे  है  लेकिन  खर्च  कोई  नहीं  है।  मुझे

 अफसोस  के  साथ  कहना  पडता  है  कि  अत

 कुरप्शन  सिफ  केश  में  नहीं  है  बल्कि  कार्ड

 में  भी  कुरप्शन  होने  लग  गई  है।  मुझे

 इखलाक  इजाजत  नहीं  देता  है  कि  इस

 ज़बान  मे  वे  बातें  गेंहू।  मगर  बजीर  साहब

 कोई  कमेटी  बनाए  तो  मैं  उसको  उस

 कमेटी  के  सामने  रख  दगा  कि  किस  तरह

 से  इनके  भ्रमर  लोग  लोगो  के  रुपये  था

 उनकी  दौलत  नही  लूटते  बल्कि  उनकी  इज्जत

 से  भी  सूटा  करते  हैं  t

 मैं  यह  सी  कहना  चाहता  हू  कि  स्टील

 मिनिस्ट्री'  ध्रौर  रेलवे  में  ग्र टर  को ग्रो डि-

 रेशम  होना  चाहिए  ताकि  ऐसा  न  हो  कि

 रेलवे  जुलाई  न  कर  सके  शौर  प्रोडक्शन

 सफ़र  करे  ।
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 मैं  यह  भी  चाहता  ह्  कि  लॉग  टर्म

 प्लानिंग  होना  चाहिएं।  रिपोर्ट  में  कहा

 गया  है  कि  रिफ्रक्‍द्रीज  नहीं  मिलती  है  इस

 वास्ते  हमारा  बरामद  कम  हुआ  है।  या  1

 कह  दिया  गया  है  कि  ब्रेक  डाउन  हुआ  है।

 अगर  वहीं  बर्क  हाउस  हो  गया  है  तो  उसको

 ठीक  करने  में  सतरह  महीने  लग  गए  है।

 यह  बहुत  लम्बा  समय  है।  इनको  चाहिए

 कि  ओ  पुर्जे  ज्यादा  घिसते  हैं  या  जिनको

 जल्दी  बदलना  पड़  सकता  है  वे

 हमेश।  स्टाक  में  रहें  ।  रिफ्रेक्ट्रीज  की

 जन्नत  है  तो  उनको  आप  खुद  बनाएं  1

 ऐसी  बात  नही  है  कि  शिफ्रेक्ट्रीज  बन  न  सके  ।

 शयर  सरकार  चाहती  है  कि  हमारी  जो

 स्टील  मिले  है  वे  हमारे  मुल्क  के  दूसरे  कार-

 लाखों  के  लिए  चाहे  बे  प्राइवेट  सैक्टर  में

 हों  या  दुसरे  सैक्टर  मे  हो,  एक  नमूना  बन

 जाए  तो  हमें  ऐसे  भ्र फसरों  को  उन  में  रहता

 होगा  जिन  को  ईमानदारी  पर  और  जिस  की

 क़ाबलियत  पर  किसी  को  शक  न  हो।  झगर

 श्राप  सुन विज  समझे  तो  पिछले  दस  साल

 में  जे  श्रफसर स्टील  के  साथ  कनैक्टिकट  रहे

 है  चाहे  बह  सियासी  आदमी  हों  या  प्रकार

 हो  उनके  अभेद्य  की  शाप  ग्राम  पड़ताल

 करवा  ले  और  ऐसा  नगर  आप  ने  किया  तो

 एक  ऐसी  गन्दी  तस्वीर  झ्रापको  दिखाई  देगी

 कि  सिवाय  शिवांगी  के  कुछ  भी  आपके

 हाथ  नहीं  लगेगा।  बेहतरीन  आदमी  शाप

 लगायें  ।  चाहे  श्राप  उनको  ज्यादा  तनख्वाह

 दें।  इस  में  शर्म  की  कोई  बात  नहीं  है  जो

 जी  एक्ट  स  हैं,  जो  टैक्नीकल  हैज  हैं,  मगर'

 श्राप  सुतासिब  समझे  तो  कुछ  ऐसे  के  लिए

 बाहर  से  भी  मंगा  सकते  है  ताकि  ये  कारखाने

 ठीक  के  चल  सके
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 [श्री  प्रबोध  चन्द्र |
 मैं  आ्रापका  शुक्रिया  अदा  करता  हू  और

 दाश  करता  हु  कि  इन  सेशंस  पर  वजीर

 साहब  गौर  करेंगे  1

 SHRI  0.  K.  PANDA  (Bhanjanagar)  :
 The  Budget  of  Steel  and  Mines  is  based  on
 an  economy  of  shortage.  We  find  that  there
 is  shortage  of  stee),  there  is  almost  a
 famine.  Not  only  that,  we  find  unutilised
 capacity,  rising  prices  of  steel  and  increas-
 ing  imports  of  steel  every  day.  Above  all,
 we  find  lack  of  supplies.  So,  under  such
 circumstances,  a  very  bold,  forward-
 looking  plan  is  necessary  in  order  to  meet
 this  shortage.

 It  is  well  known  that  steel  is  really  a
 barometer  of  the  economic  development
 or  the  growth  or  the  prosperity  of  a
 country.  Therefore,  long-term  plans  are
 necessary  in  this  respect.  Especially  when
 there  ig  an  adversity,  we  must  be  bold

 enough  not  only  to  face  it,  but  also  to  plan
 for  the  future.

 The  Report  of  the  Ministry  says  :

 “The  accent  in  1971-72  would,  there-
 fore,  be  on  the  maximising  production
 of  steel  from  the  existing  capacity,

 “though  import  policy  for  5९९७  would
 remain  liberalised  with  a  vicw  to
 ensuring  that  the  requirements  of
 priority  consumers  are  met  as  far  as
 possible.”

 It  is  not  a  bold  policy.  Apart  from
 statistics,  the  very  wording  shews  that  it
 is  not  a  bold  forward  looking  policy.  We
 want  more  steel.  Nature  has  gifted  most
 of  the  States,  especially  Orissa  with  all  the
 rich  mineral  resources,  especially  iron  ore.
 Tron  ore  deposits  are  in  abundance  and
 they  can  meet  the  requirements  of  steel  in
 Orissa.  When  we  are  going  to  start  three
 Steel  plants,  there  is  absolutely  no  point
 why  we  should  ignore  having  a  steel  plant
 in  Orissa,  at  Nagaur  or  Borai.
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 The  Government  continues  with  the
 same  old  hackneyed  policy.  We  felt  that
 after  the  massive  mandate,  Government
 would  at  least  be  bold  enough  to  decide  on
 a  policy  and  execute  it.  Not  only  has  the
 Government  not  shaken  off  relationship
 with  capitalist  and  big  monopoly  houses,
 but  we  also  find  that  in  the  name
 of  mini  plants,  big  monupoly  houses
 like  Modys  had  already  been  issued  letters
 of  intent.  Mini  steel  plants  which  are
 scheduled  to  produce  50,000  tonnes  have
 been  given  to  the  private  sector.  Why
 should  we  invite  the  private  sector?  Why
 should  we  invite  some  big  houses  whom
 we  have  found  to  be  corrupt,  whom  we
 have  found  to  be  exploiting  the  working
 class  and  the  ordinary  consumers  and
 cheating  the  Government  itself  ?  If  it  is  a
 question  of  meeting  a  defieit  of  .5  ta  2
 million  tonnes  and  the  total  requirement
 is  about  Rs.  60-70  crores,  these  mini  plants
 will  produce  only  50,000  tonnes.  I  may
 pat  this  question  to  the  Government.
 They  claim,  it  is  a  fact  also,  that  92  per
 cent  of  the  total  production  is  in  the  public
 sector  undertakings;  only  8  percent  is  in  the
 hands  of  others.  Then  why  these  mini  steel
 plants?  For  just  Rs.  60-70  crores,  why
 should  we  invite  those  industrialists  ?
 There  s  absolutely  no  reason.

 It  is  not  a  very  simple  question.  Here
 in  the  Lok  Sabha  and  in  the  Rajya  Sabha
 also,  everywhere  there  was  general
 suspicion  on  a  very  reasonable  basis.  I
 raised  my  voice  of  protest  against  giving
 such  a  licence  to  the  private  sector  in
 the  name  of  mini  steel  plants,  If  the
 private  sector  is  given  the  mini  steel
 plants,  then  whatever  be  the  explanation
 given,  af  least  in  this  particular  sphere
 they  are  bound  (o  have  their  own  say,
 their  own  contacts  and  their  own  power.

 So,  when  the  declared  policy  of  the
 Government  is  to  minimise  the  concent-
 ration  of  power  in  the  hands  of  a  few,
 that  big  monopolistic  concentration  of
 both  power  and  economy  should  be
 reduced,  and,  at  the  same  time,  why
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 ghould  we  invite  those  very  big  mono-

 poliste  in  the  country  to  start  mini  plants  ?
 All  these  explanations  which  have  been

 given  are  not  at  all  satisfactory.  It  not  only
 offends  the  industrial  policy  resolution  but
 also  the  ordinary  policy  which  has  been
 decided  and  declared,  that  we  must  not  do

 anything  in  granting  licences  so  as  to

 strengthén  the  hands  of  either  the  big
 monopolists  or  those  in  the  private  sector.
 So,  I  am  totally  opposed,  to  this.  In  spite
 of  such  a  big  public  censure  and  a  serious
 discussion,  there  is  nothing  mentioned  in
 this.  There  tsa  demand,  and  a  genuine
 demand,  to  revoke  the  licences  that  have
 already  been  granted,  but  still  that  has  not
 been  mentioned  in  this  annual  report  or
 in  the  policy  statements.

 Now,  |  will  come  to  the  next  topic,  and
 that  is,  with  regard  ta  Orissa.  The  porblem
 of  Orissa  is  this.  Though  industrially  ity
 is  a  backward  State,  Nature  has  gifted  it
 with  all  the  mineral  and  tion  ores  in

 abundance.  Here  I  again,  I  may  be  dubbed
 as  having  a  parochial  outlook.  That  is
 not  so,  The  entire  national  economy  has
 ५०  be  developed,  and  when  we  say  that
 steel  is  the  main  plank  for  Industrial
 development  in  India,  why  should  we  not
 go  forward  with  the  other  steel  plants  and
 Start  the  processing  work  and  then  proceed
 ahend  ?  Unless  we  plan  out  the  thing  and
 include  it  in  the  fourth  Five  Year  Plan,
 we  cannot  go  ahead  with  the  execution  of
 the  work  during  the  fifth  Five  Year
 Plan.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 member's  time  is  up.

 SHRI  D.K.  PANDA  :  Sir,  Orissa  is
 going  to  make  the  maximum  contribution.
 Just  only  three  or  four  minutes,  and  I
 shall  finish,  With  regard  to  this  point,  I
 would  like  to  say  that  expert  opinion  of
 Destur  &  Co.,  has  been  obtained,  and

 they
 Have  recommended  and  have  cate-

 sorically  mentioned  that  Bonai  and
 Nayagith  are  the  two  places  in  Orissa

 ‘  t
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 which  oome  in  the  order  of  first  preference
 out  of  the  28  sites  which  were  recommended
 by  the  committee.  But  what  do  we  find  ?
 There  is  a  absolutely  no  reason,  nor  any
 explanation  has  been  given,  as  to  why
 they  should  not  start  it  in  Orrisa.

 Just  a  few  points  here  will  clarify  the

 position.  In  the  past,  there  was  much
 discussion  on  the  subject.  [  want  to
 mention  only  one  thing  here.  The
 Committee  says  that  as  for  the  cost  of  pro-
 duction,  it  is  the  lowest,  for  Bonai  and
 Nayagarh.  Then  it  mentions  the  location
 advantages,  raw  materials,  power,  water,
 port  and  cheap  transport  facilities,

 14.00  Hrs.

 There  is  a  comparative  table  according
 to  which  in  all  these  respects,  Orissa  comes
 first.  Thecost  of  production  is  less  than
 at  other  places.  Even  the  delivery  cost
 from  Orissa  to  any  point  in  India  becomes

 cheaper.  So,  while  concluding  I  would
 demand  with  all  the  emphasis  at  my
 command  that  it  is  necessary  not  only
 from  the  point  of  view  of  Orissa  but  from
 that  of  national  economic  development
 that  it  should  be  included.  Also,  ecano-
 mic  advancement  cannot  be  separated  from
 political  advancement.  A_  steel  plant
 in  Orissa  is  going  to  burn  down
 the  relics  of  feudalism.  We  know
 very  well  the  weight  of  feudal  reaction  in

 Orissa  that  has  been  ruling  there.  Why
 not  the  ruling  party  take  the  country,
 including  Orissa,  in  the  path  of  political
 advancement  and  see  that  the  reaction  of
 feudalism  is  eliminated  ?  I  also  press  for
 the  revocation  of  the  steel  plants  given  to
 the  private  sector,

 MR.  DEPUTY-SPEAKER  :  We  started
 round  about!  o'clock  ap’  5  hours  have
 beea  allotted.  So,  we  should  conclude
 it  by  about  6  o'clock.  The  minister  wants
 Lhour.  3  will  call  him  round  about  $  .
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 at  वातोदर  पांडे  (हजारीबाग):

 माननीय  उपाध्यक्ष  महोदय,  में  इस  विभाग

 की  भांग  का  समर्थन  करता  हु  जो  कभी

 यहां  रली  गई  है  और  इस  सम्बंध  मे  बन्द

 बातें  तो  जरूरी  हैं  बहु  श्राप  के  माध्यम  से

 रखना  चाहता  हु  ।  कभी  स्टील  उद्योग  के

 बारे  मे  बहुत  कुछ  कहा  गया  और  प्रभी  और

 भाई  बहुत  कुछ  कहेंगे  ।  मे  इस  सम्बंध में
 अपना  समय  नहीं  देना  चाहता  ।

 मैं  सिर्फ  खदान  उद्योग  के  सम्बध  में  कुछ
 बाते  मंत्री  महोदय  के  सामने  रखना  चाहता

 हैं  ।  जहा  तक  खदान  उद्योग  का  ताल्लुक़  है

 उस  में  कोयले  का  एक  बढ़ा  महत्वपूर्ण  स्थान

 है शौर  कोयला  उद्योग  जिस  स्थिति  से  गज"

 रहा  है  उस  के  सम्बंध  से  बहुत  गंभीरतापूर्वक

 विचार  करने  का  समय  मिआ  गया  है।

 956R  एफ  कमेटी  बसी  थी  कॉल  मॉस

 अमल गमे शव  कमेटी  फार  स्माल  कोलियरीज  |

 उस  ने  डा  था  कि  कोयला  नगरों  के

 भविष्य  की  यह  हालत  है  कि  कुछ  दिस  हक

 जो  रफ़्तार  तल  रही  है,  जिस  तरह  से

 मौजूदा  कोकिंग  कोल  वी  बरबादी  चल  रही  है

 बह  चलती  रही  तो  वह  समय  बहुत  नजदीक  है

 कि  राज  तोदन  कोयले  का  एक्सपोर्ट  करते

 है,  बहुत  जल्दी  ही  हमे  कोयला  इम्पोर्ट  मरने

 की  बात  सोलन  पड़ेगी  और  फिर  चीन,

 साउथ  अमेरिका  कौर  जमनी  का  मु  ह  देखना

 पड़ेगा  क्यों  कि  कोयला  नहीं  मिलेगा  तो

 हमारे  स्टील  के  प्लान्ट  नही  चलेंगे।  इसलिए

 उस  ने  यह  जरूरी  समझा  था  कि  कोकिंग

 कोल  जो  अपने  देश  में  है,  जो  बहुत  बम  है,

 ऐसे  कोयला  बहुत  काफी  है  जो  काफी  दिनों

 तक  चल  सकता  है,  बड़े  कच्छ  भण्डार  है
 कोयले  के,  उस  की  कर्मी  नहीं  है,  लेकिन  यह
 बाद  भी  सही  है  कि  कोकिल  फिरोज़  की  अपने

 देश  में  बहुत  कमी  है  भोर  इतनी  कमी  है  कि
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 जिस  ढंग  से  बरबादी  उस  की  चल  रही  है

 यही  रफ़्तार  बरबादी  की  चलती  रही  सो

 बह  दिन  20  सौल  के  अन्दर  ही  जाते  वाला

 है  जब  कि  कोकीन  कोल  हमारे  यहां  नही

 रहेगा  ।  ती  राज  यह  आ्रावश्यक  हो  गया  है

 कि  इस  चीज  को  मह नज़र  रखते  ह्
 सरकार  फैसला  ले  कि  शरन  उसे  क्‍या  करना

 है?  1956  से  अ्मलगमेशन  कमेटी  की

 रिपोर्ट  पडी  हुई  है  प्रौढ़  राज  1971  हों

 गया  ।  उस  पर  कोई  फैसला  नहीं  हुआ ।
 बार-बार  ते  सीनेट  मे  जाता  है  मामला  ।  हर

 बार  इस  पर  विचार  होता  है  ओर  कोई

 स्रन्तिम  निर्णय  नहीं  लिया  जाता  है।  यह

 यही  बताता  है  सि  कोयला  उद्योग  क॑  मालिक

 इस  मामले  में  काफी  सजग  है।  वह  नहीं

 चाहते  कि  उन  का  वीसी  प्रकार  ग्रहीत  ही,

 बल्कि  चाहे  रथ  जहनम  मे  बला  जाय,

 लेकिन  उस  के  हतों  की  सस्ता  होती  रहे,

 यही  उन  की  मा  होती  है।  इसलिए  अब

 समय  आ  गया  हैपी  कोयला  उद्योग  का

 तुरन्त  राष्ट्रीयकरण  वर  लिया  जाय  |  इस

 के  सम्बंध  में  -ई  भी  विलम्ब  घातक  विलम्ब

 होगा  -  आज  स्थिति  क्‍या  है?  जब  बात

 होती  है  नेशनलाइजेशन  किशोर  इस  तरह

 चर्चाए  चलती  है  तो  मालिकों  के  बान  में

 भी  यह  बात  पहुंचती  हैं  और  हमारे  कोयला

 उद्योग  के  मालिक  एक  पैसा,  एक  छदाम  भी

 कोलियरी  के  विकास  पर  खर्च  नहीं  करते।

 उन  की  अरब  एक  ही  नीयत  है  कि  जल्दी

 में  जल्दी  सस्ते  द्ग  स  जितना  ज्यादा  से

 ज्यादा  फायदा  निकाला  जा  सके  निकाल  ले

 और  दस  टन  कोयला  निकालने  में  एक  हजार

 टन  कोयले  की  भी  बरबादी  हो  जाय  तो  उस

 की  परवाह  नहीं  करते  ।  कोल  माइन्स  ज़ुल्म

 और  रेगुलेशंस  की  परवाह  नहीं  करते।

 किसी  कायदे  कानून  की  परवाह  नहीं  करते  ।

 एकमात्र  मस  उस  का  यही  रहता  है  कि

 सस्ते  से  सकता'  कोयला  उन  को  मिले  |  लेकिन
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 बह  ठीक  तरह  से  कोयला  निकालने  के

 नियमों  का  पालन  नहीं  करते  ।  उस  के  लिए

 उनकी  सब्सिडी  मिलती  है।  लेकिन  ठोक  ढंग

 से  कोयला  निकालने  के  कानून  की  अवहेलना

 की  जाती  है  ।  कोल  बोई  का  सेस  जो  उन

 को  डिफिकल्टी  एलोवेंस  के  रूप  में  मिलता

 है  और  कोलियरीज  को  भरने  के  लिए  जिस

 बालू  की  आवश्यकता  होती  है,  जो  उन  को

 मुफ्त  मिलती  है,  जिस  के  लिए  80  प्रतिशत

 सब्सिडी  कोल  बोर्ड  देता  है  उस  में  भी  बह

 चोरी  करते  हैं।  जहां  सौ  मीटर  बालू  भरने

 की  आवश्यकता  होती  है  वहां  दस  मीटर  भर

 कर  ऊपर  से  दिखा  देते  है  कि  भर  दिया

 फिर  उस  में  जमीन  उसने  का  खतरा  रहता

 है,  आग  लगने  का  खतरा  रहता  है  जिस  की

 उन्हें  कोई  परवाह  नहीं  :  ऊपर  की  बरबादी,

 नीचे  की  बरबादी,  कोयला  सब  खत्म  हो

 गया  सो  अलग,  लेकिन  उन्हें  कोई  परवाह

 नहीं  -  तो  इस  तरह  से  काम  चल  रहा  है  ।

 छोटो  छोटी  डो लिय रीज  होती  है।  उन  में

 एक  दूसरे  के  बोर्डर  पर  पचास  फुट  का

 बैरियर  रखना  पड़ता  है।  बेरियर  के  नाम

 पर  लाखों  टन  कोयला  भरिया  इलाके  में  जो

 कोचिंग  कोल  है  और  हजारीबाग  इलाके  में

 पड़ा  हुआ  है  .  उस  को  ड्राप  निकाल  नहीं
 सकते  ।  कानून  में  मनाही  है।  कानून  में

 मनाही  इसलिए  है  कि  उस  के  अलग-अलग

 मालिक  हैं  और  अगर  बेनजीर  नही  रहेगा  तो

 एक  दूसरे  का  कोयला  चोरी  करेंगे,  घुस  कर

 के  काट  लेंगे  ।  ती  इस  तरह  से  जो  देश  की

 दौलत  की  बरबादी  हो  रही  है,  प्राकृतिक
 सम्पत्ति  की  बरबादी  हो  रही  है,  इस  को

 रोकने  का  कोई  दूसरा  रास्ता  नहीं  रह  गया

 है  राज  जो  हालत  है  उस  पर  जरा  गौर
 किया  जाय  |  भज  कोयला  उद्योग  के
 मालिक  7  करोड़  रुपया  केवल  प्राविडेंट  फंड
 का  बकरी  रखे  हुए  हैं।  यह  उन  के  हाथ  में
 है  और  इसी  पैसे  को  इन् बेस्ट  कर  के  बहू
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 कोलियरी  चलाते  है।  यह  सिर्फ  एक  आइटम

 प्राविडेंट  फंड  का  है।  इस  के  अलावा  जो

 रायल्टी  सेस  गवर्नमेंट  का  बकाया  है  बह

 अलग  है।  उस  के  लिए  मुकदमे  चल  रहे  हैं  ।

 मुकदमे  में  हजार  रुपया  ड्यू  है  तो  5  रुपये

 फ्राइड  होता  है।  तो  फाइन  देना  बह  बरच्छा

 समझते  हैं।  इसलिए  वह  ज्यादातर  मुकदमे

 करा  कर  अपने  ऊपर  फाइन  करा  लेते  है

 लेकिन  सेस  नहीं  देते  ।  इस  तरह  का  रवैया

 अपना  कर  करोड़ों  करोड़  रुपया  सरकार  का

 उन  के  हाथ  में  पडा  हुआ झा  है।  एक  पैसा  भी

 काम्पैंसेशन  नहीं  देना  पड़ेगा  मगर  इस

 उद्योग  का  राष्ट्रीयकरण  किया  गया ।

 सिर्फ  जो  उन  के  ऊपर  बकाया  हैं  उसकी

 वसूली  हो  जाय  |  एक  तो  इतना  बकाया  है

 ऊपर  से  हर  साल  कोल  बो  भी  सब्सिडी  के

 रूप में  करोड़ो  रुपया  उन  को देता है  |  2

 करोड़  80  लाख  रुपया  पिछले  साल  भी

 दिया  है।  तो  यह  कीसा  रवैया  हैं  कुछ  समझ

 में  नहीं  जाता  |

 एक  तरफ  तो  हम  कहते  हैं  कि  देश  में

 एम्पलायमेन्ट  बढ़े,  लोगों  के  लिये  रोजगार

 बढ़े,  लेकिन  श्राप  को  सुन  कर  ताज्जुब  होगा

 कि  राज  कोयला  उद्योग  में  एम्पलायमेन्ट  घट

 रहा  है  राज  जो  कोयले  का  उत्पादन  देश  में

 हो  रहा  है,  उस  के  भ्नुपास  से  भी  कोयला

 मजदूरों  को  जो  काम  मिलना  चाहिए  था,  वह

 नहीं  मिल  रहा  है  I  हालत  यहां  तक  पहुंच  गई

 कि  वालंद्री  रिट्ज  कमेन्ट  रकम  शौर  इस  तरह

 की  अनेकों  स्कीमें  मजदूरों  पर  थोपी  जा

 रही  है  जिससे  कोयला  उद्योग  में  मजदूरों  की

 जो  प्रीमियर  है,  वह  कम  हो  कर  मशीनों  की

 अहमियत  बढ़ती  जा  रही  है।  राज  यह
 प्रयास  हो  रहा  है  कि  मजदूरों  को  नौकरी  न

 दे  कर  महीनों  को  नौकरी  देना  ज्यादा  जरूरी

 सभा  जा  रहा  है-- इस  तरह  से  हम  समझते

 है  कि  हमारा  कल् माशा  नहीं  हो  सकता  हैं  feos
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 at  get  च््म्त  कल छु वाय  (मुरे ला)  :

 उपाध्यक्ष  महोदय,  में  व्यवस्था  चाहता  हूं,
 सदन  में  गणपूर्ति  नहीं  है  t

 MR.  DEPUTY-SPEAKER  :  Since  the
 question  of  quorum  is  being  challenged  the
 bon,  Member  may  resume  his  seat.  The
 bell  is  being  ran...  eens  Now  there  is
 quorum.  He  may  continue  his  speech.

 eft  दामोदर  पांडे:  उपाध्यक्ष  महोदय,

 कन्जूवेशन-प्राफ-कुकिंग  श्र  सेमी-कुकिंग
 कोल  के  सम्बन्ध  में  जो  नीति  निर्धारित  की

 गई  थी,  उस  में  यह  तय  डभरा  था  कि

 प्रायोरिटी  सेक्टर  को  ही  बहू  कोयला  दिया

 जायगा,  जो  उस  का  इस्तेमाल  करते  हैं।

 लेकिन  मुझे  दुख  के  साथ  कहना  पड़ता  है  कि

 इस  पर  उचित  ध्यान  नहीं  दिया  जाता।

 राज  ऐसे  भी  उदाहरण  सामने  है  कि  जो

 ब्लेइेबल  कोल  है,  उस  का  उपयोग  बिक-

 बनिए  कोल  के  स्कीमें  किया  जाता  है।  जो  काम

 नीचे  दर्जे  के  कोयले  से  किया  जा  सकता  है,

 धर्म-ग्रेड  के  कोयले  से  कियां  जा  सकता  है,

 उस  काम  को  व्लेंडैबल  कोल  से  किया  जा

 रहा  है,  जिस  की  देश  में  बहुत  ज्यादा  जरूरत

 है।  यह  सब  खुले  झाम  हो  रहा  है,  मालिक

 लोग  मिलजुल  कर  चाहे  कोल-कन्ट्रोल  हों

 था  चोरी-छिपे  हो,  जिस  तरह  से  भी  हो  यह

 घर धा  करते  है।  इस  को  रोकने  का  कोई

 दूसरा  उपाय  सामने  नहीं  रह  गया  है।  यह
 देश  की  दुर्दशा  ही  नहीं  है,  इस  मे  मजदूर  की

 भी  दुर्दशा  है  1

 शाप  ने  सुना  होगा  कि  कोयला  उद्योग

 के  मालिक  लोग  आज  मजदूरों  को  वेतन  नहीं

 देते  हैं,  वेज  बोले  लागू  नहीं  करते  हैं,  इतना

 ही  वहीं,  लाठी बालों  को  पोस्ट  कर  के  मजदूरों

 को  बीते  हैं,  इस  लिये  कि  वह  सही  मांग  न

 रक्ष  सके  ।  अपनी  यूनियनें  बनाते  हैं  धौर  उस

 के  द्वारा  मज़दूरों  का  सिर  तोड़ते  हैं।  कल  ही

 यहां  पर  कहा  नया  था  कि  रेलवे  में  वैगन  की
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 चपले  बाजी  है,  तरह-तरह  को  घपले  बाज़ियाँ

 वहां  पर  ही  रही  हैं,  घूस  दे  कर,  पैसा  दे  कर

 सरकारी  अफ़सरान  को  भी  करप्ट  करते  हैं।
 आप  जानते  हैं  कि  बेज-बोर्ड  लागू  करने  के

 लिये  सर्टिफिकेट  प्राप्त  करना  पड़ता  है  कि

 उन्होंने  बेज-बोर्ड  लागू  कर  दिया  है,  लेकिन

 आप  को  सुन  कर  ताज्जुब  होगा  कि  90

 प्रतिशत  मालिकों  को  सर्टिफिकेट  मिल  गया  है

 उन्होंने  बेज-बोर्ड  लागू  कर  दिया  है,  लेकिन

 असलियत  यह  है  कि  राज  90  प्रतिशत

 सालिक  सही  रंग  से  कोयला-बेज-बोल  लागू

 नही  कर  पाये  है  सिवाय  कुछ  कोलियरियों  के

 जिन  में  एन०  सी०  ची०  सी०  और  टाटा  है  t

 यह  कहा  जाता  है  कि  राष्ट्रीयकरण  कर

 वो,  लेकिन  यह  चाट  का  सौदा  है  1  कुछ  लोग

 हम  तरह  का  मजाक  नर ते हैं,  लेकिन  मैं  श्राप

 से  कहना  चाहता  ह्  कि  राष्ट्रीयकरण  वादे

 का  सौदा  नही  है  कौर  कोयला  उद्योग  ने  इस

 बात  को  साबित  कर  दिया  हैकि  राष्ट्रीय-

 करता  मुनाफे  में  चल  सकता  है  |  एन  सी०

 डी०  सी०  के  बारें  |  कहा  जाता  है  कि  उस

 में  5  करोड़  9  लाख  रुपये  का  घाटा  है,

 लेकिन  शायद  बहुत  से  माननीय  सदस्यों  को

 मालूम  नहीं  है  कि  यह  घाटा  किस  का  है

 भारत  सरकार  के  राष्ट्रपति  ने  एन०  सी०

 डी०  सी०  पर  इस  बात  को  लाद  दिया  कि

 गिरीडीह  की  कोलियरी  को  चलाया  ।  इस

 कोलियरी  के  बारे  में  बहुत  पहले  इस  बात

 का  फैसला  हो  चुका  था  कि  वहाँ  पर  कोयला

 नही  है  लेकिन  फिर  भी  सरकार  के  हुक्म  से

 गिरीडीह  कोलियरी  चलाई  जा  रही  है  ।  एन०

 सी०  डी०  सी०  का  टोटल  एक्यूमुलेटेड-लास
 5  करोड़  9  लाख  रुपये  का  है,  जिस  में

 गिरीडीह  का  लास  5  करोड़  {3  लाख  है,

 इस  से  आप  प्रस् दा जा  लगा  सकते  है  कि  एस०

 सी०  डी4  सी०  फायदे  में  है  या  घाटे  में  हैं-इस

 का  सूरत  भाप  के  सामने  है  1
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 राष्ट्रीय  कोमला  विकास  निगम  ऐसे

 क्षेत्रों  में  काम  करता  है  जो  प्राइवेट  सेक्टर

 छोड़  चुके  हैं,  जिन  को  रिम्यूतरेटिव  नहीं

 समझा  जाता  जरा,  बेकार  जगह  समझा  जाता

 था।  जब  ऐसी  जगहों  पर  हम  प्राफिट  में

 कोयला  उद्योग  को  चला  सकते  हैं  तो  कोई

 वजह  नहीं  है  कि  कोयला  उद्योग  के  राष्ट्रीय-
 कररा  के  बाद,  राज  भ्रच्छे  से  अ्रच्छे  कोयला

 भण्डार  पड़े  हुए  है,  यदि  उन  सब  का  राष्ट्रीय-

 करण  ही  जाये,  तो  कोई  कारण  नही  है  कि

 हम  को  मुनाफा  न  हो  ।

 अरब  मै  एक  अन्य  महत्वपूर्ण  प्रश्न  की

 दौर  बाप  का  ध्यान  खीचना  चाहता  हैं--

 बिहार  के  आरा  जिले  में  पाइ राइट  की

 माइकल  है,  वहा  जो  शोर  निकलता  है,  उस

 का  उपयोग  सल्फ्यूरिक  एसिड  बनाने  के  काम

 मे  होता  है।  उस  के  लिये  सुन्दरी  मे  एक

 कारखाना  खोला  गया  कौर  यह  तय  हुआ  था

 कि  वहां  की  फुल-प्रोडक्शन  का  उपयोग  इस
 कारखाने  के  लिये  किया  जायगा।  लेकिन  पता

 नही  क्यो  शब  उस  नीति  को  बदल  दिया  गया

 है  |  श्री  यह  फैसला  किया  गया  है  कि  उस

 को  पच्चास  फीसदी  रिक्वायरमेंट  इम्पोर्ट  से

 पूरी  की  जायगी  ।  इस  का  मतलब  यह  हे  कि

 हम  दो  करोड  रुपया  सालाना  विदेशों  को

 भेजेंगे  । झाग्यूं मेन्ट  यह  दी  जाती  है  कि

 इम्पोर्ट  का  माल  सस्ता  पड़ेगा,  इस  लिये

 इम्पोर्ट  करेंगे,  लेकिन  उन  को  5  हजार  लोगो

 की  नौकरी  ज्यादा  प्यारी  नही  है,  बनिस्बत

 दी  करोड़  रुपया  बाहर  भेजने  के  ।  हम  चाहते

 हैं  कि  सल्फ्यूरिक  एसिड  का  जो  प्लांट

 समुद्री  मैं  खुला  है  उस  में  झोर  का  जो  भी

 उपयोग  हो,  बह  उस  माइन  से  हो,  कोई  भी

 इम्पोर्ट  की  मरीज  वहाँ  पर  न  दी  जाय,  जिससे

 बहो  के  लोगों  की  जौबारी  बनी  रहे  भौर  देश

 के  पैसे  की  बरबादी  न  हौ---मह  मेरी  माँग  है  1
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 इन  दादी  के  साथ  में  इस  माँग  का

 समर्यन  करता  हु  t

 *SHRI  E.  R.  KRISHNAN  (Salem):
 M).  Deputy  Speaker,  Sir,  lam  very  happy
 to  participate  in  the  discussion  on  the  De-
 mands  for  Grants  of  the  Ministry  of  Steel
 and  Mines.

 Sir,  7  is  really  a  commendable  perfor-
 mance  that  we  have  exported  Inst  year  steel
 woth  Rs  67  crores  to  West  Asian  and
 South-east  Asian  countries.  But  it  seems
 that  we  have  made  efforts  for  exporting
 steel  only  to  those  countries.  It  i  time
 that  we  direct  our  attention  to  African
 countries  and  tap  the  export  possibilities
 there.  We  have  to  exert  our  energy  m  this
 direction  with  a  view  to  boasting  up  our
 exports.  More  intense  efforts  are  needed
 to  widen  our  area  of  export  of  steel,  especi-
 ally  in  Afncan  countries.

 I  would  Jike  to  pomt  out  another  incor  *

 gruity  here.  While  we  have  exported  stee
 warth  Rs  67  crores  last  year,  we  have  als
 imported  steel  of  different  kinds  to  the
 tune  of  Rs,  64  crores,  As  a  first  step  to
 bring  down  ou  imports,  it  is  necessary
 that  we  Start  immediately  the  work  on  the
 three  new  slecl  plants  announced  recently.
 They  should  be  completed  as  expeditiously
 as  possible  so  that  they  start  producing
 steel  which  we  are  now  compelled  to  im-

 port.  Secondly,  we  have  to  take  a  careful
 look  at  the  functioning  of  the  existing
 $teel  plants  While  the  production  in  Dur-

 gapur  Plant  in  1969-70  was  51%  of  the

 rated  capacity,  it  went  down  to  43%  in
 1970-71.  Similarly,  mm  Rourkela  the  pro-

 duction  in  1969-70  was  6I%  and  it  came
 down  to  56%  in  970-7l.  The  main  reason
 for  the  fall  in  production  might  be  due  to
 labour  disturbances,  But  the  Ministry
 must  examine  thoroughly  the  various  attri-
 butes  that  have  contributed  to  the  fall  in

 production  and  take  remedial  steps  imme-
 diately  so  that  the  production  is  angmen-

 ted  to  tts  rves  capisrty  in  all  thease  steel

 ~The  original  speech  was  delivered  in  Tamil.
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 {Shri  ह:  R.  Krishnan]

 mills.  I  would  suggest  setting  up  of  spe-
 cial  vigilance  cella  in  each  of  these  plants
 to  track  down  the  malpractices  and  admi-

 nistrative  deficiencies.

 Of  the  three  new  plants  that  are  to  be

 set  up  in  our  country,  80  far  as  4  crores  of

 Tamil  Nadu  people  are  concerned,  Salem

 Steel  Plant  is  dream—come-true.  The  people
 of  Tamil  Nady  have  been  anxiously  waiting
 for  the  fulfilment  of  their  long  time  cheri-
 shed  desire.  The  announcement  of  this  Plant

 wasmade  by  the  Prime  Minister  in  this

 House  on  17-4-70.  She,  in  the  midst  of  her
 mani  fold  commitments,  visited  Salem  and

 inaugurated  the  Plant  on  l6-9-70  The  pro-

 posal  was  approved  by  the  Government  on

 25-11-1970,  In  this  year's  Central  Budget,
 a  sum  of  Rs.  73  lakhs  has  been  provided
 for  initial  work  on  this  Plant.  I  feel  that

 this  is  a  paltry  provision  and  it  looks  that

 only  a  peremptory  attempt  has  been  made
 to  give  a  start  to  this  p'ant.  The  Govern-

 ment  have  also  fixed  the  capacity  of  the

 plant  at  2.5  lakh  tonnes.  The  Tamil  Nadu

 Government  have  originally  proposed  the

 production  capacity  of  5  lakh  tonnes.  I

 would  suggest  that  the  production  capacity
 should  be  increased  to  5  lakh  tonnes  to  be

 in  conformity  with  the  requirement  of

 Tami}  Nadu.  Salem  Districts  doted  with

 small  scale  industries  which  are  now  star-

 ved  of  steel.  In  fact,  throughout  Tamil

 Nadu  steel  is  in  short  supply  so  far  as  the

 requirements  of  small  scale  industries  arc

 concerned.  {  would  appeal  to  the  hon.

 Minister  of  Stee!  and  Mines  that  he  should
 increase  the  production  capacity  of  this

 plant  to  5  lakh  tonnes.

 The  present  D.  M.  K.  Government  and

 the  former  Congress  Government  as  also

 the  entire  people  of  Tamil  Nadu  have  been

 agiatting  for  a  decade  and  half  that  a  Steel

 Plant  should  be  set  up  in  Salem.  Only

 after  the  completion  of  this  Plant  the  indu-

 strial  map  of  Tamil  Nadu  can  be  changed

 to  the  benefit  of  the  people.  This  plant

 will  open  up  ¢rlough  employment  opportu-

 nities  for  the  people  of  Tamil  Nadu.  I

 sould  humbly  request  the  Minister  that  it

 ghould  be  given  top  priosity  and  it  should
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 be  executed  within  the  shortest  period  of
 time.  lam  not  saying  this  in  any  preau-
 mptions  because  all  the  basic  works  have
 been  completed  long  age.  Sveondly,  ६
 would  plead  with  the  Governmont  that
 this  project  should  be  in  joint  sector.  As
 the  Tamil  Nadu  Government  are  vitally  in-
 terested  in  the  execution  of  this  project,
 they  should  be  associated  in  all  the  phases
 of  this  project.  That  alone  will  give  them
 a  sense  of  participation  and  abiding  interest
 in  the  project  together  with  a  sense  of
 achicvement.  If  the  Government  here
 agree  to  have  this  project  in  the  joint  sec-
 tor.  thut  will  also  be  the  appropriate  sym-
 bol  of  triumph  of  Tamil  Nadu  people  who
 have  fought  fer  this  for  years.  I  would

 appeal  to  the  hon.  Minister  (0  accopt  un-
 reservedly  this  propusition  and  endear  him-
 self  to  the  people  of  Tamil  Nadu.  By  do-
 ing  this,  the  execution  of  the  project  will
 be  expedited.  है  will  also  ensure  smuoth
 functioning  of  the  project.  There  will  also
 be  greater  proportion  of  participation  of
 the  Tamil  Nadu  people  in  the  functioning
 of  this  project.  The  labour  disturbances
 and  other  administrative  mal-contents  can
 bo  tackled  at  the  appropriate  time  by  the

 presence  of  Tamil  Nadu  Government.  J
 am  sure  that  the  hen.  Minister  will  give
 dus  considerativun  to  the  suggestion  made
 by  me.

 Tamil  Nadu  abounds  in  mineral  depo-
 sits  and  for  that  matter  the  southern  part
 of  our  country  is  rich  in  iis  mineral  76500,
 rces.  In  Mamandur  nearby  Madras  city
 huge  copper  deposits  have  been  reported  to
 be  available.  Gold  is  also  reported  to  be
 in  huge  deposits  in  Rasipuram  in  Salem
 District  and  in  Musiri  and  Puthur  in  Tiru-

 chirapalli  District.  Similarly,  gypsum  aod
 other  allied  metals  are  in  plenty  in  Uduma-
 laipettai—in  a  placo  known  as  Tirumurthi
 Hills—in  Coimbatore  District.  In  Kudi-
 ramukku  in  Mysore  State  and  in  Donamalai
 in  Andhra  Pradesh  many  mines  are  there.
 The  underground  wealth  available  in  this

 part  of  the  country  is  to  be  surveyed  first

 and  then  exploited  for  the  benefit  of  the

 country  as  a  whole.  If  these  are  exploited
 there  will  be  pienty  of  industrial  raw  mate-
 rials  and  minerals  which  play  a  major  role
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 in  the  industrialisation  of  the  country.
 The  National  Mineral  Development  Corpo-
 tation  ts  charged  with  the  duty  of  exploit-
 ing  the  mineral  wealth  of  the  country.  I
 am  sorry  to  state  that  its  headquarters  os
 in  Delhi,  far  away  from  the  locations  of

 availability.  The  Board  of  Directors  of
 the  Corporation  in  their  meeting  m  968
 passed  a  resolution  that  the  headquarters
 should  be  shifted  to  Hyderabad  for  efficient
 functioning  and  the  Minister  also  accepted
 the  Proposition  on  the  flour  of  thts  House.
 But  this  Resolution  5  confined  to  the  tavks
 ot  the  Ministry  and  so  far  the  headquarters
 has  met  yet  been  shifted  to  Hyderabad.
 Hyderabad  ५  a  central  place  fram  where
 proper  supervision  over  the  mines  can  be
 esercised  by  the  Corporation.  का  view  of
 the  important  role  that  this  Corporation
 Playsin  fhe  matter  of  providing  the  re-
 quired  industrial  raw  mutertals,  the  Gove-
 tnment  should  se  that  the  beadguart  is  of
 this  Comporauon  is  shified  miuinediately
 to  Hyderabad,  Tam  same  that  this  will
 go  a  long  way  towards  the  proper  ulthsa-
 tion  of  mineral  deposits  in  the  South.

 ill  4950  the  private  sector  held  tneir
 way  over  all  the  mines.  All  of  us  are
 ware  that  this  Government  ace  cominitted
 to  public  ownership  of  the  core  sector  ol
 our  Cconomy.  The  minerals  that  ate  faken
 out  from  the  bowels  uf  earth  contribute
 gieatly  to  the  economic  growth  of  the  quur
 niry.  |  would  suggest  that  all  the  mines
 should  be  nationalised.  Jo  give  an  exam-
 ple,  on  account  of  musmanagement  there
 are  labour  disputes  galore  in  the  coal  mines
 which  end  in  the  closure  of  ¢  val  inines.
 This  aggravates  jurther  the  unemployment
 problem.  All  these  man-made  ills  can  be
 put  at  end  to  only  by  nationalising  these
 mines,  The  Government  which  are  comimi-
 tted  to  the  establishment  of  an  cgalilarian
 society  has  no  other  alternative  except  to
 nationaliss  these  mines  in  the  interest  of
 augmenting  production  and  avoiding  unne-
 cessary  labour  disputes.  Similarly  we  ex-
 Port  lime  stones  aud  earn  foregu  exchange.
 L  all  the  lime  stone  quarries  are  nationati-
 sed,  the  foreign  exchange  earacd  will  go  to
 public  exchequer  and  will  prevent  the  fri-
 tering  away  yi  valuable  foreiga  exchaago
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 by  private  sector.  I  would  suggest  that  the
 hon.  Minister  should  initiate  immediately
 steps  in  this  direction.

 fhe  second  phase  expansion  of  Neiveli
 project  i8  under  execution,  Salem  Stel
 Plant  is  entirely  dependent  on  the  supply
 of  lignite  from  Neiveli.  The  execution  of
 second  phase  of  Neiveli  project  should  be
 expedited  so  that  Saiem  Sicel  Plant  is  not
 handicapped  later,  The  Government
 bere  should  also  formulata  a  compnsit-
 plan  so  that  the  execttion  of  Salem  Stcei
 Plant  not  deluyed.  One  important  aspe-
 et  is  the  conversion  of  prosent  Metre-gauge
 railway  line  into  broad-gauge  from  Neiveli
 to  Salem.  Anotbes  aspect  is  that  Salem
 Stcel  Plant  is  to  get  supplies  fiom  Heavy
 Bunter  Factory  at  ‘Tiruchisanpalli.  It  78

 very  essential  that  a  baud  gauge  railway
 lines  laid  from  Suem  to  Micuchrapalli
 tat  Rasipuram,  Namakkal,  Chottiyam  and
 Musirt.  Though  at  may  not  be  the  responsi-
 bility  of  this  Meustry,  unless  these  connec-
 ted  programmes  are  executed,  Salem  Steel
 Plant  will  get  delayed  |  would  suggest
 that  the  hon.  Minister  should  use  his  good
 offices  and  get  these  utings  done.  Here,  |

 may  pomt  out  thar  Kamil  Nadu  Govern-
 ment  alone  for  the  fust  (une  in  the  history
 of  our  country  have  constituted  a  Slum
 Clearance  Bourd.  they  have  decided  that
 within  a  span  of  seven  years  Madras  will  be

 completely  clean  of  slums.  if  this  laudable

 objective  is  to  be  fulfilled,  we  require  plenty
 of  steel,  which  can  be  metonty  by  Salem
 Steel  plant.  From  atl  aspects,  the  Govern-
 ment  should  ensure  early  execution  of
 Salom  Stee!  Plant.

 I  feel  that  since  the  meeption  of  this
 Ministry  14  has  had  a  chequered  leadership.
 The  Min,stry  has  unfortunately  been  depri-
 ved  of  coutinuous  and  cifective  leadership.
 We  have  seen  a  s‘iccession  of  Steel  Minis«
 ters-—Sardar  Swaran  Singh,  C.  Subrama-
 mam,  Sanjiva  Reddy,  Bhagat,  Pant  and
 now  we  have  our  esteemed  friend  Shri
 Mohan  है  Kumaramdngalam.  The  4steei

 policy  hds  becn  changiag  with  "the  uhange
 iu  Ministers  and  only  due  to  lack  of  conti.
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 {Shr}  B.  R.  Kelabneed)  गिर  इस्तेमाल  होती  है  धौर  आपने  में

 nuity  in  the  steet  policy,  we  ०68  that  the
 =  कितनी  इस्तेमाल  होती  है  |

 Stee!  Mills  are  beset  with  labour  bellgere-

 péy  and  administrative  deficiencies  feading

 to  toss  in  production,  Shri  Mohan  Kumare

 Mangalam  is  a  man  of  wide  experience  and

 he  has  undoubted  affinity  with  the  labour.

 I  wish  that  he  completes  his  full  term  of

 five  years  as  8  Minister  of  Stoel  end  Manes

 and  urider  Ins  able  guidance  all  our  Steel

 Mills  will  get  rid  of  all  ther  drawbacks

 In  conclusion,  I  woutd  say  that  uw  the

 interest  of  effiient  management  and

 smooth  functionmg,  the  Salem  Stee!  Plant

 should  be  mm  the  joint  sector  The  budge-

 tary  provision  for  this  plant  should  be

 considerably  enhanced  The  Tam!  Nadu

 Government  should  be  enabled  to  play
 their  rightful  role  70  the  establishment  and

 administration  of  Salem  Steel  Plant  For

 the  purpose  of  proper  exploitation  and

 management  of  mimes  in  the  South,  the

 National  Mimerat  Development  Corpora-

 tion  should  have  its  headquarters  at  Hyde-
 yabad  In  order  to  see  that  the  muneral

 wealth  of  the  country  gs  exploited  for  public
 benefit,  the  coal  mines  and  other  muncs

 should  be  nationalised  mmediately  The

 D  M  K  will  tend  tts  unqualitred  support
 to  this  policy  as  it  ts  their  own  policy
 All  the  bottlenecks  and  hindrances  that  are

 there  now  contributing  to  much  less  produ-
 cuon  should  be  removed

 With  these  few  words,  I  conclude

 sitio  uno  तिवारी  (बेतिया):  डिप्टी

 स्पीकर  साहब,  मैं  सबसे  पहले  नये  मन्त्री

 महोदय  को  इसलिए  धन्यवाद  देता  हू  कि

 अभी  उन्होंने  एक  सेमीनार  किया  था  कौर

 हमे  यह  मालूम  हुआ  है  कि  उसमे  बडे  यूजफुल

 डिस्क शंस  हुए  शौर  प्रैक्टीकल  स्टेप्स  लेने  की

 बात  भी  उसमे  स्प  की  गई।

 एक  बात  में  स्त्री  महोदय  से  यह

 जानना  चाहता  ड्  कि  हिन्दुस्तान  में  पर

 हन्हूँ ढ  छह  प्रोडक्शन  के  लिए  कितनी मेंन

 जहां  तक  चादरों  का  सम्बन्ध  है  हम

 लोगो  का  प्रभुत्व  है  कि  हर  तरह  के  लोहे
 की  कमी  है  लेकिन  इस  रिपोर्ट  [970-«7

 के  पेज  i7  में  दिया  गया  है  कि  .

 Generally  speaking,  there  has  been  a

 perceptible  downward  trend  tn  the  open
 market  prices  of  plates,  hot  rolled  sheets,
 cold  rolled  sheets,  galvanised  plain  sheets,
 corrugated  sheets  and  wire  rods

 For  some  of  the  structural  tems  also
 there  has  been  some  fal!  in  the  open  mar-
 ket  prices,

 उपाध्यक्ष  महोदय,  रिपोर्ट  में  यह  बाल

 कही  गई  है  i  लेकिन  हम  लोगो  का  प्रैक्टिकल

 अनुभव  ठीक  इसके  विपरीत  है।  इन  सारी

 चीजो  की  प्राइस  कम  नहीं  हुई  है।  कोई  चीज

 कोपीन  मार्किट  में  मिलने  मे  लोगो  को  दिक्कत

 हो  रही  है।  ब्लेक  मार्किट  में  ॥ 2. उ  रही  है  ।

 यहा  तव  कि  स्तर  प  का  भी  दास  इतना  ज्यादा

 है  कि  जिसको  खरीदने  में  लोगो  को  बरी

 तकलीफ  होती  है  |  इसलिए  इस  तरह  की

 रिपोर्ट  देवा  के सामने  रखना  उचित  नहीं  है  ।

 हम  लोग  देहात  के  रहने  वाले  हैं  मगर  हम

 लोग  कोरूगेटेड  बीट्स  के  लिए  जाँच,  प्लेट्स
 के  लिए  जांच  तो  उनका  मिलना  कठिन  हो

 रहा  है  1  पिक्सल  प्राइस  कुछ  &  कौर  शोषित

 माकिट  में  डुयौड़े,  दुगने  दाम  हैं।  जितनी

 इंडस्ट्रीज  हैं  जो  उनका  इस्तेमाल  करती  है

 उन  सब  को  इन  चीजों  के  मिलते  में  दिक्कत

 है  और  नतीजा  यह  है  वह  फुल  प्रोडक्शन

 नही  कर  ष्  रही  हैं,  सब  इण्डस्ट्रीज  मे  ईन्डर-

 प्रो डक दान  होता  है  क्योंकि  रा-मेट्रेरियल  प्रदेश-

 एप्रिल  नही  है।  इसलिये  इस  क्रतु  की  बात
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 मुल्क  के  सामने  र्स  देता  जिसका  कि  सच्चाई

 के  साथ  कोई  सम्बन्ध  न  हो,  इससे  देश  बड़ा

 मिली  हो  जाता  है  र  सरकार  के  ऊपर

 से  लोगों  का  विश्वास  उठ  जाता  है।  चादरों

 के  उत्पादन  का  जहाँ  तक  सवाल  है

 मेरा  ख्याल  है  कि  चादरों  की  इतनी  जरूरत

 है,  जे  से  कि  डिस्क  के  लिए  चादरों  की  जरूरत

 है  1  बाप  इम्पोर्ट  करते  है  |  में  यह  जानना

 चाहता  हू  कि  कितनी  तरह  की  चादरें  श्राप

 बाहर  से  इम्पोर्ट  करते  है  -  और  कितनी  आप

 प्रोड्यूस  करते  है।  किसी  चीज  के  प्रोडक्शन

 के  पहले  क्‍या  इस  बात  का  असेसमेंट  कर

 लेते  है  कि  मुल्क  में  डिमान्ड  क्या  है  उन

 चीजो  की  और  सप्लाई  कितनी  है  और

 कितनी  शार्ज  है,  और  ह्ञादेज  को  मीट

 करते  के  लिए  आपका  क्‍या  प्लानिंग  है  ?

 मैं  मन्त्री  महोदय  से  इसका  जवाब  चाहना  हू

 जहाँ  तक  लोहे  के  कारखानों  का  सवाल

 है  उनकी  बुकिंग  कुछ  ठीक  नहीं  है  ।  जो  कराई-

 बेट  सैक्टर  के  लोग  है  उनके  यहाँ  जितने  लोग

 काम  करते  है  उन  सब  के  ऊपर  बह  ध्यान

 रसाले  है  और  उसी  में  से  जो  अच्छे  लोग  होत

 है  उनको  प्रमोशन  देते  है,  चाहे  टेक्नो दस

 हो  या  मैनेजमेन्ट  के  लोग  हो,  पब्लिक  सेक्टर

 मे  इस  बात  की  कमी  है  तो  मन्त्री  जी  का

 ध्यान  इस  तरफ  दिलाना  चाहता  हु  कि  इन

 के  यहाँ  जो  टेक्नोक्रेट्स  या  मैनेजेरियल

 स्टाफ  है  उन  में  जो  अच्छे  आदमी  कौर

 झाफीसर्स  है  उन्हीं  को  एन करेज मैट  दिया

 जाय  7  मैं  चह  नही  कहता  कि  सब  भा फीस से

 खराब  हैं।  जैसे  समाज  में  अच्छे  कौर  बुरे
 लोग  होते  है  उसी  तरह  से  अधिकारी  भी  हो

 सकते  है  कयोंकि  बहू  उसी  समाज  से  से  जाते

 हैं।  लेकिन  फेवरेटिज्म  से  बचाया  जाय  और

 अर्जित  लोगों  की  एनकरेजम्रेंट  दिया  जाये  शौर

 जो  लौन  काम  करते  हैं  उन्हीं  मे  से  अच्छे

 आदमी  को  धुन  कर  भोजन  दिया  जाग  |
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 जहाँ  तक  हाउस  मैंटीरियल  का  सवाल

 हैं  इसकी  बड़ी  कमी  है।  माजिद  में  इसकी

 कीमत  साढ़े  700  सु  टन  है,  जबकि

 फिक्स्ड  प्राइस  है  100  या  200  eo  टस

 है,  यहाँ  जो  कहा  गया  है  कि  हाउस  मेटेरियल

 लोगो  को  मिलता  है,  0  परसे  झपने  थाह

 से  देते  &  झोर  बाकी  का  अलाटमेंट  करते  हैं

 लेकिन  हालत  यहाँ  तक  खराब  है  कि  जो  याद

 है  उसमे  इनके  मस  है  कि  झारफिटेक्ट  का  प्लान,

 स्कीम  के  कागज  दिये  लायें  लेकिन  यह  देने

 के  बावजूद  भी  हमारा  तजुर्बा  है  कि  हम  लोगों

 ने  जो  जो  केसेज  टेक  अप  किये  हैं,  उससें

 चिट्टी  तो  रक्त  लो  गयी  और  सबके  सब  पैसे

 लौटा  दिये  गये,  सप्लाई  उचित  तहरीके  से  नहीं

 हो  पाती  ।  वही  चीजे  ब्लैक  रॉकेट  में

 झ्र वेले बिल  है  लेकिन  भाम  जनता  को  यार्ड

 से  बह  चीजे  नही  मिलती  ।  यह  कहना  कि

 माल  न  होने  की  वजह  से  धाम  जनता  को

 सप्लाई  नहीं  कर  पाते,  इस  तके  में  सत्यता

 नहीं  मालूम  होती  क्योंकि  भ्रगर  माल  नही  है

 तो  फिर  ब्लेक  में  वह  माल  कहाँ  से  जाता  है

 इसलिए  मैटीरियल  तो  इनके  पास  है  पर

 इसके  बावजूद  भी  इन  लोगो  की  सप्लाई  का

 लग  खराब  है  जिसमे  सुधार  करने  की  जरूरत

 है  t  इसलिये  मै  चाहूँगा  कि  मंत्री  जी  इस  तरफ

 भी  ध्यान  दे  ।

 एक  मतबा  मैंने  सवाल  उठाया  था

 स्टन  नेस  स्टील  का।  हम  लोग  नेपाल  के

 बोर्डर  पर  रहते  हैं,  नेपाल  से  स्टेनलेस  स्टील

 की  चीजे  हमारे  देश  के  भ्रन्दर  इस  लिये  लोग

 लाते  है  क्योंकि  लोगो  फो  यहां  स्टेनलेस  स्टील

 झवेलएबिल  नही  है|  जो  लोग  स्टेनलेस  स्टील

 की  चीजे  बनाते  है  उनको  रा-मैटीरियल

 काफी  तादाद  में  नहीं  मिलता  है।  शौर  बहुत
 सी  पैक्ड  इडस्ट्रीज  है  जो  रा-मैटीरियल  लेकर
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 [श्री  ®o  शम  तिवारी  ]

 ब्लैक  मे  बेच  देते  है।  एक  परमिट  लिया  भर

 दूसरे  के  हाथ  बेच  द्वारा।  इस  बात  को

 रोकता  चाहिये  और  रीयल  मैनुफैक्च्स  यो

 रा-मैटीरियल  मिलना  चाहिये।  देश  मे  जो

 स्टेनलेस  स्टील  की  कमी  है  इसके  प्रोडक्शन

 को  बढ़ाने  के  तरीके  अपनाये  जाने  चाहिये।

 मस्त  में  एक  बात  ब्रोकर  कहता  चाहता

 हू  t  पब्लिक  सेक्टर  मे  यह  शिकायत  है  कि

 काम  नही  होता,  प्रोडक्शन  पूरा  नहीं  होता

 है।  बहुत  हद  तक  यह  सच  भी  है।

 बहुत  उसमे  तरक्की  करत  की  कोशिश

 की  जाती  है  हम  पब्लिक  सेक्टर  के  खिलाफ

 नही  है,  लेकिन  यह  नहीं  समझते  कि  यह  दबा

 ऐसी  है  कि  जितनी  बीमारी  इस  देश  मे  हे

 उसको  क्यों  कर  दे  ।  इसलिय  जिस  तरह  से

 प्राइवेट  सेक्टर  मे  हर  अधिकारी  अपन  काम

 के  लिये  जिम्मेदार  है  वही  तरीका  पब्लिक

 सैक्टर  मे  भी  अपनाया  जाय।  जैसे  प्राइवेट

 सेक्टर  मे  जो  आदमी  जिम्मेदार  है  क्सी

 ब्याज  के  लिये  प्रोडक्शन  के  लिये,  इंजीनियरिंग

 के  लिये  या  मैनेजेरियल  काम  क॑  लिये  या

 आर  भी  जो  अ्रधिका री  है,  उनके  ऊपर  रेस्पांस

 अबिलिटी  फिक्स  है  और  उनसे  बही  कम  लिया

 जाता  है।  ठीक  इसी  तरह  से  पब्लिक  सेक्टर

 मे  भी  श्राफिस्स  के  ऊपर  रस्पासिबिलिदी

 फिक्स  कर  दी  जानी  चाहिए  और  उनको

 इनीशियेटिव  दे  देना  चाहिए  कि  जो  काम

 के  लिये  श्राप  जिम्मेदार  है  उसको

 पूरा  करते  की  आप  की  जिम्मेदारी  है  |  मै

 नाम  नहीं  लेना  चाहता  उस  प्राधिकारी  कां,

 लेकिन  मुझे  मालूम  है  कि  यह  कलकत्ता  मे

 बैठा  हुआ  है,  इलाज  है  दुनिया  भर  बी,  इस

 सेक्टर  की  बात  नहीं  कह  रहा  हू,  दूसरे  सेक्टर

 की  बाते  कह  रहा  हु,  वह  बैठा  हुआ  है  कलकत्ते
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 में  कौर  इंचाफं  है  सारे  भार”  का,  किसी

 मैनेजर  को  यह  पावर  सहीं  है  कि  अगर  स

 बोल्ड  खरीदना  हो  तो  कमा  उसकी  इजाजत

 के  नहीं  खरीद  सकता।  इस  तरह  से  काम

 नहीं  चलेगा  i  इसलिये  मेरा  कहना  है  कि  जो

 बाप  ने  मैनेजर  रखे  है  उनको  चूकि  भाप

 रिस्पांसिबिलिटी  नही  देते  इसीलिए  प्रोडक्शन  में

 कमी  होती  है।  इसलिए  मैं  निवेदन  करना

 चाहता  ह  फि  उनको  फुल  रिस्पांसिबिलिटी  दी

 जाय  और  जो  स्स्पासिबिलिटी  दी  जाय  उसके

 लिए  बहू  रिस्पॉसिबल  ठहराया  जाप  i  इन

 शब्दों  के  साथ  मैं  अनुदान  का  समर्थन  करता

 7]

 श्री  ईश्वर  चौधरी  (गया)  उपाध्यक्ष

 महोदय,  इस  समय  खाना  सम्बन्धी  अ्रनुदानो
 पर  विचार  हो  रहा  है,  लेकिन  भारत  मे  अपने

 लोगो  के  द्वारा  ही  इन  खनिज  पदार्थों  को

 उपेक्षा  की  दृष्टि  से  दवा  जाता  है,  उसका

 उदाहरण  जगह  जगह  पर  मिलता  है।  इस

 देश  में  खनिज  पदार्थ  बहुत  7  कन्नु  उनका

 उप  गे  उचित  लग  से  नहीं  होता  ।  हिन्दुस्तान
 में  कौन-कोस  से  खनिज  पदार्थों  को  कितनी

 आवश्यक  ता  है.  इसका  मूल्यांकन  करने  की

 आवश्यकता  है  साथ  ही  उसके  लिये  उचकाये  गये

 नामों  वी  आवश्यकता  भी  उच्चधिकारियों

 को  ताने  की  आवश्यकता  है।

 बस  प्रकार  का  कार्य  भारत  और  जापान

 ने  एन  साथ  प्रारम्भ  क्रिया,  किन्तु  जापान  हमसे

 बहुत  आगे  बढ़  गया  है  प्रो  भारत  बहुत  पीछे

 है  1  हम'  भारत  का  कच्चा  लोहा  जापान  क्रो

 दले  है  और  उसके  बदले  इस्पात  उससे  लेते

 है  ।  इससे  भ्रनुमान  लगाया  जो  सकता  है  fr

 हम  भारत  की  आवश्यकताओं  की  पूर्ति  के

 लिये  भ्र पने  खनिज  पदार्थों
 का  उपयोग  सुचारू

 रूप  से  कर  माने  हैं,  ले  केन  हम  उसको  काफी

 उपेक्षा  की  दृष्टि  में  देख  रहे  हैं  {
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 खनिज  संचालन  का  सम्बन्ध  विदेश

 व्यापार  विभाग,  जहाजरानी  विभाग  भोर

 परिवहन  विभाग  से  ठीक  से  न  होने  के  करर

 विकास  में  बाधा  पढ़ती  है!  उदाहरण  के  लिये

 बिहार  में  कोयला  पर्याप्त  मात्रा  में  उपलब्ध

 है,  किन्तु  राज  बाजार  में  कोयला  बिल्कुल

 नजर  नहीं  जाता।  इसका  एकमात्र  कारण

 यह  है  कि  हमारे  पास  बैंगनों  की  कमी  है  भ्र ौर

 हमारे  विभागों  के  अधिकारी  उसकी  क्षमता

 की  पूति  करने  में  क्षम  है।  यद्यपि  अज

 इसके  कारण  हजारों  मजदूर  प्रभावित  हो

 रहे  हैं घोर  उन  मजदूरों  की  रोजी  रोटी  का

 सवाल  पैदा  हो  गया  है,  लेकिन  यह  इसी

 कारण  से  है  कि  खान  से  निकाला  झा

 कोयला  राज  ढेर  का  ४र  पडा  हुसना  है,  उस

 को  उठान॑  की  कोई  व्यवस्था  नहीं  है  1  एक

 ओर  हम  अपने  मजदूरों  को  देश  में  रोजगार

 देने  के  लिये  तत्पर  है,  गरीबी  हटाने  के  लिये

 तत्पर  है,  दूसरी  आर  इस  काम  के  जो  साधन

 है,  जिनसे  हजारो  मजदूर  रोजी  और  रोटी

 पा  सकते  है  कौर  खानो  को  सुचारू  रूप  से

 चलाया  जा  सकता  है,  उपेक्षा  की  दृष्टि  से  देगा

 जाता  है  ।

 राज  हिन्दुस्तान  दिल  के  बोझ  में

 मजदूरो  को  मेम्बर  बनाया  जा  रहा  2,  लेकिन

 कितने  मेम्बर  बनाये  जा  रहे  है,  कितन  नही,

 झोर  अगर  बनाया  भी  जा  रहा  है  तो  उसका

 प्राकार  क्‍या  है,  इसके  बारे  में  कुछ  नही  बताया

 जा  रहा  है;  आज  कोल  माइन्स  के  जो  काम

 करने  वाले  है  उनके  लिये  थोड़े  बहुत  मकान

 बनाये  गये  हैं,  लेकिन  हजारो  मजदूर  मूक

 दृष्टि  से  इस  ओर  प्राशि  लगाये  बैठे  है  t

 उनका  कोई  उचित  प्रबन्ध  नहीं  हो  था  रह!

 है  ।  इसके  साथ  साथ  खनिज  विशेष  के  लिये

 जहा  आवागमन  के  साधन  उपलब्ध  किये  जाये

 वहां  यह  भी  श्राककयक  है  कि  उनका  विशेष
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 रूप  से  व्यवहार  हो  ।  हमारे  बिहार  में  कई

 तरह  की  खानें  है।  हमारे  देश  में  किन-किन'

 चीजो  की  मांग  है  तथा  उसके  यहा  भेजने  की

 क्या  प्रगति  है,  दुनिया  के  कौन-कौर  से  देश

 है  जहा  हम  भ्र पता  सामान  भेज  सकते  हैं,  इस

 की  जानकारी  लेने  की  क्या  व्यवस्था  है,  मगर

 श्राप  इन  सारी  बातों  के  बारे  में  देखेंगे  तो

 पता  चलेगा  कि  उनकी  व्यवस्था  ठीक

 नही  है  ।

 हमार  यहा  बिहार  में  कोयला  होता  है

 और  अबरक  भी  होती  है  |  प्रतीक  के  बारे  में

 तो  हिन्दुस्तान  में  बिहार  की  मोनोपोली  थी  {  -

 अब  तो  दूसरे  प्रदेशों  मे  भी  होने  लगी  है।

 राजस्थान  में  भी  श्रमिक  की  खान  है  ।  बिहार

 में  जो  इसकी  मोनोपोली  थी  वह  सब  कम  होती

 जा  रही  है  t  ऐसा  क्यो  है  ?  इसका  एक  ही

 कारण  है  कि  हजारो  लाखों  रुपये  का  सामान

 हमारे  पास  पड़ा  है,  लेकिन  उसकी  मार्केटिंग

 की  कोई व्यवस्था  नही  है।  न  तो  उसके  बेचने

 की  व्यवस्था  है  कौर  न  उसके  आवागमन  की

 व्यवस्था  है  ।

 आज  हिन्दुस्तान  स्टोन  लिमिटेड  की

 हालत  भी  अच्छी  नहीं  है।  सरकारी  झा कड़ों
 के  अनुसार  वित्तीय  वर्ष  के  शुरू  के  छः  महीनों
 में  हिन्दुस्तान  स्टील  लिमिटेड  को  8  करोड़
 76  लाख  रु०  का  नुक्सान  हुमा है,  जो  40

 प्रतिशत  भ्र धिक  घाटा  है।  उसके  [पहले  बर्ष  में
 0  करोड़  9l  लाख  रु०  का  घाटा  हो  गया

 है  ।  तुलनात्मक  दृष्टि  से  देखते  हुए  यह  कही
 अधिक  है।

 इस  वस्तुस्थिति  की  रोशनी  मे  सरकार  के

 इस  इष्टि कोण  से  जनता  का  सन्तोष  नहीं  हो
 सकता  कि  हिन्दुस्तान  स्टील  लिमिटेड  मे  घाटा
 कब  कम  हो  रहा  है।  1967.68  में  38
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 [at  ईप्रबर  चौधरी]

 करोड़  77  लाख  सक  का  चाटी  सभा  था  शोर

 1969-70  में  इससे  कुछ  कम  हुमा,  अर्थात

 0  करोड़  Ol  लाख  चाहे  की  कमी  का

 कारण  इस्पात  के  मूख्य  में  वृद्धि  है।  इस्पात

 की  कीमत  बढ़ने  से  इस्पात  का  इस्तेमाल  करने

 बाले  उद्योगों  की  जोर  प्रस्तुत  उपभोक्ताओं

 को  ही  परेशानी  उठानी  पड़ेगी  क्योंकि  उन  पर

 रोक  बढ़ेगा  ।  सतीजा  क्‍या  होगा  ि  कुछ  बड़े

 लोग  काफी  महंगा  इस्पात  बेचेंगे  और  हमारा

 इस्पात  हमारे  देश  के  लोग  नहीं  ले  पायेंगे  1

 इसका  प्रभाव  हमारी  भ्रामक  स्थिति  पर  पड़ता

 है।  आज  हमारी  आर्थिक  व्यवस्था  छीजत-

 भिन्‍न  होती  जा  रही  है।  राज  हम  देश  के

 जिस  भाग  मे  रह  रहे  हैं  उसमें  रहने  के  बावजूद

 भी  हम  अपने  को  बेबस  महसूस  करते  है।  यह

 हमारे  लिये  बड़े  दृश्य  की  बात  है।  हमारी

 सरकार  स्वीकार  करती  है  कि  970-7  में

 देश  में  इस्पात  का  उत्पादन  969-70  से

 कम  हनना  |  इसका  मुख्य  कारण  क्या  है  यह

 मैं  अपने  मंत्री  महोदय  से  जानना  चाहूँगा  ।

 1969-70  में  64  लाख  इस्पात  पिंडी

 का  उत्पादन  हुआ  था  लेकिन  970-7  से

 बहू  Of  लाख  रह  गया।  यह  घटना  इस  बात

 का  दो तक  है  कि  हम  में  क्षमता  नहीं  है!

 हमारी  कैपेसिटी  काफी  है  लेकिन  हम  इसको

 उठाना  या  आगे  बढ़ाना  नहीं  चाहते,  जिसके

 कारण  हम  काफी  अवनति  की  झोर  जा  रहे

 है  कौर  हमारी  उन्नति  में  बाधा  पड़  रही  है।

 सरकार  कौ  इस  तरह  की  शिकायत

 मिलती  है  कि  उपभोक्ताओं  को  जिस  पाथ-

 मिलता  के  अन्तर्गत  इस्पात  दिया  जाता  है

 उसका  उपयोग  उसके  लिये  मही  होता  उस

 को  सुधारने  के  लिये  प्राकृतिक  निरीक्षणों

 की  व्यवस्था  करें।
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 देश  में  सभी  प्रकार  के  लोहे  कौर  इस्पात

 के  उत्पादनों  में  भारी  गिरावट  भाई  है,  जब

 कि  क्षमता  काफी  है।  31  मार्च,  को  समाप्त

 हुए  वित्तीय  वर्ष  में  राउरकेला  में  970-71

 में  कुल  पांच  लाख  3  हजार  टन  इस्पात

 का  माल  तैयार  हुआ  जबकि  i969-70  %

 7  लाख  57  हजार  टन  माल  तैयार  हुमा

 था।  हम  देखते  है  कि  देश  में  जिन  जिन

 चीजो  की  मांग  है  उसको  बढ़ावा  दिये  जाने

 का  हमारा  कोई  प्रबन्ध  शमी  तक  नहीं  हो

 पा  रहा  है  अगर  हमारा  प्रबन्ध  विदेशों  को

 भेजने  का  हो  गया  होता,  वहां  की  मार्किट

 हमने  पकड़  ली  होती  तो  शाप  कच्चा  माल

 वहा  भेजकर  अ्रधिक  से  अधिक  धत  प्राप्त  कर

 सकते  थे  ।  इससे  हमे  जो  अर्थ  की  कमी

 महसूस  हो  रही  है,  वह  न  होती  ।  राष्ट्र  की

 जो  रीढ़  है  वे  यह  खनिज  पदार्थ  है।  इसमे

 बिदार  का  बढ़ा  हिस्सा  है।  अगर  नीति  के

 क्षेत्र  में  हमने  काम  किया  होता  तो  हमारा

 काम  भी  जागे  बढ़ता  और  बिहार  का  काम

 भी  आगे  बढ़ता,  वहां  को  गरीबी  भी  मिटती

 और  सारे  देश  की  गरीबी  मिटाने  में  आपको

 मदद  भी  मिलती  ।  उस  प्रावस्था  में  हमारा

 देश  कब  तक  बहुत  भागे  बढ़  गया  होता  |

 हमारे  यहां  चूना,  पुखराज,  झिझक,

 मैगनीज  बहुत  भारी  तादाद  में  मिलता  है।

 में  चाहता  हु  कि उसकी  जाच  करवाई  जाए,

 उसका  अन्वेषण  कराया  जाए,  उसको  खोजा

 जाए।  मगर  इनकी  खोजबीन  का  काम

 छापने  हाथ  में  लिया  तो  नई  गई  चीजें  घौर

 भी  आपको  वहां  बहुत  प्राप्त  होंगी।  उससे

 हमारे  यहां  हजारों  हजार  गरीब॑  जनता  को

 काम  मिलेगा  भौर  भारत  की  अर्थ  व्यवस्था

 सुगढ़  होगी  ।

 अंतमें में  में  इतना ही ही  कहता  आहत हूं
 कि  स्त्री  महोदय  घ्राइवासन  दें  कि  बिहार  में
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 जो  खनिज  पदार्थ  हैं,  उनका  अधिक  से  श्रमिक

 विकास  करने  का  प्रयत्न  करेंगे,  प्रिक  से

 अधिक  खोज  इन  की  वे  करवायेंगे  ।

 SHRI  J.  B  PATNAIK  (Cuttack):
 Mr.  Deputy-Speaker,  Sir,  I  rise  to
 support  the  Dzmands  for  Grants  of  the
 Ministry  of  Stee}  and  Mines,  and  support
 the  policy  regarding  steel  and  mines  for
 the  last  two  decades.  ‘The  enemies  of  socia-
 lism  have  all  along  opposed  the  establi-
 shment  of  big  steel  plants  in  the  public
 sector,  and  today  these  falsc  prophets
 of  economic  doom  in  our  country  stand
 exposed  in  view  of  the  fact  that  among
 the  industrially  advanced  countries  in  the
 whole  world,  India  occupies  the  tenth
 position.  In  the  matter  of  farming  and
 mining,  in  the  matter  of  transport  and
 communication  and  i  the  matter  of  self-
 sufficiency  in  the  defence  industries,
 India  today  has  acquired  greai  strength
 and  made  great  strides,  and  today  i  can
 stand  on  its  own  legs  in  a  number  of
 matters  couverning  steel.  This  country  has
 been  able  to  gain  a  self-generating  cana-
 city  in  the  production  of  complete  steal
 plants.  Todsy,  the  HEC  im  Ranchi  is
 able  to  produce  a  complete  stcel  mill  of
 one  million  capacity  pet  year,  Thirdly
 the  policy  has  been  very  fruitful  in  the
 matter  of  creating  a  foreign  market  in
 steel  for  this  country,  In  fact,  we  would
 have  considerably  expanded  this  market  but
 for  the  fast-growing  domestic  market
 which  could  not  be  visualised  earlier,
 So,  in  regard  to  the  soundness  cf  its
 polixy  and  the  results  achieved  so  far,
 there  is  every  reason  for  general  satisfac-
 tion,  but  there  is  no  reason  for  self.
 complacency.  We  must  learn  from  the
 experience  of  the  past,  and  what  is  this
 experience  of  the  past  ?

 A  rather  Jong  period  of  gestation,
 defective  and  disturbing  industria}  rela-
 tionship,  delay  in  taking  decisions  at
 the  lower  level,  lack  of  urgency  in  the
 matter  of  replacement  or  repair  of  dama-
 ged  machines,  are  some  of  the  jacunse
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 as  a  result  of  which  these  public  sector
 plants  have  not  attained  their  full  ins-
 talled  capacity  of  production  and  the
 total  loss  of  Rs.  27.83  crores  has  been
 incurred.  And  so  these  steel  plants  have
 failed  to  contribute  the  much-desired
 profit  for  the  accelerated  growth  of  our
 country’s  economy,

 Sir,  it  is  heartening  that  so  far  as
 good  industrial  relationship  is  concerned,
 a  major  step  has  been  taken  by  the  Joint
 Wage  Negotiating  Committee  for  arri-
 sing  at  a  unanimous  agreement  on  incr-
 eased  wages  for  four  years.  Now  that
 this  agreement  has  been  reached,  let  us
 hope  there  will  be  no  strike  and  70  loss
 of  production  on  this  score.  Let  us  also
 hope  that  in  the  interest  of  a  long-term
 policy,  other  known  lacunac  of  the  stoel
 industry  would  also  be  removed.

 JT  now  come  to  the  point  of  our  fu-
 ture  policy.  We  have  seen  from  our  ex-

 perience  that  steel  is  a  commodity  which
 has  growing  international  and  internal
 markets  and  we  have  not  been  able  to
 meet  the  demands  of  these  internal
 markets.  In  fact,  during  the  period  after
 recession,  we  have  been  forced  to  import
 steel  from  outside  as  a  result  of  which
 we  have  lost  valuable  foreign  exchange.
 Wo  have  now  fixed  a  target  of  producing
 20  million  tonnes  of  steel  in  the  coming
 decade  by  the  end  of  1980,  if  }  have
 understood  correctly  the  statements
 made  in  this  House  by  the  ministers.
 This  does  not  appear  to  be  a  very  ambi-
 tious  target,  in  view  of  the  fact  that
 steel  production  in  the  world  is  growing
 at  a  lightning  speed.  After  the  second
 world  war,  the  total  production  of
 Stoel  was  around  100  milljon  tonnes.
 Rut  today  only  the  United  States  and
 U.S.S5.R  are  producing  each  more  than
 300  million  tonnes.  Japan  is  quickly
 catching  up.  So,  ours  is  a  conservative
 target,  for  a  big  country  with  560  peaple.
 It  is  not  at  all  ambitious.  Yet,  this
 target  does  not  appear  to  be  capable  of
 being  reached,  because  of  the  pjan  leid
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 down  in  the  report.  We  are  going  to

 produce  4  million  tonnes  each  in  Bhilai
 and  Bokaro,  3.4  million  tonnes  in  Rour-
 kela  and  Durgapur;  3  million  tonnes  in
 TISCO  and  IISCO  and  3  million  tonnes
 in  the  new  steel  mills.  Altogether  it  comes
 to  only  7.4  million  tonnes.  We  are.  still
 short  of  3  million  tonnes  to  reach  our
 target.  What  are  we  going  to  do  to  reach
 this  target  by  the  end  of  this  decade  ?
 Ministers  previously  have  given  promises
 that  new  steel  mills  have  to  be  put  up
 during  this  period  and  announcements  be
 made  from  time  to  time  about  new  steel
 plants.  Will  the  Minister  now  make
 an  announcement  for  setting  up  two  or
 three  more  new  plants  during  the  decade
 end  if  so,  what  are  the  sites  where  they
 will  be  located  ?  In  view  of  our  capacity
 for  producing  complete  steel  plants  and
 the  growing  international  market,  we
 should  fix  up  a  higher  target  and  anno-
 unce  immediately  at  least  2  or  3  more
 new  steel  plants,  because  it  takes  7  to  8
 years  for  steel  plant  to  go  into  pro-
 duction.

 I  now  come  to  the  policy  of  export  of
 iron  ore,  which  mostly  integrated  with  pro-
 duction  of  steel].  Iron  ore  has  now  taken
 the  second  place  in  our  export  list,  next
 to  jute.  It  has  become  one  of  our  tradi-
 tional  goods  of  export  and  taken  a  place
 above  cotton  textiles  and  tea.  But  we
 export  only  20  million  tonnes  of  iron  ore
 if  we  go  by  the  figure  of  the  last  calendar
 year.  We  export  toa  number  of  coun-
 tries  including  Japan.  Japan  is  a  now  in
 such  a  position  as  to  import  all  the  iron
 ore  we  are  producing.  The  target  of  the
 Japanese  steel  industry  is  to  produce  by
 1973-74,  50  million  tonnes  of  steel,  for
 which  they  require  l50  mijlion  tonnes  of
 iron  ore.  Wecan  easily  export  35  to  40
 million  tonnes  of  iron  ore.  i.  e.  about  25
 to  30  per  cent  of  their  requirement  by
 1973-74  provided  we  create  the  necessary
 capacity  for  this.  It  would  be  a  big  boost
 not  only  to  our  foreign  trade  and  foreign
 exchange  earning,  but  it  would  develop
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 under-developed  regions  of  our
 counrty.  But  what  are  we  doing  about
 certain

 this,  excepting  laying  down  8  conserva-
 tive  target  of  9  per  cent  growth  in  the  ex-
 export  of  iron  ore  every  yeary.

 i5.00  Hrs.

 Sir,  now  [  plead  for  a  higher  target
 and  suggest  that  this  should  be  doubled
 in  view  of  the  fact  that  known  high  grade
 iron  ore  mines  lie  unexploited,  particular-
 ly  in  regions  of  Madhya’  Pradesh,  Bihar
 and  Orissa.  Ido  not  plead  for  Orissa
 alone.  The  region  which  bounds  in  high
 grade  iron  ores  should  be  developed.
 Every  country  has  such  a_  region,
 which  has  been  developed  through  decades.
 There  is  Ruhar  in  Germany  and  Ukrain
 in  Soviet  Union.  Certain  regions  abound
 in  iron  ores  and  other  necessary  raw-
 materials.  Naturally,  these  regions  are
 devepioed  for  the  production  of.  steel
 So,  it  is  not  a  question  of  distributing  steel
 plants  to  defferent  States.  [t  is  a  question
 of  concentrating  them  in  areas  where
 there  is  enough  of  raw-materials  —iron

 dolomite  and
 production

 ores  and  materials  like
 limestone—which  go  into  the
 of  steel.

 Sir,  I  draw  the  attention  of  the  hon.
 Minister  to  the  Bonai-Nayagarh  mines
 in  Orissa  which  according  to  the  experts

 2,000  million  tone  of  high
 grade  ore.  Coupled  with  mechanised
 mining  and  a  railway  line  to  Paradip,  which
 has  now  the  capacity  to  handle  100,000
 ton-ships,  this  could  alone  meet  a  higher

 amount  to

 target  of  our  export  of  iron  ore.  Besides
 that,  there  are  two  separate  reports  sub-
 mitted  by  M.N.  Dastur  &  Company  and
 M/s.  Kulijan  Corporation  of  India  concer-
 ning  the  site  selection  study  for  pig  iron.
 They  have  recommended  that  Bonai  and
 Nayagarh  are  the  ideal  sites  for  a_  setting
 up  large  integrated  steel  complexes.  These
 reports  are  still  lying  with  the  Minister
 and  a  promise  is  yet  to  come  from  him
 regarding  this.
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 My  submission  to  the  Lon,  Minister
 is  in  the  interest  of  the  natwn’s  growing
 eaport  trade  both  for  stecl  and  iron  ores,
 we  should  fix  up  to  o  larger  target.  In  the
 matter  of  steel,  we  should  fix  up  a  target
 of  25  million  tons  by  the  end  of  1980,
 and  we  should  fix  a  target  of  48  per  cent

 growth  so  far  as  iron  ore  mining  procs.
 And,  therefore,  |  suggest  that  10  take

 up  these  two  things  as  a  part  of  an  inte-

 grated  policy,  the  hon.  Minister  should
 look  to  a  particular  arca  in)  the  country
 which  abounds  in  the  necessary  raw-ma-
 tertals  for  the  production  0  steel  and  for
 iron  ore  mining.

 Sit,  the  Paradip  port)  has  got  great
 capacity  for  handlirg.  This  is  now  lying
 idle  because  there  is  no  ranwas  [ine  linking
 this  port  to  the  interior  area  where  there
 isan  abuadiace  of  cron  ore  imunres.  So,
 the  rwiway  gine  linking  thi  pert  and
 development  of  this  particular  area  of
 Bonal-Nayagath  should  help  the  county

 tide  over  116  d.ffieulty  in  the  matter  of
 bigger  production  of  steel  and  ixay  ore

 mining,

 SHRI  D  70.  NLSAIT  (Kaira):  Mb.
 Deputy  Speaker,  Si,  the  Budget  Demands

 proposal  that  has  been  placed  before  us
 is  &  bit  disappointing  because  our  Minister
 of  Steel  and  Mincs  has)  probably  one  of
 the  greatest  assets  of  the  country  placed
 at  his  dispusal,  and  it  should  have  been
 possible  for  him  to  contribute  to  the
 exchequer,  if  not  more,  at  Icast  500  crores,
 annually.  Unfortunately,  we  sce  that  it  is
 in  the  debit.  In  fact,  an  efficient  person
 should  have  been  able  to  plough-back
 income  from  the  vast  resources  placed  at
 his  disposal  through  a  self-generating
 process  and  also  contributed  to  the  national!
 exchequer.

 We  have  seen  (hat  Japan,  which  had
 hardly  5  million  tonnes  steel  production
 in  1950,  is  now  meving  (owards  100  million
 tonnes  while  we,  who  had  2.5  million
 lonnea  stecl  production  then  ure  still
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 finding  it  difficult  to  reach  even  7.5  million
 tonnes  of  output.  We  have  resources,

 we  have  all  said  so;  particularly,  our  iron
 ore  resources  are  credited  to  be  the  world’s
 largest,  and  they  are  high  grade  iron  ores

 There  are  countries  which  have  set  up
 steel  and  metals  plants  on  coast  lines  and
 earned  tremendous  amount  of  foreign
 exchange  through  exports.  We  have  a
 fairly  good  coastline  and  it  is  possible  for
 us  to  put  several  plants  along  the  coast
 and  have  export  of  steel  imstead  of  iron
 are,

 Thore  is  always  the  question  of  manu-
 facturing  the  required  equipments  within
 the  country.  We  have  already  established
 large  equipments  manufacturing  plants
 both  for  mining  and  for  producing  steel
 and  rolling  of  stecl  but  we  find  that  these
 plants  are  ato  under-utilized.  In  the
 mean  time,  the  vec!  technology  is  moving
 from  Ling  Donau  to  direct  smelting,  con-
 tinsous  Casting  and  rolliag  So,  [  would
 request  the  Minister  to  take  into  aecount
 the  Development  of  technology  in  the
 future  plants  when  we  put  them  up,
 because  already  our  cost  of  steel  is  high
 and  the  incidental  cost  of  our  enginecring
 products  vould  also  bo  affected.

 There  is  also  the  question  of  fixing  up
 the  target  for  development  of  various  raw
 matorials  required  for  production  of  steel],
 Here  we  find  that  the  question  of  coking
 coal  is  the  foremost.  Probably,  if  we  are
 not  so  caroful  about  conservation  of  this
 particular  asset  we  might  scon  be  required
 4  import  coking  coal.  In  this  respect,
 T  would  say  that  the  1,500  kilometres  of
 Gujarat  coastline  should  have  at  least  one
 stecl  plant,  if  not  at  Kandla  anywhere
 along  the  Gujarat  coastline.  This  is
 necessary  because  the  whole  of  the  middle
 eastern,  African  and  the  western  markets
 could  be  catered  to  from  this  plant.
 Besides,  probably  the  House  knows  that
 the  highest  income  that  is  made  by  any
 public  sector  undertaking  has  been  from
 Gujarat.  We  have  seen  that  the  Gujarat
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 Refinery  is  turning  out  per  year  an  income

 which  ig  substantially  more  than  any  other

 refineries  of  public  sector  units  that  generate
 income  in  the  whole  country,  Similarly.

 even  in  the  joint  sector  we  have  seen  that

 the  Gujarat  Fertilizer  plant  turned  out  this

 year  a  profit  of  Rs.  2  crores  and  next  year
 their  estimate  is  Rs.  20  crores  when

 most  of  the  fertilizer  plants  in  the  country
 are  in  the  red.  There  has  been  demand

 from  different  sections  of  the  House  for

 providing  steel  plants  in  different  regions
 but  I  would  request  that  whenever  the

 Central  exchequer  dishes  out  such  plants
 the  proposals  must  be  examined  first  in

 terms  of  the  performance  within  those  areas

 because  our  national  wealth  should  not  be

 lost  by  putting  them  up  in  areas  where

 they  are  used  for  political  ends.  We  have
 seen  that  most  of  the  plants  which  we

 have  put  up  have  been  in  need  or  under-

 utilised  and  the  reasons  or  causes  for  their
 losses  or  semi-working  are  not  hard  to

 find,

 There  is  acute  shortage  of  steel  plates,
 and  sheets  particularly  cold  rolled  and
 tin  plates.  We  ars  yet  to  manufacture
 several  items  among  plates  and  sheets,
 as  for  example  silicon  steel  sheets,  cold
 rolled  grain-oriented.  We  have  to  depend
 on  imports  in  the  case  of  these  items  and
 so  our  valuable  foreign  exchange  ‘5  lost.
 Fven  though  the  manufacture  of  these
 sheets  is  on  the  anvil  for  many  years
 nothing  has  been  done  80  far.  I  would
 request  the  Minister  to  consider  the  carly
 manufacture  of  cold  rolled  grain-oriented
 silicon  sheets.  There  is  acute  shortage  of
 armour  and  bouer  quality  steel  plates  and
 sheets,  which  is  holding  up  manufacture
 of  high  technology  products  Ike  pressure
 vessels,  heat  exchangers,  columns,  atomic

 reactors,  high  pressure  boilers  and  even
 equipment  for  extra  high  tension  switch
 gear,  the  manufacture  of  all  of  which
 require  tested  high  quality  armour  and
 boiler  quality

 steel  plates  and  sheets.

 Sir,  there  has  been  a  certain  demand
 froth  the  House  that  mini  steel  plants  are
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 contravening  our  policy  and  Industries
 Regulation  Act,  I  would  say  this  is  not
 a  primary  industry  but  a  secondary
 industry  and  Ministry  is  to  be  congratu-
 lated  in  embarking  on  this  particular  thing
 because  we  are  producing  within  this

 country  required  electric  furnaces  and
 associated  equipments  We  require  alloy
 steels  of  hundreds  of  types  for  different

 purposes  and  if  we  do  not  have  those  mini
 steel  plants  wih  their  small  melting
 furnaces  which  almost  correspond  to  our

 pig  iron  cupolas  or  furnaces  then  we  would
 not  be  able  to  manufacture  requirement-
 oriented  or  job-oriented  qualities  of  stecls.
 These  mini  plants  are  using  scrap.  In

 fact  they  are  rot  stecl  plants  but  processing
 umts  melting  scrap  together  with  such

 ralling  as  they  are  required  to  do.  There-

 fore,  these  units  which  are  mostly  using
 ths  scrap  and  the  secondary  materials  of

 the  principal  steel  plants  do  not  touch  iron

 ote,  coking  cole,  dolomite,  limestone  and

 othor  things  directly  used  in  steel  plants.
 Therefore,  the  Ministry  is  requested  [to

 encourage  more  and  more  of  smiller  plants

 in  the  decentralised  areas  with  5,  10

 or  20  ton  electric  melting  furnances  so

 that  they  provide  larger  employment  an  d

 production  on  a  country-wide  scale.

 Now,  I  come  to  the  other  non-ferrous

 metals—aluminium,  zinc,  copper,  lead  etc.

 The  Government  of  India  has  yet  to  imple-

 ment  the  Bharat  Aluminium  Project  at

 Korba  and  at  Koyna.  We  request  the

 Minister  to  take  both  these  projects  on  an

 emergency  basis  because  we  have  moved
 from  copper  and  zinc  to  aluminium  for

 substitution  and  if  we  have  continued

 shortage  of  aluminium  and  the  shortage

 grows  then  the  present  import  will  be

 further  increased  and  the  country
 will  lose  fot  of  foreign  exchangs.  We  have

 excellent  bauxite,  Gujarat  bauxite  has

 been  earmarked  for  export-oriented
 alumina  plant.  }  would  request  the

 Minister  not  ta  expert  aluminge  but  vse

 this  basic  raw-material  for  ourselves  by
 providing  a  amelter  along  with  the  aluming
 plant.
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 Then  there  isthe  question  of  copper,
 lead  and  zinc.  We  have  been  stagnating
 in  copper,  zinc  and  lead  production.
 Although  we  have  already  projected  Rs.  94
 to  300  crores  for  the  Khetri  Copper  Smelier
 we  do  not  know  when  we  will  see  the  light
 of  production.  We  have  deposits  of  zinc
 and  lead  in  Rajasthan-Gujarat  belt  and  I

 request  the  Minister  to  locate  smelters
 near  the  Gujarat  ports,  if  necessary  even,
 on  concentrates  imports  based.  He  is

 putting  up  one  at  Visakhapatnam,  one  is
 in  Kerala  and  the  third  plant  should  be
 on  the  north  wesiern  coast.

 Coming  back  to  steel  plants,  I  would
 request  him  to  consider  two  steel  plants—
 one  in  Goa  and  another  in  the  upper
 western  coast  of  Gujarat  so  that  India  is
 balanced  in  the  supply  of  steel.

 SHRI  P.  ANKINEEDU  PRASADA
 RAO  (Ongole)  :  Mr.  Deputy  Speaker,  Sir,
 J  support  the  budget  estimates  proposed  by
 the  Ministry  of  Stce)  and  Mines,  Muneral
 wealth  is  the  hidden  wealth  which  this

 country  is  hasing  in  abundance  and  which
 we  are  not  able  to  make  proper  use  of  as

 yet.

 Even  after  20  years  of  independence  we
 are  in  a  state  of  importing  so  many  of  the

 metals,  though  we  are  having  rich  mineral

 pontentlality  in  the  country.

 Ithink,  the  Government  is  making
 some  efforts  to  exploit  this  mineral  wealth
 in  the  country,  but  enough  efforts  are  not

 being  made  by  the  Government  to  do  the

 needful,  just  as  we  had  done  when  we

 were  short  of  foodgrains.  As  we  have

 utilised  ovr  irrigation  potential  and  the

 fertile  soil  potential  to  bring  up  our  pro-
 duction  and  make  the  country  self-sufficient
 in  food  production,  here  also  the  Govern-
 ment  must  take  emergent  steps  to  exploit
 the  mineral  résoutces  available  in  the

 country,  not  only  to  make  the  country  8

 self-sufficient  one  but  also  to  seo  that  the

 country  will  04  in  a  position  to  supply
 ‘  4
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 these  metals  to  other  countries  because  the
 mineral  potentiality  we  are  having  in  this

 country  is  very  high  and  the  percentage  of
 its  usage  is  very  low.  Specially  by  develop-
 ing  these  mines  ot  mineral  based  industries,
 investing  our  money  whatever  we  are

 having  for  mineral  development  it  will  not

 only  save  us  alot  of  foreign  exchange  for
 which  we  are  having  very  meagre  resources
 but  it  will  give  us  a  good  employment
 potential  in’  the  country  where  we  are

 having  the  unemployment  problem.

 Then,  most  of  these  mineral  deposits
 are  in  the  backward  areas  but  for  a  few
 here  and  there.  All  over  the  country,
 wherever  there  are  rich  mineral  deposits,
 the  area’  are  economically  backward,  So.

 by  trying  to  exploit  these  mineral  deposits
 and  mineral  based  industries  in  those  areas,
 certainly  we  will  be  able  to  develop  the

 backward  areas  in  the  country  also.

 But  the  pace  of  progress,  though  there

 is  a  sincere  effort  on  the  part  of  Govern-

 ment  to  exploit  these  minerals,  is  rather

 slow;  specially  in  the  rare  or  scarce  metals

 like  zinc,  copper  and  lead.  Even  in  those
 lines  we  have  not  done  enough  progress.
 In  the  case  of  deposits  which  were  proved
 by  the  GSI,  which  were  found  to  be

 economica'ly  feasible  and  which  would

 yield  us  good  returns,  even  to  start  those

 projects  long  delays  are  occurring.

 I  will  tell  you  an  instance  in  my  State.

 Though  the  project,  by  the  name  of

 Agnikundala,  was  sanctioned  recently—
 must  thank  the  Mines  Ministry  for  that
 and  half  a  crore  of  rupees  were  given  to  it,
 it  took  a  decade  to  take  a  decision  that

 deposit  should  be  exploited.  Foreigners
 offered  to  exploit  those  deposits.  Then  the

 Government  took  a  decision  in  the  interest

 of  the  nation  it  should  be  exploited  in  the

 public  sector,  But  after  that  decision,  to

 take  the  decision  to  really  exploit  the  mines
 itteok  a  decade  due  to  administrative
 delays  or  whatever  it  may  be.
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 If  we  take  so  late  decisions  about  such

 important  projects,  which  will  be  saving  us

 good  foreign  exchange,  I  think  we  will
 nat  be  able  to  progress  economically  well.
 For  the  economic  progress  of  our  country,
 all  the  mineral  deposits  which  we  are
 having  in  this  country  must  be  exploited
 atanearly  date.  Funds  that  are  being
 allotted  for  mineral  development  by  our
 Government,  Ithink,  are  very  meagre.
 Though  there  is  a  sincere  effort,  though
 the  GSI  is  proving  many  deposits,  even
 though  there  isa  delay,  survey  of  many
 areas  is  going  on.

 ‘Now,  we  ate  quite  confident  that  the
 mineral  resources  in  our  country  are  of
 very  high  order.  But  with  meagre  allot-
 ment  of  funds  and  the  interest  that  the
 Government  is  taking  in  regard  to  mineral
 deposits,  I  think,  we  are  losing  and  the
 country  is  losing  very  much.

 You  take  the  case  of  Rayalaseema  once
 known  as  Ratnalaseema  and  that  means  an
 sreaof  diamonds.  That  area  is  having
 very  good  deposits  of  diamonds,  gold,
 asbestos  and  almost  all  the  important
 minerals  are  available  there.  It  isa  back-
 ward  area.  It  is  very  difficult  to  give
 ircigation  facilities  to  that  area.  The  only
 way  to  develop  that  area  is  to  exploit  the
 minerals  available  there  and  to  make  use  of
 thom  for  the  good  of  the  country  and  for
 upliftment  of  the  people  of  that  backward
 area.  The  diamond  deposits  there  are
 world  famous  and  we  can  compare  them
 with  the  deposits  of  Kimberly  diamond
 mines  in  South  Africa.  That  is  well  know
 to  us,  to  the  Department  concerned  and  to
 the  Government.  And  yet  the  decision  to
 exploit  those  deposits  is  being  post-
 poned.

 T  am  glade  to  know  that  the  survey  is
 going  on.  How  long  will  the  survey  go
 on?  When  will  the  finz!  decision  to  expto-
 it  those  diamond  deposits  in  that  area  be
 taken?  I  request  the  hon.  Minister  to
 take  carly  steps  to  seo  thet  a  final  decision
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 is  taken.  It  is  economically  feasible  and  it
 will  help  and  develop  a  backward  area.

 There  are  gold  deposits  there  known  as
 Ramagiri  gold  deposits.  They  were
 worked  some  time  back  during  the  British
 times.  Afterwards,  they  were  abandoned.
 After  some  investigation.  they  were  also
 proved,  to  some  extent,  as  economically
 feasible.  As  regards  the  Kolar  gold
 mines,  if  the  Kolar  gold  mines  people
 are  not  prepared  to  take  up  the  mines,  the
 State  Government  says  that  they  will  take
 up  the  mines  if  some  special  concessions
 which  were  given  to  other  States  are  also
 given  to  them  to  develop  those  mines.  I
 feel  that  we  are  Keeping  all  these  deposits
 unexploited.

 Coming  to  zinc,  lead  and  copper  which
 are  the  scarce  items,  we  can  exploit  these
 minerals  also.  We  are  importing  them
 now  for  our  various  purposes.  We  are
 spending  a  lot  of  foreign  exchange  on  that.
 If  we  can  produce  these  minerals  and
 export  them,  we  can  get  a  good  amount  of
 foreign  exchange.  That  alsois  not  being
 exploited.  There  is  no  proper  assistance
 given  to  people  who  are  exploiting  them  to
 some  extent.

 Now,  I  come  to  the  iron  ore  deposits  in
 the  east  coast  near  Ongole.  There  is  a  huge
 deposit.  The  State  Government  Depart-
 ment  explored  it  and  requested  the  G.  S.  I.
 to  explore  and  prove  it.  If  these  deposits
 are  explored  and  proved  and  if  they  are
 taken  up  in  the  manner  in  which  the
 Kundramukh  project  on  the  west  coast  is
 teken  up,  that  will  help  very  much.  They
 are  very  close  to  the  sea,  about  30  miles  to
 the  sea.  Already,  there  fs  #  proposal  to

 develop  minor  ports  there.  If  we  take  up
 the  iron  ore  project  and  the  development
 of  minor  ports  together,  it  will  be  an

 economically  feasible  unit.  You  should
 try  to  push  it  up.  That  is  also  a  backward
 area.  It  will  also  give  an  encouragement
 to  develop  that  backward  area  and  that
 will  very  much  help  the  people  there.
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 Upto  now,  though  we  were  allowing
 private  leases  and  private  operators  to  work
 the  mines,  we  are  now  taking  up  a  policy,  a3
 far  as  possible,  that  all  remunerative
 deposits  should  be  worked  out  by  the  public
 sector.  In  the  interest  of  the  country  it  is
 a  very  good  decision,  but,  a  stage  is  coming
 where  due  to  shortage  of  funds,  neither  the

 public  sector  is  able  to  exploit  them  nor  do
 we  allow  the  private  sector  to  exploit  them.
 Therefore,  it  is  better  to  find  resources  to
 exploit  them  in  the  public  sector.  But,  if
 we  are  nnt  able  to  do  it,  then  we  should
 allow  the  private  sector  people  to  do  it
 especially  in  the  mining  industry.

 The  mining  industry  is  the  only  indus-
 try  which  is  not  assisted  by  the  Government
 Tcan  say.  For  all  other  industries,  the
 Government  is  giving  aid.  For  all  other

 people  who  are  engaged  in  the  production
 of  handicrafts,  the  Government  is  giving
 aid.  But,  for  the  industrialists  in  the
 mining  industry,  neither  the  Government
 nor  the  Banks  help  them.  A  proposal  was
 made  to  start  a  Mining  Finance  Corpo-
 ration  to  assist  these  private  mineowners
 These  mine-owncrs  bring  out  the  minerals
 from  the  mines.  Though  they  get  some

 profit,  the  advantages  accruing  to  the

 country  should  also  be  taken  into  consi-
 deration.  जी  proper  assistance  is  given  to
 them  in  the  sector  where  the  Government
 is  not  able  to  do.  they  will  at  least  be  able
 to  try  to  exploit  the  mineral  wealth  of  the
 country.

 One  more  point  I  wish  te  bring  to  the
 notice  of  the  Government.  There  are  seve-
 ral  mining  rujes  about  which  the  State
 Governments  have  recommended  and  indi-
 viduals  have  represented  that  the  mining
 rules  are  governed  by  the  Central  Act.
 They  were  discussed  and  a  proposal  put
 forward  for  bringing  them  uptodate  in  ture
 with  the  modern  teclinology.  An  carty
 decision  should  be  taken  so  that  dolays  are
 avoided  and  a  batter  mineral  davefosnsit
 can  be  brought  about  in  this  country.
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 है  thank  you,  Sir,  for  giving  mo  this

 eppcrtunity  to  speak.

 SHR]  N.  E.  HORO  (Khunti)  4  Mr.

 Deputy  Speaker,  Sir,  most  of  our  industries
 in  the  public  sector  are  sick.  The  indus-
 tries  are  facing  several  problems  with  the
 result  that  the  output  is  affected  and  the
 cost  of  production  has  gone  up.  Some  of
 the  main  problems  are  labour  unrest,
 management  and  technology.

 I  do  not  think  I  will  get  much  time,  so
 I  will  be  brief.  I  would  like  to  speak  espe-
 cially  about  the  Heavy  Engineering  Corpo-
 ration  at  Ranchi.

 This  Heavy  Engineering  Corporation,
 which  should  be  called  the  mother  of  indu-

 stries,  has  been  mis-managed  right  from  the

 very  beginning.  Let  us  hope  that  with  the
 new  Minister,  things  will  improve.  Sir,  I
 would  like  to  remind  you  that  the  present
 Chairman  of  the  HEC  is  the  fifth  one  in
 succession.  I  don’t  know  whether  it  is
 correct  or  not  but  there  is  a  rumour  that

 the  present  man  is  also  going  and  another
 one  is  coming.  The  present  Chairman’s

 predecessor,  Mr.  Chalapati  Rao,  who,  to

 my  knowledge,  was  doing  very  good  service
 and  who  had  made  a  deep  study  of  the

 problems,  was  removed  unceremon  fously
 the  moment  he  started  setting  things  right.
 I  don't  care  whether  this  Chairman  or  that

 Chairman  comes  or  goes,  but,  one  thing
 stands  out  very  clearly  that  Chairman  in

 the  Corporation  have  frequently  been  chan-

 ged.’  Tt  seems  somewhere  in  the  Ministry
 there  is  a  lobby  which  is  very  influential

 and  which  specialises  in  appointing  and  re-

 moving  Chairmen,  with  the  resuit  that  the

 mother  of  industries,  namely,  the  HEC  is

 suffering  to  the  detriment  of  the  nation.

 I  would  want  the  Government  to  be

 very  firm  and  imaginative  in  their  actions.

 They  should  do  things  with  some  plann-
 ing.  They  should  do  things  with  certain

 positive  decisions.  They  should  not  hesi-

 tate  to  take  timely  positive  and  firm  action.
 What  we  find  is  that  they  are  not  able  to
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 solve  aven  simple  problems  sometimes.  You

 can  very  well  understand  how  the  mother
 of  industries  is  being  mismanaged  in  this

 way.  Howcan  we  expect  that  the  Steel

 industry  in  our  country  will  grow  as  we
 want  them  to  grow  ?

 When  this  project  was  started  in

 Ranchi,  the  people  of  that  area  thought
 that  after  all  by  this  project  pcople  around

 will  be  benefited.  They  thought  that  the

 people  who  are  backward  and  mostly  tri-
 bals  would  raise  their  standard  of  living
 and  catch  up  with  modernisation.  They
 wit!  have  opportunities  to  learn  some

 industries  and  get  employment.

 But  the  way  the  HEC  has  been

 mismanaged,  right  from  the  beginning,
 they  have  been  greatly  disappointed.  It  has
 frustrated  the  hopes  of  the  people.  The

 people  there  are  mostly  tribal  whose  lands
 were  acquired  for  this  project.  They  were
 assured  of  great  employment  opportunities.
 They  have  not  been  fully  employed.  Today,
 out  of  7,000  D.Ps,  not  more  than  50  per
 cent  have  been  employed.  Among  the  DPs,
 there  was  only  one  Engineer.  He  could
 not  be  employed  even  till  this  dav  in  the
 HEC,  He  had  to  seek  job  elsewhere  and
 Jam  told  he  has  now  been  appointed  clse-

 where.  But  the  HEC  could  not  see  that  he
 was  appointed.  Such  35  the  position  in  the
 HEC.  Thuis  is  a  very  sad  commentary  on
 the  efficiency  of  the  management  there.  I
 want  this  to  be  brought  to  the  notice  of
 the  Government  and  the  honourable  House.
 If  these  cunditions  continue  for  long,  you
 can  well  imagine  what  will  happen  to  this
 industry.  Even  after  repeated  efforts
 the  DPs  are  not  appointed  properly.  The
 tribals  and  the  children  of  the  soil  are  not
 getting  employment  there.  People  from
 Kerala,  Bengal,  Punjab,  etc.  can  get  em-
 ployment  in  the  HEC  but  for  the  local
 people  they  have  different  standards  of
 treatment.  Posts  which  carry  not  more
 than  Rs.  500  per  month  should  have  gone
 to  these  people.  So  who  will  look  after
 them  ?  Who  will  take  care  of  them  if  not
 the  Central  Government?  want  the  new
 Minister  to  please  take  note  of  this,
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 Sir,  onty  a  few  days  ‘back  the  Minis»

 ter  paid  a  visit  to  HEC,  I  don't  know

 why  his  Ministry  was  very  particular  in

 not  informing  the  local  MPs.  They  could
 not  get  time  to  contact  him  and  acquaint
 him  with  the  grievances  of  the  people.

 Sir,  there  is  an  officer  in  the  HEC  who
 is  an  ex-atmy  men.  He  is  Major  Dayal.

 He  was  appointed  as  Controller  of  Trans

 port,  but  today  he  is  required  to  work  in

 the  canteen.  He  is  doing  an  odd  job

 there.

 In  the  matter  of  promotions  also  the

 interest  of  the  local  people  are  ignored.

 These  people  cannot  get  jobs  or  get  pro-

 motions  there  because  they  don't  have  any-

 one  who  could  push  them  up  and
 also

 because  the  management  there  is  entirely

 managed  by  pnsympathetic  people  from

 outside.  The  local  people  have  no  hope

 whatsoever  and  this  is  realy  8  very  sad

 commentary  on  the  intention  of  the  manage-

 ment,  Sir.

 My  idea  in  ventilating  all  these  points

 is  this  ;  Unless  you  satisfy  the  people,  there

 will  be  ruch  and  more  serious  problems.

 There  are  so  many  labour  problems

 which  are  coming  up  in  the  HEC.  The

 management  of  the  HEC  is  inviting
 by  its

 inefficiency  and  unsympathetic  attitude  80

 many  demonstrations,  ghsraos,  and  such

 other  things  which  affect  the  output  of  the

 corporation.  When  people  are  dissatisfied

 surely  these  things  crop  Up-  In  the
 ine,

 of  the  corporation  and  the  industry  itse
 ‘

 itis  very  essential  that  labour  prolems  an

 also  the  social,  economic  and  other  pto-

 blems  of  the  local  people  are  taken  UP  for

 consideration  and  quick  solution.

 If  you  visit  Hatis  and  go  routid  the

 township  you  will  be  surprised  to  see  how

 an  tnplanned  town  ‘has  “grown  पफ

 Although  it  is  called  a  township,  tt  realy

 js  not  a  township.  है (अ  is  a  kind  of  &  bustl.

 tt  has  not  properly  been  planned  on
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 modern  lines.  There  are  no  amenities  what-
 soever,  This  go-called  township  does  not
 have  even  a  single  cinema-house.  There

 ‘ate  no  civic  amenities  worth  the  name.
 The  bazars  and  markets  have  not  been
 properly  planned.  I  talked  to  Mr.  Chala-
 pati  Rau,  the  then  chairman  of  the  HEC
 and  he  admitted  to  me  that  the  planning
 of  this  township  had  not  been  properly
 done  and  probably  it  would  have  to  be
 re-done.

 The  Central  and  State  Governments
 have  not  taken  proper  care  to  rehabilitate
 the  people  who  were  displaced.  They  are
 now  living  in  places  which  are  nothing  more
 than  slums.  In  a  few  years’  time  if  more
 space  would  be  required  and  the  master
 plan  of  greater  Ranchi  comes  through,  then
 we  Shall  have  to  clear  these  slums  and
 demolish  them,  Such  is  the  state  of  afiairs
 there.

 I  would  like  to  make  one  submission
 in  regard  to  purchases.  There  is  a  local
 firm  which  is  supplying  fire-bricks  to  the
 HEC.  HEC  are  purchasing  low-grade  fire-
 bricks  and  they  are  utilising  themin_  the
 fluid  channel.  You  can  well  imagine  what
 will  happen  to  the  entire  project  if  low-
 grade  fire-bricks  are  used  in  the  blast
 furnace,

 I  have  spoken  about  this  to  the  local
 CBI  people  to  find  out  whether  it  is
 correct  or  not.  Let  the  hon.  Minister
 take  note  of  it.  Iam  afraid,  the  people  in
 the  purchase  section  are  in  league  with  some
 of  the  local  firms,  and  the  local  firms  are

 continuing  to  supply  low-grade  fire-bricks.
 In  the  beginning,  this  was  objected  to  by
 some  officers  in  the  purchase  section,  but
 when  the  parties  concerned  contested  this,
 the  bricks  were  referted  to  the  Central  Fuel
 Research  Institute  for  chemical  analysis,
 and  after  examination,  somehow  it  was
 manipulated  and  perhaps  sdme  money
 passed  in  between  and  they  are  now  taking
 these  same  low-grade  fire-bricks.  I  want

 the  'Gpvernment  tq  enquire  into  thig  aad
 fx  responsibilities,
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 Finally,  I  would  like  to  say  8  word
 about  the  NCDC.  The  management  is
 nol  very  efficient  there  also.  The  NCDC
 had  acquired  large  ereas  of  coal-bearing
 lands  in  the  district  of  "Haza‘ibagh  which
 they  are  not  able  to  utilise,  They  could
 lease  portious  out  to  the  private  parties  in

 he  public  sector  so  that  coal  and  other
 minerals  could  be  exploited.  They  are
 not  doing  anything  in  that  dircciiun,  We

 are  losing  coal,  because  some  Ulsurupu-
 lous  persons  are  stealing  coal  fem  those
 areas.  The  corporation  should  take  care

 and  see  that  this  thing  is  stopped,  It
 would  be  better:  if  the  NCDC  kises  it

 Out  to  the  private  parties,  Other  minerals like  clays  are  found  there  which  could  be
 uuilised  and  on  which  Government  can
 earn  money.  Government  are  losing  crores
 of  rupees  by  not  Utilising  these  areug,
 Government  should  therelure  be  vigilant and  sce  that  this  national  wealth  is  pre-
 served  and  properly  utilised  so  that  our
 national  income  is  not  frittered  away.

 att  सतपाल  कपूर  (पटियाला):  डिप्टी
 स्पीकर  साहब,  इसमें  सबसे  बड़ी  प्रान्त  जो
 है  वह  यह  है  कि  जब  श्राप  पब्लिक  सेक्टर
 और  प्राइवेट  सेक्टर  एक  ही  इन्डस्ट्री  में  चलाते
 है  तो  उस  वक्‍त  प्राइवट  सेक्टर  को  पब्लिक
 सेक्टर  में  कॉस्पिरेसी  करके  उसको  फिजूल
 आउट  करने  का  बहुत  मौका  मिलता  है
 हमारी  जो  सारी  बायरन  एंड  स्टील  पालिसी

 है  उसमें  बेसिक  चेज  झोर  बेसिक  तब्दीली
 करने  की  बहुत  जरूरत  है  कौर  वह  हम  कर

 नही  रहे  हैं  ;  जरूरत  इस  बात  की  थी  कि

 हम  यह  देखते  कि  हमारे  काम  में  बुक  कहां
 है।  राज  पब्लिक  सेक्टर  के  बारे  में  हमारा
 सबसे  बड़ा  क्रिटीसिज्म  यही  है  कि  इससे  उतना

 मुनाफा  नहीं  हो  रहा  हैं,  या  उस  तरह  धन

 काम  नहीं  हो  रहा  है  जितना  प्राइवेट
 सेक्टर में  हो  रहा है  ।  इसका  सबते  बढ़ा



 267  Demands  for

 {att  सतपाल  कपूर]
 कारण  यह  है  कि  पब्लिक  इन्दर  टेनिस

 भो स्टं ली  हैवी  इंडस्ट्रीज  में  हैं,  जेसे  स्टील  में

 शौर  बड़ी  बड़ी  इंडस्ट्रीज  में  जब  कि  प्राइवेट

 सेक्टर  मोटली  कन्जयुमर  गुड्स  इडस्ट्रीज,

 जैसे  टेक्सटाइल,  शुगर  शौर  दूसरी  छोटी  मोटो

 इंडस्ट्रीज  में  है  ।  इसलिये  अगर  प्राइवेट

 सैक्टर  के  प्रौफिट  को  हँसी  इंडस्ट्री,  स्टील,

 पैट्रोलियम  से  कम्पेयर  करेगे  तो  पूर  नतीजे

 पर  नदी  पशु च  सकते  रोकी  हबी  इंडस्ट्री
 चलाते  के  लिये  जितनी  मेहनत  शरार  रिसोर्सेज

 की  जरुरत  होती  हैं  उतनी  कन्जयुमर  ग्रैंड
 इंडस्ट्रीज  के  लिये  नहीं  होती  ।
 45.40  Hrs.

 [SHRI  K.  N.  TIWARY  in  the  Chair]

 हमारे  यहा  क  सबसे  गलत  काम  यह  हो

 रहा  है  कि  हम  एक  इस् ट्री  को  एक  ही  सैक्टर

 में  नही  रख  रहे  हे  ।  जरूरत  इस  बात  को  है

 कि  सारे  प्लानिंग  में  तबदीली  की  जाय  अर

 ऐसी  योजना  बनायी  जाय  कि  एक  इंडस्ट्री

 को  ऐक्सलुसिवली  एक  सैक्टर  में  रखा  जाय  ।

 आप  को  झगर  मिक्‍सड  इकानामी  रखनी  है,

 मैंतो  उस  के  खिलाफ  हूँ,  लेकिन  अगर

 प्लानिंग  रखना  चाहते  है  तो कम  से  कम  एक

 बात  जरूर  करनी  चाहिये  कि  एक  इंडस्ट्री

 एक  सेक्टर  में  रहेगी  ताक  उस  सेक्टर  में

 रहते  हुए  प्राइवेट  सेक्टर  उस  पब्लिक  अवसर-

 टैपिंग  को  खराब  मं  कर  सके  ।  आज  स्टील

 का  जब  क्रिटीसिज्म  सुनते  है  और  उसकी  बंक

 ग्राउंड  को  समभते  हैं  तो  यह  नजर.  प्राता  है

 कि  (प्राइवेट  सेक्टर  हमारी  पब्लिक  झज्जर

 टेनिस  को  अपनी  कांग्रेसी  से  डिस्ट्राय  कर

 रहा  है,  डिस्टर्ब  कर  रहा  है।  इसलिये  चाहूंगा

 कि  मंत्री  महोदय  इस  तरफ  ध्यान  दें  ।  इस

 बैसिक  पॉलिसी  को  चेंज  करें  और  प्लानिंग

 कमीशन  तथा  कैबिनेट  में  हस  बारे  में  विचार

 बख़्शे  करें  t
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 झायरत  ौर  कोल  साइट्स  आपने  प्राह-

 वेट  सेक्टर  में  रखे  हैं घौर,  पब्लिक  सेकुलर
 में  स्टील  यूनिट  लगाते  हैं।  एक  साध  स्टील

 यूनिट  लगाते  हैं  प्राइवेट  सैक्टर  में  नतीजा  यह

 पिता  है  कि  उससे  कन्फ्यूजन  होता  है  जिससे

 आप  बच  नहीं  सकते  |  इसलिए  जब  तक  बाप

 बेसिक  पॉलिसी  में  चेन  नहीं  करेंगे  तब  तक

 ठीक  ढंगसे  काम  नहीं  कर  सकते  है।  इसलिए

 मेरा  कहना  है  कि  कोल माइन्स  शौर  प्राय रन

 माइन्स  को  टेक  झावर  कर  लेना  चाहिए।

 जब  हम  एक  गलत  पॉलिसी  बना  लेते  है,
 गलत  नींव  डालते  है  तो  उस  पर  बनने  वाली

 दीवाल  टेढ़ी  ही  होती  है  ।  इसलिए  स्टील

 पौलिसी  में  बेसिक  चीज  करना  चाहिए।

 956  में  इण्डस्ट्रियल  रिजा ल्यू बन  पास

 किया  कि  स्टील  को  पब्लिक  सेक्टर  मे  रखा

 जाय  लेकिन  हुआ  क्या  ?  मिनी  स्टील  प्लाट

 प्राइवेट  सेक्टर  में  है  ।  अभी  पिछले  इरादों

 सालसे  पॉलिसी  बनी  है।  यह  ठीक  &  कि  उस

 पॉलिसी  की  जिम्मेदारी  भाप  मन्त्री  महोदय

 पर  डाल  सकते  है,  लेकिन  मैं  उनसे  उम्मीद

 करता  था  अगर  कोई  गलत  फाइल  चल  रही

 है  तो  बहू  उसको  फोलो  नहीं  करेगे,  बल्कि

 ख़त्म  करेंगे  ।  पर  ऐसा  लगता  हे  कि  जैसे

 रुटीन  में  एक  मिनिस्टर  जाता  है  ओर  जसी

 वातावरण  में  एडजस्ट  हो  जाता  है,  वैसे  ही

 मन्त्री  जी  भी  हो  गए  हैं।  इस  तरह  की

 गलत  पालिसी  को  नहीं  चलाना  चाहिए

 उस  दलील  को  में  नहीं  मानता  कि  यहं

 सैंकेन्ड्री  इण्डस्ट्री  है।  इसलिए  जो  भी  कुछ

 स्टील  इन्डस्ट्री  में  अपको  भाभियाँ  दिखाई  दे

 रही  हैं  बहू  गलत  पॉलिसी  के  करार  हैं,  इस

 पोलिसी  में  बेसिक  चेंज  होना  चाहिए।  पूरी-

 लक  सेक्टर  झंकार  देकिश्स  में भांप  तभी

 कास्रपरव  होंगे  जब  तमाम  स्टील  मुक़द्दस  को
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 बाप,  पब्लिक  सैक्टर  में  ले  लें  |  आपके  प्राण-

 बेट  सेक्टर  को  इसमें  घुसपैठ  करने  की

 इजाजत  नहीं  हैं  ;  मिनी  टाल'  प्लांट  की  जो

 पॉलिसी  है  उसमें  कौस्पिरेसी  करने  की  जरू-

 रत  नही  हैं  v

 एक  माननीय  सदस्य  :  ठीक  है।

 थो सतपाल  कपूर  :  भ्रापको  ठीक  लगता

 होगा,  स्वतन्त्र  पार्टी  का  ठोक  लगता  है,  जन-

 संघ  को  ठोक  लगता  है।  लेकिन  मेरे  ख्याल  में

 बहू  गलत  है,  उसका  दिवस  करना  चाहिए  6

 स्टील  प्लान्द्स  मं  दो  पालक  सेक्टर  म  पढ़े  है
 पजाब  का  एक  मिनी  स्टील  प्लान्ट  पब्लिक

 सैक्टर  मे  दिया  गया  है,  वह  लेकिन  सफ  कागज

 में  ही  दिया  गया  है,  ।  बहू  ता  प्राइवट  सेक्टर

 में  डार्लामया  के  पास  पहुं  त्  गया  1  मै  झ्रापका

 मौत  मिनिस्टर  साहब  स  कहना  चाहता  हू
 कि  हमारे  यहा  भ्र काली  गवर्मन्ट  थी  ।  उसने

 मेजारिटी  शेयर  करप्शन  कर  के  डालमिया  को

 दे  दिए  श्राप  यह  के  मम् बस  का  इस  तरह
 से  से टि स्काई  करना  चाहते  है  कि  हम  पब्लिक

 सेक्टर  में  मि|न  स्टील  प्लान्ट  ला  रहे  है,  लकिन

 जिस  तरह  के  बहा  इस् ट्र टशन  दिए  जा  रह

 है,  जो  सेटर  की  पालिसी  हू  भोर  वह  यह  हू
 कि  प्राइवेट  सेक्टर  को  एससीए  किया  जा

 सकता  है  कौर  25  परसेप्ट  शेयर  बच  जा

 सकते  है--वह  ढक  नही  है।  प्यार  बाप  बिग

 मोनो पोली  हादसे  को  25  परसेन्ट  शेयर  दे

 सकते  हैं  तो  फिर  इसमे  घबराहट  की  कया

 बात  है  ?  25  परसेन्ट  शेयर  वह  सीधे  ले

 सकते  हैं,  बाकी  26  परसेन्ट  शेयर  डालियां
 शौर!  ले  गया,  गानी  पंजाब  के  मिनी  स्टील

 यूनिट  के  5  परेसेष्ट  शेयर  डालमिया  के
 जेब  से  चले  गए  t  एस  तरह  से  श्राप  पब्लिक
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 सैक्टर  यूनिट  बना  कर  हमको  सैटिसफाई

 नहीं  कर  सकते  ।  यह  पॉलिसी  गलत  है।

 इस  ढंग  से  झ्रापका  काम  नहीं  चलेगा

 अगर  आप  बुनियाद  ही  उल्टी  बनायेंगे,

 तो  बिल्डिंग  उल्टी  बनेगी,  टेड़ी  बनेगी  |  उस

 पर  कितना  ही  चूना  लगायें,  कितना  ही

 सफेदा  लगायें,  कितना  ही  डिस्टेम्पर  किया

 जए,  लेकिन  दीवार  टेड़ी  रहेगी  ।  इसको

 बदलना  चाहिए  t  इसकी  बुनियाद  को  बदलना

 जाहिए।  जब  तक  बाप  बेसिक  चेंज  नहीं

 लाते,  तब  तक  बेसिक  नतीजे  अच्छे  नहीं

 निकल  सकते  ।  मैं  आपकी  माफत  मिनिस्टर

 साहब  से  और  मिनिस्टर  साहब  की

 माफी  सारी  केबिनेट  से  कौर  सारी  केबिनेट

 की  माफी  प्लैनिंग  कमीशन  से  हाथ  जोड़कर

 दरुस्त  करूगा  कि  झगर  आप  दीवार  टेढ़ी

 बना  रहे  है  तो  बिल्डिंग  छेड़ूं।  रहेगी।  खुदा
 के  लिए  इसका  रोकिए  |

 SHRI  H.  M.  PAIEL  (Dhandhuha)  ;  I
 shall  make  only  a  tew  observations  be-
 cause  4  believe  my  time  is  very  limited.
 ‘The  steel  ministry  is  supposed  to  be  res«
 ponsible  lor  steel  industry,  its  production,
 is  distribution,  its  pricing,  everything
 that  is  to  be  done  in  the  intrest  of  deve-
 lopment  over  a  period  of  time.  What
 Lam  struck  with  ts  that  although  it  has
 mede  a  plan  jor  tvs  development,  it  has
 forecast  what  its  requirements  are  going
 to  be  and  has  also  planned  additional  pro«
 duction,  it  is  not  clear  it  in  fact  it  48  satis«
 hed  that  the  plans  it  has  made  for  the
 establishment  of  new  units  will  in  fact
 begin  to  produce  about  the  time  there
 will  be  demand  for  etecl  Judging  from
 past  experience  it  is  very  unlikely  that
 that  wall  be  so.

 One  thing  that  seems  to  be  lacking  is
 &  sense  of  time,  a  sense  of  urgency.  If  you
 look  at  the  present  three  units,  not  one  of
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 {Shei  में,  M.  Patel]
 them  is  producing  to  its  rated  capacity.
 One  of  them  is  perhaps  reasonably  satia-
 factory  but  what  about  the  two  otheis  ?

 Durgapur  is  not  producing  even  up  te

 forty  per  cent  of  its  capacity.

 Ya  Rourkela,  it  is  about  57  per  cent.

 Not  only  that.  Itis  not  c:ear  whether  m

 the  future  there  is  any  possibility  of

 Durgapur  beginning  to  produce  at  any-
 thing  like  satisfactory  capacity.  The
 difficulties  are  sad  to  be  disturbed

 indusinal  relations  and  operational
 ditiicuines.  So  far  as  industrial  relations
 are  concerned,  |  understand  that  the  hon.

 Minister  has  managed  to  patch  up  the

 labour  truubies  for  the  ume  being.  We

 hope  that  this  will  survive  and  will  enable
 a  satstactory  working  of  the  plant.  But
 what  about  the  operational  dafculues  7

 ‘Jhere  were  a  great  mduy  difiuliues  that

 bave  been  caused  by  the  failuie  to  main-
 tam  and  operate  the  plants  satisiactorily
 in  the  past.  Luus  lack  of  salistaciory  main-
 tenance  bas  been  in  fact  responsible  lor
 the  taslue  of  all  the  thice  plants  of  work
 as  satisfactorily  as  they  should  have  been
 worked,

 They  have  all  been  planned  to  be
 expanded  now,  in  order  to  une:  the  future
 demands.  To  what  oxtend  they  wii  be  abie,
 even  when  expanded,  to  achieve  the  rated

 capacity  %  extremely  duubit  ul.  =  bhe

 Mansstry  itselt  has  cume  to  no  conclusion.
 It  has  put  jorwaid  no  puintof  viw  4७  to

 whether  they  envisage  these  two  plants—
 Rourkela  and  Dugapur,—to  be  capabie  of

 improving  within  any  reasonable  period  of

 time.  And  yet,  they  say  that  the  production
 in  the  future  will  be  satisfactory  and  that

 they  will  be  able  to  meet  the  demands.  So,
 all  m  all,  3  feel  that  the  Ministry  might  look
 at  these  problems  of  production  with  a

 much  greater  sense  of  reality  and  urgency.

 In  so  fat  as  distribution  is  concetned,
 again  one  is  surprised  at  the  Ministry's
 complacency.  They  think  all  is  well  atd
 that  the  Iron  and  Stes]  Controller  and  his
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 organisaticn  ate  planning  the  distribution
 satisfactorily.  He  is  passing  on  to  the
 production  units  the  prodaction  of  different
 types  of  steel  for  which  there  is  demand.
 But  jn  fact,  the  distribution  is  most
 unsatisfactory  in  practice.
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 As  was  pointed  out  a  little  earlier  by
 you,  the  Ministry  claims  and  manntains
 that  the  open  tnarket  prices  are  falling
 It  ss  6  ditheult  to  imagine  their  com-
 plete  ignvrance  of  what  in  actual  practice
 existsin  the  country  It  is  impossible  to
 Obtain  sleel  at  the  sa  called  regular  prices
 or  anything  ike  that  Even  at  double  the
 privs,  it  ois  difficult  to  obtain.  And
 this  i8  not  an  tsolaicd  case  It  is  almost  a
 reguiar  thing.  £  speak  about  this  irom
 first-hand  kuowiedge.  I  know  that  these
 high  prices  have  to  be  paid.  Why  then
 should  the  Ministry  not  frankly  admut-
 that  this  is  happoning  ?  Is  it  because

 theydo  not  wishto  tackle  this  very
 important  problem  ?  I>  st  not  the  problem
 which  ought  to  be  tackled  1  Ii  they  wash
 to  decontro!  then  let  there  be  decontrol
 Why  then  pietend  to  fix  prices  at  which
 steel  items  are  to  be  available?  It  seems  to

 me  that  in  this  matter,  particularly  where
 Steel  25  concerned,  the  position  is  not
 satistactory.

 Let  me  refer  to  one  more  thing.  The
 siee|  units  asked  fur  an  inciease  m_  price.
 There  was  an  increase  of  Rs.  75  given  fast
 year.  It  was  pointed  out  to  the  Mihustry
 that  Rs  9  that  was  allotted  in  that  Rs.  75
 for  meeting  the  effect  of  wage  settlement
 was  totally  madequaic.  It  is  a  cold  fact,  not
 a  question  of  argument.  Yet,  they  deny  it.
 If  they  give  an  increase,  there  will  be  a

 price  rise  If  they  do  not  give  it,  thea
 there  is  black  market.  Instead  of  that,
 why  do  they  not  face  the  situation  and
 reduce  the  excise  duty  which  is  now  as  high
 as  Rs.  50?  If  they  do  not  wish  prices  to

 rise,  let  them  do  it  in  that  way.
 This  is  most  important,  because  ahy  rise
 in  steel  price  will  set  in  motion  a  chain

 reaction,  resulting  in  heavy  inBationary

 pressure,
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 i  would  bring  these  few  points  to  the
 notice  of  the  Ministry  and  request  them  to
 view  these  problems  with  a  certain  sense
 of  urgency,  so  that  future  planning  may

 be  made  more  realistic.  They  may  indicate
 somewhat  more  definitely  the  progress  of
 each  of  these  new  units,  which  they  propose
 to  set  up,  each  year  and  indicate  whether
 they  are  living  up  to  the.  carlier  estimates,
 So  far  as  Bokaro  is  concerned,  there  has
 been  ajlieady  considerable  delay.  They  might

 have  done  this  House  son  e  justice  by  poimt-
 ing  out  what  the  cost  of  this  delay  of  four
 years  has  been.  One  reason  for  the  delay  8
 that  equipment  ts  being  obtained  from  HEC
 which  was  not  able  to  keep  the  delivery
 schedule,  Why  it  should  be  so  :s3  another
 mystery,  bucause  HEC  itself  is  working
 to  only  30  per  cent  of  is  capacity.  T  ought,
 thercfore,  to  have  been  able  to  meet  the
 dehvery  schedule  more  satisfactorily.

 I  have  nothing  more  to  say  except
 that  I  hope  that  the  Ministry  will  approach
 Hts  task  with  a  lesser  sense  of  complacency
 and  a  greater  sense  of  reality.

 at  चन्दूलाल  चरमराकर  (दुर्ग)  :  समा-

 पति  महोदय,  मैं  देश  के  ओऔद्यांगिक  विकास
 के  लिय  इस्पात  शौर  खान  मंत्रालय  को  बहुत
 महत्वपूर्ण  समझता  हू  q  हमारे  दश  के  भाइयो-

 ठीक  विकास  पर  इस  मंत्नालय  की  सफलता
 या  विफलता  का  बहुत  प्रभाव  पड़ेगा  |

 इस्पात  मंत्रालय  के  अन्तर्गत  सार्वजनिक
 क्षेत्र  क ेतीन  इस्पात  कारखाने  हैं,  जिनमे  से
 केवल  भिलाई  स्टील  प्लान  ही  ऐसा  है,  जो
 आज-कल  लाभ  पर  बल  रहा  है।  वहां
 1970-7  में  पूरी  उत्पादन  क्षमता  का  77

 परसेंट  उत्पादन  हुआ  है,  जबकि  राउरकेला
 में  56  परसेंट  झोर  दुर्गापुर  में  43  परसेंट
 उत्पादन  हुआ  है

 26.00  Hrs.

 इस  तरह  से  हमारे  देश  में  यह  जो  कार-
 जाने  कड़े हुए  हैं.  उनकी  उत्पादन  क्षमता  के

 ASADHA  I0,  1893  (SAKA)  Grants,  1971-72  274

 मुताबिक  पूरा  उत्पादन  नहीं  होने  से  बहुत

 नुकसान  हो  रहा  है  जब  कि  टाटा  का  जो

 ग्रामर  एण्ड  स्टील  का  कारखाना  है  वहाँ

 85  प्रतिशत  उत्पादन  होता  हैं  कौर  इंडियन

 आयरन  एण्ड  स्टील  कम्पनी  में  62  प्रतिशत

 उत्पादन  होता  है।  हमारे  देश  के  इस्पात

 कारखानों  को  उत्पादन  क्षमता  कितनी  है
 उससे  कम  उत्पादन  होने  के  कारण  लगभग

 30  लाग  टन  इंगऋ  का  कमर  उत्पादन  होता

 है।  इसके  लिए  उत्तरदायी  कौन  है  यह  जनता

 जानना  चाहती  है  लेकिन  मंत्रालय  से  या

 केन्द्रीय  सरकार  से  इसका  उत्तर  कभी  नहीं
 मिलता  है  |  जब  तक  किसी  पर  उत्तरदायित्व

 नहीं  सौंपा  जायगा  देश  की  स्थिति  में  सुधार

 होना  बहुत  कठिन  है।  इस्पात  का  उत्पादन
 न  बढ़ने  से  आमतौर  पर  मंत्रालय  या  मंत्री

 यह  कहते  हैं  कि  इसीलिए  इस्पात  की  जो
 माँग  है  वह  पूरी  नहीं  की  जा  सकती  है  कौर
 माँग  की  तुलना  में  उत्पादन  नहीं  होता  =

 इसलिए  चोरबाजारी  बहुत  होती  है।  चोर-
 बाजारी  दिन  प्रतिदिन  बढ़ती  जा  रही  है।
 बसे  मंत्रालय  की  रिपोर्ट  मे  यह  कहा  गया  है
 कि  इस्पात  में  जो  उत्पादन  हो  रहा  है  उसकी

 वितरण  व्यवस्था  ऐसी  की  जा  रही  है  जिससे

 कि  चोरबाजारी  ज्यादा  न  पनपने  पाए।  ऐसा

 विस्तार  में  कहा  जाता  है  धौर  कई  कमेटियों

 की  रिपोर्ट  है  I  लेनी  यह  चोरबाजारी  दिन

 प्रति  दिन  बढ़ती  ही  जा  रही  है।  दो  तीन

 महीने  के  इन्दर  प्रति  मन  जो  चोरबाजारी'

 को  वृद्धि  हुई  है  वह  सौ  रुपये  से  लेकर  3  सौ

 रुपये  तक  हैं।  हमारे  पत्रकार  बन्धु  जो  हैं

 यहां  दिल्ली  में  पत्रकारों  की  एक  कालोनी

 बस  रही  है।  उसमें  पत्रकारों  ने  मकान

 बनाना  शुरू  किया  तो  उनको  पहले  तो  इन

 औरों  की  जानकारी  बहुत  कम  शी,  अब
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 [जी  बन्दूलाल़  चरमराकर]

 उनको  मालूम  हुआ  कि  चोरबाजारी  इस्पात

 की  इतनी  अधिक  हैं  कि  बाजार  में  तीन  सौ

 बार  सो  रुपये  प्रति  टन  भ्र धिक  देना  पड़  रहा

 है।  यहां  जो  बिक्री  केन्द्र  है,  पत्रकार  बन्धु
 या  जो  बुद्धिजीवी  लोग  है  वेह  बिक्री  केन्द्र  पर

 जाते  हैं  तो  उनको  दो  चार  टन  भी  उचित

 मूल्य  पर  लोहा  नहीं  मिल  पाता  है  जिससे

 बुद्धिजीवियों  को  बहुत  दुख  हो  रहा  है  कि

 कहीं  भी  किसी  तरह  भी  इस  चोरबाजारो  में

 कमी  करता  सम्भव  नहीं  है।  यदि  मन्त्री

 महोदय  इस  भोर  ध्यान  दें  शोर  इस  चोर-

 बाजारी  को  रोकने  का  प्रयत्न  कर  तो  बहुत

 कुछ  इसे  रोका  जा  सकता  है

 कब  मैं  भिलाई  इस्पात  कारखाने  की

 स्थिति  पर  कुछ  प्रकाश  डालता  चाहूँगा।
 भारत  सरकार  के  पास  तथा  इस्पात  मंत्रालय

 के  पास  भिलाई  इस्पात  कारख़ाने  की  प्रवेश

 शिकायतें  हैं  कौर  कई  वर्षो'  से इन  शिकायतों

 को  झोर  ध्यान  नही  दिया  जा  रहा  है।  यह
 मान  लिया  जाता  है  कि  यह  एक

 ऐसा  इस्पात  कार ताना  हैं कि  जो  लाभ

 में  चल  रहा  है  भोर  चलता  ही  रहेगा  t  इस-

 लिए  खास  कर  के  इसको  शिकायतों  की  झोर

 ध्यान  नहीं  दिया  जाता  ।  मैं  भारत  सरकार

 के  विभिन्न  मंत्रालयों,  योजना  मंत्रालय,
 प्रौद्योगिकी  विकास  मंत्रालय,  गृह  मन्त्रालय,
 भ्रम  मंत्रालय  तथा  इस्पात  मंत्रालय  का  इस

 प्रो  ध्यान  भ्राकषित  करना  चाहूँगा  कौर

 उन्हें  बे शा वती  देना  चाहूँगा  कि  यदि  एक
 बप  के  इन्दर  वहां  की  अनेक  शिकायतों  को

 दर  करने  के  लिए  ठोस  कदम  नहीं  उठाए
 गए  तो  प्रगति  वर्ष  जब  यह  वार्षिक  रिपोर्ट
 इस  मंत्रालय  की  आएगी  तो  भिलाई  इस्पात
 कारनामा  भी  घाटे  में  चलने  बाले  कारवानों
 में  से
 _में से  एक  होगा।  शायद  यहां  संसद  सदस्यों
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 को  इस  बात की  जानकारी  नहीं  &  कि

 भिलाई  इस्पात  कारावास  जो  अप्रेल  तक

 बहुत  भ्रच्छे  ढंग  स ेचल  रहा  था  और  जाम  में

 चल  रहा  था  वहू  मई  के  महीने  से  घाटे  में

 चलना  शुरू  हो  गया  है।  प्रकरण  में  जब  कि

 77  परसेंट  उत्पादन  क्षमता  के  मुताबिक
 उत्पादन  होता  था  मई  झोर  जून  में  बहू  50

 परसेंट  से  भी  कम  हो  गया  है।  मैं  मन्त्री

 महोदय  से  यह  जानना  चाहूँगा  कि  मासिक

 रिपोर्ट  जो  उनके  पास  जाती  है  उसके  मुक्ता-
 विक  मई  के  महीने  में  वहां  का  उत्पादन

 कितना  हुआ  है  ?  वहां  जो  पुराने  तीन  कोक-

 ऑ्ोवद  हैं,  उनमें  ब्रेक-डाउन  हो  गया  है।
 उसका  मुख्य  कारण  यह  है  कि  जो  गैस

 लाइन  है,  वह  चोक  हो  गई  है।  वहां  तीन

 पुरानी  इंद्रियाँ  है,  वे  तीनो  बद्री  जमीन  के

 नीचे  लगभग  i0-2  मिलीमीटर  धंस  गई

 हैं,  जिससे  गेस  लाइन  का  लेवल  नाचा  हो
 गया  है  t  समूचे  कारक्षाने  के  विभिन्‍न  बकू

 शाख़ों  में  इसे  पाइप-लाइन  के  जरिये  सब

 पावन  सप्लाई  होती  है,  जो  सब  रुक-रक  कर
 जाती  है  1  इसलिये  कारख़ाने  की  उत्पादन
 क्षमता  में  कमा  हू  गई  है  ।

 एक  ओर  तो  वहां  कोक-प्रबोधन  में  बक
 डाइन  हो  गया  है,  दूसरी  झोर  हमारा  लोक
 सभा  के  वर्तमान  सदस्य  श्री  ज्योहिमंय  बसु
 प्रो  भूतपूर्व  सदस्य bl  वहां  पर  अपना  गरीबी-

 मियां  बढ़ा  रहे  है,  जिसके  कारण  कोक  जोबन

 को  सुधारने  में  भ्र नेक ों  कठिनाइयां  अनुभव  को

 जा  रही हैं।  जिस  तरह  सेर  झोर  श्री

 ज्योतिर्मय  वसु  का  चरण  पढ़ते  ही  दुर्गापुर
 का  उत्पादन  कम  हो  गया,  मुझे  लगता  है  कि

 उनके  चरण  कब  भिलाई  में  पढ़ने  से  यहां  की'

 स्थिति  भी  बंसी  ही  हो  जाएगी  ।  क्योंकि  गत

 दो  महीने  खे**  झोर  श्री
 दो  महीने  से*  घोर  श्री  स्मोतिमंप  बसु फरक. “खाड. ला न्यावमथ बच

 वीर. प्राह  7 avdarad  bv  the  Chair. the  q
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 वहां  पर
 अनेकों  बार  आकर  अपनी  यूनियन

 को  सुधारने  में  लगे  हुए  हैं...

 श्री  मनोरंजन  हाजरा  (भा रामबाग)  :

 च्द्स  हाउस  में  नहीं  हैं,  उनका  नाम  क्यों

 लिया  जा  रहा  है  1

 श्री  चन्दूलाल  चन्द्रा कर  :  मैंने  उनके

 सम्बन्ध  में  कोई  विशेष  चर्चा  नहीं  की  है,

 केवल  इतना  ही  कहा  है  कि  अपनी  यूनियन
 की  गतिविधि  को  सुधार  रहे  हैं  ।

 एक  झोर  तो  यह  हो  रहा  है,  दूसरी  भोर

 हमारे  इक  के  श्री  ए०  पी०  शर्मा  आराम

 कर  रहे  हैं,  वहाँ  पर  इक  को  सुधारने  का

 कोई  प्रयत्न  नहीं  कर  रहे  हैं।  मगर  उसको

 सुधारने  का  कदम  नहीं  उठ।या  गया  तो  वहां

 पर  भिलाई  से  भी  भयंकर  स्थिति  पैदा  हो

 सकती  है।  इसके  लिये  वहा  के  सभी  कंचा-

 रियो-भ्रफसरों  से  लेकर  छोटे-छोटे  मजदूरों

 तक  का---  झोर  स्थानीय  लोगों  का  सहयोग

 लेता  झावइयक  है  |  वहाँ  के  कर्मचारियों  में

 बहुत  निराशा  हो  गई  है,  क्योंकि  इस  वर्ष  मई

 कौर  जून  में  उत्पादन  इतना  घट  गया  है  कि

 उन्हें  जून  झोर  मई  में  इन्सेन्टिव  बोनस  नहीं

 मिलेगा  ।  वहां  के  कर्मचारियों  को  लगभग

 50  ०  से  लेकर  300  रु०  तक  का  इंसेंटिव

 बोनस  मिलता  था,  जो  झा  मई-जून  से  नहीं

 मिलेगा,  क्योंकि  उत्पादन  क्षमता  60  प्रतिशत

 सभापति  सरोवर  :  “इस  हाउस  में  नही

 हैं---भर  बात  सही  है  ।  जो  झाग्जकशन  इन्होंने

 उठाया  है,  बहू  रिकार्ड  में  मत  जाने  दीजिये।

 ..] ह  डी०  चुन  तिवारी  (गोपालगंज)  :

 कोई  भिकारी  नहीं  हैं।  _  हाँ  सर
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 सभापति  महोदय  :  अ्रधिकारी  हों  या

 जो  हों  |  श्री  प्योतिगंगमय  बसु  इस  हाउस  के

 मेम्बर  हैं,  वह  अपनी  सफाई  दे  सकते  हैं,
 लेकिन  “*इस  हाउस  के  सदस्य  नहीं  हैं

 aft  डी०  एन०  तिवारी  :  लेकिन  इन्होंने

 उनके  बारे  में  कोई  शिकायत  नहीं  की  है

 सभापति  महोदय  :  जब  यह  पालिसी  है,
 तो  उत्तरी  नाम  इसमें  नहीं  आएगा।  उनका

 नाम  रिकार्ड  से  एक्सपर्ट  किया  जाएगा  |

 श्री  चन्दूलाल  चन्द्रा कर  :  मैं  निवेदन  कर

 रहा  था  कि  वहां  के  लोगों  की  शिकायतों  को

 दूर  करने  में  तत्काल  ध्यान  नहीं  देगे  कौर

 शीघ्र  निर्णय  नहीं  लेंगे  तो  वहां  की  उत्पादन

 क्षमता  में  बहुत  फर्क  पड़  सकता  है  |

 वहां  के  कर्मचारियों  के  जो  छुट्टी  के

 नियम  है,  उसके  अनुसार  जो  !  प्रप्रेल  960

 के  पहले  के  कर्मचारी  है,  उनको  एक  महीने
 की  1.1. उ  लीव  और  5  दिन  की  कैजुअल

 लीव  मिलती  है,  जबकि  उनके  बाद  वालों  को

 इससे  झाड़ी  भुट्टो  मिलती  है।  इसी  तरह  से

 उनके  लोब-तू  वलीद  एलाउन्स  के  सम्बन्ध  में

 भी  उनके  इन्दर  असन्तोष  है  ।

 भिलाई  स्टील  प्लांट  के  लिये  40  बम

 मील की  भूमि है,  जिसमें  से  4  बग  मोल

 भूमि  पर  स्टील  प्लांट  का  कब्जा  है,  बाकी

 36  बर्ग  सोल  भूमि  खाली  पड़ी  हुई  है  भौर

 उसमें  भ्रनश्ोथो  राइज्ड  झाक यू पेशन  एक  लाख

 से  भ्र धिक  लोगों  का  हो  खुका' है,  तीन-सीन,

 सार-चार  मंजिल  के  मकान  बन  चुके  हैं,

 लेकिन  पानी  कौर  बिजली  का  कोई  प्रबन्ध

 नहीं  है।  या  तो  स्टील  प्लांट  की  शोर से

 ष्ा  सडक,  पानी,  ब्रिज़ली  उपलब्ध  कराई

 ba  Expanged  as  ordered  by  the  Chair  .
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 [श्री  चन्द्र लाल  चन्द्रा कर |

 जाय,  उगर  ऐसा  न  कर  सकें  तो  मध्य  प्रदेश

 सरकार  को  वह  36  वर्ग  मील  जमीन  लोटा

 दें,  जिससे  कि  लोगों  को  वहां  पानी,  बिजली

 की  सुविधा  मिल  सके  ।  इतना  ही  नहीं  कई

 हजार  एकड़  भूमि  पर  वहां  के  अफसर  और

 कमंचारी  लोग  खेती  कर  रहे  हैं,  जो  कि  घाटे

 में  चल  रही  है.।  जबकि  स्थानीय  किसान

 जिनसे  जमीन  ले  ली  गई  है  वे  मांग  करते  हैं

 कि  हमें,  हर  साल  जितना  भी  किराया  या

 लगान  हो  उसको  लेकर  खेती  करने  दिया

 जाये  ।  वस्तुतः  36  वर्ग  मील  जमीन  खाली

 पड़ी  हुई  है  और  वे  लोग  जो  कि  वहां  से

 हटाए  गए  हैं  जोकि  बेघरबार  हो  गए  हैं  वे  खेती

 करने  की  मांग  करते  हैं  लेकिन  उनको  जमीन

 नहीं  दी  जाती  है  ।  उस  जमीन  से  जब  उनको

 हटाया  गया  था  तो  यह  आश्वासन  दिया  गया

 था  कि  उनको  काम  पर  लगाया  जायेगा,

 मके  बच्चों  को  नोकरी  दी  जायेगी  लेकिन

 ब्र भी  तक  दस  परसेंट  लोगों  को  भी  भर्ती  नहीं

 किया  गया  है,  उनको  काम  नहीं  मिला  है

 कौर  इससे  उनमें  बड़े  भ्र संतोष  की  भावना

 व्याप्त  है  ।  36  वर्ग  मील  ज़मीन  जो  खाली

 पड़ी  है  वह  अगर  उनको  नहीं  दी  गई  तो

 सम्भव  है  कि  जबर्दस्ती  छीन  कर  वे  उसका

 उपयोग  करने  लगें  ब्रोकर  तब  स्थिति  बहुत

 भयंकर  हो  जायेगी  |

 सभापति  महोदय  :  श्राप  लोगों  से  एक

 रिक्वेस्ट  हैँ  कि  जेसे  ही  घंटी  हो,  मेहरबानी
 करके  आप  लोग  बैठ  जायें  वरना  आपके  दूसरे
 साथी  बोल  नहीं  सकेंगे  ।

 SHRI  CHAPAL  BHATTACHARYYIA
 (Giridih):  Mr.  Chairman,  Sir,  at  very
 outset  I  personally  appreciate  what  out
 new  Minister  has  done  about  Bokaro
 Steel  plant.  Bokaro  Steet  plant’s  construc-

 JULY  1,  O71  Grants,  1971-72  280

 tion.  was  bone  of  controversy—whether  it
 would  be  l.7  million  tonnes  or  4  million
 tonnes.  He  has  cut  the  Gordian  knot.  of
 course,  the  investment  figure  has  gone  up
 from  Rs.  67l  crores  to  Rs.  700  and  odd
 crores  but  there  is  an  apprehension  which
 is  shared  widely  by  the  people  there  that
 this  capital  investment  might  go  up  to
 Rs.  1400  crores.  It  should  be  the  personal
 concern  of  the  hon.  Minister  to  see  that  no

 such  thing  happens  because  what  Hindustan
 Steel  is  suffering  from  is  over-capitaliza-
 tion  during  the  last  decade.  No  responsibi-
 lity  for  this  has  been  fixed  yet.  The  people
 who  did  it  have  left  while  the  going  was
 good  and  the  Indian  economy  is  saddled
 with  a  white  elephant  with  thousands  of
 crores  of  rupees  invested  without
 requisite  volume  of  production,  or  return.

 Sir,  it  has  been  said  that  the  steel
 production  would  be  augmented  by  better
 utilisation  of  the  rated  capacity.  Agreed.
 But  active  steps  will  have  to  be  taken  to
 ensure  that.  No  alibi  should  be  allowed  to
 the  persons  who  are  now  being  given  full
 charge  of  the  situation.  If  they  cannot
 deliver  the  goods  the  same  principle  of
 hiring  and  firing  should  apply  to  them.

 If  you  are  following  American  system  well
 letus  accept  their  mores  also  in  that
 respect.  If  you  cannot  deliver  the  goods
 you  go.  If  you  deliver  the  goods  you  remain,
 you  cannot  have  best  of  both  the  worlds
 which  the  technocrats  of  this  new  age  in
 India  have  been  enjoying  for  the  last
 decade.  Sir,  the  demand  for  steel  is  increas-
 ing  ata  fast  pace.  There  has  been  some

 regarding  mini  plants.  It  is
 indigenous  steel

 importing  worth

 controversy
 always  better  to  have
 capacity  rather  than
 Rs.l00  crores  of  steel  from  abroad.

 But  we  have  to  careful  to  see  that  the
 cost  of  steel  making  from  mini  plants  sho-
 uld  not  be  substantially  above  that  from  the
 largee  plants.  The  substantial  addition  to
 domestic  availability  of  steel  can  be  created
 by  creation  of  facilities  for  untilisation  of
 scrap.  What  is  the  Tailways  doing  sitting on  a  huge  pile  of  steel  and  scrap  iron
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 which  they  will  sel!  only  to  the  highest
 bidder  and  in  one  whole  jot  s0  that  only
 multi-millionaires  can  compete  for  such
 tenders  ?  I  eubmit  that  amall  men  should  be
 given  a  chance  and  they’  should  be  sold  in
 small  lots,

 I  submit  that  adoption  of  the  latest
 technologies  developed  in  Australia,  for
 instance,  should  be  taken  note  of  while
 expanding  the  steel  plants.

 Coming  to  coal,  before  they  slaughter
 all  the  metallurgical  coal  seams,  it  is  time
 that  Government  should  step  in  and  take
 over;  otherwise,  our  future  of  steel  making
 and  our  economic  future  will  be  in  jeopa-
 rdy.  I  make  a  special  plea  for  Giridih.

 Four  million  tonnes  of  meta  Nurgical
 coal  are  locked  up  in  stocks  nnd  barriers
 and  it  will  bea  test  of  skill  of  our  min  ing
 engineers  to  get  all  that  coal  out  ,  Otherwise
 the  finest  metallurgical  coal  shall  have
 been  lost  to  the  nation.

 Now  I  take  up  the  question  of  mica,  a
 labour  intensive  industry,  where  operation
 of  Mineral  Concession  Rules  and  safety
 Jaws  and  certain  factors  have  finished  off
 the  small  men.  Now  the  entire  mica  indu-
 Stry  has  been  concentrated  ina  few  hands,
 about  half  a  dozen  big  fellows.  When  Mine-
 ral  Concession  Rules  came  in  to  operation,
 the  biggest  mica  mining  owner  of  the  ares, who  had  270  square  miles,  got  the  entire
 area  split  up  into  a  number  of  fake  licences
 and  he  is  now  going  on  merrily.  I  hope
 that  this  story  would  not  be  repeated  now
 thet  we  are  going  to  reduce  the  0  ‘8q.
 Mile  limit  further.

 Then  there  were  Barganda  copper  min-
 fing  and  tin  mining  in  Nurongo  in  our  dist-
 rict.  What  happened  to  that  2  I  must
 exptess  my  diseppointment  with
 the  Geological  Survey  of  India
 and  the  Bureau  of  Mines,  They
 went  there,  spent  a  lot  of  money,  came
 back  and  said  that  tothing  was  to  be  found
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 there.  The  German  engineers  worked  there
 before  the  war  in  93  and  successfully
 worked  both  the  Barganda  mines  and  the
 tin  mines  at  Nurongo.

 MR.  CHAIRMAN  :  Shri  Melkote......

 (interruption)
 SHRICHAPAL  BHATTACHARYYIA  :

 Thave  been  cut  off  midway  in  my  perora-
 tion.  I  thank  you.

 sit  चन्दूलाल  अन्द्राकर  :  सभापति  ली,

 मैं  चाहुंगा  कि  मन्त्री  महोदय  राज  बहस  का

 उत्तर  न  देकर  कल  बहस  का  उत्तर  दें  जिससे

 कुछ  लोगों  को  राज  शरीर  बोलने  का  समय

 मिल  जाय

 SHRI  P.  K.  GHOSH  (Ranchi)  :  Previ-
 ously  it  was  steel  and  heavy  engineering.
 Now  niines  also  have  been  added.  So,  one
 hour  more  time  should  be  given.

 SHRIS.M.  BANERJEE:  One  hour

 may  be  added.

 सभापति  महोदय  :  डिप्टी  स्पीकर  ने

 इस  बात  को  अना उन्स  किया  थाकि  मन्त्री

 जी  पांच  बजे  बुलाये  जायेंगे  i

 क्या  बाप  लोग  सदन  का  समय  बढ़ाना

 चाहते  हैं  ?  प/लियामेंटरी  भ्रफेयर्स  मिनिस्टर

 को  बया  कहना  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  KEDAR  NATH
 SINGH)  :  I  have  no  objection  if  it  is  for
 One  hour.

 MR.  CHAIRMAN  ;  It  is  extended  by
 one  hour,

 SHRI  R.  Ss.  PANDEY  (Rajnandgaon)  :
 I  would  like  to  draw  the  attention
 of  the  hon.  Minister  through  you  ३  am
 not  making  a  speech  that  there  is  one  mag-

 azine,  Young  India
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 MR.  CHAIRMAN  :  I  will  give  you  time.
 You  ¢an  put  your  view  point  then,  in  the
 middie,  If  you  want  to  speak,  I  will  allow
 You.

 DR.  MELKOTE  (Hyderabad)  :  Mr.
 Chairman,  Sir  first  of  all,  we  have  to  think
 of  the  wealth  that  is  underground  and  then
 take  out  the  wealth  to  the  surface.  This
 can  be  done  only  by  public  sector  under-
 taking  or  by  the  Government  or  by  the
 very  tich  people.  Even  so  the  return  is
 not  immediate.

 Take,  for  instance,  the  coal  mines.  By
 the  time  you  dig  a  pithead,  make  arrange-
 ments  for  the  roads,  etc.  and  take  the  lab-
 our  there,  and  begin  to  go  to  the  surface  of
 the  coal  which  is  a  few  hundred  feet  down
 below,  it  take  a  couple  of  years  or  more  by
 which  time  you  have  sunk  alot  of  money
 already.  Then,  we  have  got  to  take  it  out,
 take  to  the  rail-heads  and  arrange  to  send
 to  different  parts  of  the  country.  Ina
 situstion  like  this,  it  is  unthinkable  to  me
 that  the  hon.  Minister,  Mr.  Mohan  Kumar-

 amangalam  will  take  with  complecency
 the  amount  of  coal  that  is  lying  waste  in
 different  parts  of  the  country.  How  soon
 can  this  be  disposed  of  is  a  matter  of  con-
 cern  toeveryore.  For  one  thing,  as  long
 as  the  surplus  remains,  may  be  due  to  the

 shortage  of  wagons  or  other  causes,  to  t’at
 extent,  labour  will  remain  unemployed.

 What  is  the  condition  of  labour  here  ?
 The  hon.  Minister  must  have  visited  a  num-
 ber  of  mines  in  foreign  Countries  Each
 miner  who  goes  there  has  got  a  good  house
 and  is  well-dressed.  He  changes  his  clo-
 thes,  puts  on  dirly  ones,  goes  inside  the
 mine,  works  for  7-8  hours  and  comes  out
 A  good  hot  water,  tawel,  etc.  is  supplied
 to  him  and  he  changes  his  clothes  again
 and  goes  back  ina  posh  car.  This  is  the
 fate  of  on  ordinery  worker  there.  But  see
 the  fate  of  the  workers  in  our  country.  It
 cannot  be  described.  If  a  “progressive.
 minded  person  like  Mr.  Mohan  Kumara-
 manglam  does  not  tay  anyting  about  the

 future  policy  of  the  Government  in  the  te-
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 port  that  he  has  presented  here,  what  have
 we  to  say  about  it?  This  report  is  out-
 maded.  It  is  for  1970-71  when  this  Govern-
 mdnt  wes  not  in  exister  ce.  Should  he  have
 not  got  something  to  say  about  the  विपचन

 re  policy  of  the  Government,  the  new  look
 about  it?  This  report  is  prepared  by  the
 secretariat  who  have  no  such  new  look  at
 all.  Therefore,  ]  feel  apart  from  answering
 seriain  criticism  that  has  been  made,  he
 should  spell  out  before  this  house  what  is
 the  new  policy  of  the  Government  with  re-
 gard  to  theemployment.  Because  mines
 and  metals  is  a  very  big  public  sector  under-
 taking  where  in  a  lot  of  employment  can  be
 created.

 Take  the  case  of  Durgapur  and  many
 other  such  plants  where  a  few  thousand
 crores  have  been  spent.  For  the  last  20
 years  or  so,  we  are  undergoing  losses  there.
 What  is  wrong  there  ?  What  is  wrong  with
 the  management?  Why  should  these  foreign
 experts  still  live  in  our  country  ?  Have
 they  not  Icarnt  whatever  they  have  got  to
 077  Shall  we  not  send  them  back  and
 m°nage  ourown  affans?  When  are  you
 going  to  do  this  ?  How  long  arc  you  going
 to  tolerate  such  things  ?  Also,  the  losses  are
 being  incurred  in  a  major  industry  like  this
 which  is  of  the  prime  importance  to  the
 country.  What  is  wrorg?  It  is  not  that
 the  worker  is  cusset.  The  worker  is  pre-
 pared  to  give  his  best.  What  are  his  living
 conditions?  What  have  you  done  for  him?
 Have  you  taken  him  into  confidence?  What
 is  new  policy  that  the  Government  is

 going  to  adumberate  ina  major  industry
 like  this  where  thousands  of  crores  have
 been  spent  so  that  the  country  at  large
 benefits  ?  What  is  your  policy  in  regard  to
 emplcyment,  with  substantial  increase  in

 pay  -scales  and  with  necessary  woll-being
 of  tle  worker  that  leads  to  the  develop-
 ment  of  the  country  ?

 These  are  the  things  which  should  have

 been  spelt  out  in  a@  report  of  this  kind,  at-

 alenst  a  remark  by  the  han,  Minister  as  to

 what  is  geing  to  be  the  future
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 policy  of  the  Govetnment  so  that

 we  know,  after  we  have  suffered  for  20

 years  or  so,  this  year  or  the  next  year,  that

 will  come  to  an  end.  Are  we  going  to  take

 another  hundered  years  to  develop  this

 industry  properly  ?  These  are  the  questions
 that  loom  large  and  the  country  in  expect-
 ing  the  replies  in  reports  of  the  Ministries.
 Three  or  four  Demands  have  already  been
 discussed  here.  And  I  should  say  that  the

 Government  and  the  Ministers  have
 missed  the  bus  altogether.  They  have  not

 been  able  to  create  any  kind  of  impact  on

 the  people  whatsoever  with  regard  to  what

 the  country  is  going  to  face  hereafter,  is

 employment  going  to  be  reduced,  are  the
 conditions  of  the  working  class  going  to
 be  better,  is  industry  going  to  be  managed
 better,  so  that  the  workers  are  taken  into

 confidence  and  none  of  these  things  are

 spelt  out  here.  I  would  therefore,  say  that

 this  report  is  absolutely  damaging  to  the

 interests  of  the  country  at  large  and  so  it

 should  be  to  the  Treasury  Benches  as
 well,

 Here,  there  is  another  point  I  would
 like  to  bring  before  you.  It  is  this  that
 there  are  various  Committees  set  up  here,
 various  Departments  set  up  and  I  am

 surprised  to  find  that  none  of  these  Depart-
 ments  works  well  either  because  there  is
 a  feeling  of  north  and  _—  south.
 I  don’t  want  to  spell  out,  in  Hydera-
 bad  there  is  a  regional  office  of  the  Geologi-
 cal  Survey  of  India.  In  the  past  two  years
 I  think  the  work  there  is  not  going  on

 satisfactorily,  Has  the  Ministry  looked  into
 it?  These  are  national  institutes  which
 have  got  to  deliver  the  goods  to  the  people
 and  if  a  feeling  of  north  and  south  is  creat-
 ed,  will  it  work  ?  What  is  wrong  ?  Did  the

 Ministry  look  into  this  matter  ?  Has  it  not
 been  brought  to  the  notice  of  the  Ministry
 that  these  things  are  going  on?  Even  the
 workers  have  written  to  the  Government.
 How  long  will  they  take  to  rectify  these
 things?  Apart  from  these  things,  there
 isa  fedling  that  these  Departments  are
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 being  utilised  for  the  development  of  a  few
 chosen  areas  only.  There  are  other  back-
 ward  areas  and  that  the  people  point  cut
 and  this  comes  frem  the  State  Chief
 Minister  himself.  The  Chief  Ministers  of
 different  States  send  programmes  to  the
 Centre  after  Investigation  and  then  nothing
 is  being  done.  How  long  will  the  State

 keep  quiet?  Will  the  munister  take

 cognizance  of  all  these  facts  and  tell  us  as
 to  what  steps  are  taken?  Would  the
 Minister  at  least  give  us  a  detailed  analysis

 as  to  what  are  the  recommendations  made

 by  the  States  about  the  development  of
 their  territories,  what  is  the  survey  that
 has  been  done,  with  what  result,  what
 would  be  done  hereafter,  what  would  be
 the  new  employment  potential  that  the
 Central  Government  is  going  to  create  jn
 these  States,  etc.  ?  These  are  the  things  that
 we  expect  and  areply  to  these  things  has
 got  10  cameup  here.  But,  nothing  of  that
 kind  seems  to  be  there  in  this  report.
 This  kind  of  report  has  gone  on  for  the  past
 20  years  and  again  after  the  new  Ministry
 has  come  into  power  with  al]  fan-fare,
 this  is  the  kind  of  report  that  is  being
 presenicd  to  us.  Is  it  fair  to  the  country,
 Sir?

 I  don’t  wantto  take  much  time  of  the
 House.  There  are  mauy  more  things  that
 Ican  spell  out  but  belonging  to  the  same

 family,  I  wish  to  restrain  myself,  But  I
 would  again  hike  to  repeat  that  a  good
 deal  is  expected  from  the  new  Minister,
 that  he  will  inject  new  ideas  into  the

 Ministry  and  that  he  will  place  before  us
 new  policies  which  will  enthuse  the  whole
 nation,

 cA

 Thank  you,  Sir.

 सभापति  महोदय  :  जो  एक  घटा  बढ़ा  है

 उसके  बारे  में  मैं  प्राकार  बतलाना  चाहता  हूँ
 कि  मिनिस्टर  साहब  भझाज  पांच  बजे  जवाद

 देने  वाले  थे  7  ब  वह इस  यही  का  कल
 जवाब  देंगे।  कस  इस  पर  राजी  रहो
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 [सभापति  महोदय]

 बोलेंगे  |  चैम्बर  साहिबान  को  राज  छः  बजे

 तक  बोलने  का  मौका  मिलेगा  1

 SHRI  D.  N.  TIWARY:  Mr.  chair-

 man,  really  sympathise  with  the  hon.  Minis-
 ter  taking  charge  of  such  a  Ministry  where
 the  whole  thing  is  topsy-turvy.  He  has  got
 fegacy  of  losses,  of  under-capacity  running
 and  where  the  management  is  not  also  very
 good  and  where  he  will  need  herculean
 efforts  to  set  them  right.  How  far  he  will

 succeed,  I  do  not  know.

 I  would  begin  from  where  the  last

 apeaker  has  ended  about  the  report.  The

 report  should  be  more  meaningful,  should

 give  a  correct  statement  of  facts  and  should
 also  know  the  trends  prevailing  in  the

 country.  In  that  report,  they  have  men-
 tioned  that  steel  prices  have  fallen.  What
 is  the  use  of  saying  this  ?  Everybody  knows
 that  prices  have  gone  up  and  steel  is  not
 available  at  controlled  rates,  Although
 some  of  them  have  been  decontrolled,  the

 ptices  have  risen  so  very  high.  But  yet,
 the  report  says—Prices  are  falling,  What

 isthe  fun  of  it?  ;

 Yhave  marked  many  pages  whe.e  the

 report  needs  improvement.  You,  Mr.
 Chairman,  will  not  allow  moe  time  to  read

 them.  So,  I  am  reframing  from  that.  I

 would  simply  give  the  page  numbers.  You

 can  yourself  see  what  information  has  been

 given  and  whether  the  Member  should  be

 supplied  with  such  information.

 In  Page  60,  everything  has  been  given,
 but  not  what  they  are  doirg.  They  say,

 they  have  initiated  this,  they  have  done  this,

 they  have  dune  that,  ‘ete.  but  they  do  not

 say  what  result  it  has  brought  about.

 They  don’t  say,  how  much  they  are  success-

 fal.  These  are  not  given.  Therefore.  what

 i  the  use  of  sending  such  reports  ?

 t
 In  any  industry,  three  things  are  requir-

 ed—Men,  Material  and  Capital.
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 In  this  Ministry,  all  these  three  things
 are  in  abundance.  If  you  take  the  first  item,
 men,  there  is  over-staffing.  Fora  fattory
 which  can  run  with  5,000  men,  they
 emplay  J0,000  or  8,000  men.  There  is

 over-employment.  .

 This  matter  has  been  brought  up  times
 without  number  by  the  various  Committees
 of  Parliament  such  as  the  Estimates
 Committee  and  the  Public  Undertakings
 Committee.  But  nothing  has  been  done
 to  correct  them.

 ]  would  wish  fo  know  as  to  how  many
 appointments  have  been  made  again,  after
 these  Reports  were  sent  to  the  hands  of

 the  Government.  How  the  appointments  are

 going  on?  How  are  they  being  staffed  ?

 Any  Chairman  or  any  General  Manager

 coming  tries  to  bring  some  50  or  00  per-

 sons  from  his  side  and  therefore  the  em-

 ployment  goes  up.

 SHRI  DINEN  BHATTACHARYYA  :

 Not  ordinary  workers,  but  officers.

 SHRI  0.  N.  TIWARY  :  There  is  all

 ready  over-employment.  In  respect  of  the

 first  item,  Man,  this  is  the  position

 prevailing.

 In  respect  of  Capital,  we  know,  the

 plants  are  over-capitalised.  They  don’t

 stop  with  what  would  suffice;  they  go  on

 investing.  Therefore,  nobody  could  comp-

 Jain  that  there  ts  any  dearth  of  capital  or

 money,  It  is  already  over-staffed.  This

 is  the  Ministry  which  is  only  second  to  the

 Railways  in  the  matter  of  investments.  It

 is  more  than  हेड,  2,000  crores  now  which
 have  been  invested  in  the  steel  plants.  What

 are  we  getting  ?  Nothing.  Still  we  have

 to  import  steel.  And,  who  suffers?  It

 is  the  consumers.  Prices  rise—who  pays  ?

 The  consumer  pays.  They  meet  the  losses

 by  fleecing  the  consumers.  At  some  point

 you  should  stop  &  this  and  not  burden
 the  consumers  with  more  costs  50  that

 they  say  not  be  able  to  wee  them.
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 T  have  sald  about  Men  and  Capital.

 If  you  go  te  the  Material  side,  what  do
 you  see  ?  You  will  find  that  the  inventory
 is  very  high.  Some  items  are  there  which
 can  suffice  for  40  years.  In  one  of  the

 Report  of  the  Public  Undertakings,  it  was
 given  out  that  they  had  materials  in  such
 numbers  that  they  could  be  used  for  even
 30  years  !  So,  sir,  what  is  the  use  of  stock-
 ing  them  ?  Why  80  much  has  been  bought  ?

 1  want  to  know  whether  the  inventories
 have  gone  down  for  the  last  4  or  5  years

 or  they  have  gone  up.

 You  have  got  in  abundance,  Men,
 Material  and  Capital.  But,  how  are  you
 using  them?  What  are  you  doing  ?  Why
 your  Steel  Plants  are  suffering  losses  ?
 Because,  there  i  dissatisfaction  among
 the  workers.  There  is  no  labou:  problem
 as  such  m  these  undertakings.  But  there
 are  personnel  problems.  Discrimmation
 is  being  made.  The  workers  are  dissatis-
 fied.  They  are  dissatisfied  not  over  the
 question  of  increment  of  one  or  two  or
 ihree  rupees.  But  they  want  respect  and
 better  treatment.  At  pages  32  and  33  ot
 the  29th  Report  of  the  P.U.C.,  Third
 Lok  Sabha  you  will  find  a  description  of
 how  these  things  are  happening.  In  Dur-
 gapur,  undue  promotions  were  made,  not
 in  the  case  of  just  one  or  two  but  m
 the  case  of  more  than  half  a  dozen
 Persons,  which  the  committee  could  sco.
 The  committee  is  precluded  from  going
 into  the  cases  of individuals,  and,  there-
 fore,  many  things  do  not  come  out,  but  by
 chance  these  cases  came  out.  From  the
 teport  you  will  find  that  one  person  was
 promoted  to  the  grade  Rs.  1100-1400.  after
 three  monthe  and  soon  he  was  promoted to  the  scale  Rs.  1600-1800.  Five  or  six
 Such  cases  have  been  enumerated  in  the

 report.  How  can  one  account  for  such
 things  ?  it  satisfaction  cannot  be  given  10
 the  workers,  if  equal  treatment  is  not  given 0  the  workers,  then  they  foment  trouble  so
 that  the  corporation  is  in  trouble,  What
 is  the  way  out  ?
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 ह 1६  is  true  that  the  public  undertakings
 are  autonomous,  Even  the  hon.  Minister
 cannot  interfere  and  even  the  Secretary  to
 the  Ministry  cannot  interfere.  The  gene-
 ral  manager  or  the  chairman  is  all-power-
 ful.  He  can  dismiss  a  worker  or  promote
 him  or  demote  him  without  any  restric-
 tion,  The  powers  have  been  enhanced.
 First,  they  were  given  power  to  deal  with
 persons  in  the  scale  Rs,  450-900,  But  this
 Power  was  enhanced,  and  then  they  were
 given  power  to  deal  with  employees  getting
 up  to  Rs.  2250,  Therefore,  all  this  golmal
 has  come  in.  It  is  good  that  powers  should
 be  given  but  they  should  be  usod  with
 discretion.  It  is  high  time  that  some  re-
 thinking  is  done  in  this  matter,  if  they  are
 not  used  with  discretion,  4  would  suggest
 that  therc  should  be  aboard.  I  do  not
 want  to  take  away  all  their  powers.  But
 there  should  be  a  board  which  should  be
 independent  of  the  undertakings.  Such
 cases  May  come  to  it.  That  board  should
 see  whether  the  worker  has  been  duly  dealt
 with  and  whether  he  has  been  duly  pro-
 moted  or  demoted  or  dismissed  and  so

 on,  That  will  give  satisfaction  to  those
 who  are  aggrieved.  This  kind  ef  thing  is
 in  the  other  departments.  For  instance,
 in  the  rai}ways,  a  worker  can  go  up  to  the
 leve!  of  the  Railway  Board,  but  here  once
 a@  general  manager  has  done  some  thing,
 there  is  nobody  who  can  challenge  him,
 however  ill-conceived  that  punishment  or
 promotion  may  be.  So,  I  would  suggest
 that  some  channel  should  be  created  where
 the  worker  could  go  and  get  the  satis-
 faction  of  having  been  justly  dealt  with.

 A  board  should  also  be  created  to  look
 after  the  grievances  of  those  who  are  dis-
 satisfied  with  the  decision  of  the  chairman
 or  the  general  manager.  That  will  improve
 their  morale  and  also  self-confidence,

 Then,  I  would  like  to  make  one  sugges-
 tion  in  regard  to  the  profitability  of  the
 undertakings.  In  regard  to  the  losses
 made  by  undertakings,  F  may  inform  ihe
 House  with  some  satisfaction  that  the
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 NCDC  has  turned  the  corner,  and  instead
 of  losing,  it  has  gained  this  year,  because

 they  have  put  a  chairman  there  who  has

 been  working  there  for  a  long  time.  The

 real  bane  with  the  public  undertakings  is
 that  the  general  managers  or  managing
 directors  or  chairmen  come  and  go  very
 often.  If  we  have  put  somebody  in

 charge,  give  him  time  fora  year  or  so.  If
 he  is  on  the  way  of  improvement,  if  he  has
 shown  improvement,  he  should  not  be  dis-
 turbed.  If  production  goes  down,  you  can
 remove  him.  But  if  a  person  has  shown

 improvement  whether  somebody  likes  him
 or  not  he  should  be  given  time  and  you
 should  see  what  improvements  he  can  make
 If  you  do  not,  then  God  alone  knows  what
 will  happen.

 The  third  point  is  about  the  appoint-
 ment  of  supernumerary  staff  Those  who
 have  retired  have  no  responsibility.  They
 think  they  will  be  going  away  in  a  year  or
 980  and  they  care  less  for  the  improvement
 of  the  undertaking.

 My  friend  Mr.  Horo  referred  to  the
 appointment  of  Iocal  people.  It  is  really
 the  local  people  who  suffer.  Their  land  is
 taken  and  there  is  no  employment  for  them.
 In  every  State,  in  Bengal  for  instance,  the
 Chief  Minister  of  the  State  insists  on  the
 appointments  going  to  the  local  people  if
 the  scale  of  pay  is  below  Rs.  500.  In  Bihar
 this  is  not  the  case.  (An  Hon  Momber:
 In  Bhilai  too).-  Because  you  are  also
 backward  like  ourselves.  If  you  go  to
 Bihar  and  see  a  public  undertaking  you
 will  find  the  whole  of  India  represented.

 DR.  RANEN  SEN:  It  isa  centra!  un-
 dertaking.

 SHRI  D.N.  TIWARY  :  But  if!  go  to
 Bengal  or  Madras  where  also  there  are
 Central  Government  undertakings,  |  find
 hardly  a  few  persona  from  outside.  Why?...
 (interrnptions).  T  also  want  that  the  public
 sector  undertakings  should  be  a  reflection
 of  the  whole  of  India,  in  every  State,  not
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 only  in  Bihar.  but  in  U.  P.,  Bengal,  Madras
 and  Andhra  etc.  What  you  find  in  Bihar,
 Orissa  and  M.P.,  you  will  not  find  at
 other  places,  Engineers,  overseers,  nurses
 come  to  our  State  from  Kerala.  They  are
 accepted.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon)  ;  Why  not  ?

 SHRED.  N.  TIWARY:  You  should
 also  accept  us

 SHRI  N.  SREEKANTAN  NAIR  :  We
 are  prepared  ..(/nterruptions)  Nurses  are
 harassed,  they  are  being  ill-rteated  by  the
 Government

 SHRI  P.N.  TIWARY  :  I  should  requ-
 est  the  hon.  Minister  to  take  a  policy
 decision  to  advise  all  the  public  sector
 undertakings  {o  fill  posts  upto  the  grade  of
 Rs.  500  from  local  people.  Above  that
 scale  you  can  take  people  on  an  all  India
 basis  but  upto  the  stage  of  Rs.  500,  you
 should  try  to  recruit  people  from  the
 locality.

 SHRI  K.  GOPAL  (Karur):  Sir,  I  rise
 to  support  the  dem  nds  for  grants  of  the
 Ministry  of  Steel.  To  begin  with,  I  should
 start  by  saying  that  industrial  relations  are
 the  main  problems  before  our  public  sector
 undertakings,  especially  the  steel  industry.
 The  hon.  Minister  made  a  statement
 sometime  back  that  he  was  going  to  appoi-
 nt  two  workers’  representatives  on  the
 board  of  directors  and  that  he  was  going
 to  have  negotiations.

 That  isa  bold  and  correct  statement,
 bold  in  the  sense  that  in  a  vast  public  sec-
 tor  undertaking  it  is  aright  step  to  intro-
 duce  some  sort  of  representation  for  the
 workers.  Jam  sure  that  the  hon.  Ministe!
 with  his  experience  in  the  labour  movement
 and  also  as  chairman  of  a  hig  public  under

 taking,  the  Indian  airlines,  will  try  his  best

 to  bring  down  labour  unrest  and  improve

 labour  relations.
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 I  may  also  say  that  recently  I  saw  in  the

 newspapers  that  the  wages  of  officers  have
 been  raised.  I  donot  know  whether  this
 will  increase  the  cost  of  production.  If  it
 does,  we  certainly  have  objection  to  it.
 ¥f  it  does  not,  and  if  it  is  going  to  improve
 the  productivity,  if  it  is  going  to  improve
 industrial  relations,  we  do  not  have  any
 objection.  After  all,  one  should  be  paid
 for  the  work  one  does.  The  Minister
 should  look  into  this  and  see  whether  the
 wages  are  justified.  If  itis  not  he  should
 take  some  remedial  measures.

 About  increased  production,  let  me
 mention  countries  like  the  USA,  Japan
 and  Germany.  In  the  matter  of  pro-
 duction,  especially  in  Japan,  they  are
 importing  iron  ore  and  they  are  able  to
 export  finished  products  ata  lower  rate.
 Ido  not  know  why  we  cannot  do  it.  What
 is  the  difficulty  ?  These  are  all  problems
 which  should  be  tackled  by  our  new
 Minister.

 वद  also  told  that  there  is  surplus
 manpower  in  our  steel  plants.  tow  are
 we  going  to  salve  this  problemi?  If  surplus
 manpower  is  there,  we  should  utilise  it.
 So,  T  request  the  Minister  to  go  into  this
 Problem  and  find  8  svlution.

 Another  thing  is,  there  is  a  practice  of
 appoir  ting  Chairmen,  Managing  Directors
 and  General  Managers  only  from  outside.
 This  should  be  stopped.  After  al  I,  we  have
 8ot  in  the  plants  themselves  honest,  hard-
 Working  officers.  They  should  be  given  an
 opportunity.  They  not  only  work  for  job
 satisfaction,  and  for  the  country,  but  for
 their  own  rise.  One's  ambition  will  be  to
 reach  the  top.  When  such  is  the  case,
 how  can  you  bring  outsiders  as  Chairman
 or  Managing  Directors  or  General
 Managers  ?  This  would  demoralise  the
 officers  who  are  already  working  there, and  who  know  the  subject,  We  should
 build  up  a  cadre  of  Professional  managers and  have  people  who  know  the  subject.
 They  alone  should  beasked  to  head  an
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 undertaking,  not  an  outsider  who  might
 have  been  in  some  administrative  post  and
 who  is  all  of  a  sudden  asked  to  take  up  a
 big  responsibility.  If  an  officer  who  is
 already  there  in  the  organisation  is  asked  to
 take  up  the  post,  he  knows  everything  and
 he  can  take  a  right  decision.  It  would  be
 good  for  the  country.  in  the  interests  of
 industrial  relations  also  and  for  improving
 productivity,  this  should  be  done.

 According  to  the  report,  !  find  that

 ingot  Steel  to  the  tune  of  5.9  million  tonnes
 is  produced,  and  with  what  is  produced
 in  the  private  sector  it  is  8  12  million
 tonnes.  It,is  also  said  that  by  1978-79,
 the  demand  is  going  to  be  2.77  million
 tonnes.  How  are  you  going  to  meet  this  ?

 As  it  is,  we  have  a  marketing  organisation
 linked  with  the  HSL.  This  should  be  an

 independent  unit,  independent  of  the  pro-
 duction  unit  of  the  HSL.  I  can  say  this

 authoritatively  because  I  was  a  sales  man
 and  some  of  our  companies,  especially
 foreign  companies,  flourish  in  India,
 mainly  because  they  have  a  production
 unit  on  the  one  hand  and  a  marketing
 unit  on  the  other  which  is  completely
 independent,  This  marketing  unit
 should  have  trainod  people  who
 know  the  needs  of  our  con-
 sumers,  and  they  should  ask  the  factories
 to  produce  whatever  is  needed.  Then  only
 we  can  achieve  the  target.  There  is  no

 point  in  producing  something  which  we
 ate  not  able  to  market.  For  this,  you
 need  trained  professional  men  who  can

 study  the  market  and  study  the  needs  of
 the  consumers,  This  should  also  be  done.

 Another  thing  is,  since  Independence,
 in  the  past  20  years,  we  have  made  great
 strides  in  the  matter  of  production.  Other

 countries  have  been  in  the  line  for  the
 last  00  years.  We  have  becn  in  the  line
 for  20  years  only  and  yet  we  should  say
 that  we  have  made  8  good  progress
 in  the  matter  of  production,  But  yet,  we
 cannot  continus  to  depend  only  on  foreign
 technical  knowhow.  We  have  briitiant
 engineers  and  briliant  workers.  They
 should  be  prepared  to  form  a  second  line



 295  Demands for

 {Shi  K.  Gopal  ]

 of  defence  and  in  future  our  own  engineers
 and  workers  should  be  asked  to  plan,
 produce  and  distribute  whatever  we  want.
 This  will  goa  iong  way  in  fulfilling  our
 needs.

 Coming  to  my  State,  Tamil  Nadu,  I
 have  spen  that  73  lakh  rupees  have  been
 allotted  for  the  Salem  steel  plant.
 The  work  should  be  taken  up  expeditiously
 and  vigorously.  For  that  more  funds  are
 needed.  J  request  the  minister  who  comes
 from  that  district  to  pay  special  attention
 to  it.  Even  though  he  is  the  minister
 for  the  whole  country,  I  would  request
 him  to  be  partial  in  this  respect.  Also,
 steps  should  be  taken  to  reduce  the  cost
 at  the  erection  stage.  For  example.  take
 transportation,  They  are  going  to  ordet

 equipment  from  Heavy  Electricals,  Yuiruchi.
 It  should  be  routed  via  Erode.  So,  if
 there  isa  broadgauge  Jine  from  Tiruchi
 to  Salem,  il  will  reduce  the  cost  ot  Urans-
 portation.  Such  a  line  will  not  only  meet
 the  needs  of  the  Salem  stee!  plani  but  also
 the  needs  or  the  public  in  general

 Inthe  matter  of  allotment  of  steel,
 some  special  consideration  should  be  given
 to  some  subjects.  For  examplo,  Tamilnadu
 Government  have  formed  a  Slum  Clear-
 ance  Board,  which  is  the  firs:  of  its  kind
 in  the  country.  They  needa  lot  of  steel,
 but  they  are  forced  to  go  through  all  the
 usual  formalities.  Such  cases  should  be
 given  special  consideration  and  the  usual
 formalities  should  be  done  away  with.

 SHRI  A.  P.  SHARMA  (Buxar):  Sir
 while  speaking  on  the  demands  of  this
 tamistry,  I  would  like  to  draw  the  atten-
 tion  of  the  minister  to  one  or  to  subjects.
 T  would  draw  his  aftention  to  the  condi-
 tion  of  the  only  sulphur  mine  in  the
 country  at  Amjore  in  Bihar.  The  reserves
 of  thie  area  are  about  300  million  tonnes.
 But  today  the  mine  ie  not  being  worked  up
 to  its  fullest  capacity.  In  only  one  chemi-
 cal  plant  at  Sindri,  the  Amjore  sulphur  ore
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 is  being  utilised  to  the  extent  of  350  to  200
 tonnes,  The  Government  of  India  has
 spent  Rs.  l2  crores  for  establishing  theae
 chemical  plants,  The  econd  plant  is  go-
 ing  to  be  commissioned  by  the  end  of  1972.
 We  understand  that  this  plant  will  need
 about  900  tonnes  of  sulphur  per  day.  We
 also  understand  that  50  per  cent  of  sulphur
 ore  required  for  this  plant  is  going  to  be
 imported  from  abroad,  The  reason  for
 this  decision  perhaps  is  that  the  imported
 sulphur  ore  will  be  cheaper  than  what  is
 going  111  be  produced  at  Amjore,  We
 also  understand  that  we  would  be  spending
 about  Rs,  200  crores  in  foreign  exchange
 over  this  sulphur  ore  import.  If  —  this
 decision  is  implemented,  not  only  will  we
 be  spending  so  much  of  foreign  exchange,
 but  we  will  be  depriving  5000  people  from
 getting  fresh  employment  from  that  area.
 It  is  not  only  a  question  of  employment.
 If  sulphur  ore  is  imported  on  the  ground
 that  is  cheaper  now,  what  will  happen
 tomorrow  if  the  price  of  sulphur  ore  is
 increased  by  those  countries?

 Moreover,  how  long  are  we  going  to

 depend  on  foreign  countries  for  these  things
 only  on  the  ground  of  cost  or  economy,
 especially  when  suitable  good  quality
 sulphur  is  available  in  our  own  country?
 So,  I  would  request  the  Minister  to  examine
 this  aspect  of  the  problem  and  see  that
 the  capacity  of  the  mines  in  the  Amjor  area
 is  augmented  to  the  fullest  extent  to  meet
 the  requirements  of  the  Fourth  Plan.

 Many  of  the  hon,  Members  here  talked
 about  steel  plants.  I  will  not  say  much  on
 that,  The  Ministry  tell  us  in  their  report
 that  most  of  the  stee!  plants  are  running  at
 a  loss.  Year  after  year  weare  told  that
 the  stee)  plants  are  running  at  a  Joss.  We
 do  not  know  when  they  will  make  profits.
 Qne  of  the  reasons  given  for  this  is  labour
 unrest.  Shri  D.  N.  Tiwary  has  given  one

 cause  for  labour  unrest  and  that  is  the

 discrimination  against  the  Iecal  recple
 by  the  management  of  the  plants
 Only  day  before  yesterday  |  brought
 to  the  notice  of  the  Minister  #
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 tase,  A  person  was  recruited  by  a  regularly
 constituted  selection  board  for  a  particular
 job  in  the  Durgapur  plant.  Later  on,
 v  hen  he  reported  for  duty  he  was  told
 that  he  wilf  have  to  work  as  additional

 (  flicer  and  notin  the  post  for  which  he
 was  recuited.  I  understand  that  after  some
 time  he  was  removed  from  service  on  the
 ground  that  he  is  not  required  in  that

 particular  area  because  he  cannot  speak  a

 particular  language.  Is  it  pussible  for

 overybody  in  this  country  to  speak  all  the
 14  or  35  languages?  So.  ]  would  request
 the  hon.  Minister  to  look  into  —  this
 matter,  It  may  be  that  these  ate  indepen-
 dent  corporations  functioning  under  their
 Chairmen  but  they  will  have  to  work  under
 certain  rules  and  procedure  laid  down  by
 the  government.  With  these  remarks,

 I  support  the  Demands.

 SHREK.  BASAPPA  (Chitiadurga)
 Sir,  we  have  a  large  number  of  small-scale
 industries  which  are  ancillaries  to  the
 Major  number  of  cngincering  mdustrics.
 Steel  is  the  mais  raw  material  required  by
 these  stnall  scale  industries  and  it  is  in  short
 supply.  Some  times  itis  not  available  at
 all,  with  the  result  that  the  small-scale
 industries  suffer  agreat  deal,  Theretote.
 my  earnest  request  to  the  hon.  Minister
 is  to  ste  that  the  small-scale  industries  are
 helped  by  supplying  them  with  the  required
 raw  materials,  particularly  stcel,  if  necess-
 ary  by  steping  up  imports.

 After  the  announcement  of  the  establish-
 ment  of  three  new  steel  plants  one  year  has
 elapsed.  What  is  the  progress  achieved  su
 far?  What  is  the  amount  provided  for  in
 the  current  year’s  budget  for  the  new  steel
 plants?  The  budget  provision  in  the
 current  year  for  the  three  new  steel  plants
 at  Salem,  Vizag  and  Hospet  is  of  the  order
 of  Rs.  4  V2  crores  as  against  the  total  cost
 Of  Rs.  500  crores.  You  can  imagine  the
 speed  at  which  we  ute  proceeding.  While
 lam  happy  that  the  foundations  have  been
 laid  for  the  two  new  steel  plants,  what
 about  the  Hipapet  plant?  What  ars  the
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 reasons  for  going  slow  with  this  plant?  In
 fact,  the  conditions  are  more  favourable
 here  than  in  other  parts  of  the  country.  We
 have  got  high  grade  iron  ore,  power,  water,
 land,  road  and  rail  communication  and  also
 availability  of  skilled  labour.

 7.00  Hrs.

 l  do  not  know  why  the  matter  has  been
 delayed  for  such  a  long  time  and  no  pro-
 gress  has  been  made.  Therefore,  it  is  my
 earnest  desire  and  request  to  the  Minister
 to  see  that  this  is  completed  carly.  T  make
 a  suggestion  that  there  should  be  a  separate
 company  formed  for  this  purpose.  It
 should  not  be  entrusted  to  Hindustan  Steel
 Lid.  which  is  already  over-burdened.  The
 heud  oflice  of  that  separate  company  must
 be  located  in  Bangalore  so  that  it  can  00-
 ordinate  with  the  State  Government  and
 other  agencics.

 T  suggest  and  submit  to  the  Minister  to
 take  immediate  steps  to  sce  that  the  Steel
 plant  at  40590  comes  into  being  early.

 Now  J  tuke  up  Tunghbhadra  Steel  Pro-
 ducts  Ttd.  They  have  submitted  two
 schemes  -one  for  shifting  of  the  shops
 from  the  factory  area  to  another  location
 nearby  at  an  estimated  cost  of  Rs.  64.50
 lukhs  and  another  of  diversification  of  pro-
 duction  of  manufacture  of  high  pressure
 pen  stock  and  of  hydraulic  hoists  costing
 about  Rs.  34  lakhs.  No  provision  has  been
 made  for  this  in  the  budget  of  the  current
 year.  TI  request  that  these  schemes  may  be
 implemented  carly.  The  production  in
 1967-68  at  this  plant  was  4050  tonnes  and
 the  profit  was  Rs.  5.28  lakhs  as  against
 four  times  more  production  during  the  year
 1970-71  but  the  profit  is  only  Rs,  0.95  lakh.
 This  requires  thorough  examination.  When
 the  production  is  four  times  the  Production
 of  67-68  the  profits  should  also  commen-
 surate  with  production.  It  cannot  be  so
 low.  There  is  some  thing  wrong  with  the
 project  and  T  want  the  Minister  to  look  in
 to  this  matter  thoroughly,
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 {Shri  K.  Basappa]

 With  the  implementation  of  Kudremuch
 Iron  0६७  Project  the  country  will  have  in

 Mysore  one  of  the  largest  mining  complexes
 in  the  world.  This  is  one  of  the  earliest

 project  that  was  thought  of  by  the  then
 Government  of  Mysore  in  the  year  1913-
 i9i4.  This  has  been  entrusted  to  NMDC
 and  the  project  has  not  taken  any  concrete

 shape  so  far.  I  am  told  the  Techno  Eco-

 nomic  Survey  Report  as  well  as  the  project
 Report  have  been  submitted  to  the  Govern-
 ment  which  are  still  under  their  considera-

 tion.  I  do  not  know  why  the  matter  should

 be  allowed  to  remain  pending  for  such  a

 jong  time  when  the  project  is  so  useful.

 Transport  will  not  present  any  problem  be-

 cause  the  project  is  located  very  near  to  the

 Mangalore  Port.  So,  I  request  the  Minister
 that  as  the  iron-ore  is  the  second  largest

 foreign  exchange  earner  in  the  country  to-

 day  and  is  of  utmost  importance  to  the

 mining  industry,  this  project  should  be

 implemented  as  early  as  possible.

 Now  I  take  up  Donamalai  Iron  Ore  pro-

 ject.  The  total  cost  on  this  project  will  be

 Rs.  9.46  crores.  lt  is  an  approved  project.
 It  has  come  into  being  and  during  the  ‘ast

 two-three  years  about  Rs.  2.53  crores  have

 been  spent.  At  this  rate  when  are  you  go-

 ing  to  complete  this  project?  |  request  the

 hon.  Minister  to  take  early  steps  by  making
 more  funds  available  as  this  is  one  of  the  very

 good  projects  that  has  been  thought  of  in

 the  country.

 With  these  observations,  Sir,  4  support
 the  demands  of  this  Ministry.

 at  परिपूर्शानग्द  पेचुली  (टिहरी

 गढ़वाल)  :  सभापति  महोदय,  मैं  इस  मंत्रालय

 की  मांगों  का  समर्थन  करता  है।

 जहां  तक  लहास  से  नेफा  तक  के

 हिमालय  के  क्षेत्र  का  सम्बन्ध  है,  वहां  पर  न

 कोई  उद्योग-घंटे  हैं  कौर  न  कोई  कल-कारख़ाने
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 हैं।  वहां  लोगों  को  रोजगार  देने  का  एकमात्र

 साधन  या  तो  वन-सम्पदा  है  और  या  खनिज-

 सम्पदा  राज  उस  समस्त  क्षेत्र  में  खनिज-

 सम्पदा  के  उपयोग  का  भ्रधिकांश  लाभ  उन

 व्यक्तिगत  व्यापारियों  को  होता  है,  जो

 खान  निकालने  का  ठेका  करते  हैं  ।  यों  तो  इस

 समस्त  क्षेत्र  में  भ्र भी  तक  पूरी  तरह  से  सर्वेक्षण

 नही  किया  गया  है  कि  कितनी  मात्रा  में  कोन  सी

 लजीज-सम्पदा  कहां  पर  छिपी  हुई  है।  फिर

 भी  जो  कुछ  खनिज-सम्पदा  का  पता  चल

 पाया  है,  उसका  ग्रुप-मात्रा  में  भी  उपयोग

 नहीं  किया  जा  सका  है  1

 अल्मोड़ा  जिला  में  मैग्नेसाइट  बहुत  बड़ी

 मात्रा  में  विद्यमान  है।  सरकारी  सर्वेक्षण  के

 अनुसार  |  करोड़  6  लेख  टन  मैग्नेसाइट

 अल्मोड़ा  में  है  बह  बहुत  उपयोगी  खनिज-

 सम्पदा  है,  किन्तु  प्रभी  तक  उसके  खनन  का

 कार्य  शुरू  नही  किया  जा  सका  है।  मैं  "1116

 करता  हूं  कि  वहा  पर  इस  कार्य  को  सरकारी

 क्षेत्र  भें  हाथ  में  लिया  जायेगा,  क्योंकि  निजी

 क्षेत्र  में  जो लोग  यह  कार्य  करते  है,  वे  प्रायः

 अपनी  तिजोरिया  तो  भरते  ही  है  भोर  साथ  ही
 काम  करने  वाले  मजदूर  भी  बाहर  से  लाते

 हैं,  जिससे  स्थानीय  लोगों  को  कोई  काम  नही

 मिल  पाता  है  1

 लाइमसस्‍्टोन  और  जिप्सम  जैसे  खनिज

 देहरादून,  दिहर-गढ़वाल  कौर  उस  से  संलग्न

 हिमाचल  प्रदेश  में  सिरमौर  में  काफी  बढ़ी
 मात्रा  में  हैं।  सरकारी  भ्रांकड़ों  के  भ्र दु सार
 40  करोड़  टन  के  करोड़  लाइम स्टोन  देहरादून
 झोर  मंसूरी  की  पहाड़ियों  में  है।  किन्तु  मुझे
 खेद  के  साथ  कहना  पड़ता  है  कि  इस  का

 कार्य  भी  सरकार,  ते  व्यक्तिगत  ठेकेदारों  को

 सौंप  रखा  है,  जिस  का  परिणाम  गह  है  कि
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 खेतो  करोड़पति  हो  गये  हैं,  किन्तु  वे

 झपने  अधीन  काम  करने  वाले  स्थानों

 मजदूरों  की  सुख-सुविधाधों  का  खयाल  नहीं

 रखते  हैं  भोर  इस  बहुमूल्य  वस्तु  से  स्थानीय

 उद्योग-धंधे  भो  नहीं  पनप  सके  हैं  ।

 देहरादून  में  सीमेंट  के  कारखाने  की

 स्थापना  की  मांग  मुद्दत  से  चली  भा  रही  है।

 टिहरी  में  हेम  बांधने  का  काम  शुरू  हो  गया

 है  ।  जमुना  प्रोजेक्ट  के  चौथे  चरण  का  काम

 चौथी  पंच-वर्षीय  योजना  में  शुरू  हो  जायेगा  |

 उत्तर  किलो  में  मनेरी-भाली  प्रोजेक्ट  का

 काम  चालू  है।  इन  सब  योजनाओं  के  लिए

 काफी  बड़  मात्रा  में  सिमट  की  आवश्यकता

 है,  जिस  के  लिए  कच्चा  माल  वहां  पर  ही

 बहुत  बड़ी  मात्रा  में  उपलब्ध  है।  किन्तु  खेद

 है  कि  कभी  तक  बह  सब  कच्चा  माल  दूसरे
 स्थानों  को  जाता  है  कौर  बहुत  सा  अभी  तक

 निकाला  तक  नहीं  गया  है।  इस  लिए  मैं

 आशा  करता  हूँ  कि  इस  खनिज  पदार्थ  का

 इस्तेमाल  वहां  पर  फैक्ट्रियां  लगा  कर  स्थानीय

 लोगों  को  रोजगार  देने  के  लिये  किया

 जायेगा  |

 यह  कहना  अनुपयुक्त  नहीं  होगा  कि

 अलमोड़ा,  चमोली,  महासु  और  कुल्लू  में

 काफी  बड़ी  मात्रा  में  यूरेनियम  का  भी  पता

 लगाया  गया  है।  किन्तु  खेद  है  कि  इस

 बहुमूल्य  अर  सामरिक  महत्व  के  खनिज  का

 उपयोग  करने  में  सरकार  असफल  रही  है।
 मैं  साशा  करता  हूं  कि  इसका  उपयोग  क्रिया

 जायेगा

 age  में  राक  फास्फेट  का  काम  नैशनल

 मिनरल  डेवेलपमेंट  कार्पोरेशन  के  माध्यम  से

 968  से  चल  रहा  था,  लेकिन  इस  मंत्रालय

 ने  हाल  ही  में  उस  को  अ्रकस्मात  बन्द  कर
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 दिया  है,  जिससे  सैंकड़ों  मजदूर  बेरोजगार

 हो  गये  हैं  सरकारी  आंकड़ों  से  पता  चलता  है

 कि  कृत  स ेकम  |  करोड़  90  लाख  टन  खनिज-

 सम्पदा  मसूरी  के  क्षेत्र  में  विद्यमान  हैं।  इस

 समय  हम  को  ईजाद,  भ्रमरी का,  ओपन,

 मोरक्को,  ट्यूनीशिया  कौर  अल्जीरिया  आदि

 देशों  से  फास्फेट  मंगाना  पड़ता  है।  विदेशों

 से  लगभग  !0  लाख  टन  फास्फेट  मंगाने

 पर  हम  को  iS  करोड़  रुपये  से  अधिक

 विदेशी  मुद्रा  खर्च  करती  पड़ती  है।  जब

 मस्री  के  पास  हम  को  राक  फास्फेट  की

 काफी  बड़ी  खान  मिली  है,  तो  उसका  उपयोग

 न  कर  के  ह्म  विदेशों  से  उसे  मंगाये  शौर

 विदेशी  मुद्रा  खर्च  करें,  मैं  समझता  हूँ  कि

 यह  उचित  प्रतीत  नहीं  होता  है।  यही  नहीं

 हमारे  मजदूर  जो  बेरोजगार  हो  गये  हैं  पत्र

 बताया  जाता  है  कि  पायराइट  फास्फेट  ऐंड

 कैमिकल्स  लिमिटेड  को  यह  काम  सौंपा

 जाएगा  ।  तो  एक  विभाग  से  दूसरे  विभाग  को

 जब  यह  काम  सौंपा  जा  रहा  है  तो  दो  बातों

 का  ध्यान  रखना  आवश्यक  है---एक  तो  काम

 बीच  में  बन्द  नहीं  होना  चाहिए  और  दूसरे

 मजदूरों  को  बेरोजगार  नहीं  करना  चाहिए  t

 sia  में  मैं  यह  निवेदन  करना  चाहता  हँ

 कि  जितने  भी  खनिज  पदार्थ  पहाड़ी  क्षेत्र  में

 हैं उन  का  उपयोग  करने  के  लिये  एक  तो

 व्यक्तिगत  ठेकेदारों  के  माध्यम  से  मह  काम

 नहीं  होना  चाहिए,  जहाँ  तक  हो  सके  सरकार

 इस  को  करे  और  दूसरे  वैज्ञानिक  ढंग  से

 इस  किस  को  करना  चाहिए।  मंसूरी  के

 पास  जो  लाइम  स्टोन  चूने  का  पहाड़  है  उस

 का  काम  बड़ी  निर्देयतापूवंक  किया  जाता

 है  I  बहुत  उसमें  वेस्ट  जाता  है,  श्वास  जाता

 है  कौर  वह  उपयोग  में  नहीं  जाता  है।  इस

 के  ग्र लावा  काम  करने  वाले  किंग  मजदूरों
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 की  कंडीशन  बहुत  सरन  है।  सेकड़ों  आदमी

 उसमें  झन  तक  बीमार  हो  चुके  हैं।  उन  को

 सुन-सुविधा  का  ध्यान  नहीं  रखा  जाता  है|

 लेबर  कानून  है  लेकिन  उस  का  पालन  नहीं

 किया  जाता,  क्‍यों  कि  मालिकों  की  व्यूरोक्ेसो

 के  घड़े  बड़े  अफसरों  के साथ  वापस  में  साँठ

 गांठ  होती  है  कौर  मजदूरों  के  हित  का  वह

 ध्यान  नहीं  रखते  हैं  ।  तो  मैं  तराशा  करता  हें

 कि  कुमार  मंगलम  साहब  इस  का  विशेष

 ध्यान  रखेंगे  कि  मजदूरों  को  भ्र धिक  से

 प्रतीक  सुनिधि  मिले  ;  उन  की  किंग  झोर

 लिविंग  कंडीशंस  में  सुधार  हो  शौर  इन  खानों  का

 अधिक  से  भ्र धिक  उपयोग  स्थानीय  लोगों  के

 हित  में  हो  y
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 17.12  Hrs.

 [SHat  R.  D.  BHANDARE  in  the  Chair}

 SHRI  K.  D.  MALAVIYA  (Domaria-
 gan)  :  Mr.  Chairman,  Sir,  I  will  be  very
 brief.  I  would  like  to  make  only  two  or
 three  points.  I  want  to  draw  the  attention
 of  the  hon.  Minister  to  certain  important
 activities  of  this  Ministry  which  is  the  most
 fundamental  and  economic  Ministry  of
 the  Government  of  India.

 Firstly,  I  would  like  to  know  something
 much  more  about  the  position  of  the

 metallurgical  coal  of  our  country.  What

 percentage  of  this  valuable  material  of  our-

 selves  is  still!  unexplored  and  unexploiied
 and  which  is  still  in  the  private  hands,
 m  the  hahds  of  big  houses.  I  do  not
 want  to  refer  to  any  big  houses  in  parti-
 cular.  I  am  not  in  the  habit  of  doing
 that.  The  point  is  that  sometime  back,
 the  information  available  to  me  was  that
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 a  large  percentage  of  metallurgical  coal
 is  still  lying  unexploited  under  mining
 leases  of  big  industrial  houses  and  that
 the  mines  are  being  utilised  not  for  ex-
 ploiting  and  producing  the  coal  but  for
 other  purposes  such  as  using  them  as  &
 property  to  rae  loans  and  utilising  them
 for  other  industries.  Is  it  right  or  not?
 If  st  is  right,  will  the  hon.  Minister  try
 tv  expedite  the  process  of  exploiting  the
 metallurgical  coal  under  State  control  so
 that  we  can  go  ahead  in  solving  the  prob-
 feta  of  scarcity  of  coal.  That  will  help
 the  steel  industry  incidentatly  which  is  very
 well  known  to  the  hon.  Minister.

 The  second  point  is  about  the  aertat
 survey,  about  the  piogramme  of  aerial
 survey  of  the  Ministry  that  was  started
 sometime  back  in  order  to  know  more
 about  the  quality  of  our  minerals  and  also
 subsequently  the  quantity  of  our  minerals.
 How  is  that  programme  of  aerial  survey  of
 mincrals  going  ahead  thesc  days  ?  How  has
 the  economy  established  itself  in  relation
 to  the  ground  survey  by  the  Geological

 Survey  of  India.  I  am  more  interested  in
 knowing  about  it  because  the  ground  survey
 by  the  Geological  Survey  of  India  gives
 gieater  opportunity  of  employment  and,
 perhaps  also  of  some  more  facilities  of
 detailed  prospecting  although  the  time
 element  is  notin  our  favour,  Neverthe-
 less,  I  was  told  sometime  back  that  aerial
 survey  was  being  conducted  tn  collabora-
 tion  with  some  foreign  experts,  Some-
 time  back,  an  idea  was  to  conduct  aerial
 survey  with  the  help  of  our  Defence
 Department.

 Perhaps  something  was  done  also  on
 that  line,  Will  it  not  be  proper  to  so
 arrange  the  programme  of  the  Geological
 Survey  of  India  that  prospecting  for  mine-
 rals  is  done  in  less  time  spending  less
 money  Y

 The  third  point  is  about  the  latest
 position  of  our  copper  mines.  Ths  Geo-
 logical  Survey  of  India  did  valuatle  work
 in  discovering  several  copper  mines  in
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 India.  But  the  programme  of  exploitation
 of  copper  ure,  extraction  of  copper  ore  and
 its  subsequent  putification  process  did  not
 perhaps  go  very  well  and  the  foreign  assis-
 tance  that  came  to  us  was  not  very  helpful
 Is  it  not  now  high  time  that  we  should
 have  a  fresh  look  into  the  whole  question
 of  expeditiously  producing  copper  not  only
 from  the  Rajasthan  mines  but  also  from
 the  Rakha  mines  which  were  discovered
 not  long  ago  so  that  we  may  be  able  to

 spend  much  less  foreign  exchange  and  get
 our  own  copper  ?

 The  last  point  to  which  I  wish  to.  refer
 is  the  greater  necessity  of  utihsing  the  tech-

 nology  ot  geo-chemistry  m  the  search  of

 our  minerals,  al!  types  of  minerals.  Ay  I

 learn  from  sume  eaperts,  this  technology
 of  geo-chemstry  is  very  very  helpful  in  the

 preliminary  stages  of  searching  for  mue-

 rals.  learn  that  much  3  not  being  done

 by  the  Geological  Survey  ot  Indta  these

 days  because  some  sort  of  a  feeling  5

 going  round  that  other  processes  will  pei-

 hans  expedite  the  discovery  of  nunerals,  I

 {cel  that  the  technique  of  geo-chemistry  8

 gaming  more  importance  mter  nationally

 also  with  a  view  vo  gain  in  a  less  time  much
 more  valuable  information  which  forms

 the  guidelines  for  minerals’  discovery.

 These  are  the  points  on  which  |  would

 like  the  Minister  to  give  us  some  infor-

 mation  so  that  it  may  be  helpful  for  the

 work  that  the  Ministry  is  dotng.

 SHRI  P.  K.  GUOSH  :  Sir,  I  tise  to

 support  the  Demands  of  the  Stecl  Ministry.

 Unfourtunately  al!  the  loosing  and  p  ob-

 lem-stricken  undertakings  have  been  placed

 in  charge  of  the  present  Ministry.  HEC  is
 a  sick  undertaking  and  because  of  mis-

 handling  in  the  past,  the  disease  has  become
 chronic.  Such  a  complicated  undertaking
 cannot  be  expected  to  make  profits  from

 its  very  start.  For  some  years  we  cannot

 expect  profits  from  such  undertakings.  But

 there  ere  ho  reasons  for  the  huge  losses  that

 have  begn  incurred  during  these  year.
 **Bypunged  as  ordered  by  the  Chair,
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 HSL  35  cqually  bad,  The  entire  blame
 cannot  be  attributed  to  labour  unrest.  I
 feel  that  gross  mis-management  and  corrup-
 tion  are  also  responsible  for  the  losses
 in  HSL.

 ,  Then,  NCDC  which  made  profits  last
 year,  is  going  to  show  a  substantial  floss  this
 year.  Tam  sure,  the  present  Minister,  who
 isa  dynamic  personality,  will,  with  his
 realistic  approach,  be  able  to  remove  the
 difficulties  and  will  set  things  right  within
 a  very  short  time.

 Let  us  come  to  HEC  first.  YT  am  glad
 that  the  Minister  has  removed  the  present
 Chairnian-  -if  the  reports  which  have
 appertred  in  the  Press  are  correct.  Although
 this  Chairman  tried  to  show  proof  of  his
 worth  by  jugglery  of  figures  of  production
 and  despatches,  the  Minister  thought  it
 fil  to  remove  him  and  |  am  glad  about  it
 and  I  thank  him  for  that.

 But,  removal  of  one  man  will  not  solve
 the  problem  of  the  HEC,  There  are  many
 officers,  high  officials,  who  are  indulging
 in  politics  in  the  HEC.  if  things  have
 to  be  set  right,  you  have  to  remove  a
 nuinber  of  them.

 In  my  speech  [ast  ycar  I  pointed  out
 with  respect  to  the  Munistry  of  Steel  and
 Heavy  Engineering  that  lot  of  politics  was
 going  on  था  the  HEC.  Some  top  officials,
 including  the  present  Chairman  who  was
 Deputy  Chairman  at  that  time  was
 hatching  conspiracy  against  the  then
 Chuirman.**  व्‌  pointed  this  out  one  year
 back.  I  had  also  mentioned  this  fact  to
 the  then  Minister,  that  these  people  are
 playing  politics,  and  instigating  the
 labourers  to  go  on  strike,  Instead  of
 removing  these  undesirable  elements  from
 the  HEC,  the  Chairman,“*  who  was
 showing  results  and  improving  labour
 relations  was  removed.....,
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM):  Mr,  Chairman,  may  I

 suggest  to  the  hon.  Member  that  he  need
 not  refer  to  individuals  outside  the  House  ?

 [  have  on  option,  but  to  prevent  him  from

 doing  this.  He  may  offer  his  criticisms
 about  my  Ministry.

 SHRI  P,  K.  GHOSHI:  There  are  some

 officials  in  the  HEC  who  have  their

 relations  in  the  Ministry  and  those  people
 have  a  great  interest  in  the  HEC.  They
 are  the  makers  of  the  Chairman.  ‘They
 can  remove  the  Chairman  if  they  want.
 These  officials  in  the  Ministry  are  also

 taking  a  part  in  the  politics  in  the  HEC,
 and  are  responsible  for  the  present  state

 of  the  affairs  in  the  HEC.  In  the  HEC

 there  is  lot  of  favouritism.  nepotism,
 casteism,  communalism  and  regiona-
 lism.

 SHRI  PILOO  MODY  (Godhra)  :

 Socialism  also...

 SHRI  P.  K.  GHOSH  :  The  present
 Chairman  got  his  son  promoted.  |  would

 give  an  example  of  the  favouritism  that  is

 going  on.  When  he  was  Deputy  Chair-
 man,  he  got  his  son  promoted,  by  super-

 seding  3  or  4  efficient  officers.  This

 gentleman  is  not  even,..(/aterruption)

 7.24  Hrs.

 [Sues  K.  N,  Trwary  in  the  Chair]

 SHRI  MOHAN  KUMARAMANGA-

 LAM:  I  would  like  to  submit  to  you,
 Mr.  Chairman,  that  naming  individuals
 and  making  allegations  against  them  is  a

 thing  which  is  extremely  difficult  to  deal

 with  oe

 MR.  CHAIRMAN  :  The  hon.  Minister

 has  rightly  pointed  out  this.  The  name

 will  not  go  on  record.  You  should  not
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 name  anybody  who  is  not  present  in  the
 House  to  defend  himself.

 श्री  के०  डी०  मालवीय  :  जो  माननोय

 सदस्य  यहाँ  पर  मौजूद है  उनके  नाम  तो

 ले  सकते  हैं?  उनका  नाम  लेने  की  इजाजत
 तो  श्राप  देंगे  ?

 सभापति  महोदय  :  वे  तो  यहां  पर

 डिफेन्स  करने  के  लिये  मौजूद  ही  हैं  ।

 SHRI  ?,  K.  GHOSH:  That  is  done
 because  they  are  favourites  of  the  officials
 in  the  Ministry  as  well  as  high  officials  in
 the  HEC.  This  ॥  the  reason  for  the
 frustration  among  the  employees.  his
 is  the  reason  for  heartburning  among  the
 other  employees.  That  is  why  we  do  not
 have  efficiency  there  and  we  are  not  able
 to  have  increased  production  What  |  find
 ig  that  once  a  mistake  is  done.  even
 though  it  has  becn  detected,  and  it  has
 becn  found  that  some  wrong  thing  has
 been  done,  no  cffort  is  made  to  rectify
 those  mistakes.  Whenever  cases  df  undue
 advantages  and  nepotism  shown  in  the
 mattcr  of  promotions  come  to  notice,
 they  should  be  undone  by  reverting  such
 persons  back  to  their  original  posts.
 Otherwise,  they  will  feel  that  even  though
 they  have  done  something  wrong,  they  will
 be  getting  something  for  the  future.

 MR.  CHAIRMAN  :  The  hon.  Member
 should  now  conclude.

 SHRI  P.  K.  GHOSH:  I  come  from
 Rench:  which  is  the  headquarters  of  the
 HEC.

 MR.  CHAIRMAN  :  No,  I  cannot  give
 more  time.  Every  Member  has  something
 special  to  say.

 SHRI  P.  K.  GHOSH  :  The  question  of
 the  rehabilitation  of  the  Muslim  employees
 is  a  butning  problem.  Even  after  four
 years,  they  have  not  been  rehabilitated.
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 When  the  hon.  Minister  visited  Ranchi,  I
 showed  him  how  these  people  were
 living  like  sheep  and  goats.  Something  has
 to  be  done  about  it.  The  ex-chairman
 Shri  K.  0.  Malaviya  tried  his  utmost  (o
 rehabilitate  them.  But  there  are  some
 Jan-Sanghi  minded  officers  there  who  have
 always  tried  to  frustrate  the  efforts  made  by
 Government  as  well  as  the  chairman  who
 tried  to  rehabilitate  these  pcople.  I  would
 request  that  we  should  not  just  impose  some-
 thing  upon  these  poor  unfortunate  persons.
 A  plan  should  be  chalked  out,  and  the  plan
 should  be  got  approved  by  the  peuple  who
 are  going  to  live  there  and  then  this  plan
 could  be  imposed  on  them.

 Many  of  my  friends  have  referred  to  the
 local  people  not  getting  adequate  opportu-
 Nitics  of  employment  in  HEC.

 MR.  CHAIRMAN  :  The  hon.  Member
 should  conclude  now,  Shri  Gajadhar
 Majhi.

 SHRI  P.  K.  GHOSI!  :  |  would  crave
 your  indulgence  for  just  one  more  minute
 to  say  a  few  words  regarding  Mint  Steel
 Plant.

 MR,  CHAIRMAN .  All  right;  he  should
 conclude  after  that.

 SHRI  P.  K.  GHOSH  :  Regarding  Mini

 Steel  Plants,  one  of  my  communist  friends
 had  raised  an  objection  to  their  establish-
 ment.  I  should  say  that  we  should  welcome
 this.  There  is  shortage  of  steel  in  the

 country,  and  we  are  planning  for  big  stcel

 plants  which  would  come  to  production
 after  five  or  six  years.  To  meet  the  deficit
 during  the  intervening  period,  these  mini-
 steel  plants  which  can  go  into  production
 within  a  year  should  be  encouraged  to  come
 up  and  more  and  more  mini-stee!  plants
 should  be  set  up.

 SHRI  GAJADHAR  MAJHI  (Sundar-
 garth}:  rise  to  support  the  Demands  for
 Grants  under  the  control  of  the  Ministry

 t

 ASADBA  10,  893  (S4K4}  Grants,  I97-72  30

 of  Steel  and  Mines.  In  regard  to  the  pub- lic  sector  undertakings  of  thig  country,  this
 Ministry  controls  the  second  biggest  public
 undertaking,  namely  the  HSL,  which  is
 next  only  to  the  railways.

 Sir,  I  come  from  a  Constituency  wherein is  situated  the  first  public.  sector  steel  plant and  the  first-born  is  ६  till  a  sick  child  of  the
 family.  Its  unutilised  capacity  is  not  only
 alarming  but  the  fall  in  Production  is  a  dis-
 turbing  factor,  The  utilised  capacity  of
 Rourkela  was  only  56  per  cent  during  last
 year,  the  production  being  1,038,000  fonnes
 of  ingot  steel  as  aginst  its  rated  Capacity of  4.8  million  toanes.  The  shortfall  in
 Production  over  that  of  the  previous  year I$  56,000  tonnes.  The  point  is  when  so much  moncy  is  invested  and  we  are  paying the  loans  with  interest  to  foreign  countries
 why  there  should  be  such  a  big  gap  of  un utilised  capacity  and  continuing  shortfall in  production”

 Sir,  stecl  is  rightly  called  the  mother  of all  industries  and  it  is  rightly  in  the  Public sector.  {ft  is  true  that  investment  in  this Sector  does  not  pay  dividends  immediately. But  it  is  1B  years  Since  this  project  has come  into  being  and  still  it  does  not  yield
 enough  profit  to  the  nation.  This  is  not
 only  true  of  Rourkela  bul  of  the  entire HSL

 The  time  has  come  now  when  the  HSL should  ran  mosi  efficiently  to  its  full  or  near full  capacity  and  all-out  efforts  should  be
 made  towords  that  end.

 Again  there  is  growing  bureaucracy  in
 the  public  sector.  We  want  to  make  it  a
 prototype  of  our  administration  with  its
 delays  and  arguments.  {t  is  necessary  that
 practical  men  are  put  at  the  head  of  our  steel
 plant,  particularly  successful  engineers,  and
 not  bureaucrats  if  we  want  to  make  this
 undertaking  a  success.  It  is  high  time  that the  Governinent  starts  a  separate  cadre  for
 public  sector  engineers  and  officers,

 Most  of  the  steel  projects  are  located  in the  Adivasi  areas  and  are  meant  to  change the  economic  fife  of  areas  around,  Adivasi
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 atea’s  poverty,  ignorance  and  disease.
 How  pathetic  it  is  that  the  tribal  people
 still  live  in  utter  poverty  arround  the  steel

 plants,  They  were  formerly  living  in  sim-

 plicity,  leading  their  own  traditional  way
 of  life.  Now  their  lands  and  homes  have
 been  taken  away  for  the  ateel  plants.  Of

 course  they  have  been  paid  compensation.
 But  as  they  were  not  used  to  money  and  its

 proper  commercial  utility,  most  of  them

 were  swindled  by  clever  men,  the  so-called

 civilised  people  from  the  plains,  Now  they

 live  in  slums  and  nothing  is  being  done  to

 gee  that  they  are  properly  educated  and

 trained  and  given  preferential  treatment  in

 employment.

 There  is  a  saying  in  our  language  that

 there  is  darkness  underneath  the  lamp.
 This  is  the  story  of  tribal  areas  under  our
 steel  plants.

 I  come  from  a  constituency  which  is
 rich  in  natural  resources.  I  mean  the
 Bonai  area,  the  world  famous  for  tts  high
 grade  iron  ore.  Theie  are  large  deposits  of
 iron  ore  extending  over  thousands  of
 million  of  tonnes.  Dotomite  and  limestone
 are  also  there.  Inspite  of  all  available

 ingredients  in  plenty  and  its  nearness  to  the

 main  railway  line,  a  second  steel  plant  is
 not  coming  up  there.

 This  is  not  the  demand  of  only  my
 constituency  or  of  the  State  of  Orissa  but
 also  the  demand  supported  by  hard  facts
 and  valid  reasons  from  the  national  point
 of  view.  Lhope  the  hon.  Minister  would
 be  able  to  give  his  long-delayed  promise  im
 this  regard,

 SHRI  R.  Ss.  PANDEY  :  ]  co  not  want
 to  make  a  speech.  I  want  to  put  certain
 questions  to  the  hon.  Minister.  Firstly,
 l  would  like'to  kauw  what  is  the  prog-
 ress  of  ‘construction  at  Bokaro?  Will  the
 earlier  time  schedule  be  adhered  to?

 SHRI  PILOO  MODY:  He  does  not
 know  that,
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 SHRI  MOHAN  KUMARAMANGA-
 LAM  :  I  know  very  well.

 SHRI  R.  8.  PANDEY  Will  the  earlier
 time  schedule  be  adhered  to—that  is
 completion  of  the  first  blast  furnace
 complex  by  December  this  year  and
 completion  of  the  first  stage—{.7  million
 tonnes  ~  by  March  19797  Since  he  will  be
 speaking  only  tomorrow  he  can  very  well
 give  a  reply.

 Secondly,  it  appears  there  is  delay
 in  the  delivery  of  equipment  from  HEC
 and  other  plants  for  Bokaro.  What  steps
 are  being  taken  to  speed  up  the  supplies?

 Phirdly,}  want  to  know  about  the
 scheme  for  increased  production  of  alloy
 and  special  steels.  And  lastly,  what  18.
 the  latest  position  regarding  the  so-called
 ministecl  plants  and  sponge  iron  plants?

 I  hope  the  hon.  Mimster  would  be  able
 to  answer  these  questions  while  replying
 to  the  debate  ton-atrow,

 DR.  KAILAS  (Bombav  South):  [he
 CGiovernment  has  attached  the  highest
 importance  to  the  development  and
 exploitation  of  the  mineral  resources
 and  its  effort  to  tap  this  potential  and
 achieve  a  faster  rate  of  growth  has  been
 very  commendable.

 {  may  point  oul  that  the  Plan  outlay  has
 been  increasing  right  from  the  first  Plan
 penod.  Jn  the  first  Plan,  it  was  Rs.  73
 crores,  and  now  in  the  fourth  Plan  it  has
 come  up  to  Rs.  5i0  crores,  In  the  same
 way,  the  national  income  out  of  this  mine-
 ral  wealth  has  been  increasing  right  from
 the  first  Plan,  Igive  the  figures.  The  in-
 cone  was  Rs.  470  crores  in  the  first  Plan;  in
 the  second  Plan  it  was  Rs.  688  crores;  in
 the  third  Plan,  it  went  up  to  Rs.  969  crores,
 In  the  fourth  Plan,  till  1967-68,  the  income
 figure  has  reached  Rs.  47  crores.

 I  would  like  to  draw  the  attention  of
 the  Minister  to  the  Khetri  copper  Plant.  He
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 should  apply  his  mind  to  this  copper  plant
 which  has  almost  taken  rather  eaten  Rs.  90
 crores  to  Rs.  00  crores.  Wedo  not  vet
 know  what  is  the  fate  of  this  plant.  Today
 we  cannot  afford  to  wait  any  longer  for

 copper  because  the  want  of  copper  has  held

 up  many  of  our  development  plans  and

 programmes.  T  suggest  that  the  coal  mines
 should  be  nationalised  before  long.  Only

 the  other  day,  there  was  a  half-hour  discuss-
 ion  on  the  shortage  of  coal  supplies  to  the

 industry.  The  reason  given  was  that  there
 was  a  shortage  of  wagons  while  the  coal
 was  lying  in  the  collieries.  May  I  suggest
 that  a  high-power  committee  may  be  consti-
 tuted,  having  some  high  officials  of  the
 Railway  Ministry  and  the  Ministry  of  Steel
 and  Mines  to  allocate  the  wagons  which
 are  required  so  bidfv.  [  am  sure  that  the
 hon.  Minister  Shvi  Mohan  Kumaramanga-
 jam  will  take  this  up  before  long

 It  has  been  stated  in  the  £970-7]  report
 that  the  Iron  and  Steel  Controller  super-
 vises  the  receipt  and  distribution  of  Steel.
 T  fail  to  understand,  when  t!  ¢  Iron  and  Steel
 Controtler  is  there,  how  farge  stocks  of
 Steel  are  available  in  the  market  and  from
 where  the  iron  merchants  get  their  supply
 of  steel  and  how  they  create  an  artificial
 scarcity.  (interruption)  They  must  be
 getting  fram  somewhere.  Ido  not  know
 how  they  get  the  wagons  and  how  they  8०
 the  priorities  and  how  they  can  win  over
 the  Controller.  In  Bombay,  one  can  buy
 Crores  of  rupees  worth  of  steel  if  one  can
 afford  to  pay.  Hence,  there  is  something
 wrong  either  in  the  priority  committee
 or  in  the  Department  of  the  Iron  and  Steel
 Controller,  TI  would  suggest  that  the  distri-
 bution  system  should  be  taken  over  by  the
 Government.

 All  over  the  country  now,  we  are  pro-
 ducing  milk  and  milk  is  heing  distributed
 through  Govt.  agency.  I  am  talking
 about  a  small  item,  asan  example.  The
 consumers  of  milk  are  innumerable,
 lakhe  and  lakhs,  and  the  distribution  is
 controtied  very  well  by  the  Government.
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 There  is  vo  blackmarketing  in  milk,  nor
 there  is  degradation  in  the  quality  of  milk.
 The  Steel  Ministry  is  losing,  though  they
 are  producing  steel  in  three  plants,  while
 the  iron  merchants  carn  exorbitant  profits,
 vitiating  the  whole  atmosphere  of  the
 country.  Hence  the  distribution  system
 may  kindly  be  taken  over  by  Government
 before  long.

 The  report  under  discussion  says,  the
 refractory  requirements  of  the  ministry  are
 going  to  increase  every  year  and  we  have
 to  depend  upon  outside  purchases,  when
 this  ministry  has  good  technical  hands  and
 can  plan  for  the  supply  of  the  refractory
 materials.  Why  th's  dependence?  The

 report  also  says,  there  is  a  plan  for  manu-
 facturing  bricks.  J]  do  net  know  how  much
 time  jt  is  going  to  take.  We  should  not
 lose  tame  in  manufacturing  such  require-
 ments  of  the  steel  plants.  When  is  the
 seamless  tube  plant  with  a  capacity  of
 80.000  tonnes  going  to  be  set  up?  The
 repart  again  says,  the  decision  is  yet  to
 come  Ict  the  minister  turn  the  tide  and
 prove  to  the  country  that  public  under-
 takings  under  his  command  can  show  pro-
 fits.  J  am  sure  he  will  succeed  in  his

 efforts.

 With  these  words,  I  support  the
 demands.

 SHRI  PILOO  MODY :  Sir,  I  certainly
 do  not  envy  the  job  entrusted  to  my  friend,
 Mr.  Mohan  Kumaramangalam.  Not  only
 has  he  been  entrusted  with  this  job,  but
 has  been  allotted  certain  monies  in  the

 budget  grants  as  they  are  called,  for  his
 ministry.  |  think  it  must  be  pricking  his
 conscience  that  good  money  should  be
 thrown  down  behind  bad  money.  As  a
 matter  of  fact,  the  Ministry  of  Steel  and
 Mines  has  been  bugged  from  its  very  incep-
 tion.  It  is  so  full  of  corruption,  so  ineffi-
 cient,  so  completely  incapable  of  doing  the
 job  it  is  asked  to  do  that  the  ministers  in
 this  House  for  the  last  20  years  have  been
 put  ina  position  where  they  have  to  give
 replies  to  questions  for  which  there  is  ao
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 justification.  I  will  give  an  example  to  illus-
 trate  my  point.

 In  the  Bokaro  steel  plant,  there  is  in

 the  manufacture  of  steel  a  process  which
 requires  a  calcining  plant.  Since  he  is
 Minister  of  Steel,  he  has  to  learn  these
 things.

 Calcining  process  is  a  process  quite
 independent  from  the  normal  manufacture
 of  steel.  It  really  takes  a  particular  commo-
 dity  of  acertain  purity  and  turns  it  into
 a  commodity  which  is  more  pure  than
 what  went  into  the  plant.  Bukaro  stecl
 plant  issued  tenders  for  this  calcining  plant.
 There  were  12  or  5  tenders;  I  do  net  know
 how  many.  ACC,  which  has  becn  mak-
 ing  dozens  of  this  calcining  plant,  tendered
 for  the  job  and  =  gave  an  _  alternate
 solution  saying  that  “if  sou  build  the
 calc.ning  plant  eccording  to  our  speci-
 fications,  not  only  do  we  proriise  you
 somewhat  higher  performance,  but  we
 will  also  save  you  Rs.  75  lakhs  on  the
 tendered  price."  Iam  afraid  that  this
 suggestion  did  not  find  any  favour  with
 théir  masters  whoever  tley  may  be,  and
 the  proposal  was  rejected  totally  out  of
 court.  They  would  not  even  consider  it,
 although  they  could  have  had  a  calcining
 plant  performing  more  cfficiently  for  an
 amount  which  is  Rs.  75  lakhs  less.  There
 is  an  expression  in  Gujarati  which,  when
 translated,  means:  whose  futher  Diwali  ?
 This  is  the  short  of  thing  that  goes  on
 when  you  entrust  jobs  of  this  nature  to
 people  who  are  constantly  wanting  to  pick
 away  what  they  can  out  of  it.

 I  have  to  remind  the  Minister  that  we
 have  an  enormous  investment  under  his
 contro!  for  which  there  has  been  bluod  and
 sweat  shed  in  this  country.  He  is  responsible
 to  the  House  and,  therefore,  to  the  country
 to  see  that  this  investment  made  in  his
 Minisiry  is  not  a  total  loss  for  this  country.
 So  far  the  figures  that  we  read  year  ofter
 year  are  beginning  to  sound  more  and
 more  dismal.  I  would  recommend  to  him
 that  he  should  spend  afl  his  time  in  just
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 ensuring  one  thing,  that  the  rated  product-
 ion  of  the  steel  plants  under  his  control
 is  achieved  and  the  other  enterprises  under
 his  control,  the  other  part  of  his  Ministry,
 ray  dividend  to  the  nation.  If  they  do  not
 pay  dividend  to  the  nation,  |  would  lke
 him  to  come  here  and  explain  truthfully
 why  these  arc  not  paying  dividend  to  the
 nition  and  what  remedy  he  has  so  that  the
 nation  will  benefit  out  of  these  enormous
 investments  that  have  been  made  in  his
 Ministry,  of  which  heis  now  theg  d
 father

 SHRI  P.R.  SHENOY  (Udipi)  :  Mr.
 Chairman  Sir,  the  Government  of  India
 have  accepted  the  principle  of  balanced
 development  of  all  regions  in  the  country
 and  infurtherance  of  this  they  have
 decided  to  establish  three  new  stecl  plants
 at  Vizag,  Aespet  and  Sale  No.  Many  critics
 have  stated  that  the  cost  of  production  in
 these  new  plants  will  be  very  high  as  the

 coking  coal  has  to  be  bronght  from  North-
 east  India  or  it  has  to  be  imported  from
 outside  This  criticism  is  based  on  certain
 doubly  which  are  purely  imaginary.  Asa
 matter  of  fact,  the  cost  of  production  in
 these  plants  can  be  brought  down  by  using
 modern  techniques  and  also  by  the  replac  cos
 mento!  blast  furance  by  electric  furnace
 where  clectricity  is  available  ia  abundance.
 हाल  we  are  a  littl  imaginative,  a  fourth
 steel  plant  can  beestablished  in  South
 India  as  on  the  western  ghats  iron  ore  is
 available  in  large  quantities  between
 Kutachadri  and  Kudremuk  in  Mysore
 State,

 There  are  smal!  rivers  flowing  from
 western  ghats  in  the  State  into  the  Arabian
 Sea  and  these  rivers  are  full  of  hydro-
 electric  potential.  One  such  siver  is  Varahi
 and  the  investigation  is  already  going  on  to

 exptoit  the  waters  of  Varahi  river  to  estab-
 lish  a  hydro-electric  project  in  South
 Canara  district.  Using  cheap  electricity
 from  this  hydro-electric  project  and  using
 the  iron  ore  on  western  ghats  a  steel  plant
 can  be  estabilished  in  South  Canara
 district  in  Mysore  State.  A  major
 port  is  coming  up  in  Panambur  near
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 Mangalore  and  this  port  can  be  used  for

 importing  coking  eoal,  if  necessary,
 atid  for  exporting  surplus  ore,  steel  and
 steel  products.

 It  has  been  criticised  by  some  Members
 that  the  Government  was  wrong  in  allowing
 private  sector  to  start  some  mini  plants.  |
 do  not  see  anything  wrong  in  this  policy  of
 the  Government.  As  has  already  been
 stated  by  the  hon.  Minister,  it  is  not
 against  the  Industrial  Policy  Resolution.
 If  we  can  send  our  iron-ore  outside  the
 country  and  allow  the  private  interests  in
 foreign  countries  to  manufacture  steel  at
 the  expense  of  employment  and  advance-
 ment  in  Indja  and  at  the  expense  of  private
 interest  in’  India,  our  Government
 can  certainly  allow  the  private  interests
 within  the  country  to  produce  steel  in  this
 country  itself,

 With  these  observations  I  support  the
 demands.

 SHRI  S  M.  BANERJEF  (Kanpur):  Mt.
 Chairman,  Su,  first  of  all]  would  like  to
 associate  myself  with  my  hon.  friend,  Shri
 D.  K.  Panda,  in  condemning  the  Govern-
 ment’s  attitude  in  giving  licences  fo:  mini
 steel  plants  and  to  those  houses  who  have
 questionable  conduct  and,  Sir,  tor  whom
 several  enquiry  commissions  have  given
 their  repoits.  }  would  like  an  answer  from
 the  hon.  Mimister  about  the  whole  thing  as
 to  why  a  decision  has  been  taken  by  the
 Government  or  was  taken  by  the  Govern-
 ment  to  grant  mini  plants  licences  just
 after  the  mid-term  poll.

 Sir,  it  is  no  question  we  are  not  against
 ——we  know  the  mixed  economy  and  in  the
 mixed  economy  the  private  sector  and  the
 public  sector  have  to  exist.  But  still,  Sir,

 T  fee!  that  this  particular  decision  was  taken
 to  help  the  same  monopolies  who  enjoy
 Monopoly  in  jute,  textile,  sugar  and  other
 industries.  For  instance,  Modi  family.
 They  have  got  rayon;  they  have  sugar  and
 now,  Sir,  they  want  to  come  in  the  stec!
 Plant,  Sir,  this  should  be  properly  investi-
 gated  and  these  licences  should  be
 cancelled,
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 The  second  point  is:  the  U.K.  Govern-
 ment  is  behaving  shabbily  with  us  and
 tomorrow  the  calling  attention  is  again
 coning  where  they  want  to  break  the
 agreement  with  us  which  we  entered  m
 1939,  ३  would  like  the  Minister  to  give  me
 an  answer,  Is  it  not  proper  time  that
 manganese  and  copper  mines  owned  by
 the  Britishers  or  the  British  capital  in
 India  in  the  manganese  and  copper  mines
 should  be  taken  over  by  the  Government?
 Unless  there  are  some  retaliatory  mvasures,
 TY  know  the  Britishers,  who  bled  our
 country  white,  will  not  onen  their  eyes.

 The  third  point  is  about  coal  mines.
 Much  has  been  said  about  it  by  my  hon.
 friends.  Coal  price  was  increased  last  time
 with  a  view  to  pay  according  to  the  reco-
 mimendations  of  the  Wage  Board  to  the
 mine  workers,  but  it  was  never  paid.  Even
 today  the  recommendation  of  the  Wage
 Board  has  not  been  implemented  by  the
 majority  of  the  mines,  it  is  high  time  that
 some  action  should  be  taken  agaist  them.
 If  this  Government  sincerely  believes  that
 they  are  really  moving  towards  socialism
 or  something  like  socialism,  it  is  high  time
 that  these  coal  mines  should  be  nationa-
 lised  in  the  larger  interest  of  our  country.

 I  would  add  only  one  more  point.  For
 wan.  of  steel,  the  Indian  Standard  Wagon
 at  Burnpur  ts  being  closed.  F  would  request
 the  hon.  Minister  to  say  som  -thing  about
 the  distribution  of  stec',  whether  it  will
 remain  in  the  hands  of  those  who  are  black
 marketing  or  whether  it  will  be  given  in
 the  hands  of  those  who  will  possibly
 distribute  it  well,

 थी  नाथूराम  अहिरवार  (टीकमगढ़)  :

 माननीय  सभापति  जी,  यहां  पर  जो  माँग

 प्रस्तुत  को  गई  डे  उसका  समर्थन  करते  हुए
 मैं  कुछ  सुझाव  देता  चाहता  हूँ  ।

 एक  तरफ  सरकार  कहती  है  कि  हमारे

 स्टील  के  कारखानों  में  घाटा  होता  है  वादा  क्‍यों

 होता  है  ?  भाप  भिलाई  में  देखें  कि  जो  कर्मचारी
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 [श्री  नाथूराम  अहिरवार]

 l-4-60  से  पहले  वहां  पर  नौकर  हैं  उसको  एक

 महीने  की  अन्य  लीव  और  5  दिन  की  कैजुअल
 लीव  मिलती  है  लेकिन  जो  कर्मचारी  1-4-60

 के  बाद  वहां  पर  रखे  गए  हैं  उनको  I5  दिन

 की  न्  लीव  और  सात  दिन  कीं  कैजुअल

 लीव  दी  जाती  है।वे  कर्मचारी  एक  ही

 सेक्शन  में  काम  करते  हैं,  एक  ही  पोस्ट  पर

 काम  करते  हैं,  एक  ही  कारखाने  में  हैं  लेकिन

 उनसे  दो  तरह  का  ट्रीटमेंट  किया  जाता  है।

 उनके  बीच  इस  प्रकार  का  भेद  भाव  होने  के

 कारण  उन  कर्मचारियों  में  असंतोष  को

 भावना  पैदा  होती  है  जिससे  वे  अपने  काम

 में  रूचि  कम  लेते  हैं।  इसी  प्रकार  से  वहां

 पर  जो  कर्मचारी  चार  सौ  मील  से  अधिक

 दूरी  के  रहने  वाले  हैं  उनको  कारखाना

 ट्रे  वेली  एलाउंस  देता  है  लेकिन  जो  चार

 सौ  मील  से  कम  दूरी  के  हैं  उनको  कारखाना

 नहीं  देता  है  ।

 हिन्दुस्तान  में  7L  कारखाने  सरकार

 के  लगे  हुए  हैं  लेकिन  सबसे  कम  लोकल

 एम्पलाईज  हेवी  इलेक्ट्रिकल्स  और  भिलाई  के

 कारखाने  में  मध्य  प्रदेश  में  लगें  हुए  हैं  ओर

 बाकी  सब  चार  पांच  सौ  मील  दूर  के  ही  हैं

 वहाँ  के  जो  लोकल  लोग  हैं  उनकों  वहां  पर

 कोई  मौका  ही  नहीं  दिया  जाता  है।  पड़े

 लिखे  लोग  यहां  पर  मारे  मारे  फिर  रहे  हैं  ।

 तो  इसकी  तरफ  सरकार  को  ध्यान  देना

 चाहिए  ।  जहां  तक  हाई  आफिस सं  का  सवाल

 है,  अभी  पिछली  मतबा  वहां  के  एक  आफिसर

 से  मेरी  बात  चीत  हुई,  वहां  पर  पांच  साल

 पहले  एक  आफिसर  चार  सौ  रुपए  की  पोस्ट

 पर  आये  थे  जिनको  पांच  साल  में  एकदम

 6  सौ  रुपए  मिलने  लगे  हैं  और  दूसरी  तरफ

 11 साल  पहले  तीन  सौ  रुपए  पर  जो

 ग्रीस  था  उसको  आज  केवल  पांच  सौ
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 ही  मिल  रहे  है  a  तो  जब  इस  तरह  से  एक

 आदमी  सुपरसीड  करके  दूसरे  को  प्रमोट

 कर  दिया  जाता  है  उससे  मैनेजमेन्ट  मैं  बड़े

 असंतोष  की  भावना  पैदा  होती  है  और

 इससे  सरकार  का  नुकसान  होता  है  ।  सरकार

 ने  अपने  बड़े-बड़े  कारखानों  पर  इतनी  बड़ी

 धनराशि  लगा  रखी  है  लेकिन  अगर  वहां
 पर  इस  तरह  से  असंतोष  की  भावना  फैलती

 रहे  तो  उससे  देश  का  नुकसान  होता  है  |

 मैं  समझता  हु  कि  मैनेजमेन्ट  में  जो  शाप  के

 ग्राफिक्स  35  हुए  हैं  उनको  बदला  जाना

 चाहिए,  मिनिस्टर  बदलने  से  कारखाने  ठीक

 नहीं  होंगे  a सवार  बदलने  से  रास्ता  अच्छा
 नहीं  होता  है  बल्कि  घोड़ा  बदलने  से  रास्ता

 टीक  होता  है।  इसलिए  मैं  समझता  हु  कि

 आप  के  जो  कर्मचारी  वहां  पर  बैठे  हुए  हैं  उन

 की  हालत  को  सुधारना  चाहिए  और  जो

 ग्राफिक्स  गड़बड़ी  करते  हैं  उनकों  बदल  क्र

 दूसरी  जगह  भेजना  चाहिए  |  इस  राष्ट्र  का

 साढ़े  तीन  हजार  करोड़  रुपया  इन  उद्योगों

 में  लगा  हुआ  है  और  इसकी  जिम्मेदारी  इस

 सरकार  पर  जाती  है  ।  उन  कारखानों  में  जो

 घाटा  हो  रहा  है  उसकी  जिम्मेदारी  इस  सर-

 कार  पर  आती  है  ।

 जहाँ  तक  खान  का  मामला  है,  यह  कहा
 जाता  है  कि  कोयले  की  वजह  से  बड़ा  घाटा

 पड़  रहा  है।  आप  कहते  हैं  कि  प्राइवेट

 लोगों  के  कारखानों  में  कोयला  पहुच  रहा  हैं

 शौर  उनको  स्टील  मिल  रहा  है  तो  फिर”

 क्या  कारण  है  कि  जो  सरकारी  कारखाने  हैं
 उनको  नहीं  मिलता  ?  या  तो  जो  आप  की

 डिस्ट्रीब्यूशन,  वितरण  को  व्यवस्था  है  उसमें

 दोष  है  या  फिर  जो  प्रद्दावेट  लोग  है  वे

 ज्यादा  पैसा  देकर,  रिश्वत  देकर  और  सप्लाई

 करने  वालों  से  मिलकर  स्टील  ले  लेते  हैं  और

 जो  सरकारी  कारखाने  हैं  उनको  नहीं  मिलता

 है  |
 le
 i
 |

 - af
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 इसी  प्रकार  से  आज  देश  में  कृषि  की

 सबसे  बड़ी  इंडस्ट्री  है।  इसमें  किसानों  को

 अपने  रह टके  लिए,  ट्रैक्टर  के  लिए  कौर

 दूसरे  तमाम  कामों  के  लिए  लोहा  खरीदना

 पड़ता  है।  लोहे  के  मूल्य  बहुत  बढ़  गए  हैं

 इसलिए  किसानों  को  बड़ी  परेशानी  प्रति  है।

 सरकार  को  चाहिए  कि  किसानों  को  सस्ते

 रेट  पर  स्टील  दे।  बाप  ने  ट्रैक्टर  के  दाम

 भी  इतने  ज्यादा  बढ़ा  दिए  हैं।  सरकार  को

 चाहिए  कि  किसानों  को  ये  सारी  चीजें  सस्ते

 दामों  पर  दे  |

 एक  बात  और  कहना  चाहता  हु  कि  मेरे

 क्षेत्र  टीकमगढ़  जिले  में  एक  सर्वे  हुमा  हैं  शौर

 वहाँ  पर  सीसे  की  खान  निकली  है  1  6  महीने

 से  वहां  यर  पार्टी  पड़ी  हुई  है  लेकिन  सीसे  की

 खान  का  कोई  उपयोग  नही  हो  रहा  है।
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 सरकार  जल्दी  से  जल्दी  वहां  से  रिपोर्ट  मंगाये

 कौर  बड़ी  मात्रा  में  जो  वहां  पर  सीसा

 निकला  है  उसको  एक्स्प्लायट  कराया  जाये।

 सभापति  महोदय :  जितने  नाम  थे  लिस्ट

 के  ऊपर  उन  सब  लोगों  को  बोलने  का  मौका

 मिल  गया,  सिवाय  उनके  जो  एबसेंट  थे  ।  कल

 किसी  को  बोलने  का  मौका  नहीं  मिलेगा।

 माननीय  मंत्री  जी  बहस  का  जवाब  देंगे।

 डिबेट  के  लिये  किसी  को  मौका  नहीं

 मिलेगा  ।

 Now,  the  House  stands  adjourned  to
 meet  again  tomorrow  at  l  A.  M.

 18.01  brs.

 The  Lok  Sabha  then  adjourned  ill
 Eleven  of  the  Clock  on  Friday,  July  2,  1971]
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